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41
LOK SABHA

Tuesday, February 15, 1066/ Magha 35,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mz. Srzaxer in the Chair)
ORAL ANBEWERS TO QUESTIONS

LA.C. Services

+

*]l., Shri Shree Narayan Das:
Shri Madhu Limaye:
8hri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shrl Subodh Hansda:
Shri K. N. Tiwary:
Shrimati Savitri Nigam:

Will the Minister of Transport, Avia-
tion, S8hipping and Tourism be pleased
to state:

(a) whether the latest assessment
of the increasing air traffic needs of
the I.A.C. services has heen made;

(b) if so, the steps being taken to
meet the demands; ang

(c) the present traffic eapacity of
all the running fleet of the LA.C.Y

The Minister of Transport, Aviation,
Shipping and Tourism (Shry
Reddy): (a) and (b). An assessment
of the traffic during the Fourth Five
Plan has been made ond additional
capacity hs been planned to meet the
traffic demands.

(¢) The available Tonne Kilometres
produced by the existing fleet in the
Corporation in g year is about 180
millions.

2375 (Ai) LSD—1.

a8

Bhri Shree Narayan Das: Has any
assessment been made ag to the ex-
tent to which the requirements would
have to be met indigenously or from
foreign sources?

8hri Sanjivy Reddy: Aj; regards
production of planes, the percentage
is very little as stands now. Natural-
ly, we will have to depend on im-
ports to & large extent,

Shri Shree NaTayan Das: In this
assessment, what are the Hnancial
conclusiong reached? Are the profits
increasing or there will be loss in
future also?

Shrl Sanjiva Reddy: No, there 18 no
losy even now. There ig profit and
it is showing ap upward treng cvery
year.

ot wy fomd ;o AT AT
TACAATH & ¥TOO qHeAC «F H ¥
i 5 ot o &1 Trw g T R 0w
IqEE g glam A onw
Lase GO AL oo B R E N
oA MEAT AN WrE AT & A T
wTfo Tao &lo & &1 47 %.§ 947 9%
o & WY afaal 7 deqr ez Wk ?

Shri Sanjiva Reddy: I am making a
statement about accidents which will
be comprehensive, after the question
hour. Now to give all details abrut
these accidents will be difficult,

Shri P, C. Borooah: T8 it a fact that
the efficiency of TAC has gone down
to guch an extent that there js fre-
quent disruption in the service on ac-
count of Mrikes and other melhnds
adopted by wvarious categories of em-
ployces and also due to the personal
grouse amongst the crew? If so,
what gteps have been taken to'rectify
this state of affairs?
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Mr. Speaker: Not s0 many ques-
tions.

Shri Sanjiva Reddy: I am myself
worried about the position. 1 would
like to study it more closely before
making a slatement.

Shri Bhagwat Jha Azad: In view
of the increasing demands for traffic
amnd revenue, have Government drawn
up any plan for acquiring new air-
craft? If so, what are the details
thereof?

Shri Sanjlva Reddy: Yes, there is a
plan. For acquiring planeg there is
in the Fourth Plan oullay a provision
of Rs. 40'5 crores. But before we begin
increasing the number of aircraft etc.
the sfficiency has to be improved and
discipline has to be enhanced so that
we may be able to give better ser-
vice, Anyway, as [ said I would like
to have a litlle more time tp study
the matter and see which way it can
be bettered.

1 Ho ®to fradt : A avgaTa arge
¥ AT W W@ SH F el w1 aEd
T T HTETL A FH g A T
e & fw gfega qoeama &1 wrawas-
amwl ®1 Im ¥ g & F foau
g e @, afz g, a1 39 o=
e frarmm g ?

Shri Sanjiva Beddy: I do not know
whether we can produce Caravelles
and Fokker Friendships and all that
in India now. It should be a long-
term plan. Just at present we are
not able to do it

Shri 8, C. Samanta: What sort ef
aircraft are being kept in reserve for
extra services? Will Caravelles also
be kept in reserve?

Shri Sanjiva Reddy: All plancs are
worked now to a tight programme.
There iz nothing like a reserve.
Wherever there are extra planes
some n~w routes are opened. Caravel-
dee and Fokker Friendghips are there
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now. Dakotas are used for feeder
serivees here and there.

Skri Bubodh Hansda: Is the present
capacity fully utilisej particularly in
the fleld of goods traffic? 1f so. is
the Corporation running at a loss or
profit?

Shri Sanjlva Reddy: The capacity
ig fully utilised. It is nmot run at a
loss. As I said, they are making a
profit progressively every year.

st ®o Ao ot : 77 FImEw
w41 LA §, AW A4y Ged! (W€ g ar
qEHT wHiE ¥ WiT g faw & &
g ¢ 7

Shri Banjiva Reddy: They are «ll
insured. Whether it will cover the
whole of it, I do not know, but they
are fairly well insured.

Shrimati Savitrl Nigam: As a result
of the assessment, may I krmow what
conclusions have been reached? What
are the new lines which are going to
be started?

Shri Sanjiva Reddy: I do not think
they have taken a decision about
starting any new lines immedlately
now. It is’ only after they acquire
new planes, they ean think of new
lines.

Shrimat| Sharda Mukerjee: Can
the Minister give us any information
a3 to what has happened regarding
the manufacture of Avro-T48 which
was going to be used for civil avia-
tion?

Shri Banfiva Reddy: I want notice.

Shri Narasimim Reddy: In view of
the fact that ever simce the present
Minister was sworn into office, there
has been a continuous chasin of disse-
ters gvertaking our planes, would the
hon. Minister put in a humble memo-
rial to our Prime Minister to relieve
him of this officer
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Shri Sanjiva Reddy: I will be very
grateful if my hon. friend can come

and replace me. 1 will be wvery
happy.
Shri  Narasimha Reddy: I will

select g suilable candidate.

Shrimati Remu Chakravarity: As
the Minister has stated, the question
is of improving the services and giv-
ing more comfort. In recent days,
there has heen great trouble between
the pilots and air hostesses. 1 would
like the Minister to look into it per-
snally and to see that no undue ad-

vantage is taken by certain pilots
against air hostesses,
Shrl Sanjiva Reddy: As I said, I

am really very unhappy about this in-
discipline. I do not knew # I am
using a strongword. Ewven beforp the
aceidents pecurred, from the first day
I have been looking at it only from
this angle how how to bring about
discipline, how to avoid quarrels bet-
ween the pilots and air hostesses. 1
have discusseq it with the Chairman
of IAC, who is also the Secretary of
the Department. It is a line of ap-
proach which we will have to take
very carefully, because jt may affect
the whole service, there may be some
strike or something. Anyway, I am
giving my thought to it

Drought and Failore of Rains

+
*2.  Shri Warlor:
Bhri Vasudevan Nair:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Bhri Daljit Singh:
Shri M. 8. Murtl:
Bbhrl Bham Lal Saraf:
Bhri R. Barua:
Shri Shree Narayan !I-
Shri Prakash Vir Shastri:
Shri Jagdev Singh Sid&hanti:
Shri Hokam Chand
Kachhavaiya:
Bhri Lings Reddy:
8bhri Hem Raj:

Will the Minister of Feed, Agrical-
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tore, Community Development and
Co-operation be pleased to state:

(a) whether the overall position
arising out of drought, partial fallure
of rains and floods in some parts of
the country regarding Kharif harvest
and future prospects of rabi has been
reccived;

(b) if so, the State-wise position in
this respect; ang

(c) whether any, and if so, what
measures have been taken to utilise
water resources for growing rabi crops
in the wvarious parts of the country?

The Minister of Food, Agriculture,
Community Development and Coopera-
tion (Shri C. Subramaniam): (a) and
{b). A statement showing the tenta-
tive estimates of production of major
kharif cereals in 1965-66 and the cor-
responding final estimates for 1864-85,
State-wise is placed on the Table of
the House. [Placed in Library. Sec
No. LT-5426(i)/66]. As for rabi crops
it is too carly to give a State-wise
estimate of expected produclion.
However, the over-all shortfall in the
production of foodgrains &s & whole
during 1965.68 may be about 128
million tonnes as compared to the
production during 1864-65.

(c) A number of measures have
been taken to utilise water resources
for growing rabi crops in the various
parts of the country. A statement In-
dicating the important measureg taken
in this respect is placed on the Table
of the House. [Placed in Library. See
No. LT-5428 (il)/66].

Shri Warlor: May I know whether
the Government have thought of giv-
ing any tax relief to the cultivators
or taking any other measures, so thas
8t Jeast the next crop will be In order,
according to the target?

Shri C. Sobramaplam: No, Sir. It
is for the additional crop that is to be
raised during rabi that we are giving
varjous concessiona W, are giving
pumping water, we are giving domnees-
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slons go thet water may be supplied at
reduced rate, and we are also taking
into account the suply of fertilisers
for this programme to give an induce-
ment to the cultivators.

8hri Warler: May I know whether,
in order to meet the deficit in produc-
tion, the Government hag taken any
steps?

Shri C. Subramaniam: Yes, Sir. We
are trying to import as much as possi-
ble from outside countries.

Shri Indrajit Gupta: From the state-
ment given in reply to part (e) 1
see that additional funds amounting
to Rs, 820 lakhs have been placed
at the disposa] of State Governments
for miner irrigation schemes. May
I know on what basis this amount is
allocated among the different States
with particular reference to the inci-
dence of drought, and whether tne
State Electricity Boards have been
asked not to increase their power
rates in the affected areas?

Shri C. Subramaniam: As far as
thig allocation is concerned it is not
on the basis of drought, it i on the
basis of the capacity to absorb the
amount and the availability of feasi-
blg schemes lo be taken up in these
areas. As far as electricity rates
are concerned, already a  decision
has been taken that the maximum
to be charged in any area even for
diesel clectricity should be 12 palse;
over and above that it should be
subsidised.

8Shri Kapur Singh: I want to know
whether Sanskrit-based Hindl terms
for the Arab words Rabi and Kharif
have since been discovered or coined
and if so what are they?

Shri C., Sobramaniam: T did not
follow.
Mr. Speaker: That is knowledge,

not information,
Shri Kapur Singh: I want infor-
mation, not knowledge.

8hri Bade: Salu is for rabi; Unalu
is for' Xharif.
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8hri Prabhat Kar: In view of the
resistance of the cultivators for the
use of canal water if they are taxed,
may I know whether the Central
Government is advising the State Gov.
ernment to withdraw the levy of tax
on the use of cana] water?

Shri C. Subramaniam: With regard
to new irrigation sources we are try-
ing to give an assurance during the
first two or three years......

Shri Ranga: It is nothing new.

Shri C., Subramaniam: 1 am only
stating that....so thet they may get
accustomed to that water. Later on
an economic rate is to be considered
by the government.

Shri D. J. Nalk: In certain areas
which are chronically affected by
famine or scarcity conditions, what
measures do the government intend
to take to avert famine in those areas?

Shrl C. Subramaniam: It is a long-
term programme which has to be
taken up during the plan period for
the purpose of developing various
areas.

ot weTmiTe ot Tw g wW
% 7 gTAT o1 faaar W oE S e
3 frg & Fgorf Y gfeend gueem
AgT & 7w 3o da ¥ frard « gfaud
I w4 & fra wra-faamd gt
w1 grafasan &9 & avaeg ¥ o1 A1
frotr e g, afz g, At s@ @
o g ?

Shrj C. Subramaniam: For the
whole country only about 23 or 24

" per cent of the crop area i1s under

irrigation. The rest of the area is to
depend upon rainfall. We have a
programme to have progresmively

more and More irrigation program-
mes. Even during the next year 1t Is
estimated that a new area of roughly
three million acres wil be brought
under irrigation under major, minof
and medium jrrigation projects.
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Shri Daljit Singh: How many
schemes of minor irrigation have been
submitted by the stale governmenls
which are still pending with the Cen-
tral Gvernment and why?

Bhri C. Suobramaniam: I cannot
give the number of schemes submit-
ted but generally I can inform the
hon. Member that whatever feasible
schemes have been submilled have
all been sanctioned.

oft wmiw fey feriet: wm awere
¥1 g & fe frmmi w1 feamd & fam
FOqa wTA A engte oy 2 & e
&, fFr 99 # aga ww T o
¢ A< frart 1 feart w8 & fog
A Ffsra w o g wiuwfal &
R AT s & ; afw g, o W
ORI (E ThraE F gT w4 ?

Shri C. Subramaniam: It iz too
general a question. We are continu-
ally impressing upon the State Gov-
ernments 1o take sction so that offi-
cials respond to the necds of the
agriculturists and 1 hope as time goes
on the administration will further
improve.

Shri Ranga: In view of the assur-
ance given by the late Prime Minis-
#er Lal Bahadurji that the irrigation
dueg should be withdrawn or should
be abolished in order to encourage
the peasants to grow foodgrains and
bring their lands under irrigation
and also in view of the crisis that is
facing the country, especially in the
drought-affected areas, what is it that
the government proposes to do in
erder to implement the assurance
given by him or the hope expressed
by him? *

8hri C. Subramaniam: The late
Prime Minister's assurance was with
regard to new irrigation sources. He
never suggested that all the irrga-
tion charges should be given up. It
is completely a State subject. Even
the Prime Minister cannot give an
amurance with regard to what may
Sake place in the State Governments.
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& N W wH: FTAAT S
W ¥ uw gww & vuT § waran feogw
FeEdE A A ge g ATk &
ag W g g fe o3 o ferw
sforery gz <1 1 W 1 wEOm AN @A
oy da7 qfery Az mma & o wim
ar, o = §7TT A wedt aw ) fam
g fom oftor &7 At & B0 oW
&1 34T *Fvo ¥ 7

Shri C. Subramanlam: With regard
to the availability of financcs, we
have allocated them op an equitable
basis to all the State Governments.
Madhya Pradesh also has got an &l-
lotment. [ do agree that it muy not
be adequate Lo their enlir: require-
ments, but we have tg function with-
in the availability of resources. AS
far as LaX Cncession: are concerned, |
suld wherever wuley wag bemg used
fur the first time, we have advised
the State Governments not to charge
anything for the first time, and then
to progressively increase it so  that
they may reach the maximum rate.

ot g¥R WU wga@ :  HEAT
wat ofr A wgr a1 e Tl W
W ez 2 1g ¥ & o oA wren
feamgz g

oW WERW : Ag o7 A A¢f
AT TET |

Shri R. Ramanathan Chettiar: From
time to time, we get different crop
estimates through different sources
and through newspapers, and co, in
view of this, may I know whether
the Government has got any machi-
nery to estimate the crops correctly
and put it out to the farmers and th
public?

SBhrl C, Subramaniam: We have got
a machin and we have also evolv-
ed a procédure with regard to the
estimate of different crops. 1 am
not prepared to say it is hundred per
cent foolproof, but to the gxtent
possible, we are trving to make this
machinery as perfect as pomsible, and
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it is through this machinery that we
do this.

st wrT 1w AT AEET W
e W % faard w1 ot Sdr
* 3q qua 1 706 T ¥, faw #
I wq g Fr oo § sfamdd #
qarTe KAl a9 g, 1 fe arfe-
e &1 foaar qmy & @, ¥ W
gwr 2 At xw wrow gEl afoamet
*7 QY T FT Qe B T
faqr wrpmn, wg i g@ma & feami
#r ot faep cmat 8 7 & 7@ S
argan § 0 s 97 BF 3w ¥ aer
wwe &, fora &1 fadr 9X w9 T EFE
§ @ o woeTe o & P w1
qrt T Frex 9T T e TR W
W ¥ Fa wEw ST

Shri C. Subramaniam: It is true
that there is less availability of water
to thef ailure of the monsoon.
in the Punjab rivers, and that is due
far as the supply of water to Pakis-
tan is concerned, we are governed by
international agreements and we can-
not go behind those agreements. But
subject to that, we are trying our
best to supply water to the Punjab
farmers as much as possible, because
we are quite aware that the best re-
gults can be obtained from the
Punjab farmers provided we provide
these facilities.

Mr. Speaker: The fact that we are
committed to international agree-
ments is there, but if there is no
water, how can we fulfil it?

Shri C. Subramaniam: It is

subject to availability.

ot wt ;o fom 7
Frrdr QT 2 W eI G §,
i oaTT & gL il T s
Frazr qet wer o o b, foaw e
w1 wfrm A @

e s ¢ fafreT ATy

v ¢ o @ ant ¥ e g
Qe w1 SfcaTs F1 G o

only
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RIT QR $7en & 1wt me koAt gat
grgE

ot o ¢ W e F wfamt
¥ qet ¥ , @1 w1 fggrm & W
et & ¥ w1 EF ?

Bhri Surendranath Dwivedy: The
hon. Minister stated that so far as
water charges are concerned, it is a
matter concerning the State Govern-
ments. May I know whether the
Central Government has ever consi-
dered the need of giving relief to
the peasants, as proof of incentive
to step up production, by withdraw=-
ing the irrigation charges either in
new areas or wherever they want to
grow additional crop, and whether
it has discussions with the State
Governments?

Bhri C. Subramaniam: The hon,
Member is correct; it is not only with
regard to the new irrigation sources
but even with regard to old irrigation
gources, if a new additional erop has
to be raised, we have advised the
State Governmentg to give up the
irrigation charges for that.

Mr. Speaker: Next question.

Feodgrains Requirements

+
3. Shri Harish Chandra Mathuy:
Shrl Eajrolkar:
Shrimati Savitrl Nigam:
Shri M. L. Dwivedi:
Shri Hokam Chand
Kachhavalya:
Shri Vishwa Nath Pandey:
Shri Mohan Swarup:
Shri Bagri:
. Shrl Ram Sewak Yadav:
Shri Basumatarl:
8hri Ramachandra Ulaka:
Shri Dhuleshwar Msena:
Shri Rameshwaranand:
Bhri Bade:
Shri B. 8. Pandey:
8hri Bishwanath Roy:
Shri Mansinh P. Patel:

Will the Minister of Food, Agrienl-
tare, Community Development and
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Co-ovperation be pleased to state:

(a) the latest estimate of food re-
' quirements during the year 1968;

(b) (i) the quantity we have in the
country, (ii) the quantity to be im-
ported and (iii) the quantity to be had
through crash production programme;
and

(c) the details of imports arranged
and crash production programme
drawn up and resources made avail-
able?

The Minister of State in the Mrinis-
try of Food Agriculture, Commaunity
Develop t and C tion (Shri
Govinda Menon): (a) The require-
ments of foodgrains depend on a num.
ber of factors the distribution of na-
tional income, pace of urbanization,
changes in food habits, etc. In =&
developing economy like India's most
of these factors are constantly chang-
ing. It is not, therefore, possible to
give any precise estimate of require-
ments of the country at any point of
time. Last year, the country produced
88.4 million tonnes of foodgrains and
imported 7.5 million tonnes of food-
grains, making a total availability of
95.9 million tonnes, a part of which is
still available as pipe-line stocks and
the rest must have been consumed.

(b) (i) The final estimates of pro-
duction of foodgrains during
1985-86 are not yet avail-

able;

(ii) An attempt is being made
to import between 10 to 12
million tonnes of foodgrains
during 1088; and

(iii) Under the Crash Produc-
tion Programme, an adi-
tional 38 lakh acres are ex-
pected to be brought under
rabi and kharif foodgrains.
No quantiative estimate of
production can be given at
this stage,

(c) The total quantity of foodgrains
to be imported as also the details of
such imports have not yet been fina.
lized. As indicated under (b) (i)
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obove, about 38 lakh acres of addi-
tional land iy expected to be brought
under foodgrains cultivation. Besides,
1.2 lakh acres will be put under potato
and 1.7 lakh acrer under vegetable
cultivation. The financial allocations
made to the Stmtes for this purpose
are as follows:—

Minor Irrigation Rs. 360 lakhs

Compost & scwage Rs. 22 lakhs
Potato cultivation Rs.  §lakhs
Vegetable & kitchen

Tndening Re.  3lakhs

Shrl Harish Chandra Mathur: There
is too much noise in the House. 1
cannot follow the answer.

Shrimati Renu Chakravarity: Why
should the Leader of the House be
in the back seat?

Mr. Speaker: Order, order. Now
that the Leader has taken his own
seat, there should be no noise. I
expect the hon, member; to listen
gilently. I cannot folluw the pro-
ceedings. We cannot gy on in this
manner,

ot TRmamT: Fv ey § aif
ammit, T A A1 Far |

Shri Daji: If the statement is so
long, it should have been given to us
earlier. How can we put supple-
mentaries intelligently on such a long
statement?

Mr. Speaker: I myself feel like
that; if it was so long, it could more
easily have been put into a statement.

Shri A. P. Bharma: You were ask-
ing us to listen to the statement. We
want food. The question of food will
not be solved by a long statement.

Mr. Speaker: Even that hag not
been heard patiently by the mem-
bers, . That is to be regretted most.
At least attention should have been

paid to listen to that.

Shri Harish *Chandra Mather: I |t
not correct that we are”importing
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this year more wheat than what we
produced last year and three times
more than what we have procured in
any one year? If that is so, do not
the government think that they have
got a whip-hand with them with all
this imported wheat and they can at
least do away with wheat zones,
which they have carved out creating
all the difficulties?

The Minister of Food, Agriculture,
C ity Devel t and Co-
eperation (Shri C. Subramantum):
We shall certainly keep in mind the
suggestion of the hon. Member.

Shri Harlsh Chandra Mathur: It is
not g question of keeping it in mind,
I am asking some factual information.

Mr. Speaker: The first part of his
question at least was soliciting infor-
mation, The second part of his gues-
tion is a supgestion and he need not
answer il. In the first part he has
asked for information,

Shri Harish Chandra Mathur:
Speaker, will you....

Shri C. Subramaniam: The figures
given are correct.

Shri Harlsh Chandra Mathur: Sir,
there is some misunderstanding. The
firs{ part, as you yoursel! said, iz
asking for information. The second
part is this, The only argument
which they have been giving all the
time is that they must have some-
thing in their hands to be able 1o
abolish the zones. Now when they
have more than what we produce in
the country and three times more
than what we acquired at any time in
the country, what are the gther
reasons which have impelled them not
to do away with the wheat zones at
Jeast?

Shri C. Subramaniam: Zones can-
mot be abolished immediately in the
midst of a season. I can asyure the
hon, Member that the matter is
under examination and as soon aa
that examination is .over.... (Inter-
ruptions):

Mr.
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Shri Harish Chandra Mathur: Zones
should be abolished.

Shri Raghunath Singh: They should
be abolished.

ot g¥9 TT wgww : Tg TWy?
w1 dwe g1 TeT & oW ?

Mr. Speaker: If the hon. Members
wan’' such an assembly, then I can
withdraw and the matters can be
settlal among themselves,

ol g W weATT : JAgl A W
ZEAT AATAT 9T AT 4gl W W TF
fn?

We

Shri Harish Chandra Mathur;
are just conveying our feelings.

Shri Hem Barua: If you withdraw,
Sir, to whom do you propose to give
the Chair—tp Kumaraj?

Mr, Speaker: If it was In my power
1 would have put Shri Hem Barua.
But that is not in my power,

Shri Hem Barua: Most welcome,
Sir.

Mr. Speaker: Certainly, it would
have been much helpful to me.

I have to make this observation.
This is not a good start. We ought
now to bchave in a more orderly
manner. Hon. Members should not
intefere and intervene in this manner,
I cannot follow and regulate the pro-
ceedings. What do the Members
expect from me if s0 many vJICCS
are coming simultaneously?

Mo W wige Wifgan : AT ow
SqATT ¥ WEA & | gF AW & o) w1
wr § ST ar & w1 awT & A
w0 ® A §, THET AT 41 % IOy
1w el tH H e omwm g

“Subject to the provisions of
sub-rule (2), a question may be
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asked for the purpose of obtalning
information on a matter of public
importance within the special
cognizance of the Minister to
whom it is addressed.”

s 7 aveqd & afy ¢ fr <faen fadr
ot 39 wet ¥ forg® ol ¥ @y ww
ot &1 % ag o §, @9 Wt e
o g1 wran & f o ofee 99 & q@
wE &, waT g sfeen 4w & a1 I
T TEAT

oW wEAa
g A ?

Mo T wAgT Aifgan ;. Tafm
f & g% ad @ |

weaw wgRE s g A &)
IAFT AT Az A

o T wAgT Mg : TEH
5 T & Al R

W HEE ;g TS, g |

ot TR
FTAWE

W wgEA 7 ¥ frw &
wqETT !

Wt TRTTTY ;o4 o

s ¥ & wE 9

: BT 0% sgaear

warw wghew : 9F v o i e
et ft o2 fraw s ad QA
oy wfgm |

ot TR
g g ?

o W ¢ F gy T FT g
{ I

o TR ;WA wEE X g
w v et ey oy} IW X oY N

: wgqi wry Y
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wr § fe e @ wmom v gad
@5 71 oy 1 A oy &t #
& fr frw e &t T vl mErT W @
% 1980%ar 1990 T z2oo00 ¥
Lol

weaw wgren : qfiew 72 ¢ f
w9d fgd waTe g g, s AgY oFr
g A oW W T d, wwe R
adT w7 A aw g 7

st AT : & A1 72 o
f 7 sw1T & WA &3 g asT
w0 gy femad & fm
ag a7

aeaw wERT : W AT A3 SINE

Shri C. Subramaniam: With regurd
to the year, I have given the ycar in
the answer itself, It relates to the
year 1965-66,

Mr. Speaker: I am not asking for
the year. I am asking for an answer
to the question of Shri Mathur.

Shri C. BSubramaniam: The first
first part of the hon. Member's ques-
tion related to the year. He him-
self gave the figures and asked whe-
ther what we are importing 1s equal
to what we are producing. 1 said.
“yes, the figures are correct”. Then,
with regard to the suggestion that
the zonal system should be abolished,
certainly during an answer to a ques-
tion I cannot lay down the policy. I
said I will consider the suggesticn.

Mr. Speaker: Shri Mathur.

Shri K. D. Malaviya: When even.
the imports have not been estimated,
I cannot understand how the rela-
tionship can be established,

Shri Harish Chandrs Mathur: Sir,
just now ybu were good encugh to-
comment op the behaviour of the
House, Well, it is not the behaviour
of the House. It is sometimes abso-
lutely legitimate and parllamentary
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to give expression to the feelings. If
it is not done and if you are curbing
it, we will not be able to convey o
the Minister and the country the sense
of the House, No doubt, there is
something called discipline, When you
ask for something and we do not lis-
ten to it, I can understand it being
called not maintaining discipline, But
discipline is very different from par-
liamentary expression. Now, my
sccond question is. . .,

Mr. Speaker: Is it a question to me
or to the Minister?

Shri Harish Chandra Mathur: I am
clarifying the position arising out of
your observations.

I can understand heavy imports un-
der certain compulsions sometimes,
as is done by many other countries in
difficulties, But what I have not been
able to understand, and which I
would like the Minister to explain, is
this big crusade for imports from all
over the world, from all corners,
from countries big and small, and ap-
penls by Pope and U Thant and his
summoning 30 Envoys here. May I
know whether he has any example in
living memory in the world of any
self-respecting country, any jndepen-
dent country, undertaking such a
crusade for imports, aid and assis-
tance?

8Shri C. Sobramaniam: Whep there
is a natural calamity, there is nothing
wrong or derogator . (Interrup-
tions).

Mr. Speaker: I have again to inter-

vene. I can only allow questions and
ask the Minister to answer them,

Shri 8. M. Banerjee: But, Sir, why
gshould the Minister provoke the
House? If it Is a natural calamity,
the Government s responsible for it.

Mr. Speaker: In that case, there are
remedies also. .

Shri Harl Vishon Eamath: But we
cannot depose ,it, unfortunately.

Snri C. Subramantam: According to
me, this year's drought is unprece-
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dented. Therefore, we have to take
all steps {o meet the situation, Those
steps which are necessary for the
purpose of meeting the situation are
being taken and there is nothing
derogatory in it.

Mr. Speaker: Shri Kajrolkar,

Shri Harish Chandra Mathur: Will
you permit me to ask one more ques-
tion?

Mr, Speaker: I am sorry.

Shri Kajrolkar: What is the State-
wise break-up of deficit of foodgrains
and how much of foreign exchange
will be spent on importing foodgrains?

Shri C. Subramaniam: 1
immediately give the foreign
change compone: : of imports,

Shrimati Savitrl Nigam: The ans-
wer of the Minister of State is very
very muddling, What has been the
basig of assessing the food production
figures? It the Food Ministry have
not been able to assess the require-
ments of the people, how could they
establish any relationship between
the requirements and imports?

cannot
ex-

Shrl C. Subramaniam: At any given
point of time we cannot make any
aceurate nssessment but the trend of
requirements can always be estimat-
ed. It is on that basis that we have
made an estimate of what is the re-
quirement during the Third Plan and
what we are likely to require during
the Fourth Plan. We are tving to
plan on that basis, We have pot a
machinery, as 1 have already stated,
to make an assessment of the crop
prospects and to make the final esti-
mates also.

* ot wo wio fyAdt ¢ Fw g
¥ WeTEroTRE gy ¥ { AATR
Tt @ ¥ GEAT ¥ BIHNL BT §
Qromn g ol well AEEE A FEET
fr 9% w4 & fF feaft g Y
formdz §rfl 1 wR W@ T™
wg Tt Wy wed ot fel ag Jamw
¢ fow oy ?
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Shri Raghunath Singh: For making
statements.
WS WEEd : §E &1 a9 &
= gm ?

St ot : W& wEt o A
X% o1 "EaF TE Aq9r | AT TH
wa wll, & & s vem

werw wgw ;& & i fag
®TM g WR weAT geer vz § fE
g grIE #1 Bfe gFEwa & 91 @
2

st 7o ®to fydd : Ay wT
g Al faen, werw wgww ?

W W
wOE |

% 3x frawwrs

St peR W wgWT ¢ T
A A FIT AqU AN AT TE § IEH
I B A ggmwR wAr gAr § WK
FTH! AT AT W E ) gH faImy
¥ A AmAaw w@r g 1§ srAar
g g e fva-fes 2zg w1 feaan-
fiweram g fear amdrm e A A
N frax w@h 71 1€ T W
WA IF T FF A% GHIT KL AT
Wty ?

Shri C. Subramaniam: I do not
agree with the assumption tha: the
zonal systern hag brought about scar-
city and various difficultics; on the
other hand, in our judgement, we are
trying to minimise the difficulties by
zonal arrangements and planned
‘movement from one State to another.

@t gew ww wpmm o i

¢ & wter AT AT WY,

W e gac ol wgew & aft fem
¢

%hri C. Sgbramaniam: We loke
into account the production in each
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State and the likely deficit and with
the available quantities an eguitable
distribution is made to all the deficit
States,

&t favwrg qvam @ ot At
wEEY { wa & g2y § 7w qrana
sgaeqr w1 fagon, gfaesy gemaa
wTdwy W Ioe gqraAl 1 wiaw
wta a4t & 1 & wraar angar
gfF @ $owa ¥ wfran wrtar
&9 a% T wat ?

Shri C. Subramaniam: Imports
have to come from wvarious other
countriee and when we are able to
finalise our agreement with them it
would be known. 1 hope, within the
next two or three months we will
know the final position . , . (Inter-
ruption).

Mr. Speaker: Unless hon. Members
observe silence I cannot go on with
the question.

oft wo wto wreit :  THT f1A-
frr A ay gy &1 K At e
frgg o i fefafom &0 @ adf

Wt TgAw foy ;W W A
QA T¥ Y & | ZETE aTh Av @

< !’. They are standing silently.

Shri M. R. Krishna: Can we be
prevented from standing even?

Shri 8. M. Banerjee: You may
stand; we do not mind,

' !m-@w: ol T AT
grgw A wni st aft A
& wriart A wHY gwar w9 A% T
a5

o gvn o v S AR
mawrTg K
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wsm g ::wt\ﬁmwr&
L ]

Y arm ;T qE AT A

werw WERT : W W feC
UK FTRE |

Shri M. R. Krishna: To what extent
is the Ministry going to solve the rice
scarcity by appealing to  people In
the non-rice-eating arcas to give up
rice? Is it a very serious  appeal
from the Government or is it a kind
nf sport?

Shri C. Subramaniam: I wish 1o
submit that it is a serious appex! and
#t may make an impact with regard
to the availability of rice for ateas
where rice-entine is thg predominant
practice. !

! ORI @ weR AT,
& it Tt wft =aET w1 o
®TE WTATE, 937 85 §TH A7 TAR w7
ag faw ver §, STy ¥ W qww
¥ oA 228 2490 RAATE L ar
w1 5 W Sy ®1 @A e
faare wadt § Faag fe Tomg & et
w1 3% fad a1 agi & wraHT &) gy
faar ? ofr wdt §, a1 w7 aw o=
afe aff Taf A o FEr Y fegfa
tag o AmH T AwAT R

Shri O. Subramaniam: About ghe
price of Punjab wheat, what the hon.
Member has said is in respect of the
smuggled wheat in the open market
Ay for as the Punjab wheat on Gov-
ernment-to-Government account in
fair price shops is concerned, it is at
controlled price and the price is round
about Rs. 70 or so.

S8hri A. P. Sharma: During the last
session, the Minister had given an
sstimate of the shortfall between B to
10 miljion tons, Ndw the Minister has
said that it is between 10 to 12 mil-
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lion tons. I want to know the basis
on which this shortfal] has been esti-
mated.

Shri C. Subramapiam: This includee.
the rabj crop prospects also. I had
given the estimate in the last session
with regard to the kharif crop.

Shri R. S. Pandey: May I know
whether it is known to the Minister
as to what would be the requirements
of the various States in 10966 so far
as the foodgrains are concerned and;
if so, what are those figures?

Shri C, Subramaniam: 1 have as-
certaineg the requirements from vari-
ous State Governments. But I do not
have those figures with me now.

Ll

® it firg g : & gz AT W@
g fr wa fr ge fafwg) g9 wied
M ¢ fe aw & fead @ @i
dar g€ & a1 azi o EW AT AT -
O g A1 fr 3 o w4 AT W
WA e gfred Gefufagwe
®T Tgi w1 wH=TQ FE T OFE §
ey e} W wew AR doR
wiife fefaet Jaa aewa 8,
ey g 781 § 7o et fefaae
w1 ¥ &, fafge & eRefoe o
fr mfers w1 s wfew & &
¥ fafret ®1 agt wo fere amdft &
o &= gr fefrdt adl fore R
g @ ogw g Wy [§ fv ooy
Rfcfewy o A T I §, |
aad €9 qw w1 w0 et e g
ot 7Y WiwE 2 T T A §ORT

wTry?

8hri C. Subramaniam: If a separate
question is put with regard to how
the statistics are collected, I will be
able to give all the details.

Shri Priva Guapta: The question is

very clear, . . .
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Mr. Speaker: He should resume his
eat now.

Shri Priya Gupta: The whole thing
is based on this as to how the statist-
ics about the total production in the
<ountry are colleci>d. If the method
is wrong, let the Minister say it is
wrong, and if # is not, let him sy

Mr, Speaker: He should resume his
seat.

Shri Priya Gupta: 1 am resuming
my seat . . . (Interruptions).

Shri H. N, Mukerjee: May I ask a
<clarification? This question relates to
the quantity of foodgrains imported
or produced or required and all that
and that means that the Government
had already made an enumeration in
the proper way regarding these mat-
ters, In that case, a question regard-
ing the methodology of making this
enumeration and regarding defects
therein surely arises out of this ques-
d4ion. It is absolutely relevant and
the Minister should answer this ques-
tion instead of asking for another
question. This is a matter which he
should be in a position to answer.
1 do not know why he does not ans-
wer it

Mr. Speaker: If he has not got the
answer right at this moment, what
can he do? (Interruptions).

Shri H. N. Mukerjee: He says, this
question, does not arise....

Mr., Speaker: The hon. Member put
the question that the whole method
by which these statistics are prepared
is wrong and that from the very start,
wrong data js provided and that goes
on upto the Centre. He asked what
the Minister was going to do in order
to rectify that wrong method. That
was his question. (Interruptions),

it TR weTW TR ...
( wawer )
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wEOW AET ;o o f B
Wl e vy g a

Shri Surendranath Dwivedy: My
humble submission is....

Mr. Bpeaker: Unless I call a Mem«
ber, no one will speak. Shri Dwivedy.

Shri Burendranath Dwivedy: My
humble submission is, either he has
to say that thig is not correct or what
methods they are applying tor this
purpose. He has neither said that this
is not correct nor has he indicated
how they are going to collect the sta-
tistics. That is not the way he should
reply,

Shri Harl Vishnu Kamath: A clumsy

evasion.

Shri C. Subramaniam: When I give
an answer, it is assumed that, in our
Jjudgment, this is the correet informu-
tion, If the hon. Member thinks that
this is wrong information, then we
will have to go into the entire me-
thodaology and find out where we ure
going wrong. That is why I said that
1 was prepared 1o make a statement
if a separate question was put.

Mr. Speaker: The Member has pro=
ceeded on certain assumplions (Inter-
ruptions) that the methoed employed is
‘wrong—incorrect figures are given and
they go on accumulating and are be-
ing sent to higher authorities—and,
therefore, the information given is
also likely to be based on the wrong
data. Now, |[f the assumption is
wrong, the Minister ought to have said
that the assumption made by the
Member was wrong and that he did
not agree with 1t. That would have
finished the whole question,

Bhri C. Subramaniam: I thank the
Speaker for the suggestion. I thought
# was implied in my answer. If, how-
ever, it has to be raid specifically, T
am prepared to say that the assump-
tions are wrong eercarding to our
judgment. (Interruptions). a
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Mx. Speaker: Order, order.

Shri Priyva Gupta; What is the me-
thod applied?

Bhri C. Subramaniam: I cannot go
into that.

Shri Priya Gupta: It is an open sec-
ret. As I said, the figures are incor-
rect. 1 can challenge it. This iz the
way how statistics are collected.

Mr. Speaker: I have asked the
Member. ...

Shrl Priya Gupta: I submit to your
order.

Mr. Speaker: Only words are not
sufficient unless they are followed by
action also. I have asked him to re-
sume his seat. He cannot go on in
this ppanner.

ot fqq qon @ TEw gETE ¥
W wra St

weaw wgem g e
e w1 feg avg w1 @AW

ot wTTr ;RO SEET &7 A
g arF R aT .,

wsan q!'in P41 TR ET. ..

ot W oA e A
¥ ooft 9 ¥ AT

VSR AW . TRE W,
fae ¥

it T TIY ¢ WOIW G
g WY W S owgn f wegd
bt o g & fe s asn
e ¢ Wi gufeewt v axfemdt &
Yu g ardfen & ey .. ..

oW W ;W Wi g,
% T amar & cowner o g

s

oY 89 & @it a1 oam 7@
agi g ¥ 74 gt w9 & fw g Ow
T W g e W o gw
gt &1 otar @ 7 Ay o Ay
tFdfr T am d xw ae
I TEC gElAgl W | @
WY AT ATH AGT F ST AT G A
a%  d @ara & U &, %@ faae
T T W §, @ JrT grEaT A
0t *X i 9 § % 7w gt AT g
o 1 & T migElT ) agrar
wTeal g wAW 5 g mata aw @y
e w7 aw % T ®=E
AME AFI | FA A7 A RIT @TEe
W% WX AET 3TA o farer grge W
AR AT 7 IW qATAT AL wAT

W TWEEE gEW ;. W ARRd,
o wmE frdes 7z & v am g ae
wxl A HIT AW 7 &7 a7 W AT
ff @ mfar gmy @y @ w@r
wrer ww fasm ?

wow ®EiAE : W9 43 f1 w9
O WET SUF ®T I | agar

ot TR : TE Al & A faw
ot ? gttt AW aei w1 W
Ty § W A A S g Ay
| ]

Mr. Speaker: 1 have told him. If he
persists, I may have to take action

Next Question. Mr. Bade.

Tt ¥ gyre o fesfa

+
® Wt ow o
ot aware Y :
ot RTTEW W W
awa we @t :
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Wl §o %o wTEW :
«t gaw gaw g
s qrfasht fam )
&t To Wo WAAY :
&1 WiwTC |y &TwT :
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ol WA A R e T TTT
= s g ?

The Minister of State In the Min
try of Food, Agriculiure, C ity
Develepment and Cooperation (Shri
Gowindg Menon): (a) The States of
Rajasthan, Madhya Pradesh, Maha-
rashtra, Qujarat, Mysore, Orissa and
Andhra Pradesh are reportced to have
been stricken by drought conditions.

(b) A statement showing the total
number of Districts in each State, the
number of Districts affected by
drought, the population affected, the
population at present working on re-
lief works and the peak population
that is expected to turn up for work
in the relief works is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-5427/G6].

(c) The assistance to the States
affected by the drought conditions will
be provided by the Central Govern-
ment according to the principles laid
down by the Ministry of Finance.

Shrl Bade: Is i not & fact that on
the 8th January, 1986, the Madhya
Pradesh Government had asked for
Rs. 4 crores for short-term loan pro-
gramme for improved geeds and fer.
tilisers, but the Centra] Governme?'
have not given a single palsa to them
up to this time?

The Minister of Food, Agriculture,
Commupity Development and ng-
eatlon (Bhri C. Subramaniam): ]
main question relates to drought con-
ditions. The loan asked for by the
Madhya Pradesh Government ls un-
der a completely different programme
altogether.

Shri Bade: 1 want your guidance
in this respuct. T have asked for the
details of the assistance given 8o far
by the Central Government. 1 want to
know whether the Tental Govern-
ment have given aid to the Machya
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Pradesh Government for fertilisers on
a gmall-scale basis,

Shri C, Subramaniam: As far ag the
drought conditions are concerned,
they start scarcity relief works in the
drought-affected areas; up to a cer-
tain level, which varies from State ¢o
State, the expenditure ic incurred by
the State Governments. Beyond that,
the Central Government share on &
50:50 basis the extra expenditure in-
volved in these scarcity relief pro-
. grammes. The programmes have just
now started and they ore fun tioning
within their own ceilings now. As
soon as they cross the cellings, we
shall make further assistance availa
ble to them.

Shri Bade: From the statement 1
find that in Madhya Pradesh the
affected population is 88 lakhs, but 1he
number of persons at present work-
ing in relief works is only # lakhs. May
I know whether this small number of
workers especially in the  Adibasi
area is due to the fact that he Madhya
Pradesh  Government have got no
funds and that is why they have
asked for more funds for the tribal
areas?

Shri C. Subramaniam: No; ag far as
these programmes are concerned, they
take some time to be nrramsed they
have just now started. As o matter of
fact, the real scarcity conditions will
become intensified only Auring April-
May-June, when we cxoect the num-
ber of people working in these relief
works to increage to '3 lakhs. There-
fore, it is not as if the nmmber i3 low
for want of funds; but the org-nisa-
tion tokes time, and the intensity of
the scarcity also will be felt only
some time later.

ot ayare feg @ FoEGT A
xg amg g7 M far § fe o aTw A
Eclﬁo tmﬁﬂ' fﬁmﬂ'ﬂiﬁ'
wor g ag P W1 gF ¥ P Y
§ ORI gt TV gTer A
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25 draf s agy e § A
oy ¥ W1 g § (ZTHAT wO
& wifew # ¢ o o el 0
Tgw 3 &t wifow F & ok O o
@ v § ge¥ W g 9 Oy
25 wredt st gy o ?

Shri C, Subramaniam: It is not true
that UP has been affec’ed vy d ought
as it is understood for the purpose of
relief works. 1 do agree that thers
bas been a failure of monsoon to ®
certain extent in UP also. As far as
land revenue is concerned. it is foe
th: State Government, and I de not
think that the Central Governirent
can interfere in that.

Shri Hari Vishnu Kamath: On a
point of order. If I have heard the
hon. Minister of State aright, 1 think
he said that several States were re-
ported 1o have been stricken by
drought;:that was the phrase that he
used, namely ‘reported to nave been
siricken by  drought’.  Yesterday,
however the President in his Address
said categorically—not ‘reported to
have been but categorically....

iggw ¥ TR A g@ 7 PAT 0
g g, faimet wgrang, 9O,
fhE, weA WRw, TorEuTT W AE
Fa"

1 have read it out from the Hindy vor-
sion of the Address. The statement
of the hon. Minister is inconsisterd
with the statement madc by the Pre-
sident yesterday which is a statement
of Government, it is in fact the Gov-
ernment’s speech which is read as the
Address by the President, When the
President has made @ categorical
statement io that effect, we find that
the hon. Minister gets up in the House
and says that some States are report-
ed to have been stricken by drought.
It is a serious matter that he is con-
tradicting the President.
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Mr. Spesker: If it is a serious mat-
ter, it can be taken up differently.
It is not a point of order.

Shri 8. M. Banerjee: Is it correct
fur the hon. Minister to say like that?

Mr. Bpeaker: If the answer is not
correct, thet can be taken up scpa-
rately,

Shrl Harl Vishau Ksmath: Is it
within the competence of the hon.
Minister to contradict the President?

Mr, Speaker: I cannot
just now.

Shri Hari Yishno Kamath: You may
decide it later; you may take your
own time for it

decide it

Shri Bhagwat Jha Azad: In view
of the famine und drought conditions,
certain States have asked for ussist-
ance. and the Central Government
have given assistance, but from the
statement it s clear that there is o
gup briween the assistance demanded
and that actually given. May I know
whether Government  have got  on
hand any programme to enable the
States to meet the gap., or whether
the people stricken by drought will be
left in their own condition?

Shri C. Bubramaniam: No, there
will be rentral assistance, we are pro-
viding roughly Ha 20—30 crores for
thede famine relief works.

ot Wo wie fyddt : a1 fawrw
7T qzA 97 Tewy wqr f I 4
wasmay war ¢ fe ag w1 war fy ok
¥ werR 917 g@ % At § W aeE
fed mu § & v arwrer & wfafafet
1 fey ¢ a7 ¥y A o
W A T A A &7 Gy, 39
w1 O aroy ¥ F A wA wiewi
T frfreg fom oA & AT gt
pfr xadm & shawian Amh,
w*FI-FF AT 77 § 9 W ovE A 6
i o wofr Frie & 0
2375 (Ai) LSD-2
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Shri C. Subramaniam: The Advisers
of the Planning Commission have
been appointed the leaders of these
teams, A few officials ‘rom the Food
department also have been added to
these teams. They have alresdy com-
pleted the visit and submitted repors.
These are under scrutiny now.

ot wo wie fyWat : weaw mww,
aw Poid Az @ aw x ww
Tam i A it P oW wTw
t e 5 wovew w@ @ 7 ¥ wwd f
aw Ig Em A frdrE o ot aw
mat 7 naw AT iy fear §
& #nfy ardy a1a a7 q@r WgaAn f e
Gar ot fapay may 7

Shri C. Subramaslam: The reports
huve been received and they are ul-
der serutiny. They will have to be
scrutinised ond  when flgures are
available, we will collect them,

Shri 8. C. Samanta: The statement
says that five districty out of 13 im
Orissa have been affected. How much
rice from that State will be available
Tor meeting the requirements of other
States after meeting the deflci in
those five districts?

8bri C, Subramanilam: A far as
Orisga is concerned, it hax always
been surplus in rice and jt has beem
supplying rice particularly to W,
Bengal So we are trying to get an
much rice a5 possible and in its place
make available other foodgraing so
that the rice eating areas of W.
Bengal can be properly provided fbr.

Shri Subodh Hanada: In the <tale-
ment is mentioned Stutes which have
suffered from drought. But 1 miss the
name of West Bengal in it. Does it
mean that West Bengal did not suffér
from any, sort of drought and the peS.
ple of that State have not been affect-
ed by drought

Shri C. Bubrasianiam: 1t is not as ¥

U-twr iv no drought in West Bengal
at all. We take into asocount the
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drough when it is widespread. It is
enly on that basis that these seven
Bates have been mentioned, that is
they have been affected to a much
greater extent than other areas,

Shrimatj Savitrj Nigam: Is the
kon. Minister aware that the Bundel-
khand areg of UP has been very badly
affected by drought and that the UP
Governmet has again and again been
asking for rigs to open up the rocks
to toke out water for irrigating the
felds there? If the answer ig in the
affirmative. when are the Central
Government going to give a rig to the
U P. Government?

Shri C. Subramaniam: We have a
programme for having more tubewells
in UP,-and ip that connection they
have usked for equipments. That is
under consideration. It is because of
the foreign exchange scarcity that we
are unable to get as many rigs as
posgible. But we are trying to get
these under some aid programmes and
make them available to various States.

ot wieTe ore ATwy : TH T
W1 @A § wrAw qen § v Tomee
¥ WRT 55 AW WRHT wrETAWEr
¢ o gTET A 1 Mo wafaal e
Qamfar vk ¢ M W G 2
® geaTaAT § 1 AR AR qeAl
# f® 4p =g grafig) w Qe
faat &t s A 2 N AR
®WHT 7 gA 48 W wfmi
wraa & favar 3q # gt O 25
% far s www fom § o wyEa
F o i fmn e famd 7

Shri C. Subramaniam: It is not as
il everybody affected in these regions
commes o these reliefl works, Only a
portion come for that. The cstimate
i# roughly 6 lakh: who colne under
these relief works. Others will perhaps
be able to take care of themselves to
a certajn extent; that is why, they do
not come to these relief works as such.

FEBRUARY 15,
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Ml WiwT et der T
FHIT & v WO T R
AT W OFT 7

ot geR wr  wgam ;o fafew
et ¥ fead & w2 oawrfae
U & WAt ¥ qTRT A OF 9Ty
I § | WD FIW H o8 ATA AN
"W ¥ wwrfaa gu & o g ou
75 Wra A owwr & aqrfey g 3
g7 %1 12 AE T FT |IAA A
¥ 9T AT wAm A ) AT e FT
gt it € & w3 fE Im w1
AW w A gEEan £ we arfan
& gz ;A A £ fr ooem man
et #1 f&g Wi 97 agmar @
T g

Shri C. Subramaniam: We make an
estimate of the relief works tg be
started and the likely expenditure Lo
be incurred. As I have already stat-
ed, to y certain leve] the State Gov-
ments bear the expenditure. Beyond
that we give 50 per cent subsidy. It
is op the basis of 50 per cent that we
distribute  whatever amounts are
available,

WRITTEN ANSWERS TO QUES-
TIONS

Prices of Essential Commodities
in Delhi

*5. Shri Yashpal Singh:
“Dr. P. N, Ehan:
Shri Subodh Hansda:
Shri Bagri:
Shri Vishram Pramd:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri P. C. Borooah:
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Shri M. L. Dwivedl:
Shri Bhagwat Jha Asad:
Shri 8, C. Samanta:

Will the Minister of Food, Agricul-

tare, Community Development and
Ce-operation be pleased to state:
(a) whether the prices of all the

esentia] commodilies including food-
grains have shot up in Delhi after
the introduction of rationing;

(b) if 5. the reasons therefor; und

1) the steps taken to bring down
the prices of the same?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Co-operation
{8hri Govinda Menon): (a) and (b).
No, Sir. The prices of essential com-
modities have remained steady with
the exception of coarse grains like
gram, bajra and pulses like moong.
The Prices of vegetable oils, pulses
other than mooag, vegetables, ete
were lower in January 1966 than in
the first week of December 1065, The
prices of rationed commodities like
wheat and rice have remained cons-
tant since the introduction of sta-
tutory rationing. Delhi is not a pro-
ducing area and its requirements are
met from the neighouring states. The
rise in the grices of bajra; gram und
moong is mainly due to seasona] tac-
tors and parily due to lack of ade-
quate arrivals.

{¢) The Government is ‘taking steps
to import coarse grai=s from  the
neighbouring states of Punjab  and
Rajasthan at Government level. A
constant watch is also being kept on
#he prices of all essential commodi-
ties and necessaly steps are being
taken as and when necessary. .

Yessols and Cargo lost In Opclens
in West Otast 4

*6. Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Labtan Chaudhry:
Shri Onkar lal Berwa:
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Bhri Rameshwar Tantia:
8hri Himatsingka;

Shri P. C. Borooah;

Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri C. K, Bhattacharyya:
Shri Yashpal Singh:

Will the Minister of Transpert
Aviation, Shipping and Tourlsm be
pleased tu slate:

(a) the number of Indian sailing
vesscls carrying carge which  were
lost in the Arabian Sea during fhe
cyclone storm which hit the West
Coast Ports from Cochin to Raina-
giri in December, 1985;

(b) the extent of loss of cargo and
lives;

(¢) whether any kind of assistance
has becn given by Government to
the next of kin of thosr who lost
their lives; and

fd) if so, the particulars theren!”

The Minister of Transport, Avia-
tion, Shipping and Tourtkkm (Shri
Sanjiva Reddy): (a) PEighly-five
Indfan sailing vessels are reported to
have been totally lost,

(b) Accrording lo present reporls,
the loss af property is estimated over
Rs, 30 lakhs and about 80 lives are
feared to have been lost. Enquiries
are being held under Sectien 358 of
the Merchunt Shipping Act, 1858

(c) and (d). The Central Govern-
ment have rendered assistince to the
stranded crew hy way of providing
lood and clothing and arranging lor
their repatriation to their home ports.
In additien, the State Governments
concerned have wulso wendered iisis-
tance, both on their own and ax a
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result of a request from the Central

Government, but the extent of their

assistance is not known.

Procurement of Rice from Surplus

*1. Bhri Balmiki:
Shri Bagri:
Dr. Ram Mamohar Lohla:
Bhri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Bbanu Prakash Singh:
8hri ¥ashpal Singh:

Will the Minister of Food, Agrieul-
ture, Community Development and
Co-operation be pleased to state:

fa) whether Government have pre-
pared any scheme for the procure-
ment of rice from the surplus States;

(b} the quantity of rice proposed
to be procured for the deficit States;
and

f¢) the broad details of the pro-
curement policy of Government?

The Minister of Etate In the Minis.
try of Food, Agriculture, Community
Develop and Co-operation (Shri
Govinda Menon): (a) and (b). There
m o scheme of direst procurement
by Central Government, The State
Governments of the surplus Biates
will procure rice and make it availa-
ble to QGovernment for supply 1o the
deficil States. It has not been possi-
ble to fix firm targets of procure-
ment ax yel
being made to maximise
ment on Government account.

procure-
tcy Thé broad details of the pro-
curement policy ate as follows:

« 1. Procurement is being under-
’ taken not only in  surplus

FEBRUARY 15,

Efforts are. however,
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States but also in difieit
States to enable control of
Government over as large a

part of the maurketable sur-
plus as possible.

2. Previously, procurement was
confined to foodgrains like
paddy, rice and wheat. The
scope of procurement has
now been broadened to in-
clude coarse cereals like
jawar, bajra, maize and
gram.

3. The sources from which pro-
curement used to be made
have been broad-based to in-
clude the producers in addi-
tion to the millers and the
registered dealers

Intensive Agricultural Programmes
*8, Shri P, C. Borooah;
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri Subodh Hamsda:
Shri 8. C. Bamanta:
Shrl D. C. Bharma:

Will the Minister of Food, Agrieml-
ture, Community Development und
Co-operatien be pleased to state:

fa) whether it is a [act that a re-
vent detsiled study made by his Min-
istry has reveuled that the intensive
agricultural programmes are [ikely to
be hampered by the shortage of fer-
tilisars and pesticides; and

tb) if =0, the steps being taken @
make enough of fertilizsers and pesti-
cides aveilable for carrying the pro-
grammes thropgh?

The Minister of Food, Agricultare,
Community Development and Ce-
operation (Shri C. Subramaniam):
(a) and (b). No such study has been
made by the Department of Agricul-
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ture. The Central Department of
Agriculture is, however, seized of the
problem of making available adequate
quatities of fertilizers and pesticides
f#or the areas covered by the Intemsive
Agricultural Programmes. The year-
wisc requirements of these inputs
during the Fourth Plan period are
Being estimated and arrangements
made to meet themn by stepping up
the programme of indigenous produc-
diom of fertilizers and pesticides and
arranging larger impords.

Block Development Officers

Shri M. L. Dwivedi:

Shri P. C. Borooah:

Shri Bhagwat Jha Asad:

Shri $ubodh Haneda:

Shri 5. C. Samanta;

Shri D, N. Tiwary:

Shri Vishwa Nath Pandey:

Shri Bibhuti Mishea:

Shri A. N. Vidyalankar:

Shri Krishnapa] Singh:

Shri H. C. Soy:

Shri Kajrelkar:

Shri Man Sinh P. Patel:

Shri R. 8. Pandey:

Shei Oukar Lal Berwa:

Shri Hokam Chand
Kachhavaiya:

Will the Minister of Food, Agricul-
tare, Community Development and
Oe-eperation be pleased to state:

(a) whether Government have any
proposal to abolish the post of Block
Development Officers;

(b) if so, the decision taken in this
regard; and

(¢) the waltermative arrangements
envisaged for the performance of the
duties assigned to the Block Develop-
ment Officers?

The Minister of Food, Agriculture,
Community Develepment ang Co-
speration (Shri C. Subramanlam):
(m to (c). The Central Government
have nu proposal to abolish the post
of Block Development Officers. The
decision of the Government of

1887 (SAKA) Written Answers 8a

Madkyas Pradesh in this regard 1a
under consideration.

Haldia Port

Shri §. C. Samamta:

Shri Subodh Hansda:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Asad:
Shri P. C. Borocah:

Bhri Indrajit Gupta:

Shri Madhu Limaye:

Dr. Ranen Sen:

Shrimati Savitri Nigam:
Bhri C. K. Bhattacharyya:
Shri P. H, Bheel:

Shri Hem Barua:

Shri P, K. Dee:

Shri Karni Singhji:

Shri D. C. Sharma:
Shrimati Fyotsna Chanda:
Shri Bagri:

Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Transpert,
Avlation, Shipping and Tourlem be
pleased to state:

*1e.

(a) the main recommendations and
findings of the Study Team uppoint-
ed by Government about the trafe
likely to be handled at Calcutta and
Haldia Ports and also the fnancial
and other aspects of Haldia Dock
Schemes;

(b) the reaction of the World Bank
Appraisal Team which recently visi-
ted India on the findings of the Study
Team;

(e} whether the Appraisal Team has
already submitted its report to the
World "Bank; and

(dy if so, the reaction of the World
Bank about the Haldia Scheme smd
Government's reaction therelo”

The Minister of Transport, Aviathew,
Shipping and “Towriam (Shrt Banfiva
Reddy): (a) According to the assoss.
ment made by the Haldia Study
Team, the tiaffic which the Calutta—
Huldia pory system may .be called
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upon to handle by 1970-71 will be as
follows:

(Million tonnes)

Commodities Total Cal- Haldia
Cal- cutta
cutta-
Haldia
comp=
. lex
1. Rock Phosphate,
Sulphumom(l . I 02 1
2. (a) Crude Oil .35 35
(b) Petroleum pro-
ducts . . . 8-3 o3
1. Foodgrains 23 03 20
4. lron ore 3:08 30
5. Coal 25 2-5
6. Salt o8 o2 06
9. General Cargo(in-
cluding otherores) 63 58 o5
ToTal i _;4 ‘B 136

On the basis of these traffic assum-
ptions, the Haldia Study Team recom-
mended the provision of eight berths
al Haldia in Phase I as shown
below:—

1 Berth for P.O.L.
1 Berth for Rock Phosphate (Sulphur
1 Berth for Foodgrains
t Berth for Coal
3 General Cargo Beths.
1 Berths for Iron orc.
Total : 8

The Study Group has ruled out river-
side berths except for oil. A proper
dock system Is considered necessary.

The cost of executing the project
was cstimated at Rs. 40 croTes, in-
cluding a foreign exchange compon-
ent of Rs. 14 crores.

The Study Team's conclusion was
that the Investment on Haldia would
be justified on economic grounds and
that steps should be taken to go ahead
with ths work.

FEBRUARY 15, 1966
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(b) and (c). In accordance with the
Bank's normal procedure, the Apprais-
al Team has discussed all aspects of
the project with the Government and
the Calcutta Port Commissioners, The
Government of India are not aware
whether the Appraisal Team has sub-
mitted its report to the World Bank
and, i{f so, what its recommendations
are.

(d) Does not arise.

Central Fisherles Corporation Ltd.

*1]1. 8hri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) whether the proposed Central
Fisheries Corporation 1.4d. has started
funclioning;

(b) if so, the funcliong of the Cor-
poration;

(c) whether all the coastal  areas
will come under its jurisdiction: and

(d) what will be its financial invest-
ment?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) Yes.

{b) The primary function of the
Corporation is to undertake procure-
ment of fish from various sources in
West  Bengal and the neighbouring
States and its sale in the Caleutta
market at reasonable rates, and also
in due course—

(i) it will undertake fishing opera-
tions both inland and deep
sea,

(ii) it will formulate plans In con-
sultation with the State Gov-
ernments for the development
of fisheries and growth of in-
dugtry connected with the pro-
ceasing and marketing of fish,
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(iii) it will take necessary steps for
promotion of marketing activi-
ties by way of grant of equip-
ment, loans and advances to
fishermen and their organisa-
tions, and

(iv) it may also undertake foreign
collaborations for catching, pro.
cessing and export of fish,
manufacture of marine engines,
trawlers and other [lishing
equipment

(¢) The Corporation may undertake
fishing opcrations in the entire
coastal arcas either independently or
in collaboration with State Govern-
ments and other parties.

(d) The authorised capital of the
Corporation is Rs. 5 crores and the
present issued capita] is R4 60 lakhs.
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wr, wiw, arqovioe fesw an
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Election Expenses

*14. Shri Lahian Chaudhry:
8hri Rameshwar Tantia:
Shri Himatsingka:

Shri Bhanu Prakash Singh:
Shri Bagri: .

Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Vishram Prasad:

Shri Narayan Reddy:

Shri Yashpal Singh:

Shri Madbu Limaye:

Shri Vishwa Nath Pandey:
Shrimati Ramdulari Sinha:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Election Commission has finalised pro-
posalg on curhs on eclection expenses;

(b) if so, the broad details thereof:

(¢) whether these proposals have
been accepted by Gowernment; and

(d) if not, the reasons therefor?
The Ministey of Law (Shrl G. S.

Pathak): (a) and (b). Yes, Sir; the
prinvipal  proposals of the Election
Commission on  election expenses
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made in the Report on the Third
Ganeral Hlections in  India, 10462,
relate tn the roemoval of the two

defects which, according to the Com-
mission, are the main defects from
which the existing law relating to the
wccount of election expenses suffers.
The first defect is that the period of
accounting is limited to the interval
between the date of the notification
calling the election and the date of
the declaration of the result of the
election,

The second defect is that the ex-
penditure incurred by political parties
en particular candidates or groups of
candidates sponsored  hy them does
not require to be included in the
accomits of any of the candidates.

The Election Commission has
recomrmended that these two main
defects should be removed by an
amendment of the law.

Another important recommendation
of the Commission is that there should
be a provizion prohibiting election ex-
penses being incurred by any person
other than the candidate, his election
agent and porsons authornsed in writ-
ing by the viection agent and provid-
ing that where any such authorised
persun aneuts any expenses he should
furnish w detailed account of those
expenses 1o the appropriate officer.

The other recommendations of the
Commissinn with respect to cle~tion
expanses relite to matters of detml.

ic) and (d). The proposals of the
Commission are now under the consi-
deration of the Government.

Emrrgency Food Programrmse

*15. Shri Rameshwayr Tanils)
8bri Lahtan Chaudhry:
Shri Himatsingka:
Shri Narayan Reddy:
Bhri Lings Reddy:
Skri Bagri:
Dr. Ram Manohar Lehla:
Shri Vishram Prasad:
Bbri Kishem Paitmayak:
Shrimati Maimoons Smitan:

Will the Minister of Fead, Agricnl-

ture, Development and Co-
operation be pleased to state:

(a) whether it is @ fact that the
Union Government are finding difM-
culty in raising two million tons of
sliort term crops under the emergency
food programme;

(b) if go, the nature of difficulties
thet come in the way of implementing
this programma;

(c) whether it is also a fact that the
Centre has promised to meet the fer-
tilizer requirementg of the States in
full for the emergency programme;

(d) if so, whether the Centre is in
a position to meel their requirements:
and

(&) whether the main difficulty in
the implementation of this emergency
foed plan is due to the foreign ex-
chunge shoriage?

The Nl-.nlsl.ﬂ- of Food, Agriculture,

C ¥y Dev and Co-
eperation  (Bhri c, Subramaniam):
ta) and (b). No definite target of

additional pruduction  of foodgrains
has “een fixed under the Emergency
Foed Production Programme. How-
ever as a result of bringing 3-2 million
acres of arca undep additional cropa
during the rabi gnd summoer seasons
in 1965-66 substantial additional food
production could be expeeted. While
it is too early to indicate the actual
production from this additional acre-
age, the reporis received from the
State Governments indicate that the
additional area to be brought under

cultivation by them is likely to
excecd ¢ overall targets given to
them.

(c) and (d). The fertiliser require-

ments of the States regarding their
Emergency Food Production Pro-
gramme bave been mat in full

(e; The shortage of foreign ex-
change has becn a limiting factor In
the progowms of the entir agricul-
tural production plan amd net mernly
of the Emergency Food ; Production
drive,
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Scheme to imsmy Agricultural Inputs

“16. Shri Narayan Reddy:
Shri Rameshwar Tantia;
Shri P. R. Chakravertl:
Bhri K. N. Tiwary:
Bhri M. L. Dwivedi:
Shri P. C, Borooah:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Bibhuti Mishra:
Shri Lahtan Chandhry:
Shri Himatsingka:

Will the Minister of Food, Agricul-
ture, Communily Drvelopment and
Co-operation be pleased to state:

ta) whethey it is u fact that Union
Government are considering a scheme
io issuc ngricultural inputs like ferti-
lizers, pesticides and seeds against
crop {ailure;

fb) it so, whether it is also a fact
that insurance premium will be includ-
ed in the price of inputs;

(e) the other main features of the
schieme;

tdd whether the scheme has  bevi
approved by the National Planning
Counvii Study Group of Agricullure:
and

(¢) the places where this  scheme

will be tried?

The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):
{a) No such scheme is under consi-
deration at present.

(b) to (e). Do not arise.

Bonus Scheme for Food Supplies to
States

Shri Himatsingka:

Bhri Narayan Reddy:

Shri D. C. Sharma:

Shri Shree Narayan Das:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:

Shri 8, C. Samanta:

Shri Subodh Hansda:

Bhri Labtan Chaudhry:

1.
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Shri Bameshwar Tamtia:
Shrimati Savitri Nigam:- -
Shri P. C. Borooah:

Shri Karni Singhji:

Shrl Vishwa Nath Pandey:

Will the Minister of Food, Agrical-
ture, Community Development and
Co-operation be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
introduce # bonus scheme for food
supplies to the States;

(b) if 5o, the broad outlines of the
pronosal;

{c) whether any final decision has
leen taken in this regard; and

(d) how far this scheme ig likely to
benefit the Central Government?

The Minister of State in the Minls-
try of Food, Agriculture, Commnnity

Development ang Co-operation (Shri
Govinda Menon): (ua) No, Sir.
{b) to (d). Do not arise.

Special Works Programme in Drought
Areas

Shri Linga Reddy:

Shri Narayan Reddy:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Hem Barua:

Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingkn:

Shri D. D. Puri:

Shri P. R. Chakraverti:
Shri Aem Raj:

Will the Minister of Food, Agricul-
tare, Community Development and
Co-operation br pleascd to state:

gty

*(a) whether it is a fact that the
Centre is considering a proposal to set
up a special cell in the Department of
Apriculture to initiate special rellef
works programme in the drought.-hit
BTeas;

(b) if s0. the details about the cell
and the nature of rellef works to be
undertaken;
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(c) whether it is also a fact that for
proper co-ordination of the programme
between the Centre and the States, a
proposal for setting up a8 Committee at
the Centre and State level is being
considered; and

(d) if so, when the work is likely to
start?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) A Special Cell
is being set up n the Department of
Food.

fb) An officer of the rank of Direc-
tor will be in charge of the Cell.
He wil] have the necessary support-
ing Staff. The programme envisages
the starting of reliel works to provide
emplovment fo people in the affected
areas. The works that are being
=tarted are such as to form gssets and
to improve agricultural production in
the areas  concerned, for example,
works like medium mnd minor irriga-
tion, s0il conservation ete, In  those
areas, however, where il is not possi-
ble 10 tuke up productive works, it
may b necessury to slart unproduc-
tive works purely for the purpose of
providing  employment. In the worst
affeeted urens, it may be necessary to
provide gratuitous relief to very old
and disabled persons. It is also pro-
pused o start a scheme for providng
nutritious diet to children; and ex-
pectant and nursing mothers in th:
affected areas. Where necessary, pro-
vision of fodder for cattle will also
be taken up,

(¢) There is no proposal to set up a
combined Committee consisting of
State and Central representatives for
co-ordination,

{d) Does not arise.
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Swbsonic Aircraft for Air-lndia

*21, Shri Bhagwat Jha Azad:
Shri M. L. Dwivedl:

Shri 8. C. Samanta:

Shri Subodh Hansda:

Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shrimati Maimoona Sultam:
Shri Madhu Limaye:
Shrimati Jyolsna Chanda:

Will the Minister of Transport,
Aviation, Shipping ang Tourism he
pleased to state:

(a) whether Air-Indra has submift-
ed any proposal for the purchase of
additlonal subsonic aircraft and relat-
ed equipment during the Fourth Five
Year Plan; and

(b) if so, the broad details of th:»
propaosal?

The Minister of Transport, Aviation,
Shipping and Tourksm (Shri Sanjiva
Reddy): (a) and (b). With the ap-
proval of the Central Government,
Air-India have placed an order for
iwo additional Boeing 70T Jet aircraft
for delivery in September and Decem-
ber, 1986 at a total cost of Rs. 10-58
crores. The dollar cost of the project
amounting 1o $19.000 million is being
met by loans secured from U.5. Com-
mercial Banks and Boeing Company.
One aircraft is of 320B type while the
second is of comvertible Cargo-cum-
Pussenger tyvpe (330C).

Berder roads in Assam amd Tripura

+22. Shri D, C. Sharma:
Shri P. C. Boreoah:
Shri M. L. Dwivedi:
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Bhri Bhagwat Jha Azad:
Shri Vishwa Nath Pandey:
Shri |C, K. Bhattacharyya:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased o state:

(o) whether top priority hus been
accorded to the development of roads
in the border arcus of Assam and
Tripura;

th) if so. the roads to be developed
and the expenditure involved: und

tc) the decision taken to develop
the Shillong-Agartale link roud?

The Minister of Transport, Aviation,
Shipping and Tourism (Bhri Sanjiva
Reddy): (a) to (c), Yes, Sir. A num-
ber of road projects have recentiy
Leen suggested for development in the
border areas of Assam and Tripura
and they are being examined. The
total length of these proposals works
out to nearly 600 miles involving an
vxpenditure of sbout Rs. 25 crores.
This includes the further development
of the Bhillong-Agartala road also.

Ce-ordinated Agricultural Schemes

*23. Shri P. R. Chakraverti;
Shri K. N. Tiwary:
Dr. L. M. Singhvi:

Will the Minister of Food, Agri-
cultare, Communily Development and
Co-operatbon be pleased 10 state:

ta) whether the studv of problems
relating to the improvememt of co-
ordinated agricultural schemes had
been undertuken py the Programme
Evaluation Organisation of the Plan-
ning Commission at the instance of his
Ministry:

(b if so, the Andings of the evalun-
tion body on farm schemes;

'
te) the estamrate of the results like-
I¥ to be yielded by the emergency
programme lsunched in the country;
and
idy the role of the co-operative
organisations with regard to the des.
patch of fertilizers 1o consuming
centres, their prompt distribution so
the cultivators and provision af
credit?

1887 (SAKA) Written Answers o

The Mimister of Foed, Agricwiimre
C ity Development and Co-ope-
ratlen (Bhri C. Subramaniam): (a) and
(b). Yes, Sir. On the suggestion mads
by Ministry of Food and Agriculture,
the Programme Evaluation Organisa-
tion studied the problems be-setling
coordinated implementation of agri-
cultural programmes and has recently
bruught out a Report, which inter alia
highlighted the weuknesses inhibiting
the programmes of multiplication and
distribution of improved yeeds, limely
supply of fertilizers and credit. plan-
ning. coordination and implementation
of minoy irrigation, soil conservation
and other works schemes and ~xten-
sion measures, particularly agricul-
tural demonstrations on cullivators'
farms. The study is designed Lo help
in an understanding of the compliex
nature of the problems involved in
the mmplementation of  agricultural
programmes and in the formulation of
measures for improvement uwt different
levels,

(¢) The response of the State Gov-
ernments to the Emergency Food
Production Programme has been ea-
couraging. It is anticipated that an
area of 3.8 million acres (1.55 million
hectares) will be brought under addi-
tional crops in irrigated arems during
the rabi and summer geasons in 106%-
88. Large areas are alsg reported to
have been brought under potate snd
uegetable cultivation. Messures pos
stepping up production of furm man-
ure in compost pits and to accelrrate
minor irvigation (including 1i%; irri-
galion) Schemes and te mobilise
purmpsels have also been taken by the
State Government under thiz  pin-
Rramme,

id) Co-operative organisations are
the exclusive distributors of nitroges-
ous feruligers in 8 States. In other
States, co-opeTative organisations
undertake distribution of fertilizers in
certain ar~as. Cooperative marksting
societies as well ag sgervice societims
generally act ms an integrated struct-
ture in Indenting for supply of feru-
lisers, arranging storage gt required
places and making the stocky avail-
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able to farmers in time, Under the
crop loan system, the eredit limit
fixed for a farmer includes a kind com-
ponent under which fertilizer as re-
quired for production purposes is
made available.
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Impert of Foodgrains

*271. Shri D. N. Tiwary:
Shri C. K. Bhattacharyya:
Shri Bagri:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agrieul-
ture, Community Development and

MAGHA 26 1887
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Co-operation be plensed to state:

(a) whether Government propose to
set up a dead-line to stop import of
fondprains; and

(b) if so0, what is that and if not,
the reasons therefor?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): () and (b). Yes,
Sir, 1 is experted that by 1870-T1
there will be no net imports of food-
grains into this country:

Food Ratloning

“28.  Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Shri Warior;

Shri Gulshan:

Shri Bhagwat Jhy Azad:

Shri M. L. Dwivedi:

Shri 8. C, Samanta;:

Shri Subodh Mansda:

Shrimati Savitri Nigam:

Shri P. C Boreoah:

Shri §. M. Banerjee:

Shri Linga Reddy:

Shrl Vishwa Nath Pandey:

Shri P. R. Chakravertl:

Shri Madhu Limaye:

Shri Bibhuti Mishra:

Skri P. K. Deo:

Shri Bade:

Shri R. Barua:

Shri P. H. Bheel:

Shri Kappen:

Shrimati Akkamma Devi:

Shri Hukam Chand
Kachhavalya:

Shri Yashpal Singh:

Shri R. 8. Pandey:

Shri Basumatari:

Shri Sorendranath Dwivedy:

Shri D. C. Sharma:

8hri Shiv Charan Gupta:

Will the Minister of Food, Agrieul-
ture. C ity Deve t and
Co-aperathon 'hc pleasrd to state

(a) the areas where foad rationing
hag heen introduced;

-
ib) the steps being taken ':. 'ntiu-

duce rationing in other areas;
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tc) whether sufficient stocks have
been built in to meet the demands of
States; and
(d) the ration quola per head, fixed
Stute-wise?

The Minister of State in the Mink-
try of Food, Agriculiure, Communit)
Development and Co-operatio, (Shri
Govinda Menon): (a) Stututory ration-
ing has already been introduced in
the cities of Calcutta, Mudras, Coim-
batore, Delhi. Hyderabad-Secundera-
bad and Vishakhapatnam and is going
to be introduced in Kanpur City {rom
February 16. 1966,

(by Arrangements are afoot to in-
troduce statutory rationing firsy in
other cities and then in other ‘owns
and industrial® areas gradually under
phased programme.

fey Adequate stocks are being built
up.

(d) A statement showing the scale
of ration fixed in the towns where
rationing has been introduced is given
helow:

Calcutta.-—-1900 grams per adult
per week consgisting  of 1000
grams of rice and 900 grams
of wheat for rice eaters and
the other way for wheu
caters.  An additional ration
of 200 grams of rieewheat
wheat products  for  heavy
manual workers,

Madrazs and Combatore.—2000
grams per adult per week
congisting of 1800 grams of
rice and 400 grams of wheat
with option to draw the entire
guantity in wheat

Deihi-—2000 grams per adult per
week of both rice and wheat
{out of which maximum quan-
Hty of rice permissibe is
1800 grams) with an extra
ration of T00 grams per week
for heavy manual workers.

Hyderabad — Secunderabad and
Visakhapatnam.—2100 grams
of both rice and wheat per
adult per week with nn extira
ration of 420 grams per adult

FEBRUARY 15,
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per week to members of fami-
lies whose income w Rs, 200

and below per month.

Tralning of Farmers

Shri Shiv Charan Matbur:

Bhri Hukam Chand
Kachhavaiya:

Shri Shinkre:

Shrl Yashpal Singh:

.29,

Will the Minister of Foed, Agrieul-
ture, Community Development and
Co-operation be pleased to state

(a) whether it is a fact that 3 Com-
miltee of experts has suggested short
term courses in modern techniques of
farming for cultivators;

(b) if so0, the details thereof; amd

{c) whether any srhemes have been
formulated to implement this sugges-
tion?

The Minister of Food, Agricuhure,
Comrmunity Development and Co-epe-
ration (Shri C. Subramantam): (a) to
{¢), A statement iz laid on the Table
of the House. [Placed in Library. See
No. LT-5428/85].
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Fertitiwer Plants

L Bhri Ram Harkh Yadav;
Shri Murli Manohar:
Shri Madhu Limaye;
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohis;

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether his Ministry has sub-
mitted any proposal for setling apart
separate foreign exchange to the tune
of Rs. 10 to 15 crores a year for build-
ing fertilizer plants in the country;

(b) if so, the details thereof; and

(c) the reaction of the Ministry of
Finance thercto?

The Deputy Minlsley in the Minis-
try of Food, Agrienlinre Community
Develapmen) and Cooperatton  (Shri
Bhinde): () The Ministry of Food
and Ag-iculture has nol submitted any
proposal for selting apart foreign px-
change to the tune of Re 10 1o 18
crores a year for Luilding  fertiliser
plants,

(b) und (c). Do not arise.

Airport near Callcut

2, Sbri A, K. Gopalan: Will the
Minister of T ansport, Aviation, Ship-
ping and Tourism be pleazed to state:

(a) whether it is a fact that there
wag an offer for an airport mte from
a private person at Chelanoore, Cali-
cut;

(b) whether Government had re-
jected it; and

(e) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping anq Tourism (Shri Ranjiva
Reddy): (a) to (c). There was no
offer of a site far an airport by a pri=
vate person®at Chelunoore but ths
Gwalior Rayons had offered to
Government their fair weather Dakota
airstrip at Chellary. The offer was con-
sidered by Government but due to
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practical difficulties in developing the
strip for heavier aircraft and olher
economic reasons, it was not found
possible to accept it,

Foreign Exchange spent on Imports

3. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture Com-
munity Development and Cooperation
be pleased to state:

(a) the amount spent by Govern-
ment in foreign exchange during the
year 1963-64 for commercial purchases
from U. S. A, outside P.L. 480; and

(b) the amount spent on freights to
import the commodities under P.L. 480
programme during the same period?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Develop t and Ci atlon (Bhri
Govinda Menon): (a) There was no
commercial purchase of foodgrains

from U.S.A. outside PL—480 during
1063-04.

(b) The amount spent on freight to
import the commodities under PL—480
programme during 1963-64 was Rs.
10.59 crores in foreign exchange and
Rs. 11.468 croreg in Indian currency.

Land Survey Records In Kerala

4. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Co-operation
be pleased to state:

(a) whether it is a fact that the
preparation of land survey records
in Kerala has not yet begun;

(b) if so, the reasons therefor;
(e) if not, when the work will begin;
(d) when it will be completed; and

(e) whether it is a fact that because
of the absence of these records, land
Reform legislations are being held up?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shinde): (a) to (e)., The informa-
tion is being collected and will be
placed on the Table of the Sabha.
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Settlement of Landless Agricullural
Labourers in Kerala

5. Shri A. V. Raghavan: Will the
Minister of Food Agriculture, Com-
munity Development and Cooperalion
be pleased to state:

(a) the progress made in carrying
out the scheme for the settlement of

landless agricultural labourers in
Bhoodan and Gramdan lands in
Kerala;

(b) the amount senctioned during
the Third Five Year Plan;

(c) the amount spent so far; and

(d) the steps taken to implement the
scheme?

The Deputy Minister in the Minls-
try of Food, Agriculiure, Community
Development and Co-operation (Shri
Shinde): (a) to (¢). A scheme for
the settlement of 1000 landless agri-
cultural families on 3000 acres of
Bhoodan and Gramdan lands 1n
Kerala Stale at a total cost of Rs, §
lakhs was sanctioned by the Gowvern-
ment of India in December, 19685,

(d) The schomne is heing implement-
ed by the State Government. A Bhoo-
dan Bill to facilitate the distribution
of Bhoodan lands has been formulated.

Airflelds im Assam

6. Shri Liladhar Kotoki:
Shri Hem Barua;

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether any scheme has been
drav-n up for the construction of new
air-flelds anj landing grounds ip the
varlous important towns in Assam
which have not yet been connected by
air services; and

{b) if so, the details theraof?
The Minister of Transport, Aviation,

Shipping spa Tourlsm (Bhri Bamjiva
Reddy): (a) No, Sir.
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Construction of civil aerodromes is
planned on the basis of the require-
ments of operators. The existing
aerodromes in Assam are adequate for
this purpose.

(b) Does not arise.

Cooperative Organlsations

7. Shrimati Ramdularl Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that in the
Eastern States, the co-operative or-
ganisations were required to contri-
bute to various defence funds; and

(b} if so, the total amount of con-
tribution made by the cooperative sec-
tor of the various States in the Fas-
tern Zone to the various funds so far?

The Deputy Minister of Food, Agrl-
culture, Community Developmeat and
Cooperation (Shri Shinde): (a)
Not only in the Eastern States, but all
over the country, it was suggested to
the cooperatives that they should con-
tribute funds, from their profits, for
the welfare of the jawans and their
families,

(b)Y Information is being collected
and will be laid on the Table of the
House in due course.

Functions of Block Development
Officers

8. Shrimati Ramdularl Sinha:
Will the Minister of Food, Agricul-
ture, Commumity Development and
Coeperation be pleased to state:

(a) the names of the States in
which the functions of the Block
Development Officers and  Rewenue
Officers gre still vested in one and the
same person;

(b) the reasons for continuing such
an arrangement contrary to the ad-
vice of the Central Government; and

(c) the steps being taken by Gov-
ernment for prompt acceptance of
their advice?
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The Deputy Minlster of Food, Agri-
rultore, C ity Develop t and
Cuo-operation (Bhri Shinde): (a) Only
in parts of Bihar Stale the same pel-
son discharges the functions of Block
Development Officer  and Revenue

Officer.

(b) and (c). The combination of
revenue and development funclions st
the block level in Bihar was origi-
nally devised as an interim measury
till the revenur records were brought
up 1o date. The arrongement hay
been rontinued by the State Govern=
ment mainly on considerations of the
cost and availability of suitable per-
sonnel for effecting bifurcation. The
Government of India have steadily
pursued the malter with the State Gov-
ernment and urged them to huve se-
parate functionaries. The State Guv-
ernment have since agreed lo bring
this about gradually. The bifurcation
has already been ordered in 248 blocks
out of a total of 575,

Central Acts

9. Shri Shree Narayan Das: Will
the Ministe:r of Law be pleased to
state:

(a) the number of cases in which
the whole or part of the provisions of
the Central Acts were declared ulire
vires by various High Courts and the
Supreme Court of India durlng the
year 1965;

(b) the names of Acts so affected;

(e) the cases in which appeals
against the High Court decisions woere
filed in the Supreme Court and the
decision of the Supreme Court Lhere-
on; and

(d) the number of cases which are
wtill p:ndqui in the courts?

The Minister of State in the Minks-
try of Law (Shrl C. R. Pattabhbl
Baman): (a) to (dP The Information
is being collected and will be laid on
the Tahle of the House
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Consumers Cooperative Stores

10. Shrimati Renuka Barkatakl:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Food, Agrioul-
turs, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Govern-
ment have accepted a scheme to gell
10 per cent. of the cloth manufactured
in the country through Consumers Co-
operative Stores; and

(b) if so, the main features of the
scheme?

The Deputy Minister of Food, Agri-
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(b) The Pamba River Sugar Factory,
have flled a writ petition in the Kerala
High Court against the decision of
the Sugarcang (Additional) Fixation

Authority and obtained a stay order
for execution of the same.

(c) The gata for determination of
the additional cane price for the sea-
sons 1960-61 and 1961-62 has been
collecled and is under gcrutiny.

Kalady as Tourist Centre

12, Shri Vasudevan Nair:
Shri Warlior;

Will the Minister o! Transport, Avia-
tion, Shipping and Tourlsm be

culture, Co 3 t and
Co-operation (Shri Shinde): (a) There
12 no such scheme. Only the textile
mills have agreed to supply cloth to
the extent of ten per cent of the cross
seclion of their production to consumer
cooperalives und fair price shops.

y Develoy

(hy The question does not arise,
Payvment to Sugarcine Growers

11. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Foed, Agricul-
ture, Community Development andd
Cooperation be pleased to state:

(a) whether it i= a fact thal a sah-
stantia] amount is due to the sugar-
cane cultivators from the Pamba
River Sugar Facteryv, Kerala Stale for
1958-50 ard 1059-60 following the
decision given by the Price Fixation
Commiltee;

(b) if so, the steps being taken to
implement the recommendations of
the Price Fixation Convymittee; and

(¢} whether the Price Fixation.
Committee propose to take the ques.
tion of cane pricesg for the years 1960-
61 and 1961-027

The Minister of Food Agriculture,
Community Development and Coope-
ration (Shri €. Subramaniam): (a)
Yes, Sir,

pl d to state:

(a) whether there is a proposal to
develop Kulady, birth place of Shri
Sankaracharya, as a tourist centre; and

(u) if =0, the steps proposed to be
taken in this direclion?

The Minister of Staile in the Minis-
try of Transport and Aviation (Shrl
C. N. Poonacha); (u) No.

ib) The questiop does pot arise,

Paradecp Port

13. Shri Maheswar Naik:
Shri Kam Sewak Yadav:
Shri Bagri:

Wil the Minister of Transporl,
Aviation, Shipping and Tourism be
pleascd 1o state:

fa) whether the amount spent on
the construction of Paradeep Port
since it was taken over by the Centre
has peen charged to Orissa Govern-
ment or the whole cost of construe-
tion will be re-imbursed by the
Central Government:

(b) thg latest stage of construction
of the Paradeep Port; and

(c) the total cost of construction as
it now stands and whether any re-
vised cstimate hag been made?
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The Minister of Transport, Avia-
tion, Shipping anq Tourism_  (Shri
Sanjiva Reddy): (a) The money in-
vested by the State Government on
the development of the Project till the
date of taking over has been treated
as a loan to the Port Project to be
repaid in due rourse when it is finan-
cially in a position to undertake such
repayments,

(b) The first stage development of
the Port has been nearly completed
except for small residual works. The
Port can operate as soon as the two
tugs which are under construction are
received.

(c) The cost of the first stage deve-
lopment of the Port is now estimated
at Rs 205 crores as against the Pro-
ject Estimate amounting to Rs. 19.9
crores sanctioned by the State Gow-
ernment before the Project was taken
over by the Centre,

Wonder Rice Seed

14. Shri Maheswar Naik:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri SBubodh Hansda:

Will the Minister of Food, Agrienl-
ture, Community Develspment and
Cooperation be pleased to state:

(a) whether it is a fact that a won-
der rice seed has been found out im
the Central Rice Research [nstitute,
whirch is likely to double the paddy
yield; and

(b) if so, the steps taken to pepu-
larise the seed?

The Depuiy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation, (Shri
Shinde): (a) and (b). No wonder rice
seed has been found. Presumably,
the reference is to Taichung Native I,
a high yielding rice wvariely, which
has been introduced from abroad. At
present this variety of seed is being
multiplied on about 12,000 acres with
a view to producing sufficient seed to
cover about two million acreg during
Khariff 1968.
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Ration shops in Harijan Colonles in
Delhi

15, Shri Yashpal Singh: Will the

Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether it is a fact that ne
ration shops have so far been opened
in the Harijan colonies in Delhi;

(b) if so, the reasons therefor; amd

(c) the action taken by Government
to solve the difficulties of the people
living in Harijan colonles?

The Minlster of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.
Ration shops exist in all localities in-
cluding those where there is a com-
centration of Harljans,

(b) and (e). Do not arise,
Cost of Wood in Indis

18. Shri Yashpal Bingh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperatiom
be pleased to state:

(2) how far the cost of the wood
high in India as compared to the other
countries;

(b) the reasons therefor; and

(¢) the steps taken or proposed to
be taken to bring down the prices of
wood?

The Depuiy Minister in the Minis.
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shinde): (a) Comparable da'a on the
cost of wood in other countries is not
available.

(b) High cost of wood in India s
due to the demand being in excess of
available supplies.

(c) *“Fogests” is a State subject.
States gre making efforts to increase
production of wood on sustained basls
by raising plantatjons and by opening
up and working the hitherio inacces-
sible forest areas.
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Scheme to increase Food Output

17. Shri Yashpal Singh:
Shri . Balmiki:
Shri Bagri:
Dr. Ram Manehar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Bhanu Prakash Singh:
Shri Hukam Chang

Kachhavaiya:

Shri Bade;

Will the Minister of Food, Agn-
culture, Community Development and
peration be pl i to state:

(a) whether the Indian Council of
Agricultural Research huve formulat-
ed any scheme for increasing food
output; and

(B) it sn, the details thersof?

The Depuly Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperatlon (Bhri
Shinde); (a) Yes.

(b) The 1.C.A.R. have formulated
the following six schemes with the
main objective of increasing output of
food.

1. All India Coordinated Rice Im-
provement scheme;

This project has been formulat-
ed for a pericd of filve years
with effect from 1st April, 1985
from which date it hag been put into
e¢ffect. From the year 1966-67 it has
been included in the Fourth Flve
Year Plan. The project which is In-
tended for achieving rapid progress
in the development of varielies and
cultural, fertiliser and plant protec-
tion practices conductive to high
ylelds, has started functioning with
the Central Coordinating Centre,
Hyderabad under the charge of a
Project Coordinator who is assisted
by a Joint Project Coordinator and
ancilliary staff. There are Zonal co-
ordinating Centres at C.R.RI, Cut-
tack, Coimbatore, Rafbur Patna,
Kapurthala and Palampur. The
Scheme is being implemented with the
collaboration of tne Rockfeller Foun-
datlon who have already placed the
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services of an expert to act as Joint
Fioject Coordinator,

2. All Indin Coordinated Wheat Im-
provement gscheme:

This scheme has been drawn up
for breeding of improved verieties of
wheal that are high yielding, of
superior quality and discase resistant.
The scheme will replace the Coordina.
ted Wheat Rust Control Scheme which
hag been in operation since the Frst
Five Year Plan. There is a provision
for appointment of a Senior Wheat
Breeder-cum-Coordinator in the pro-
posed scheme and five zonal Coordi-
nators in each of the Wheat zones
There will be nine 'main eentres and
nine sub-centres under the scheme in
different States. This set up is expec-
ted to provide continuous Central sti-
mulus to the work at the far-fMlung
stations to exploit the most re.oent
breeding material. The Rockefe!ler
Foundation has been associated with
this Project. They have provided the
services of a Specialist who is working
as Joint Project Coordinator. Action
has ben initiated to put the Coordi-
nated Scheme into effect during the
Fourth Plan Commencing from 1068-
a7,

3. All India Coordinated Barley Im-
provement scheme:

The object of the scheme is to
evolve agronomically superior varieties
posscssing resistance to the rusts and
other diseases prevalent in different
barley growing regions, 'both for
human consumption and industrial re-
quirements and to work out suitable
agronomic practices to exploit the
maximum yield potential of the im-
proved varleties and other in put Yac-
tors. The scheme provides for a Co-
ordination Cell at the headquarters of
the .ARI and four main centres
under that Institute. Tt alsp provides
for four moin centres in the States
The Rockefeller Foundation have pro-
vided a5 Wheat Specialist who will
provide teclinical assistance in the
Barley Projec{ also.
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4. All India Coordinated Millets Im-
provement gcheme:

This scheme has also been drawn
up with the assistance of the Rocke-
feller Foundation and its main objec-
tive ig to increase cereal production
trough inlensifying research om the
improvement of millets, The scheme
provides for the establishment of six
main centres and eight sub-ceatres in
different paris of the country in the
scheme has been approved for inciu-
slon in the Fourth Five Year Plar, and
action has been initiated to put it into
cffect from 1988-87. The Rockefeller
Foundation have provided the scrvices
of an Expert under the Cereal Im-
provement Programme and that ex-
pert is coordinating this project also.

5. All India Coordinated Sorghum
Improvement scheme:

This project has been formulated to
intensify research on the improvement
of Sorghum and provides for the es-
tablishment of eight centres and seven
sub-certres ip different parts of India.
In this project the help that jg avail-
able at the Reglonal PIRRCOM
Centres at Hyderabad, Coimbatore
and Kanpur in different displines will
also be utilised. This scheme is to be
executed in collaboration with the
State Governments who will provide
necessary land and bulldings etc. free
of cost,

6. All India Coordinated Maize Im-
provement scheme:

With a view to evolve high yield-
ing varieties of hybrid maize suitable
for different agro-climatic condiinos
in India a scheme entitled *“Coordi-
nated Maize Breeding Scheme” is run-
ning for the last severa] years. Under
this acheme flve maln centres and ten
sub-centres have been establishgd in
different parts of the country. The
scheme is to be continued in the
Fourth Plan on an expanded basis, As
a result of research undertaken in the
scheme s large number of hybrids
have been evolved. Nine hybrids have
finally been released for large scale
cultivation in different regiong of the

country, These hybrids have the
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capacity to give increase in yield
ranging from 20 to 50 per cent com-
pared with the local varieties under
Bood conditions of fertilization and
management. Some of them contain
higher starch proportion  and  gs
suf-h have great commercia) potentia-
lities. Prospects of releasing othes
hybrids in future ure very bright.

7. Coordinateq Pulses Improvement
Scheme:;

In addition to the above, a project
for Intensification of Coordinated re-
search for the Improvement of Pulses
has also been sanctioned for a period
of five years at an estimated cost of
Rs. 35 lakhs with the collaboration
of USAID. The scheme hag been put
into effect at LA.R.I centre with effect
Trom December, 1985, The work on
the scheme will also be carried out
at three other main centres in Agri-
cultural Universities namely, Pant-
nagar (U.P.), Ludhiana (Punjab), and
Rajendranagar (A P.) The UB. Gov-
ernment have agreed to contribute
the services ol scientists in the fleld
of Plant Breeding, Plant Pathology,
Entomology and Agronomy with
neceseary supporting personnel. Work
in the different main centres as well
as the branch locations will be coord!-
nated by a Project Coordinator.

Agricalitral Btaff College
18, 8hri P. C. Boressh:

Will the Minister of Feod, Agricul-
ture and

, Community Development
Cooperation be pleased to state:

(a) whether an Agricullural Staff
College is proposed to be set up iIn
India on the lines of the Imperial
Staff College, London as suggested by
Dr, V. K. Rao., Member Planning
Commission; and

(b) if s0, the broad details thereof?

The Depuiy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
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Shinde): (a) and (b). The proposal to
set up a Central Staff College in India
during the Fourth Five Year Plan
has been agreed upon in principle but
the details of the project are stil] un-
der examination.

Area covered by Cash Crops

19, Shrimatl Savitri Nigam:
Bhri M. L., Dwivedi:
Shri Hukam Chand

Eachhavalya:
Will the Minister of Food, Agri-
Itare, C ity Development and

Cooperation be pleased to state:

(a) whether Government have
made any survey to determine ag to
how much new area has been cover-
ed by the cash crops during the last
one year in different States; and

(b) it so, the details thereof, State-
wise?

The Deputy Minister of Food, Agri-
eulture, Community Development and
Cooperation (Shri Shinde): (a) and
(b). Statistics of area under cash
erops become available when the Final
Estimates of the crops are issued.
There is no provision in the existing
system of collection of statistics to
determine how much of the area is
new and how much is old.

Central Advisory Council of Ship-
bullding and Ship-repairing

™. Shri 8. C. Samanta:
Shri Bubodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:

Will the Ministor of Transport, Avia-
tion, Shipplng and Tourlsm be pleased
to state:

(a) whether the Central Advisory
Council on ship-building and ship-
repairing is functioning;

(b) if so, its personnel;

(c) how many meetings of the
Council have been held since its for-
mation; and

(d) the subjects discussed there at

and the recommendations made to
Government?
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The Minister of Transport, Avia-
tlon, Bhipping and Tourism (Shri
Sanjiva Reddy): (a) Yes Sir.

(b) A list of the members of the
Couneil ig laid on the Table of the
House. [Placed in Library. See No.
LT-5429/66].

(c) Only one meeting of the Coun-
cil has been held so far.

(d) The Council discussed in gene-
ral the problems confronting the ship-
building and ship-repairing industries
and particularly the shortage of essen-
tial raw materials and equipment.

The Counci] has made the following
recommendations to Government:

(i) A ship designs Centre should
be established as soon as
possible.

(il) Government should try te
persuade the Port Authori-
ties at Calcutta and Visakha-

patnam to earmark repafr
berths,
ATHET e
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JrreTdt A &, AT T W@ T
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forgi & e & wrr ary wewm
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(@) oo & ag gzar

Repatriation of Indian and Puk.
Officers and Crew

27. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to stale:

() whether it is a fact that India
and Pakistan have repatriated all
Officers and crew detained by them
during the recent conflict between
them; and

(b) it so, number of officers and
crew repatriated and number of
those still left in India and Pakistan?

The Minister of Transport, Avha-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) It is a fact that
a decision to repatriate all officers
and crew of sea-going and IW.T.
veeésels has been taken and imple-
mented.

(b) (i) All Pakistani officers and
crew of Pakistani vessels detained in
Incdia numbering 154 have been re-
patriated;

(i) All Indian officers and crew of
sed-going vessels, numbering 171, have
been repatriated. Out of 259 LW.T.
crew interned in Bast Pakistan, all
but 18 are understood to have return-
ed. Enquiries are being made about
the others.
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wT W A% WOy g o ¥ W
T W .

(w) 3% @@ & fawrfor & 7w
¥ wwaw wmy saEr STt ?

wfcagw, Igam, Wwga aw WA
W (o seta ¥ : (%) wie(w).
gfw v wmeige fraqe ayw o W=
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A ¥ ¥ qiefrare 97 &0 wearfa
g TG HEE 91 9% § W &5 AoF
gf@yan & | wafag sa%  fawfr
o1 fariard qaa: @wg T aTE
a1 97 werifors s afaami
wY wrar ¥ €Y gfer oA, 1964
¥ uerdifors qu ¥, f® cacgm-——
wew WEW AT @y § AT 9
daq 7y w1 geaiad g o wfaa
! e, wref aiwet 5 vwEr w13,
wqr fafeaa s §i sfmw wmt &
fau drerty derdfa wmain § 2
ggEA 2} A WAEqT YA AW
far o a1 1 ¥@ gl F Aeafaw
fratr & fam uA *7 swAoqT FTA &
s gt Wit dendiz g &
farere famm o w1 FmpETT areft-
12 9 979 A& & geawfad gH Wit
USEAT &) e g K omAdw &
fg a=, 1965 F ¥ 1,216,00
To W wqu@ YT fa mar wr
W ATEiew wiwt & Qo & A
W g 797 @7 £y g g F frafer
¥fog a7 o urreRr wT ¥ wEr O
ol  derdfy gt & adr afe-
T & g wa &) gowfig
waTe frery far ol o

wiaN w1 g

30. @ WE : ¥ wmw, wi,
amafaw fewrs ma wgere Wt 7
fearat, 1965 % Arvifer sva dem
684 ¥ w[TTE ¥w ¥ 34T ¥ Wy
i g T ¥ Fw oWl f

(%) famalt o =i aerly =
T wa WA WfFg T 9L e
wimr mr @1 gy A few a
T 3w o wr Wit
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(@) za g%t fean e FAT
mar ?

wig, ¥fa, amafoe faes oo
g Axrea # goEA (s feR)
(v) o& faaeo gwrges 9 @
A g | [ o g e oman |
wd weaT qe lo—5430/66)

(@) wver Y qwam ga |
W T FearEA

31, «t g T WA
L

w1 wrw, gy, wonfaw frew
W7 WEETT Hell Ig qAT A 7 K G
fw :

(%) ®ar gowc feamt & fag
fret Gt Zromr ox farre w1 ot B,
o cufus ww e g W
s # Wy g IAw wW qfy 9T
™ & o & feg sfe
"

(@) =1 ™ T8 ¥ §8 Q¥
e ot st ge g

(7) afe &, at soft e ad
w1 01T mE oA N ) ook
wrare & fe cwEe wma @
wwr §; WR

(%) ™ % %7 o fenfaa g1

oy w7

wia, gy, wnfas foew oo
wgere WM () fare gugreaw)
(%) wiT (&) o =

() W (7). 7 §raggsn
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i ww ITAG qEQAT

32. St TN W wgATT :
st Ay
T wrw, i, amaioe  frew

T GEETC Hell qF TATA FT FAT w3
fs :

(%) ™1 ug av § f& afew
sraflr  Fhg afafe ¥ gag waw
Fared, ga® W, Afgen wiaw, Al
#reHl & FwatEl  arw aE-Te
T FT owmigw ww ITATEL grREA
w1 gaa fear man g

(@) # fo=dt o= aeat 7 o
Qa1 w<re i fe ;Wi

(1) afz &, @Y 7 wAEEA ¥
raT § AR R A I W A
7 ¥ few 9T FgraaT # § woar
wgraan w0 & faae frar 7

wiw, gfy, geqafoe faww o
wgwrT waea § go-Aa (s few) -
(%) & (). STy w%edt #1 o Y
§ W fray §t awrqew X
& sy )

‘'qw WG W WA T e

33. ST gEW WA wgAW ¢
o ¥y :
wt gyae fag :

e, yfe, wanfoe  feew
oo wpere WAl 7 A, 1969
¥ waTKifea ¥vA Hear 2007 ® I
¥ grary ¥ og 79T ®7 O w4 f

(%) ;1 el uwifaw aur
gtegfors sl ¥ 'UF @um oW
WA Ty G & R fier
LT
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(w) afz &, a_sgwr ko
27

wa, vy, gmafae fasme o
wEwTT warem § Ova-Rat (& qife
wr) @ (%) oft smw A

(@) s&= @ agi zam

U. S. Fertiliser Consultants
34, Shri Warior:
Shri Vasadevan Nair:
Shri Prabhat Kar:
Shri Indrajit Gupta:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Food, Agricu.-
ture, Community Development and
Co-operatton be pleased to state

(a) whether it iz g fact that a
four-member team of U5 Fertiliser
consultants which  participuted  in
the recently held semunar on fertili-
sers has suggested that the Govern-

ment of India and US. aid should
combine  economic and technical
assistance in agricultural program-
mes;

(b) if s0, the main details thereol:

(c) whether Government have
examined the suggestions;, and
(d) if so, the nature of decisions

Saken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): (a) Yes.

{by A copy of the recommendations
of the team is laid on the Table of
the House. [Placed in Library. See
No. LT-5431/65].

(c) and (d). The recommendations
are under consideration.

130

Haldia Port

35. Shri Warlor:
Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Indrajit Gupta:
Shri C. K. Bhattacharyya:
Shri Hem Barua:
Shrimati Jyotsna Chanda:
Dr, Ranen Sen:
Shri Karnl Singhji:
Shri Dinen Bhaitacharya:

Will the Minister of ‘Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the further progress made to-
wards developing Huldia as a subsi-
diary Port of Calculta; and

(b) the amounl sg far spent?

‘The Minlster of Transport, Aviation
Shipping und Tourism (Shri Sanjiva
Reddy): (a) All preliminary work in
respect, of the ficst phase of the deve-
lopment of the new dock system at
Haldia has boen completed.

A contract has been awarded for
the construction of un oil  jelty at
Haldia.

The oward of a contract for the
work relaling to the manual excava-
tion of the dock costing Rs. B0 lakhs
wis sanctioned in January, 1966,

Tender documents for the counstruc-
tion of thr dock and lock ent-ance
have been prepared by the Caleutta
Port Commissioners.

Discussions have been held with a
team of World Hank experts for the
grant of a loan to cover the foreign
exchange requirements of the Haldia
Project.

The construction of the rail link to
Haidia is in progress. The West
Bengal Government are grranging to
acquire the necessary land for the
construction of a road link to Haldia.

Arranpements lave becn made by
the West Bengal Government to sup-
oly the nccessary power from  their
grig at Kolaghat.

(by The total expepditure Incurred
on the project upto the 31st December,
1985 is Rs. 391 lakhs.



131 Written Answers

Impert of Foodgrains

. Shri Linga Reddy:
Shri Daljif Singh:
Bhri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 5, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimatj Savitri Nlgam:
Shri Vishwa Nath Pandey:
Shri Bibhutl Mishra:
Shri P. K. Deo:

Will the Minister of Food, Agricul-
ture, Community Development and
Co-operation be pleased to state:

() the quantity of foodgrains im
terms of wheat and rice imported
from other countries, country-wise,
including that under P.L. 480, during
the last three months up-to-date;

(b) the terms on which it has beea
imported; and

(c) the extent to which the short-
age will be met?

The Minister of State in the Minis-
try of Food, Agrioulture, Commanity
Development and Co-operation (8hrl
Govinda Menon): (a) The quantities
of wheat and rice imported from va=
rious countries during the last three
months (November 1065 tp January
1066) are as under:

('000 metric tons)

FEBRUARY 15, 1966
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(b) The cost of wheat imported from
US.A. under PL. 480 Agreement is
wholly payable in Indiap rupees. The
cost of wheat purchased commercially
from U.5.A. has been paid for in dol-
lars. Wheat from Canada has been
imported against the allocation made
by that country under thejr interna-
tional Food Aid Programme.

The payment of rice imported from
Burma and Thailand is made in
Pounds Sterling, For the rice imported
from the U.A.R., the cost was paid in
non-convertible Indian rupees to be
utilised by U.AR. for purchase of
specified commodities from India.

{c) The major portion of the short-
age during the year is likely to be
met by import of foodgraing from the
U.S.A. under P.L. 480, Since, how-
ever, the US., Government has not
made any long-term commitment so
far, it is not possible tp say at present
to what extent the shortage wil] be
met. With the commitments already
made by the U.S.A. and certain other
countries, our requirements for the
next three months would be met.

Tralning of Pilots by Flying and
Gliding Clubs

37. Bhri Narayan Reddy:
Shri Rameshwar Tantla:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:

Will the Minister of Transport,

Country Wheat Rice  Total
U.5.4.
(i) P.L.480 1524:2 3
(i) Commercial } 16196
purchases . 954 .
Canada 40°1 40°1
Burma ., 95 95
Thailimd 67:4  67-4
U A.R. . 76 76
ToraL 16597 84°5 1744°2

Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that while
addressing the annual Conference of
the Flying Clubs in December, 1865,
the former Union Minister for Trans-
port had urged the Flying and GHd-
ing Clubs to help in training the
large reserve of commercial pilots who
could be employed during emergen-
cies; and

(b) it mo, the steps Government
propose to take to assist these clubs
%0 train more pilots in the country
and also to train them for defence
purposes?
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The Minister of Transport, Aviation,
Shipping and Tomrism (Shri Sanjiva
Reddy): (a) The former Minister of
Transport, while inauguarating the
Annual Conference of Flying Clubs in
December, 1965, had urged upon the
Flying Clubs to play their role effec-
tively by providing adequate favilities
for training pilots upto Private Pilot's
Licence stage as well as training of
N.C.C. Cadets, so as w provide a
potential reserve of candidates who,
with further {raining, could become
Commercial Pilots or Air Force Pilots.

Written - Answers

(b) Facilities for flying at subsidised
rutes  are already available at
a number of Flying Clubs in the

country. Clubs  which fulfil the
prescribed  conditions of eligi-
bility, are given grant-in=aid

by Central Government in the shape
of fixed Annual Subsidy and monthly
Subvention related to the number of
flying hours done by the clubs, Fur-
ther, Government have made some
relaxation in the existing restriction
on number of hours under the subsi-
dised scheme so as to enable a trainee
to complete 250 hours of flying in four
vears which is the basic requirement
for further training for a Commercial
Pilot's Licence.

Rationing |n Delhl

Shri Narayan Reddy:

Shri Eswara Reddy:

Shri D, N. Tiwary:

Shri Vishwa Nath Pandey:

Will the Minister of Food, Atrlcnl
tire, Community De
Co-operation be pleased to state

(a) whether it ig a fact that ration-
ing in Delhi started in the second
week of December, 1985:

(b} whether it is also a fact that
due to the incomplete arrangements,
most of the people had to face diffi-
culties due to the non-availability of
rationcards and also due to non-
availability of foodgrains in ration
thops; and
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(c) if so, whether any enquiry has
been conducted in the matter and the
result thereof?

The Minister of State in the Minis-
try of Foud, Agriculture, Community
Development ang Co-operation (Shri
Govinda Menon): (a) Yes, Sir.

(by No, Sir. Even in those pockots
of the cily where people did not get
their ration cards before the introduc-
tion of rutioning, cards were issued as
soon as applications were reccived
without any loss of rations. The
ration shops were selected well in
time and they were issued atia, rice
and sugar during the week preceding
the introduetion of rationing.

(c) Does not arise.
Punjab’s

39, Shri Gulshan: Will the Minister
of Food, Agriculture, Community De-
velopment and Co-operation be pleas-
ed 1o gtate:

demand for  Fertllizers

{n) whether it is a fact that the
Punjab Government demanded 2 lakh
tons of fertilizers from the Central
Government in the year 1965, and

(b) if so, how much quantity was
uctlually supplied?

The Deputy Minister In the Minks-
iry of Food, Agriculture Community
Development and Co-operatlon (Bhri
Shinde): (a) and (b). The requisite
information is given below:

(I aum in Tonnes)

Kind of v, Q. Cry.
Fertiliger demard- alloted  svpphod
ed for for till
April,  April, 31-1-66
6510 6510
arch, March,
1966 1966
Sulphate of
Ammeonia R, 5C0 %£G.ICC 5060
Urea 5,500  2,63% 131
Calcium .Arllrr.n..
niam Nitrate  €,55,940 2,001,072 107 6« ¢

Note.—Aguinat the all-India aversge of
45 %, of supply ageinst demand in  cme of
Puribitisgg 8 of Suppl s roocdarine.
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Sapply of Pumping Sely to Punjab

40, Shri Guishan: Will the Minister
of Food, Agriculture, Community
Development and Co-operation be
pleased to state:

(a) whether any request has recent-
ly been received from the Punjab
Government for the supply of pump-
ing sets;

(b) if so. whether any assurance
was given to the State Government
to supply the same;

(¢) whether the demand has
been fulfilled; and

now

(d) it not, the reasons for the delay?

The Deputy Ministey In the Ministry
of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): (a) to (d). The Punjab
Government recently intimated  its
overull requirements of pumping sets
under the miror irrigation programs-
me. The State Govermment has heen
advised 1o ar ange for the bulk pur-
chases on a departmental basis, if
necessury under a ralp contract nego-
tiated with the indigenous munufac-
turers of the pumping sets, for ensu-
ing their distribution to farmers  in
time and a! reasonable prices.

Rationing in Xanpur

41, Shri §, M. Banerjee: Will the
Minister of Food, Agriculture, Com-
munity Development and Co-opera-
tion be pleased to state:

(a) whether it is a fact that the
Chief Minister of U.P. had requested
for adeguate supply of foodgrains
before introducing statutory ration-
ing in Kanpur; and

(b} if so. the quantity required for
Kanpur and supplies made by the
Coentre?

The Minister of Stats in the Minis-
try of Food, Agriculture. Community
Development ard Co-operation (Shrl
Govinda Menon): (a) Yes, Sir.
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(b) According to State Government,
Kanpur requires 10,000 tonneg of
wheat per month and this is being
supplied.

WET-REN A} & forg T & evww

42 ot fem Tzomow :
Mo TR wAET Aifga :
o Wy forry
ﬁﬂl’l‘*‘l‘ﬂ:
Nt wgEA W
= TReT Tifem
st fgrafemer -

w1 ww, ¥fw, amafos fees
T RATC AT A TAA KT FUT FLA
f -

(%) fRa 730 & gFrEATH GAT
i fae v a7 om0 W OE T
a1 ot ¥, 37% Tw A P

(=) #11 FE 3@ TEAFA &
forr &Yy w0 qETT 2 wIT

() g7 "eged | ey qYHIT R
wq AF AW FATE 6 F 7

wrw, yfa, amafoe feem aar
wAETT WAy § Trea-AAr (o wifey
W) ¢ (F) ol wwEweR Ol
qqiT TrHAGIA, Weg qIW, WIUTE,
A, gy, IEE AT wia TEm A
GETAGET HAT ¥ AR £ TEA W
qzrga 29 & fAu wmww dge feg

&

(m) & (w). fwr wswi ¥
qFTTAT AR F AT A TR RO g
faa daraa g fagif= fag@i &
W7 97 #3Aq FTET G QT
qAW W A |
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A faewre Jfm
43. =t foewn Zams

¥o Tw wANET |ifgan -
ot 7y fa=d :

o Wy
lﬂm!’i‘ﬁ:
n’fnﬁma&m-
it fyewafoger :

ot fasrarg qig
ﬂﬁ[o‘o!ﬁ:

ot TwwET TeTeT
Wt e s

 wrw, via, swufas fawrw
;T AEETT HAT TE T4 F FT B
fw :

(%) w1 goee & veht qfa W
g & fag ow viw faoeme
Fome wqrfar w73 & weara w1 wfem
w ¥ fam

(a) =iz g, 4T Ia% qaTRT TAT
A% wrd-ga gEdr & e §
T

() ax afy, @t fasew & ¥
wrow g 7

wra, ¥fr, wrpofow fewm o
e Ay ¥ et (v fied)
(%) #ar (@), favrqam faate & o=
=T ®IA1 T ITA LY TR qf7 0
qITTH 797 Fa T97 T & fag wfw
fawra frmr =qrfad ®7% 1 w=ma
gt faarmfs &

(m) 73 = wral et g8 oA
gigag fxawr afw fawrw fomm &
wigw srafawar faxdfi, & fag wfy
% 4% qUUE A AGT & | TG qEd
A Tww Tror ZM 97 o7 O o
fa=re feqn wom e wqr dw gueT
2375 (Al) LS—4.
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wt a7 wge & fv qfw fawme fmr
%7 vqraT Ifwa o ) @ & @y e
W wE fegr i faw @< 0T qfw &
faarf ot aeqraai W g ¥
oifew gt w1l QX AT g &
AT O

ot & sy fare gt % e i forg Wiem
44. it fewn TEwTe:
wt 7y fomd :
Mo W wifgar :
oft armyt :

w1 wre, vfe, evpofos feew
T WEwTe gt aF wwrd ) g oo
fiF -

(%) war wowTe & gaw & swnfaer
oAt ¥ aw1 &1 Wrra 23 87 wrf dren

Lol 3 A
(=)= wrd iy Forera wror Forrifer
fieqr T ;W

(w) o g & foq aw=i &
HIY R I s r agr § ¢

wrw, ¢fe, epofae foew an
wEeTe  dxmm A vt (o
mifwx dmw) - (%) mEr & wwifae
Al a~<1 %1 oHezw wrw g4 W
% g farmit

(&) &Y (7). w7 & & Fqmaen
st g 9% Y a7 g feerrgaw
dqr 1 @i w7 g g fww
HIHT % 9T £ ¥ qevreA §, 1
¥ TN OATT & WF AW ArwAr &
& fra & g Ao g A
o o} &, w1 favsg, fenr oo
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A AT TCA TSI TGT AN

45. =t diere wte &4t

' st agTET Ao
' wifaae
ﬁﬁmvﬂ:
u"tnginm:
=t T wIT
= WA W WT
ﬁﬁoﬂ‘[oft‘iﬂ‘:
ot Ho Wo WIRTH :
st guiw g\ o
ot wo o wywT :

a1 afcegn, Igaw, A ww
qiza gl 78 F9A # g0 w4 fw

(%) #1138 7% & f& a3 A
W & 7T TFAAT 9T T IANT I & FIOU
7% g7 wra w1 frAam w77 &1 frog
faar &

() 7 3zranr war wrA fEaar
51T fmqd qaw w1 & 9 fe fee oot
9T NI g & AW

(7) fwas a9l & a1z W= 7
g gy {1 s g7

afcagn, Iga=, NwgA man 9deA
ant (ot st ¥Y) (%) o A
gfz arx & qrfa® 7 a1 wen iy
ara T 5w ww & T fage faar mo
1, A ST A FHA F ET & it
Fratafu & 737 7 I57q7 ST AT AT
F wIdza H41g 9O I ¥ 7 0w
SHIWA %1 39 AF K1 A GET FaATL
AT T TR ALE 4T FHIAT X 9T T4V
mar g AT I dwA woaF E

(&) o (7). gaar g W
1 7T § W TYT HHQ WWI T 9T
w@ A ol )
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waTw ot e ¥ qfw
46. =t wheTT wme aTa :
ot gen Wy wyy
w1 ww, wfy, emofos fwew
YT EEETT WAL TF AT KT FI KL
f& :

(%) #ar 7g o= & fe qowre &
IR fegEl &1, N wnw @ dEmEe
# gfg fend §, =w 2% AN g
i ¢

(=) afg &, ot Fe%7 a7 o
g, Wi

(7) =n g & FEifa 7Y
A ?

ww, gfw, wmofie fawre et
W WATe ¥ Ie-wAT (st femw) -
(%) ot o g a0 amf Y
foe ot wer T A1 azfs ¥ wqme
wEET AU § TOw wwt w1 QX
Feme & fa faem mmmar 3 g
ag ot ¢ % aerwiT wmw
smavgwara fafas omel & 30w
a¥ & wufad wrigve ®1 gEaa e
¥ g gu fafwa w1 sl safed
e g 1 gz | gma faar
¢ i g7 wa=ti o1 F 9ol IT @Rl
faow qgia & 1 awa § winfe
o ENT Fa 1L famma s wiEnmea {)

() #ar (). 9 &1 v &

Qiio To My wawit

47. o1 WiwTT WTW do
st gro Ao foramdt :
ot e Wy Wy
ot ¥

wr qfcagn, IgEw, Aagw o
wdzw weft oy w1 g A fiw
(%) =n =g &= § fw fewwaw,
1965 ¥ uw faosfy ograrly weoey
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¥ qw et §3w won v fir o wrefiw tutory crop  insurance  scheme has
Vigg " been finalised;

W “Mifas waer” md & @wm N N h
T (b) if so, the details of the scheme

A TR AT TN AR GG 5 e T will be implemented; and

ageré

(&) wav wr€ agraar ag=rf T
9 ; "5k

(w) afz &, ar fFa® o WX
w1 wgmAr gaTE g o 7

afcag, Igo, age O TiEy
Aot (st waf ) - (%) 20 fewmy,
1965 F1 THe THo "ifars wawl”
A WT Ag A4 & @A qT I 97 @G
ow faofer ae w1 a1

(ar) Wi (m)., wa% ax We
o % faufa e o faufa
q¥5 argw o fagr qan | gEfay el
WEMAT 1 WTATAERHT AL TE 0

Crop Insurance

48, Shri Subodh Haneda:
Shri 8. C, Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedl:
Shri P. C, Borooah:
Shri Bhanu Prakash Singh:
Dr. L. M. Singhwi:
Shri Bagri:
Dr. Ram Manohar Lohia:
Bhri Ram SBewak Yadav:
Bhri Kishen Patinayak:
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavalya:

Shri D, J. Naik:
Shri R. Barua:
Shri D. C. Sharma: .
Shri D. D. Parl:
Shri R. 8. Pander:
8hrl M. L. Jadhav:

Will the Minister of Food, Agricul.
tare, Community Development and
Cooperation be pleased 4o state:

(a) whether the proposal for sta-

(c) if not, the reasons for the delay?

The Deputy Minister In the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): (&) No. The Central Gov-
ernment have decided only to under-
take legislation to enable desiring
States, to introduce a crop insurance
scheme;

(by and (c), Do not arlse.

India Tourism Hotel Corporation

49, Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C, Borooah:
Shri A. K. Gopalan:

Will the Minister of Transport,
Aviation, Bhipping and Teurism be
pleased to state:

(a) whether it is a fact that the
Indiz Tourism Hotel Corporation have
decided to .put.up aine luxury hotels
in the different parts of the couniry
by 1967;

{b) if 8o, the places selected for
putting up these Hotels; and

(c) the total estimated cost of these
Hotels; and

(d) whether any foreign exchange
is necessary and if so, the total
amount thereof?

The Minister of Transport, Aviation,
Bhipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). On the basis of
a feasibility survey and reports re-
garding the nerd for additional hotel
accommodation ot warious places of
tourist interept the Tndia  Tourism
Hotel Corporation propose to set up
9 hotels at Bomhay, Madras. Agra,
Bangolore, Hyderabag, Caleutta, and
Varanasl.
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(c) and (d). The estimated cost of
the hotels is about Hs, 6 crores. The
foreign cxchange content will range
from 10 per cent to 15 per cent of
the cosl of the hotels.

Horticulture Research Institute

59. Shri Bhanu Prakash Singh:
Shri Kishen Pattoayak:
Shri Bagri: )

Shrli Ram Sewak Yadav:
Dr., Ram Manshar Lohix:
Shrl Vishram Pramd:
Shri Utiya:

8hrj Yashpa] Singh:

Will the Minister of Food, Agrical-
‘tare, Community Development and
Cooperation be pleased. to refer +¢o
the reply given to Unstarred Ques-
tion No. 1845 on the Tth December,
1965 and state:

(a) whethér any fundy have since
been allotted for settmg up of the
Indian Counell of Agriculture Re-
search Institute of Horticulture at
Hessaraghatta (Mysore State); and

(b) if not, when the funds Wil be
allotted?

The Depauty Minister tn the Minis
iry of Food, Agricolture, Communfity
Development and Co-operation (Shri
Shinde): (a) and (b). The proposal
for setting up the Institute hasg been
accepted for inclusion in the Fourth
Five Year Plap and a provision of
Rs. 2 lakh is being made in the
budget estimates {or 1986-67.

Distribution of Fertilisers

51. Shri Bhanu Prakash Singh:
Shrl Kolla Venkalah:
Shri M. N. Swamy:

Shri Laxmi Das:

Shrimatl Savitri Nigam:

Shri M. L. Dwivedi:

Shri Aukam Chand
Kachhavaiyva:

Shri Ragri:

Shri Kishen Pattnayak:

Dr, Kam Manohar Lohia:

Shri Ram Sewak Yuhv'
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Shri Vishwa Nath Pandey:
Shri M. 8. Murti:

Shri Ramachandra Ulaka:
Shri Dhaleshwar Meéena:
Shri P. C. Borooah:

Shri Bhagwat Jha Aszad:
Shri 8. C. Samanta:

8hri Subodh Hansda:

Will the Minister of Food, Agri-
cwvithre, Community Development and
Cooperation be pleased to refer to the
replies given to Starred Question
No. 250 and Unstarred Question
Np. 1820 on the 16th Ndvember and the
Tth December, 1885 respectively &Ad
state:

(a) whether Government have
since considered the recommendations
made by the Committee on Fertilizers
and Fertilisers Policy Team; ard

(b) if so, the nature of decisions
taken on each recommendation?

The Depaty Minister in the Ministry
of Food, Agriculture, Commumity
Development and Co-operation (Shri
Shinde): (a) and (b). Two statements
indicating the recommendations made
by (1) the Committee on Fertilisers
ang (2) the Fertiliser Policy Team and
the decisions taken thereon are laid
on the Table of the House. [Placed
in library., See No. LT-6432/65].

Law on adoption ef ChHdren

52. Shrl Bhanu Prakash Singh:
Bhri Bagri:
Dr. Ram Manohar Lohla:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shrt Vishram Prasad:
Shri Yashpal Siagh:
Shri Vishwa Nath Pandey:

Will the Minister of Law be pleas-
ed to refer to the reply given to Un-
starred Question No. 720 on the 16th
Movember. 1985 and state the progress
made so far in bringing the Law on
the Adoption of Children up-to-date?

The Minivtey of State I the Mimis-
try of Law (Shrl €. R. Pattabhl
Raman): The matter s still under
consideration.
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Consumer Cooperatives of Workers
in Indusirial Undertakings

53, Shri Daji: Will the Minister of
Food, Agriculture, Community Deve-
lopment ang Co-operation be pleased
to stute:

(a) whether any directives have
been issued by Government in the
matter of supplies to be made to the
Consumer Cuoperatives of workers
in the industrial undertakings in
areas where there is a statutory
rationing; and

(b) if so, the details thereof?

The Minister of Food In the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) and (b). The
advice given to the Slate Govern-
ments regarding supplies to be made
to all consumer co-operatives are as
follows:

(i) Consumer Co-operatives ghould
be attached to wholesale co-operative
stores for the purpose of drawing sup-
plies and not to private wholesalers.
Exceptions 'may be made where in
view of the distance involved a parti-
sular co-operative store prefers to
drow its supplies’ from a nearer pri-
vate wholesaler, and

(ii) Issue of rationed commodities
1o consumer co-operatives from Gov-
ernment stocks may be made on a
consignment basis,

State Governments are, however, to
exercise discretion in this matter, if
thiere are other considerations sug-
gesting an alternative course.

Village Volunteer Force
54. Shri Shiv Charan Mathur: Will

ratlan ba pledsed to state:

(a) whether the village wvoluntser
force eatablished during 1962 had ite
unpu:t on the furtherance of eamp-
aign of increasing agricultural output
in, the country;
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(b) if so, the delails thereof;

(¢) whether there is any proposal
to mobilise the said force for increas-
ing food production at the present
juncture; and

(d) it so, the details thereof?

The Deputy Minister in the Minlstry
of Food, Agriculture, Community
Development and Co-operation (Shr)
Shinde): (a) and (b). The scheme of
Village Volunteer Forve was launched
in January 1963 witp a three-fold pro-
gramme of production, mass education
and village defence. Labour and
cash donated under the scheme were
utilised mainly for implementing
works resulting in increased agricul-
tural production such as construction
and renovation of minor irrigation
works, laying on* compost pits, soil
conservation works, drainage and flood
protection measures, lree plantation
and constiruction and repairs of wvil-
lage roads. By the end of Muy 1064,
the number of mandays utilised were
reported ag 252.56 lakhs and cash
donations received as Rs. 27.25 lakhs.

(c) and (d). In the present context,
the activities of the Village Volunteer
Force have been oriented to meet
current needs. Especially in the
sphere of agricultural production, it
has been suggested to the State Gov-
ernments that members of the Village
Volunteer Force be ussigned specific
tasks in regard to activities like com-
posting, excavation and maintenance of
fleld channels, plant protection mea-
sures, production of fruits and vege-
tables and poultry keeping.

Natienal Highway between Bharatppr
and Mahna

55. Bhri Shiv Charan Mathur: Wil
the ‘Minister of Tramsport,” Aviatlonm,
Shiping snd Yourism be pleased to
state:

(s) whether it ls a fact that large-
scale repairg of National Highway
No. 11 betwren Bharatpur and Mahua
are underway fof a very long thme;
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(b) if so, when the work was start-
ed and the reasons for the inordinate
delay in its completion; and

(c) when the work is likely to be
completed?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b} The work of raising, widening
and improving miles 87|0 and 106/0 of
Bhaatpur-Juipur section of National
Highway No. 11 was sanctioned in
March 1963, The work was awarded
in April 1963 o Bhurat Scewak Samaj
and another contractor. There was,
however, slow progress in the section
of work entrusted to Bharat Sewak
Samuj, It was, therefore, withdrawn
from them and taken up for execution
departmentally. The work is now
progressing  satisfactorily.

(¢) The work is expected to be com-
pleted by June, 1966,

Contesting of Election by Independent
Candidates

56. Dr. L. M. Singhvi:
Shrl Bade:;

Will the Minister of Law be pleas-
ed to state:

(a) whether the Election Commis-
gioner made a statement in Lucknow
in November-December, 1865 to the
effcet that candidates should not
contest elections as Independents and
whether similar observations are con-
tained in the Report on the 'Third
General Elections;

(b) whether the making of such
statements and observations are not
beyond his functions; and .

(cy whether it indicates that
Independents will not...be - treated
fairly and impartially by the Elec-
tion Commission in-the fortheeming
General Elections?

"The Minister gf State in the Minis-
try of Law (Shrl C. R Pattabhi
Eaman): (a) Statement- attributed to
the Election Corhmisstonet 18 not" cor-
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rect, His views on ihis subject are
contained on pages 88-80 of Volume I
of the report on th. Third General
Elections in India 1962, which is being
placed on the Table of the House.

(b) ard (c). The Election Commis-
sion has the right and duty to express
its views on the question as on other
questions relating to  elections. The
apprehension that Independents will
not be treated fuirly ang impartially
by the Commission in the forthcom-
ing General Elections is ynwarranted,

Seminar on Fertilisers

57. Dr. L. M. Singhvi:
Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Das:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pl d to state:

(a) whether Government have taken
note of the deliberations of a three-
day seminar on fertilisers held in
Delhi in the later half of December,
1965; and

(b) the main points which emerg-
ed at the seminar and in what way
Government propose to promote a
more intensive ‘programme of ferti-
liser utilisation? '

The Deputy Minister in the Minis-
try of Foed, Agriculture. Community
Development and Co-operation (Shrl
Shinde): (a) Yes

(by The Fertiliser Association af
India, Delhi which convened the
National Seminar on Fertilisers in
December, 1965 has forwarded to Gov-
ernment & hrief report :and recoms-
mehdations of the seminar, The recn-
mmendatinns given ip statement laid
on the Table of the House, [Placed in
Library. See No. LT-5438/86] are
under consideration of Government.

The new strategy for agricultural
production envisages the rultivation
of new bhybrid varieties of food grains
and cash crops in selected nreas.
These new varicties are highl¥ res-
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ponsive to high doses of fertilisers and
their cultivation will lead to more in-
tensive utilisation of ertilisers. Gov-
ernment are also taking a number of
steps to promote a greater use of
fertilisers on the lines recommended
by the Commitiee an Fertilisera which
submitted its Report in September,
1965.

Production of Virginia Tobacco

58, Shri Holla Venkaiah:
Shri M. N, Swamy:

Shri Laxmi Das:
Will the Minister of Food, Agmri-
culture, C ity Develop t

and Cooperation be pleased to state:

(a) the preliminary estimate of the
production of different grades of
flue-cured Virginia tobacco of 1968
crop; and

(b) the prospects of marketing?

The Deputy Minister in the Minlg-
try of Food, Agriculiure, Community
Development and Co-operation (Shri
Shinde): (8) The preliminary estimats
of the crop is 160 million Ibs, These
estimates however do not indicate the
quantities of different grades af
Virginia or any other tobacco.

(h) Considering the fact that the
surplug stocks of the previous years
have heen almost sold out and that u

y higher demand is likely to acerue in
the foreign market specially the UK.
on account of trade ban on Southern
Rhodesia, the mauarkeling prospects
can be regarded as bright.

Panchayatl Ea) Institutions

59. Shri Kolla Venkalah:
Shri M, N. Swamy:
Shri Laxmi Das;

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether any action has been
taken by Government om the main
recommendations contained in interim
report of the Committee appointed
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to study the financial resources of the
Panchayati Raj Institutions;

(b) if so, the action taken or pro-
posed to be taken thereon;

(c) whether the final report has
been presenied by the Committee;

(d) if so, the recommendations
contained therein; and

(e) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): (a) apnd (b). The main re-
rommendations contained in the in-
terim report of the Balwantral Mchta
Committee on the financial resources
of Panchayvati Raj institutions were
considered by Government, in con-
sultation with the States’ representa-
tives, at the Annual Conference on
Community Development ang Pancha-
yati Raj and the Confercnce of State
Ministers of Community Develapment
Panchoyvali Raj held in July, 1885 at
Srinagar. The uccepted recommenda-
tions have heen forwarded to the
State Governments for implementa-
tlon.

(¢} No, Sir.

(d) and (e). Do not arise.

Central Fignh Marketing Corporation

€0. Shri Indrajit Gupta: Will the
Minister of Food, Agricnlure, Com-
munity Developmeni and Cosperstion
be pleagsed to refer to the reply given
to Starred Question No. 281 op 16th
November, 1965 ond state:
fa) the activities of Central Fish
Marketing Corporation so Yar;

(b) how much fish it Was actually
marketed so far; and
L]

{¢) whether there has been any
appreciable impact on the supplies
and retaf] prices of, fish in the Cal-
cutta market?
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The Minister of Btate in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Memon): (a) Since its regis-
tration, the Central Fisheries Corpo-
ration has arranged for setting up
of fish celling stalls in the Calcutta
markels, procurement of equipment,
vehicles gtc, and training of staff. An
office and a depot have been set up
in Calcutta. The Corporation has ar-
ranged with fishermen and their grga-
nisations, fish merchants and the
Stute Fisheries authorities for supply
of fish to the Corporation. The Caor-
poration has started selling fish from
the 3rd December 1985,

{b) Upto date information will be
laid on the table of the Sabha.

(c) It is too early to assess whether
the supply of fish by the Centrai
Figheries Corporation has created an
impact on the supplies and retail
prices of fish in the Calcutta market.

Conference on Intensive Agricultural
Programmes
62. Shri Ram Harkh Yadav:
Shri Narayana Reddy:
Shri Lahtan Chaudhry:
Bhri Onkar Lal Berwa:
Shri Hokam Chang
Eachhavalya:
Shri Rameshwar Tantla:
Bhri Himatsinghka:

Will the Minister of Food, Agricul-
nu, m Dl'ﬂfm and
P ¥ i to state:

(a) whether an All-India Confer-
ence was hald in Delhi towards the
middle of December 1885 for the
consideration of intensive agricultural
Programmes;

(b) if so, the bodies and persons
represented in the Canference and
the main recommendations made by
the Conference; and

(c) the action taken thereon?
The Deputy Minisier in the Minia-
Commuanity

: (8) to (). A statement is
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laid on the Table of the House. [Plac-
ed in Library. See Mo, LT-5533/66].

Development of Forests

3. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bhanu Prakash Singh:
Bhri Bagri:
S8hri Kishen Pattnayak:
Dr, Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Bhri Utiya:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) the progress so far made in
the development of forests in the
country; and

(b) the total amount spent so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Co-operation (Shri
Bimde): (a) “Forests” is 3 State sub-
ject in the Constitution. The Govern-
ment of India, however, renders all
possible assistance in the implementa-
tion of development of forestry sche-
mes included in the Five Year Plans.
During the period of First Five Year
Plan a few schemes of development
were taken up. An area of about
75,000 acres were brought under
plantations both under the scheme of
Economic plantations and Rehabilita-
tion of degraded forests In the Second
Plan period, projects of greater diver-
sity were undertaken on a larger
scale. Emphasis was specially laid on
raising plantations of teak, sal, blue-
gum etc. An area of about 470,000
acres was brought under species of
economic and industrial importance
and degraded forests over an area of
3,20,000 acres were rehabilitated.
During this period 6,800 miles of
forest roads were constructed. The
Third Five Year Plan placed special
emphasiy on measures which will help
to meet the long term requirements of
the country. In addition to the rais
ing o about 7,00,000 lakh acres of
plantations under the Btate schemes.
sn ares of about 1,70,000 acres will
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have been planted up under the Cen-
trally sponsored scheme of Plantation
of Quick Growing Species in the cur-
rent Plan. This scheme aims at meet-
ing the raw material requirements of
the wood-based industries. Further, a
project for training in modern logging
Techniques is being implemented with
assistance from the United Nations
Special Fund.

(b) The expenditure on the deve-
lopment of Forests in the First, Second
and Third Five Year Plans is as
below:

(Rs- in crore.)
First Five Year Plan 9.50

Second Five Year Plan 19.30
‘Third Five Year Plan  48. co{Anticipatc

Double Paddy and Wheat Crops

64. Bhrl Vishram Prasad:
Shri Yashpal Bingh:
Bhri Bhanu Prakash Singh:
Shri Kishen Patinayak:
Shri Bagri:
Bhri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Food, Agricul-

tare, C anity Devel t =nd
C tion be pleased to state:
(a) the progress so far made to

grow double paddy crops in Bihar;
and

(b) whether similar experiments
are proposed to be made for the
production of double wheat crope in
Punjab and Uitar Pradesh?

The Deputy Minister in the Mink-
try of Food, Agricufture, Community
Devélopment and Co-eperation (Shri
Bhinsde): (a) Not much progress has
been made for two crops of paddy
in Bihar. Areas in warmer regions
with supply of water during the Rabi
season are being explored for this
purpose.

(b) It is not possible to grow double
wheat crops. Only segregating hybrid
material to expedite purification to
evolve varieties from the same for
_advancing generations, they are taken
to the hills for having another gene-
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Thus having two
Bencrationg in y single year as against
the single generation in one yeur from
the normal crop production point of
view, it is not possible to produce two
crops of wheut, However, a programe
me double cropping of paddy followed
by wheat is very popular in  many
of the States.

ration In summer.

Export of Sugar

65. Shrl Vishram Prasad:
Shri Bhanu Prakash Singh:
Shri Yashpal Singh:

Shrl Bagri:
Dr. Ram Manohar Lohila:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pl d to state:

(a) the quantity of sugar exported
80 far to foreign countries during the
year 1965-66; and

(b) the sugar likely to be produced
during the next one year?

The Minister of Food, Agriculture,
Co ity Develop t and Coup
ration (Shri C. Bubramaniam): (a)
16,140 tonnes of sugur have go far
been, exported during the sugar year
1965-68 (1st Nowvember, 1085 to 3lst
October, 1966).

~ (b) About 33 lakh tonnes of sugar
ig likely to be produced during the
current sugar year 1085-86.

Cultivation of Cash Creps

66. Shri Vishram Prasad:
Barl Bagri:
Dr. Ram Manohar Lohla:
Bhrl Yashpal Bingh:
Shri Hukam Chand
Esachhavaiya:

Will the Mimister of Food, Agricul-
ture, Commaonity Development and
Cooperation be pl d to state:

(a) whether in view of the food
shortage in the country, there is any
proposal under conslideration of
Government ¢to put some kind of
restrictions on the cultivation of cash
erops in the country;
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(b) if so, its nature; and

(c) it not, the
.same?

reasons for the

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): (a) No.

(by and (c). The Govermment has
to view agriculture as a whoie to
meet the needs of the country in res-
pect of commercial crops as well as
food crops. With the new approach
in multiple eropping there is less pos-
sibility of one crop being at the ex-
pense of the other,

Credit for Farmers

67. Shri Krishnapa]l Singh: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

{a) whether it is a fact that ar-
rangements for the supply of ferti-
lisers and implements on loan and
other credit facilities to farmers have
been planmed for increasing the pro-
duction of foodgrains and other crops;

(b) whether representatives of
actual growers have been comsulted
and whether Government propose
to organise a Central Board and
similar bhoards in States on which
Agricultural Scientists, Farmers and
Officials of Food and Agriculture
and Irrigation and Power Ministries
are represented; and

() the steps taken or being taken
to simplify and purify the adminis-
trative machinery so that these facili-
ties are made available to the agri-
culturists in time and without undue
hardships?

The Deputy Minister in the Mmis.
try of Food, Agricuiture, Community
Development and Cooperation  (Shrl
Shinde): (a) The crop loan system
which has been naccepted by all the
States for implementation is intended
to provide crer]_ii tfo f{armerg on the
basis of production requirements which
take into aoccount the cash exprnges
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of cultivation as well ag cost of in-
puts like fertilisers etc. Besides, tac-
cavi loans ang short-term loans are
also given to the farmers for the
purchase and distribution of fertilisers
amongst other inputs, namely seeds
and pesticides. Further, a Committee
on Fertilisers, which was appointed
by the Government in 1965, has recotn-
mended grant of loans {o the extent
of Rs. 280.00 crores from (he Coopera-
tive Sector to the farmers for the
purchase of fertilisers in 1970-71. The
above recommendations of the Com-
mittee are under consideration of the
Government,

(b) Government have wulready set
up a Panel of some leading progres-
sive agriculturisis consisting of 26
members from different parts of the
country to advise Government on the
implementation of agricultural pro-
duction programme.

(c) These facilities are now made
available to agriculturists mainly
through cooperative institutions,
District Development|Co-ordination
Commitiees with representatives of
cultivators thercon amongst others
have been set up to secure co-ordinat-
ed working and provide direction and
guidance in cffective tackling of pro-
blems relaling to agricultural produc-
tion,

Report on Third General Elertions

68. Shri Hem Raj:

Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohla:
Shri Linga Reddy:
Shri C. K. Bhattacharyya:
Shrl Shree Narayan Das:
Shri Bade:
Shri Ram Sewak Yadav:

. Shri Bagri:
Shri Shiv Charan Gupta;

Will the Minister of Law be pleas-
ed to state:

(a) whether the recommendations
embodied in the Report of the Elec-
tion Commission on the Third General
Elections have been studied by Gdv-
ernmeant; ' '
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(b) if s0, which of them have been
accepted; and

(c) the action taken thereon?

“The Minister of State in the Minis-
try of Law (Shri C. R. -Pattabhi
Raman): (a) to (¢). The recommenda-
tions embodied in the Repert of the
Election Commission on the Third
General Elections are under scrutiny
by Government, .

Employees of Food Department

70. Shri D. C. Sharma:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri A. N. Vidyalankar:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Shri S. M., Banerjee:

Shri P. H. Bheel:

Shri P. K. Deo:

Shri Shree Narayan Das:
Shri Kajrolkar:

Shri Dharmalingam;

Will the Minister of Foed, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether the employees work-
ing in the Department of Food and
its nttached offices are being asked
to opt for-service with the Food Cor-
poration of India, or face uncertainty
about their jobs;

(b) whether it is a fact that the
employees of the Department of
Food are unhappy about their inter-
seniority and promotions in the Cor-
poration and their losing the service
of the Central Government; am.‘.l

(c) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Mints-
try of Food, Agriculture Community
Developm=nt and Cooperation (Shril
Govinda Menon): (a) The question
regarding the terms and conditions of
service of the employees of the Food
Department, who have been pr will
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hereafter be transferred to the Food
Corporation of India, is at present
under the consideration of the Gov-
ernment. One of the proposals under
consideration in this context is to give
such employees an option to elect for
service under the Food Corporation
or for continuing in the Food Depart-
ment or its offices s;me of the func-
tions of which are gradually being
taken over by the Food Corporaiion
of India,

(b) There have been some repre-
sentations to this effect.

(c) Ag stated in reply to part (a)
of the question, the procedure and
the terms and conditions of service
in this context are at present under
the consideration of the Government
ang final decision will be taken by the
Government only after fully consider-
ing all the aspects of this question.

‘“Work Lo Rule” Campalign by Air
India Employees

71. Shri Kajrolkar:
Shri Madhu Limaye:
Shri Yashpal Bingh:

Will the Minister of Transport,
Aviation, Shipping and Tourlam be
pleased to state:

(a) whether the employees of Air
India who have been observing
"“Work to Rule" for about a month
have given it up;

(b) if so, whether the administra-
tion have arrived at uny settlement
with the employces; and

(c) if so, its terms?

The Minister of Transpert, Aviation,
Shipping and Tourism (Shri Banjiva
Reddy): (a) Yes, Sir,

(b) and (¢). The Air Corporatione
Employees’ Union called off the agita-
tion after the Manegement had sought
and held @ meeting with the Presiding
Officer of the Natienal Tndustrial Tri-
bunal along with the Union repre-
sentatives. 5 i
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Alr India Engineers’ Strike

72. Shri Kajrolkar:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Krishnapal Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
Air India cancelled all flights on the
morning of 25th December, 1865 fol-
lowing a lightning strike by the
Flight Engineers;

(b) if so, the reasons therefor; and

(c) the steps taken to prevent such
strikes in future?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Banjiva
Reddy): (a) Yes, Sir.

(b) and (c¢). The alleged reason for
the illega] strike was the withdrawal
of a Flight Engineer who was sche-
duled for duties on flight A‘I;lﬂﬁ on
24th December, 1865 since it appeared
that he intentionally kept the entire
flight waiting after the passengers had
been boarded, by taking an inordinate-
ly long time to carry out his preflight
dutics. The Management has pointed
out to the Flight Engineers Associa-
tion the illegality of the strike. The
strike was called off at 8 p.m. the
same day after the Management had
discussions with the President of the
Agsociation when he returned ‘o
Headquarters later in the day.

Import of Wheat from US.A.

78, Shri Earnl Singhjl: Will the
Minister of FM A:ﬂcnnuu. Com-
munity D t ang C ation
be plellcd to mu.

(a) whether it is a fact that Gov-
ernment have forwarded any posi-
tive agricultural production pro-
grammes to US.A. in order to import
wheat from that Country under a
long-term arrangement;
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ib) if so, the details thereof; and

ic) the steps taken or proposed to
be taken to give practical shape to
the production programme?

The Deputy Minister in the Minls-
try of Food, Agriculture, Commaunity
Devel and Cooperation (Shri
Bhinde): (a) No Sir. But the Govern-
ment of India have given the U5,
Government an rstimate of the quan-
tities and kinds of inputs that would
be required for the programme of
increasing agricultural production in
the next five years, the object being
to secure assistance for obtaining
those inputs,

(b) the details are described in the
paper entitled “Reorientation of Pro-
grammeg of Agricultural Production™,
circulateq to the Members of the
Parliament in November, 1985.

(c) the programme for increased
agricultural production will constitute
the hard core of the Fourth Five
Year Plan. Preliminary action for the
first year's programme (1966-87) has
been taken and the appropriate pro-
visions have been made in consulta-
tion with States and Union Territories.

Thefts at sea Ports

74. Shri A N. Vidyalankar: Will the
Minister of Transport, Aviation, Bhip-
ping and Tourism be pleased to state:

(a) whether it is a fact that recent-
ly complaints of thefts at sea ports
have considerably increased and
cases of thefts of Motor parts and
valuable machine parts have been
reported;

(b) whether it is also a fact that
these thefts considerably delay instal-
lation of plemts and machinery
because such parts have to be ordered
afresh and this takes cons|derable
time in securing rruh licences to
import; and )

(¢) the remedial
taken to prevent

ports?

measures being
this pilferage at
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The Minister of Transport, Aviation,
Shipping and Teurlsm (Shri Sanjiva
Reddy): The information is being col-
lected and will be placed on the Table
of the Sabha in due course.

Compensation to Kerala Fishermen

75. Shri A. V. Raghavan: Will the
Minister of Food, Agritulture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is uny proposal
under considerstion to pay compensa-
tion to the ownhers of mechanised
fishing boats who have suffered
damages due to cyclone; and

(b) if so, the nature of assistance
proposed to be given to the boat
owners?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Oovinda Menon): (a) There is no pro-
posal under the consideration of the
‘Central Government to pay compen-
sation,

(b) Does not arise.

Callcui Alrpert

76. Shri A, V. Raghavam:
Shrt A. K. Gopalas:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have des

clded to locate the Calicut alrport In
Kerala at Karipur village;

(b) it so, whether the estimates for
the project have been prepared; and

(¢) when the construction work will
commence? .

The Minister of Tramspert, Aviation,

Shipping and Tourism (Shrl Sanjiva
Reddy): (a) The matter is under com-

sideration.
(b) No. Sir.

(c) The work is cxpected to  be
undertaken during the Fourth Plan.
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Bpare Parts for Mechanised Fishing

Vessels in Kerala

77. Shri A. ¥V. Raghavan:
Shri Vasudevan Nair:
Shri A. K. Gopalan:

Shri Warior:
Will the Mmmer of I"ood, Agri-
culture, C ity Dev at and
Coop ion be | d to state:

(a) whether Government are aware
of the difficulties of mechunised fish-
ing vessel owners in Kerala in getting
spare parts of marine diesel engines;

(b} if so, the steps taken to import
spare party of marine diesel engines;
and

(c) the amount of forelgn exchange
sanctioned for this purpose during the
Year 1966-877

The Minksier of State in the Minb-
try of Food, Agricultare, Community
Development and Cooperatlion (Shri
Gevinda Menon): (a) to (c). No pro-
posal has heen received from or
through the Government of Kerala for
the import of spare parts of marine
diesel engines. Import licence appli-
cations for similar imports are pro-
cessed individually when received,

Development of Major Ports

78. Shri Subodh Hansda:
Shri Yashpal Singh:
Shrimatl Resuka Barkataki:
Shri Ravindra Verma:
Shri R. S. Pandey:
Shri Rajeskwar Patel:
Shri A. K. Gopalan:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri R. Barua:

Will the Minister of Transpart,
Aviafion, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that there
is a proposal 1o develop major ports
during the Fourth Five Year Plan;

(b) whethér this was discussed ot
a meeting of the Natioml Harbour
Board held in Calcutta in the last part
of December, 1063; "and
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(¢) if so, the main decisions taken
at the Board's meeting and Govern-
ment's reaction thereto?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva
Retdy): (a) The Fourth Five Year
Plan will, among other things, cover
the improvement and development of
major ports.

(b) The Fourth Five Year Plan for
major ports was one of the itemg dis-
cussed at the meeting of the National
Harbour Board held at Calcutta in
December, 1865.

(c) There was a general discussion
on the Fourth Plan for major ports.
1t was indicated during the discussion
that the Plan which was still in the
draft stage would be finalised shortly.
It wus ampreed  that the foreign ex-
changre requirements should be brought
dowh tn the minimum and thet ade-
quate provision should be made for
ensuring additional reserve capacity
at the major ports. It was also em-
phasised that measures to improve
operational  efficiency should Dbe
special'y considered. It was further
agreed that the detailed phasing of
the work tn be rovered by the Fourth
Plan should be decided by Govern-
ment in consultation with the Plan-
ning Commission. Neersaary action is
being taken accordingly.

Strike by Japanese Seamen

79. Shri Umanath:
Shri Ram Harkh Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

fa) whether it is a faet that the
Japanese Scamen's Union had expres-
sed its willingness to exempt Indha-
bound ships carrying aid and essen-
tia] eargo during their strike in the
second half of December, 1085;

(b) whether such a request was
made by the Government of India
and, it so, with what results; and

{e) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
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Reddy): (a) There was, a newspaper
report to this effect in November, 1963,

(b) Mo, Sir.

(¢) No occasion for making such =a
request arose,

80. Shri A N. Vidyalankar:
Shri Subodh Hansda:
Shri Ram Harkh Yadav:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to gstate:

(a} whether the Punjab Govern-
ment and other State Governments on
the Puakisjap Borders have represent-
ed to the Central Goyernment .hat
the Centre should make . adequate
fAnancial cootributions for -the repair
of damaged roads on the border due
to Indo-Pak war and for the further
development of the border road
system,

(b) whether Government have exa-

mined the request and it so, their
reaction; and
(¢} whether - Government have

undertaken any finaneial liabilities to-
repair lhe damaged border roads in
Punjab and if so, to what extent?
The Minister of Transport, Aviation,
Shipping and Tourlsm (Shrl Sanjiva
Reddy): (8) to (c). Yes, Sir, A re-
quest was received from the Govern-
ment of Punjab for Centra] financial
assistance for the repair of roads
damaged during the recent Indo-Pa-
kistan conflict in the border areas of
the State and for the further develop-

ment of certain other roads in that
region. The Government of India
have examined the request and

agreed to glve a grant-in-aid of Rs. 44
lakhs to the State Government for the
repair of damaged roads. This deci-
sion has also been communicated to
the State Government. No proporal
for devclopment of new roads has,
however, been gccepted
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Emergency Food Production Schems of
Madhya Pradesh

81. Shri Shiva Dutt Upadhyaya:
Shri R. 5. Pandey:
Shri Ulkey:
Shri A, S, Saigal:
Shri R. S. Tiwary:
Shri Chandak:
Shrimati Maimoona Sultan:
Shri Wadiwa:
Shri J. P, Jyotishi:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to refer to the
reply given to Starred Question No.
704 on the Tth December, 1985 and
state the details of the progress made
so far in sanctioning the emergency
food production scheme of the Gov-
ernment of Madhya Pradesh?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
SBhinde): The Government of India
have sanctioned allocations of Rs, 25
lakhs and Rs 3.60 lakhs for the Minor
Irrigation and Poultry Development
Schemes respectively during the cur-
rent financial year.

Delimitation Commission

32. Shri Vishwa Nath Pandey:
Shri §. V. Ramaswamy:

Will the Minister of Law be pleased
to state:

(a) whether the Delimitation Com-
mission nf India has finalised its re-
port delimitating the Parliamentary
and Aszembly Constituencies in all
the States;

(b) whether the Commission has
submitted its report;

(c¢) if so, the reaction of Govern-
ment thereto; and

(d) if not, the causes of the delay?

The Minister of State in the Minis-
try of Law (8hri C. R. Pattabhi
Raman): (a) The Delimitation Com-
mission of India has completed it
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work and published its final Orders-
pertaining to 8 States and 3 Unlon
Territories specified below:—
. Andhra Pradesh
Kerala
. Madhya Pradesh
Madras
Maharashtra
Mysore
Orissa
Punjab
Goa, Daman and Diu
. Himachal Pradesh
11, Pondicherry.

The Commission has also completed
its work In rcspect of the States of
Assam, Gujarat, Rajasthan and West
Bengal and the Orders will be pub-
lished shortly,

-

.

I N R

5

The Commission has completed 1ts.
public sittings for Bihar in Tirhut and
Bhagalpur divisions and the public
sittings in the remaining two divisions,
viz. Patna and Chhotanagpur, have
been fixed for the last weck of this
month, It will be holding its public
sittings for  Uttar Pradesh at five
places on the 3rd, 4th, 11th, 12th, 14th,
16th and 1Tth of March.

The Commissinn hag also discussad
the draft proposals in respect of the
Union Territories of Manipur and Tri-
pura with the associate members and
the draft proposals are heing publish-
ed under section 9(2) of the Delimita-
tion Commission  Act, 1982 In the
official gazettes. The proposalg in res-
pect of Union Territory of Delhi are
being formulated.

(b} The Delimitation Commission Ls
not required under the law to submit
any report to the Government of Indim:
or to any State Government.

(e) and (d). Do not arise.
Development of Tourism

83, Shri Vishwa Nath Pandey: Wil
the Minister of Transport, Aviatlen,
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Shipping and Tourism be pleased to
state:

(a) the amount allocated and spent
for Lthe development of tourism in the
Central and State sectors during 1965-
66;

(b) the amount of additional grants
and subsidies given to the States
during the above period; and

(c) the amount of loans and sub-
-sidies granted out of the Central sec-
‘tor fund to the private hotels and
restaurants during the above period?

The Minister of State ia the Minis-
try of Transport ang Aviation (Shri
*C. M, Poonacha): (a) During 1965-86,
the amount allocated for the develop=
‘ment of tourist centres was Rs, 51'38
lakhs in the Central sector and
Rs. 13178 lakhs in the State sector.
“The anticipated expenditure  during
1965-66 is estimated at Rs. 25'44 lakhs
in the Central seclor and Rs, 11164
"lakhs in the State sector.

(b) Additional subsidy amounting to
‘Rs. 1'75 lakhs has been sanctioned in
‘the case of Government of West Ben-
gal only during 1965-86.

(e) Nil. Gowvernment does not give
loans to the hotel industry. These are
given by the Industrial Finance Cor-
poration ond the State Finance Cor-
porations.

Scarcity of Foodgrains In States

8. Shri Vishwa Nath Pandey:
Shri Bibhati Mishra:
Shri Rama~handra Ulaka:
Shri Dhuleshwar Meena:
Shri Mohan S*wrup:

Will the Minister of Food, Agrical-
‘ture, Cammunity Development and Co-
-gperation be pleased to state:

(a) the present position in regard to
the scarcity of foodgrains in the vari-
ous Stntes and Union Territories;

(b) the demands made by the differ-
-ent States and Union Territories from
the Centre during the last three
wonths;, and
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(c) the allotments made by the Cen-
tre and the quantities actually sup-
plied?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel and Cooperatl (Shri
Govinda Menon): (a) to (c). The
situation created by the serious short-
fall in production has not yet gtarted
showing its full effect. Demands of
foodgrains received from the wvarious
States are examined every month
wilh reference to the total availability
with the Government of India and
an equitable allocations made, keep-
ing in view the total availability and

the total demand. During the last
three months, November, December
and January, the total demand

amounted to above 19 lakh tonnes of
wheat and & lakh tonnes of rice. The
actual supplies amounted to 14 lakh
tonnes of wheat and 4 lakh tonnes of
rice.

Imported Rice wasted in Bombay Port
85, Shrl Kajrolkar:
Shri Bagri:
Shri Ram Sewak Yadav:
8hri Yashpal Singh:

Wil] the Minister of Food, Agricul-
tare, Commnunity Development and
Cooperation be pleased to state:

(a) whether it is a fact that a large
quantity of imported rice from Thai-
land has been wasted in Bombay
Port

(b) if so, the reasons therefor; and

(¢) the action taken in the matter?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir

{hy and (c). Dy not arise.
Indlan Afirlines Corporation

R6. Shri Liladha, Kotokl: Will the
Minister of Transport, Aviation, Ship-
ping and Tourtsm be pleased to =tate:

(a) whether Indian Alrlines Corpn-
ration have acquired additional air-
crafts durlng 1068,



169 Written Answers MAGHA 28, 1887 (SAKA) Written Answers

(b) if so, the number and iypes
fhereof; and

(c) the extent to which the replace-
ment of Dakotas has been efccled
thereby?

The Minister of Transport, Aviation,
Shipping &ng Tourism (Shri Sanfiva
Reddy): (a) Yes, Sir.

(b) One Caravelle aircraft was
acquired in December, 1965 and two
Fokker Friendship air.raft were secur-
ed on charter for operation between
November, 1965 and April, 1966.

(c¢) The acquisition of additional alr-
eraft has enabled the Corporation to
-provide Friendship services on some
of the routes previnusly operated with
Dakotas,

National Highway In Assam

87. Shrl Liladbar Kotokl: Will the
Minister of Transport, Avlation, Ship-
ping and Tourlsm be pleased 1o state:

(a) whether it is a fact that a iarge
number of bridges on National High-
way No. 37 in Assam need urgent re-
eonsiruction; and

(b) if so, the steps being taken in
the matter?

The Minister of Transport, Aviation,
Bhipping and Tourism (Shri Sanjiva
Reddy): (a) Yes Sir.

(b) On N.H, 37 there are 26 major
bridees which have to be reconstruc:-
ed at an estimated cnst of M= 359
crores. Contracts for all these bridges
have been awarded to various contrac-
tors, and work on most of them has
been commenced. Every effort 13
being made to complete the works be-
fore the mansoon of 1967,

In addition to the 28 major bridges,
there are a Jarge number of weak
and nzrrow minnr bridees having in-
dividual lengths less than 100 ft. oach.
As a first phase programme theie
bridzes have been strengthened  far
clasy 13 loadint, Under the second
Phase, the reconstruction of thei
minnr bridges has been taken up re-
eently. . wa
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Pay Scales of Veterinary Doctors in
Delhi

88, Shri Linga Reddy: Wil the M-
nister of Food, Agriculture, Commag-
nity Development and Cooperation be
pleased to state:

(a) the pay-scales of the Veterinary
Doctors prevalent  in the different
States in India;

(b) the steps taken to bring about
uniformity in the different grades of
the Vele.inary Services;

{c) whether the Central Pay Com-
mission had re~ommended the ap-
pointment of the Mysore Veterinary
Graduates in the pay scale of Rs. 350--
800;

(d) whefher Government are aware
of the strike by the Velerinary stu-
dents’ and Doctors’ agitation in
Mysore for the implementation of the
said pay scales sinze the 18th Novem-
ber, 1965; and

(e) if so, the steps taken both by
the Central and State Governments
in this respect?

The Minister of State In the Minis-
try of Food, Agriculiure, Commaunity
Dev:lopment and C.operation  (Shul
Govinda Menon): (a) to (e). The
fixation and revision of pay sca.cs od
Velerinary Assistant Surgeons in the
States arc the responsibility of tha
State Governments, The jurisdietion
of the Se:cnd Central Pay Con'mis-
sion was restricted t Central Gosern-
ment emp'oyees enlv. The pay scales
of Veterinary Doctors emp'oyed by
the Stnte Governments vary from
State to State. To bring about uni-
formity in these pay scales, as far us
possible, the State Governments in-
cluding Mysore were advised 1n
August, 1961, that the recommenda-
tinns of the Agricultural Admiriilra-
tion Committee (Nalagarh Commitiee;

" which inter-alia provided for revision

of scales of pav for agricultural ser-
vices should mutatis mutandis be made
applicahle to Animal Husbandry Ser-
vices also. . .
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The Governmeant of India have hot
received any report about the agita-
tion by Veterinary Doctors etc., in
Mysore,
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Flour Mills in Assam

., Dr. Sarejinl Mahishi: Will
Minister of Food, Agricm'ture, Com-
muntty Development and Co-operation
be plemsed to state:

(a) the particulars of the flour mills
which were set up in Assam last year
and are now ready to go into produe-
dﬂl’l; =

(b) whether it is a fact that Govern-
ment have not so far sanctioned them

the
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quota of wheat for trial run and
grinding purposes; and

(c) if so, the steps being taken te
expedite the matter and thus utilise
the idle capacity?

The Minister of State In the Minls-
try of Food, Agriculture, Community
Development and Co-operation (Shrt-
Govinda Menon): (a) 1 M's. Jyos
Flour Mi'ls. Nowgong; and 2. M/s.
Biswanath Flour Mills, Tinsukia.

(b) and (c). Milling licences under
the Wheat Ro'ler Flour Mills (Licens-
ing & Control) Order, 1857, to thezs
two flour mills are under issue. Ad-
hoec quota of wheat for test grinding
will be issued after the terms and
conditions governing the sale ol im-
prrted wheat are accepted bv the
mills and other necessary formalities
are completed.
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Foedgrains Decomposed in Jingrapors,
West Bengal

93. Shri C, K. Bhaitacharyya: Wil
the Minister of Food, Agriculiurs,
C ity Developmeat and
tion be plcased to state:

(a) whether it is a fact, as reported
in an Calcutta daily of the 10th
December, 1065, that 1350 maunds of
rice in the Central Government
godown at Jingrapore, West Bengal
had become decomposed in 1964;

(b) whether it was decided to sell
this rice as animal food;

(c) whether the gsame rice was
ullotted to the West Bengal Govera-
ment towards the end of 1965 for dip-
tribution in ration; and

(d) whether the price charged from
the West Bengal Government was
Rs. 58 per quintal?

The Minister of State in the Mint-
try of Food, Agriculiure, Communiy
Pevelopmmt and Cosperati Shrt
Gevinda Menom): (a) No, Sir.

(b) tp (d). Do not arige.

Precurement of Rice and Paddy by
West Bengal Governmant

#4. Bhri Mohammad Ellas: Will the
Minister of Food, Agricuiturs, Cem-
munity Dexelopment and Co-opers-
tion be pleasad to stale:

(a) the total quantity of rice
the

and
paddy procursd # far by Wast
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Bengal Government under their new
procurement policy; and

(b} arrangements being made to
distribute them in the rural and urban
areas?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Govinda Menon): (a) During the
period 1st November 1865 to 5th Feb-
ruary 1968 about 82,000 tonnes of ri.e
end 192,000 tonnes of paddy were
procured by West Bengal Governmznt,

(b) Quantities procured in deficit
districts will be distributed through
modified rationing to different classes
of consumers within the district. Pro=
curement mad2 in surplus districts
will be utilized partly for meeting
the modified rationing needs of the
local population, partly for meeting
the requirements in the statutorily
rationed areas and partly for meet-
ing the shortfall in the dcficit districts.

Co-operatives in West Bengal

95. Shrl Mohammad Elias: Will the
Minister of Food, Agricu'ture, Com-
munity Development and Co-operation
be pleased to state:

(a) whether the Central Govern-
ment have co-operated with the Co-
operatives in  West Bengal in pro-
curing paddy and rice under the siate
trading scheme; and

(b) it =0, the details thereof?

The Minlster of State In the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The Central
Government has not entered into any
dealings with the Co-operatives in
West Bengal for procurement of
paddy and rice, as procurement in
West Bengal is by the State Gov-
ernment.

(b) Does not arise,

Depot Managers of DMS,

#6. Shr] Yashpal Sinth: Will the
Minister of Food,” Agricuiture, Com-
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Ity Develcp t ang C
be pleased to state:

tiom

(a) whether it is a fact that some
of the Depot Managers of Delhi Milk
Scheme who have resigned from the
service during the last four and five
years have not so far be:n refunded
their security back;

(b) whether there is any fime-
limit to refund the above securitny
and

(c) if so, the reasons for not refund-
ing the security for such a long ume?

The Deputy Minister In the Minis.
try nf Good, Agriculture, Community
Dev t and C tion (Shri
Shmdn)- (a) Yes.

(b) and {c). The security doposit i»
kept by the Deihi Mick Scheme for
a minimum period of six months
after the Depot Manager vacates the
post and is re'eased after the depod
accounts for the period of hisher
service are audited and discrepancies,
if any, settled. There is no maxi-
mum limit within which the refund
must be made. Release of security
has not been possible in a number of
cases as audit and reconciliation of
Depot accounts have not been’ comp-
leted in those cases.

xewi & frd §.fize W

97. &t wWigTT HTW WIw
o 94 femw :

wr wra, vfe, foe fore
T CENTC FAY T Ty A g el
fw :

(%) = ag gx & f5 vl
“ETeTT A wrew gt ¥ wenfaw &t
# aeat #) oifees wma 3 @ f‘m
foar & ;

(w) =fx gt, oY ag wgraa few
fo Tt A R g ; AT -

(=) @ ¥ feax awal ) A
TR ¥ gurrAr § 7
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wia, g1, wAnfaw fawrs aar
/I AT TIF-AA (1 Mifery
q11) :  (F) IO wgrEar gra
gar & qutfaa dat & 1=t w1 qifeew
o 4 %1 q97 faarada §

(w) afe g wgrear s g€ N
W@ & wotfaa &t ot ¥ &y s )
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T I g o Afort w1 v
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Advocates in Mysore Btaty

98. Shrl Eajrolkar: Will the Min-

ister of Law be pleased to state:

(a) whether it is a fact that as
many as 400 Advocates in Mysore
Stat> have been dis-enrolled as a
result of the rules framed by the Bar
Council of India;

(b) if so, the measures proposed to
save the advocates from this predica-
wment;

(c) whether the exemption period -

ts proposed to be extended by amend.
ing the Advocates Act for at least a
period of 10 years; and

(d) whether the present educated
snemployment problem is !n be
molved by opening the avenues of
practice in Lower Courts initially be-
fore appearing in the High Courts?

The Minister of State in the Minls-
ey of Law (Shri C. K. Pattabhl
Raman): (a) No, 8ir. The Bar Coun-
wil of India has by its resolution dec-
jared as void the enrolment of 174
persons made by the Bar Councll of
Mysore and directed the names of
the said persons to be removed from
the rolls of the State Bar Council

(b) The resolution of the Bar
Council of India has been impugned
tn the High Court of Mysore. The
decision of the High Court is awaited

{e) No, Bir.

) No, Bir, "*

BREh

C.D. Blocks In Orissa
99, Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Food, Agrical-
ture, Community Development and
Co-operation be pleased to state:

(a) whether the Orissa Govern-
ment have requ.sted the Centre te
increase the allocation for Com-
munity Developm:nt Blocks in the
Gtate during 1966-87; and

(b) if so, the details thereof?

The Deputy Minister in the Minis.
try of Food, Agriculture, Community
Development and Cooperation (8hrl
Bhinde): (a) No, Sir.

(b) Does not arise.

Natonal Highways In Rajasthas

100. Bhri Dholeshwar Meena:

Shri Ramachandra Ulaka:

Will the Ministor of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the total mileage of National
Highways in Rajasthan as on the
31st December, 1965; and

(b) the names of these Highways?

The Minister of Transport, Avia-

tion, Bhipping and Tourlsm (8hrl
Banjiva Reddy): (a) 782 miles.
(b) Names of Natiomal Highwaye

passing through Rajasthan are ar
follows:

Sl. Nasioral Name of the Mileage
No. Hiﬁhnr N:;*iuml Rl:h
0. wEy -
than
T 3 ‘Th= Highway co- »
nneclirg
Gwnlior, Shiv-
Bu l fndm.
hulis
Thars .nJ
Bombay.
[} The highway co-
* nnecting I;dh!. -
{Iﬂmr
md Bombo:r
F1 '1‘!-: highwy co-
’ ;ﬂoctilng Afrl. al
gu"“.,'%"&
78
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Wareliouses im Rajasthan

Shri Dhuleshwar Meena:
Shri Eamachandra Ulaka:

Will the Minister of Food, Agricul-
tare, Community Development and
Co-operation be pleased to state;

101,

(a) the number of warehouses at
present in Rajasthan; and

(b) the numbor of warehouses pro-
posed to be opened in the State dur-
ing 1988-877

THe Minister of State in the Minls-
of ¥ood, Agriculture, Community
Developtient and Cooperation (Shri
Govinda Menon): (a) Central and
State Warehousing Corporations have,
at present, 36 warehouses in Rajas-
than,

(b) The Centtal Warehousing Cor-
poration propose to open one more
warehouse in the B8tate during
1066-67.

Agriculiaral Research Projests in
Rajasthan
108, 8hri Dhuléshwar Meena:
Sbri Rammohandra Ulaka:

Wil the Minister of fPood, Apri-
eulture, Community Development and
Ov-upéralion be pleased to stale:

(o) the number of Agricultural Re-
mearch Projects at present in pmgnas-
i Rajesthan; and

“{b) the amount spent thereon dur-
g '1065-66 so far in Rajasthan?

The Députy Minister {n the Minis-
try of Food, Agriculture, Community
Development and Coaperation (Shri
Bhinde): (a) and (B). The required
information is being collected and
WM be on'the Tdble of the Lok Subha
o due course.

“Miss a Meal® Scheme

-10%.  Bhrl Kappem: ’ '
Shrimati Akkamma Devi:
Ehri Badshah Gupta:

Wil the Minister of Food, Agrionl-
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tore, Community Development and
Co-operation be pleased to state:

(a)
scheme has
States; and

whether the “Miss-a-Meal™
been adopted in all

(b)
tion?

its impact on the food gitua-

The Minister of State in the Mimiy-
try of Food, Agriculture, Community
Dbveloptiient and Cooperation (Shri
Govinda Menon): (a) Most of the
States have adopted the spirit of the
Séheme either on a voluntary basls
or under orders issued by them.

(b) The Scheme has a great moral
and psychological value in the pre-
stnt atmosphere of scarcity.

Supply ot Fish to Calentta

104 Shri Tridlb Kumar Chaudhuri:
Will the Mh\iuhr of Food, ud-
culture, C ity Devel t and:
Co-operation be pleased to state:

(a) the actual quantity of fish daily
supplied to the Calcutta market by
the Central Fisheries Corporatipn and
the target announcej about the daily
supplies that the Corporation would
be able to send;

(b) the reasons for the shortfall;
and - ’

--(c} whether the Corporation ex-
pects to make good the presant ¢hork
fall?

The Winister. of Staté in the Minls-
try of Food, Agriculture, Cotynunity
Nevelopment and Cooperation  (Shr)
Lidvinda Menan): (n) The HYuantity
of Hsh supplied to the Calcutta mar.
get by the Central Fisheries Corpo-
Tation now ranges Between 150 and
295 maunds a day. No targét of dalty
rupplies wal lnmuneed by the Q:r-
'porl on.

" i) and (¢) "Thase o net arish
The supplies are howwver being
gradually increased.

1
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Scarcity of Rice in West Bengal

105. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food, Agricul-
ture, Communily Development and
Co-operation be pleased to state;

(a) whether Government have re-
eeived any reports about the high
prices and acute scarcity of rice pre-
wailing in all deficit districts and
arcas in West Bengal, outsiie the
statutory ration areas, as a result of
cordoning-off of the surplus rice
arcas and prevention of all move-
ments of paddy and rice from the
cordoned-off surplus arcas to deficit
areas of the State under lhe Essen-
tial Commodities Act and Orders
thereunder; and

(b) whether Government have re-
®eivoj any request for rice and wheat
from the Government of West Bengal
to meet the ration needs of deficit
areas in the State?

The Minister of Etaie in the Minks-
try of Food, Agriculture, Community
Development ang Codperatlon (Shri
Govinda Menon): (a) Prices of rice
in West Bengal have been stmtutorily
eontrolled and increasing number of
population is being brought wunder
‘modifled rationing by the State Gov=
-ernment. Bome people are not sails-
fled with the ration and try to sup-
plement it by purchasing in the black-
market, thug creating a feeling of
scarcily and pushing up the black-
mmrket prices high.

(b) knowing the Central Govern-
ment’s position about rice, Wes
‘Bengal Government have not demand-
‘¢d any specific quantity of rice, They
“want their wheat quota to be Increas-
ed. The Government of India are
‘intreasing the whes! (acta of West
Bengal tg the extent possmile, kedping
‘in view the overull svallablility and
‘the dernand of thé othep defitit Stated.

Forelgp Alr Companies

106 Shr; Badshak Gepta: Will the
Mijnister of Transpprt, Aviation, Ship-
¥ibg and Tourim be pleased state:
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‘allsed then.
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(a) the foreign air cmopanies whiek

were nationalised during the year
1953-34; and
(b) the new foreign companies

which have sprung up thereafter om
the Calcutta-Siliguri and  other
routes?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva
BReddy): (a) and (b). With the
nationalisation of scheduled air trans-
port in India in 1953, the twe
nationalised Corporations—Indan Air-
lines Corpuration and Alr India lntec-
national—took over the operations of
the ex-Indian Air Companies. Indian
Alrlines Corporation took over opera-
tiong of 8 Indian Air Companies ope-
rating services within India and te
nelghbouring countries while Ajr
India International took over the ope-
rations of Air India Internationa] Ltd.
operating services to foreign countries.
No foreign ajr company was nation-
Opetations of scheduled
services are reserved for the natiag-
alised airlines; no forelgn companies
have sprung up in Indis efter nation-
alisation.

Ald from UK, for Famine Aress

i#7. Shri P. £, Borgoan:
Shri Pharmalingam:

Will the Minister of Foed, Aal-
culture, Communjty Development and
co-umthn be pleased to stafe:

(a) whether the Britlsh Govern+
ment have offered an intercst-fres
loan of Rs, 10 crores to India to tide
over the food crisis;

(b) if so, on what precise Sesmad;
and

te) the articles/commodities to be
procured with this loan and how
much of each of thesc are to be im<
ported?

The Minister of State in the Minis-
try of Food, Agricalture, Comarunity
Development and .Ooopmth- {lul
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Govinda Menon): (a) to (c). The UK.
Government have offered an interest-
free loan of £75 milllon for the
following purposes:

(i) the payment of the non-Indian
rupee costs of the shipment
of wheat and or other food
supplies from other Common-
wealth countries;

(ii) the provision of po-t handling

equipment for Indian ports;

(iily the purchase of commodities

of direct relevance to the

present food shortage in India
and commodities needed to
maintain  essentfal  Indlan

Industrial production.

—

Out of the above amount £1.0 mil-
Uon is to be utilised on item (i) above
Precise allocations for the remaining
items have not yet been settled.
Detalls of port hand ing equipment to
be obtained from this loan are, how-
ever, being worked out. Repayment
of this loan will be in 25 years includ-
ing a grace period of 7 years

Luzary Hotels

108, Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to refer
to the reply given to Starred Question
No, 541 on the 30th November, 1968
and state:

(a) whether the Indian party who
applizd for collaboration with Hil-
tons has submitted the final prope-
sals to set up the proposed network
of luxury hotels in Inlia;

(b) it so, the broad outlines there-
of; and

(c) whether those proposals ful-
filled the minimum requirements laid
down by Qovornment for such &
collaboration?

The Minister of Transport, Aviation,
Bhipping and Tourizm (Shri BSanjiva
Reddy): (2) No, Sir. The Indlan pany
has only submitted a preliminary pro-
posal to st up one hotel in India

FEBRUARY 15, 1066
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(b) and (c). It is not possible to
answer these questions yntil the final
proposals have been received from
the Indian party and have been exa-
mined by Goverment,

Cultivablg Land
109. Bhrl Malalchami:
Shrimati Renun Chakravartty:
Bhri D. D, Puri:

Will the Minister of Food, Agm-
calture, C ity Develop t and
Co-operation be pleased to state:

(a) the extent of cultivable land
in the country left uncultivated;

(b) the steps taken either by as-
signment or leasing the land to the
landless agriculturists to utilise the
land for increasing food production;
and

(¢) the progress made in bringing
such land under the plough, State-
wise?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The acreage of cultura-
ble waste land in the country is 43
million acres according to the Land
Utilisation Statistics for the year
1062-83.

(b) A large extent of the cultivable
waste land might not be available for
cultivation due to high cost of recla-
matlon. Ths Waste Landy Survey
and Reclamation Committee appointed

the Government of India recome
mended about 12.2 lakh acres in blocks
of more than 250 acres for reclama-
tion and cultivation. Under the Cen-
trally sponsored Scheme, a survey is
in progress to locate suitable lands
in blocks ot less than 230 acres for
allotment to landless agricultursl
families. So far about 41 lakhg acres
have been located under the Scheme
The Scheme i3 in progress in other -
distticts of the eountry,

Lands suitable for cultivation are
distributed to landless families wnder
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Centrally sponsored schemes, op indi-
vidual basis as well ag on colonisation
basis. Financ.a| assistance lp cover
reclamation and other cultivalion ex-
penses are provided to each settled
family under these schemes.

In addition, State Governments
have prograinmes under their day-
to-day adminjstration to reclaim lands
and settle landlesy families on such
lands.

(cy) The State -wise progress made
W indicated below:

Extent” of land

distribured 10 [
State landless  la-
bourers dur-'
ing 1st three'
Plan periods. |
("000 acres)
1. Anihra Pradesh . 13°09
3. Asam ] 3-03
3. Bihar Not svailable
4. Gujarat ] 73
v. Iimni % Kphmis Nat available
6. Kerala . . ‘42
7. Mithya Pradesh . ay-1y
5. Mxiras 311
9. Miharahtrs 573
10. Myore Not available
11, Orissa Not svailable
m
13. Punjab 70
| "N
13. Rajasthsn ak-33
14. Uttar Pradesh] 808
ts. West Bengal 133
Lawyers' Panels

119, Shrimat! Ress Chakmavarity:
Will the Minister of Law be pleased
g rixte:

(a) whether there is any proposal
wader consideration to set up law-
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yers' panels who will fight cases of
social oppression of women and alsy»
explain the lawy relating to marriapgs,
inh_ritance and muntenance passed
recently and advise them about the
protection given to them by the law;
anj

(b} if so, when it is likely to be
finalised?

The Minister of State jn the Minlstry
of Law (Shri C. B. Paitabhl Ramanj)»s
(a) No, Sir.

(b) Does not arise.

Boelng for Alr India International

112. Shri Basumatari: Will  the
Minister ¢! Transport, Aviation, Ship-
ping and Tourlsm be pleased to states

(a) whether it is a fact that tha
tenth aircraft of Air India Interna-
tional scheduled for delivery in De-
cember, 1966 will be a convertible
version of the Boeing 707-320; and

(b) If so, its qualities and advan
ages?

The Minister of Transpori, Aviation,
Bhipping ang Tourlsry (Bh | Sanjiva
Reoddy): (a) The 10th aircraft of Alrs
India scheduled for delivery Im
December, 1968 will be a convertible
Cargo-cum-Passenger wersion of Boe-
ing 707-320C.

(b) It can be operated elther (a)
ay an all passenger mircraft or (b) as
a full cargo carrier or (c) as & mixed
cargo-cum-passenger version, A 3200
has the advantage of flexibility and iv
can be turned into m freighter as and
when necessary.

Emergency Food Production Bcheme
of Madhys Pradesh

113, Bhri Harl Vishan Kamath: Wil
the Minister of Food, Agriculture,
Cemmaunity Development and Ce-
eperition be npleased to state:

(a) whether jt is a fact that the
Madhva Pradesh Gov:rnment has sub-
mitted its blueprint Yor emergency
food production In the State;
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(b) if so, the detals thereof;

(c) whether it has been approved;
and -

(d) if not, the reasons therefor?

~ The Deputy Minister in the Ministry
of Food, Agficullore, Communlty
Development and Cooperation (Shri
Bhinde): (a) to (c¢). No "blueprint”
has been submitted but proposals for
minor irrigation (including lift irriga-
tion) and poultry development
scheme involving ap outlay of Rs. 209
iakhs were received from the Govern-
ment of Madhya Pradesh under Emer-
gency Food Production Programme,
These were duly exemined and con-
gidering the feasibility and capacity
.of the State to implement the Prog-
ramme during the current year, and
.the availability of funds with the
Centre, additional allocations of Rs. 25
‘Jakhs and Rs. 3'60 lakhs have becen
made to that State for Minor Irriga-
‘tion and Poultry  Development
‘Schemes respectively.
(d) Question does not arise.

Dalry Co-operatives and Animal
Husbandry

114..Shri Man Sinh P. Patel: Will
.the Minister of Food, Agricultare,
Community Development and Ce-
speration be pleased to sgtate:

(a) the action taken by Govern-
ment on the Report of the Study
Group on Dairy Co-operatives and
JAnimal Husbandry; and

(b) it not, the reasons for the de-
Tay?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Covoperation (Shrl
#Govimda Menon): (a) This Ministry in
sonsultatjon with the Planning Com-
mission, Department of Cooperation,
'Ministry of Finance, ete, have pe-
.pared the- guide-lines hased on  the
‘geport of the Study Group an Dairy
Cooperatives snd Anknal Husbendry
and  ppmmunicgted the same. to .the
"State Governments for implementa-

,

(b) Des wot ariee.
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Sethasamudram Project

115. Shri Muthiah: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourlsm be pleased to state:

(a) the latest stage in the imple-
mentation of the Sethusamudram Pro-
iect;

(b) whether the technical commit-
tee has submitted its report;

(e) if so, the main featuray of the
report;

(d) the cost and the sile of the
Canal; and

{e) whether the scheme is proposed
to be implemented in the Fourth
Flan?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Beddy): (a) In order to arrive at a
realistic estimate of the Project, de-
tailed surveys, trial borings, both om
land and in the sea and tracer studies
are being carried out. A seperate
organisation has been sel’ up with
Headquarters at Madras for the pur-
pose under g Chief Engineer. A Pro-
jact Officer has also been appointed.

(b) A High Level Committee has
been sct up under the.Chairmanship
of the Transport Secretary (o look inte
all the points connected with this Pro-
ject and make a techno-economic ap-
praisal of the Project. A Technical Sub-
Committee had also been set up to
examine the estimates and to make
recommendations to the Government.
The "Techniral Committee was of the
view that detailed studies should first
be made by the Project authorities to
work out a realistic estimatd and only
thereafter the Technical Committee
would be able to make recommenda-
tions to the tlavernment on the esti-
mates of the Project. The pregent
Technical Sub-Committee has, there-
fore, been wound up and it is propos-
ed to revive it at the appropriate time,
after detailed report on the sfudies
ibet are being curvently carried out
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by the Project Authoriiies becomes
available,

(c) and (d). Do not arise.

(e) Further action on the Project
will be taken on receipt of the techni-
sa] report and the estimates for the
Froject.

Paradeep Port

116. Shrl Surendramath Dwivedy:
Shrl Lings Reddy:

Will the Minister of Transperi,
Aviation, Shipping and Tourism be
pleased to state:

(a) Whether the Paradeep Port has
®een completed to be ready to receive
ships;

(b) whether any arrangemert is
being made to unload ships carrying
foodgraine from U.S.A. at Paradeep;
and

{c) if so, when this work I likely
o - start?

: The Minister of Transport, Aviation,
Ahtpping and Teurism (Shri Sanjiva
@&eddy): (a) Yes. The first stage of
4he development of Paradeep Port
Project to handle two million tonnes
‘&1 iron ore Is nearing completion.

- (b) and (e), Arrangements for re-
wsuivinyg foodgrain vessels at Paradeep
@ort are under consideraiion. It s
msctssary to scquire two ocean going
tags for piloting the foed ships into
the Part. The .tugs slready ordered
for Paradeep Port have not so far
been completed and may be ready
¥hiy by the end of the year. There-
fore, some {rterim arrangements ardé
haeing considered. The Port will be
msed for handling food ships as scon
8 the tugs are avallable.

. 117, Shri. Surendranath Dwivedy:
Will the Minister of Tramsport,
dAviptien, Shipping and Toeuriam be
pleasad to siate:

" (a) whether Gomcﬂ‘; hi\::'_-:k
peived complaints _abnut e tlolation
of labour laws ind Frregular' dschatge

from service if the employees . of
Paradeep Port by the Chief Engineer,
Paradeep Port;

(b) if so, the action taken and the
nature of grievances;

(c) whether recognition hasy been
given to any labour union at the Port
for promotion of better and healthy
labour management relationship; and

(d) if not, why?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Bamjiva
Reddy): (a) and (b). With the com-
pletion of the first phase of the Para-
deep Port Project, it became n
to retrench the surplus staff of the
Project. Certain complaints were re-
celved that the provisions of the In-
dustrial Disputes Act, 1047, were not
belng complied with by the Project
authorities while serving notices of
retren¢hment on the surplug staff. ‘The
matter was examined on a reference
from the Project authorities and they
have been advised suitably.

(¢c) and (d). The Paradesp Poit
‘Project is now a Central Governmert
‘Department. The question of recod-
‘nition of a union of the employees
of the Port Project is béing examined
with Teference to the relevant rules
‘of the Government of Indla.

Import of Foodgralng

118. Shri Shiv Charan Gupta: Will
the Minister of Food, Agwioalture,
Community Development and Coope-
ratlon be pleased to state:

(a) the annual imports of food.g'l‘alrﬁ

.in the country in the Third Flve Yealr
f . 1

Phan;

(b) how much subsidy Government
have been paying every year in their
distribution; nq_d )

{¢) how much sibsidy was paid im
lhe'-lﬂ‘lirlll'"ohhou‘ll Five Yenr
Plan? T e
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~ The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Govinda Menon): (a) Imports of food-
grains each year during the Third
Five Year Plan period have been as
under.—

Year Curiny
in
'oco M.
1961-62 . 31994
1962-63 . 38883
1963-64 . 47219
1964-65 . €689 4
19 65-€6 (Upto 31-1-€€) €360
{Expected impens curirg Feb-
ruary and March, 19€€; 1600

(b) and (c). With a view to stabilis.
ing the prices of foodgrains in the
country and to make them available
to the vulnerable sections of the come
munity at reasonable prices, the im-
ported foodgrains were issued at rales
lower thap their economic cest. For
thig purpose a scheme for the pur-
chase of foodgrains has been in opera-
tion and the results of sale of ‘food-
grains at subsidised prices are re-
flected in the accounts of the scheme
as losses. The subsidy on this basis
for five years commencing from the
last vear (1960-61) of the Second Five
Year Plan has been as below:

Amount
Year of

subsicy
in crores

of Rs.
1960-61 . 18-68
1961-62 - 19°25
1962-63 . . 27-15%
1963-64 . 33-87
1964-65 . . . 33°94

Accounts for the year 1585-68 are nat
yet complete
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Dairy Schemey

119. 8hri Man Sinh P. Patel: Wil
the Minister of Food, Agriculture,
Communty Development and Co-
operation be pleased to sta'e:

(a) how much amount was provid-
eq for Dairy Schemeg in the Third
Five Year Plan; and

{b) how much expenditure is likely
to be incurred upto the end of March,
19667

The Deputy Minlster jn the Minis.
try of Food, Agricultare, Community
Development and Co.opefation (Shrl
Shinde): (a) Rs, 36.66 crores.

{b) About Rs. 34 67 crores.

Visit by Members of Delimitation
Commission to Agartiala

120. Shri Dasaratha Deb: Will the
Minister of Law be plcased to stale:

(a) whether it is a fact that the
members of the Deiimitation Commis-
sion visited Agartala (Tripura) im
Dec.mber, 1965;

(b) if so, whether any representa-
tion sugzssting amendments ta  the
propo=a; submitte4 by the Delimitation
Commission for delimitin? the Assem-
bly and Parliamentary Constituencies
in Tripura has been received by them
from its associate member {rom
Tripura who is now in detention undar
DIR; and

(¢) if so, what was the reaction of
the Commission to that effect?

The Minlster of State In the Minls-
try of Law (Shrl C. R. Pattabhl
Baman): (a) and (b). Yes, Sir.

(¢} The representation of Shri
Dasaratha Deb, one of the Associate
Members, was duly considered by
the Commission while formulating it
proposals relating to the Delimitation
of pariiamentary and assembly consti-
tuencies in Tripura. These proposals
were forwarded to  Shri Dasaratha
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Deb for his views and dissenting pro-
posals, if any. No dissenting propo-
sals have so far been received from
him by the Commission. The Cam-
mission’s proposals will be shortly
published in the Gazette inviting
objections and suggestions from the
public.

Calcutta-Agartaia Alir Servide

121. Shri Dasarafha Deb: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) when the direct LAC, fights
from Calcutta to Agartala over Pak.
istan air space are likely to be resum-
'ed; and

(b) whether any negotiations are
being made betwoen the Governments
of India and Pakistan in this regard?

The Mipisier of Transport, Avia-
tion, Shipping and Tourism (Shrl
Sanjiva Reddy): (a) The Govern-
ment of India and Government of
Pakistan have agreed to resumption
of overflying over each other territo-
ries as prior to the outbreak of hosti-
lities. Consequentiy the Indian Airlines
Corporation have resumed operation
of its scheduled services from Cal-
sutta to Agartala overflying Pakistan
Air space with eflect from 10th
Yebruary, 1966

(b) Does not arise.

Alr Fares

122. Shri Rasappa: Wil] the Minister
«f Transport, Aviation, Shipping and
Tourism be pleased to state:

(a) whether any step; have been
%aken to reduce the air fares of the
Air India in order to promote tour-
sm; and

{b) if so, to what exlent?

The Minister of Transport, Avia-
8 g and Tourlsm (Shri

y): (a) and (b). Inter-

nht!oml Alr Fares are regilated by
e International Air Trameport Asso-
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ciation. Air-India is a member of
LATA. and have alwa,ys pressed for
reduction in the leve] of the existing
promotional fares and for the intro-

duction of new promotional fares, At

the recent North Atlantic Traffic
Conference Meeting convened at
Bermuda in September-October, 1985
to discuss fares Air India obtained a
reduction in fares to India as indi-
cated below:—

(i) Reductions by amounts rang-
ing from US 31.80 to US
430 in the level of the cur-
rently existing individual
excursion fares from the
USA., Canada and Mexice
to India; and

Introduction of individual
inclusive tour fares from the
U.S.A, Canada and Mexico
to India at a discount of
approximately 29

(ii)

These agreements would be imple-
mented with effect from lst April
1966 subject to approval by the Gov-
ernme:ils concerned.

Joint Pablicity for Tourism

123. Shri M. Rampure; Will the
Minister of Transport, Aviation, Bhip-
ping and Tourism be pleased to state:

(a) whether any arrangement's have
been made witii ne.ghbouning count-
rieg of Asia for joint publicity to en-
courage tourist traffic; ang

(b) if so, the details thereof?

The Minister of Transport, Avia-
tion, Shipping and Toaritsm (Shri
Sanjiva Reddy): (a) and (b), During

the visit of the former Minister of
Transport to Thailand, Singapore
and Malaysia in April/May, 1965, the
possibility of having a joint publicity
programme with these countries was
informally discussed No formal
arrangements have yet emerged as a
result of thewe discussions
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India-Poland Bhipping Servics

124, Shri Dharmalingam:
Shry R. §. Papdey:

Wil]l the Minister of Transport,
Aviation, Shipping and Tourism be
pleased tp state:

(a) whether it is a fact that India
and Polang have signed a protocol to
strengthen the shipping services of the
two countries;

(b) if so, its main aims and objects;
and

(c) how far this protoco] will help
India In promoting the shipping ser-
vice?

The Minister of Tramsport, Avla-
tlon, Shipping and Tourism (Shrl
Banjiva Reddy): (a) Yes, Sir. A pro-

tocol wu: signed between Indla and
Poland re:antly on 28th January,
1968,

(b) The object of this protocol was
to review the working of the main
Indo-Polish  Shipping Agreement
entered into in 1860 and to take
decisions on questions, such as, revi-
slon of freight rates, carriage of
dangerous cargoes and other matters
of mutual interest.

(c) It is hoped that this protocol
will go a long way 1n securing parity
in the matter of quantities of carge
lifted by Indian and Polish ships, as
was visualised in the parent agree-
ment.

CORRECTION OF ANSWER TO UN-
BTARRED QUESTION NO. 1189, DAT-
ED 33-11-65, REGARDING PROPO-
SAL FOR ESTABLISHMENT OF FLY-
ING CLUBS IN MADHYA FPRADESH

The Minister of Tramspert, Avia-
ton, Shipplag and Tourlsm (Bhri
Samjiva Reddy): Sir, on 23-11-1945,
in the first sentence of his reply tc
»arts (a) and (b) of the unstarred
juestion No. 1180 by Shrl Lakhmu
3bawani who wanted to know the
proposal for the establishment of
-Flying Clubs in the Btate of Madhya
Pradesh, former Minister of Transpori
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stated that two Flying Clubs are
already established in Madhya Pre-
desh, viz. Madhya Pradesh Flying
Club, Indore, and Nagpur Alying Clul,
Nagpur.

The factual position s that, im
Madhya Pradesh as it is constituled
now, there is only one Flying Club
viz. Madhva Pradesh Flying Cluhb,
Indore with a branch cenire at
Bhopal. The Nagpur Flying Club ls
in the State of Maharashtra,

12 hrs,

INTRODUCTION OF DEPUTY
MINISTER

The Minister of Parllamentary
Affairs and Communications (Shrl
Satya Narayan Sinha); May I present
to you, and through you to this hon.
House, Shri Syed Ahmed Mehdi whe
has been appointed Deputy Minister
in the Ministry of Mines and Metalst

Another Deputy Minister I hawe
sent for. She is not here—Shrimat
Jaipal Singh.

ft TwAwE Trew (aTOAsd)
g Wit @ fean @ fie Feard W st
w w7l gammn s Wi fed o
v sioft wlT B o R & 1

ot vy foed (i) : @t ST
axEd} w1 weAr #4) @Y @ famr o
g?

1R:01 hre.
MOTIONS FOR ADJOURNMENT
Kerara Foop SITuATION

Mr. Speaker: I have received tem
notices of adjournment motions from
various Members of various parties
about this Kerala food situation. May
1 ask the Minister whether he pleads
that there has been no failure?
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not think there has been any failure
on the part of Government (Inter-
ruptions).

s g o weTm (1A9) :
TE /HT T 4@ G

Mr, Speaker: Hon. Members might
kindly sit down,

8hrl Vasudevan Nalr (Ambala-
puzha): We did not hear what he gaid.

Mr. Speaker: Unless they allow him
1o speak, how can they hear? In this
manner if so many hon. Members
begin to speak simultaneously, it be-
eomes difficult for anybody to follow.

Shri Bade (Khargone): May I sub-
mit. . .,

Mr, Speaker: Mr. Bade, I have not
ealled you. Unless I call a Member,
1 have requested severa) times that
he should not begin to speak. - Let me
proceed in my own way and then we

- ean se¢ what we reach to.

Bhri Bade: 1 submit.

sl gwR SR o Sl AgRT
& 9T ¥ oo o g , 4w fag ga A
amar & 5 e A g

Mr, Speaker: 1 have been told that
the Minister of State made a state-
ment that to some extent the bandh
in Kerala was justified. Was there a
statement made to that effect? (I'n-

terruptions) ,
Order, order. Would they allow me
er not?

Shrit C. Bab jam: The bandh
and the demonstration iy one thing.
M might be that .in spite of the best
efforts of the Government, something
evuld not have been done, the bandh
could have been organised. It is on
that basis it may have been justified
That does not necessarily imply that
there is fallure on the part of Govern-
ment.
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Shrl A. V. Raghavan (Badagars):

Now he must resign

ot gww W W : gafaw dtc
a OF E I | _
Mr. Speaker: Shri Prakash Vir

Shastri's name is first. 1 will ask him
what he has to say.

Shrl Vasudevan Nalr: Some Mem-
bers from Kerala should be allowed
Qur resolutions are also there

Mr, Speaker: I have sald 1 have tem
adjournment motions. He may &t
down,

st sermie wroh (feee)
asTe wEIEd, ¥ A war WY aranst
§ vy & & wawe feafir 4o g 8,
fam & wrow @1 93w & ¥ @99 ¥
fore geqrd 1T qEt wH A A
weqr 3 9% g § 99 ¥ fag fedt
o aaAfas goar ) £ s W @
ag wg ¢ fr wgw wodfos o @
R @ gEme § f9 Y, e
€ ¥ wrEar vy anre aff w1 g
¥ w9 v o amaTst & v
& ot fegfar qxr gk, 9w & Faeg st
¥ gerey qrEf ¥ & we frondt o &
wdfl aifeat wfeafem o 1+ v feafa
W1 FTOT T 9 & g gwr fw S
a f sToow ¥ waw % oWy amen
Y W ¢, FT A9 qW 160 AW
wfgsafer afa-for wresr ooy omar
q7 | WfeT Fea o wTETC A W 9w
w921 % 120 W wfo-sfe wfa-
faor e, a7 W i wwe ofr
aw wf | ww e b Fag fewfar
39 ¥ ay ¥ W@ WX ura ¥ 200
T @ 240 W AW wfr-sfe
wfafeafam w1 3w & e A
Fwrg et &k am @ a7 Wt
Ut s qx =nfsa frefy ff, Y @@



199 Kerala Food

[t s mre ]
* @ TEET W wEwEaT WA
g 1 §fr Fem e feafe 0
geTE ¥ e @y ¢, v faw &
TeF 1w "o § % g fawg o
fa=re fm amg

6hri C. Subramaniam: I object to
it

Mr. Speaker: The motion is:

“The situation arising out of
Kerala bandh demanding resto-
ration of the cut in rice ration in-
troduced in Kerala State from
fth January, 1966 and complete
collapse of the administration.”

Those Members in favour of leave
being granted may kindly stand in
their seats.

Beveral hon. Members stood up.

Mr, Speaker: There are more than
fAifty Members, Leave is granted. The
adjournment motion shall be takcn up
at 4 O'clo k, this afternoon.

=\ R = wOATT ; g T fear
@ fF g sm-0F s@T 9 (v
fow aeew & a9t

woe q5Em ¢ 5 3 2 ae
T FAgm e § fs agen

A off sEIE WA FTE L L.

(Interruptions). 1 have admitted
one adjournment motion

Shri U, M, Trivedl (Mandsaur): May
I make this submission? There are
other adjournment motions along with
this—a general adjournment motion
moved by me for a food crisis in the
whole country, Is this going to be
discussegd along with the adjournment
motion that has been moved?

Mr. Speaker: 1 have not allowed it.
That is too general a problem and
that can be discussed in the Presi-
dent's Address

FEBRUARY 13, 1988 Situation (Adj. M.)

~am sure the Housp will

" 630 under the rules. 3
it might be taken up much earlier, say,

ao00

8hri U, M. Trivedi: The whole ques-
tion is this. In this case the food
crisis has developed in the country.
Today in answer to question No_ 4 the
hon. Minister has been pleased to say
that at least from five States reports
had been received that the food crisis
has developed ang famine conditions
are prevailing and the government is
not able to maet that situation. This
is the general condition prevailing in
the country.

Mr. Speaker; My submission is that
only one adjournment motion can be
admitted for the day. That has been
done. This can be discussed in any
other manner that might be possibie
but not as adjournment molions.
Therefore, 1 will have to proceed now
with the other business. This would
be taken up at 4 O’clock.

Shri Hari Vishnu Kamath (Hoshan-
gebad): Sir, I rise un a point of
order. I invite your attention to rule
61 of the Rules of Procedure. The
matter before the House for which the
Housz has given leave discussion on
the food situation in Kerala—is a
serious one in all conscience, and it
certainly calls for much more time
than a more {wo and a half hours.

Mr. Speaker: That can be seen at
that time,

Shri Harl Vishoo Kamath: I would
suggest this under rule 61, because, I
need more
time, and so, the discussion should
commenc> at an earlier hour; as soon
as the Railway budget is presented by
the Railway Minister, we can start the
discussion and take up this matter so
that it will continue for the rest of the
day, the whole day, rather.

Mr. Speaker: How long would we
sit and all that may be taken up at
that time,— (Interruption).

Bhr{ Harl Vishnu EKamath: Tl
1 suggest thad
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ag soon as the railway budget is pre-
sented.

The Minkster of
Affiirs and Communications (Shri
SBatya Narayan Sinha): If # is taken
up earlier it will be better, because
they will take at least two and &
half hours,

Mr, Speaker: Then, 1 have no
objection. If the Leader of the House
also agree, then—(Interruption).

Shri Vasudevan Nair:
a humbly request?

May I make

Mr. Speaker: Does the Minister
agree to that suggestion also, that as
800q as the railway budget is present-
ed, after that, this might be taken up?

Shri Satya Narayan Sinmha: Not
earlier than three.

" Shri Vasudevan Nair: Generally, in
this discussion, we go by parties, but
you will appreciate that we Members
from Kerala should get enough
chance to speak on this subject, so
that—

Mr. Speaker: [ will see to that,

Shri Ranga (Chittoor): Muy I seek
a clarification? You were pleased to
say that all other notices of molions
for adjournment which  have been
given to you would not be taken up,
as one adjournment motion has al-
ready bren admitted. But [ have also
undestood that all other pending
adjournment motions would be taken
up on the subsequent days as and
when you find it necessary or possible
to admit them and then ask the
House whether it s willing to disculs
it.

Mr. Speaker: 1 will answer that,
after Shri Banerjce also makes his
point. Shri Banerjce.

Bhri 8. M. Banerjee (Kanpur):
While I submit to your ruling that
2375(ai) LS—8
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only one adjournment motion can be
admitted for a day, I may point put
that the first adjournment motion
which you received, the one given
notice of by Shri Prakash Vir Shastri,
relates only to Kerala, My summis-
slon is only this: that while w¢ dis-
cuss the Kerala food gituation, an
alarming situation in Kerala itsclf, we
should also be allowed to touch other
States and the general situation with
particular reference to Kerala and
the police repression, which have been
mentioned in the other adjournment

_ motions which you have rejected be-

cause of the ruling. Otherwise, it will
become difficult for us.

Mr. Speaker: That, I will allow.

St TWREY grw  (aroEEy)
mad wEred, & oow fawfew
QAR W7 WA A TETEAN wEaT
& faaw foar or—

waw WEiwa : 8 37§ W f
& oY Fae &

I have to answer to Shri Ranga's
question, There is no doubt that we
have been considering some adjourn-
ment motions, more than one. That Is
to say, if more than ome adjournment
motion notices were received on any
one day, on the second day, we have
considered some adjournment motions,
notices of which were reccived the
previous day. There is no doubt
about it But T fecl that that ig not
according to the rules; it shuts out
other adjournment motions that come
on the ncxt day. If I tab~ up all these
motions one after the olther, probably
the whole month will be consumed in
this, and no further notice of an ad-
journment motion would be possible.
Therefore, one would be dis;ussed,
whichever the House has given leave
to; the others could be discussed but
in any other discussion and not as
adjournment motions. Therefore, we
will have other opportunities when
the Housc feels-that they ought to be
discussed, but not as adjournment
motions,

]
———
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12.14 hrs, February, 1966. (Placed in
PAPERS LAID ON THE TABLE .L‘ib!'ﬂwo See No. LT-5398/66].
Mr. Speaker: Shri Manubhai Shah. (2) a copy each of the following

statements showing the action
taken by the Government om
The Depuiy Minister in the Minis- warious assurances, promises and
of Commerce (Shri Shafi undertakings given by the Minis-
Qureshi): On behalf of Shri Manu- ters during the various sessions
bhaj Shah, I beg to lay on the Table shown against each:—
a copy of the following papers under

Rerort oF INDIAN Tartrr CoMMISSION

#ub-section (2) of section 16 of the (i) Supplementary Statement
Tariff Commission Act, 1951:— No, L—Thirteenth Session, 1965.
(1) Report (1985) of the Tariff (ii) Supplementary Statement
Commission on the continuance of No. IV.—Twelfth Session, 1965.
protection to the Ball Bearings
Industry and the grant of protec- (iii) Supplementary Statement
tion to other Rolling Bearings. ]]q;s VIIL—Eleventh  Sesslon,
tii) Government Resolution No. ’
7(1)-Tar/65 dated the 31st De- (lv) Supplementary State-
cember. 1065, ment No. XI—Tenth Session,
' 1064.

[Placed in Library. See No. LT=

53085/66]. (v) Supplementary  State-
/66) ment No. XIIL.—Ninth Session,

InpiaN  TamriFr  (AmeEnpmeEnT) OrpI- 1964,

NANCE, 19685 AND STATEMENT SHOW- .
ING ACTION TAKEN BY GOVT, ON (vi) Supplementary Statement
ASSURANCE ETC. No. XVIII.—Seventh Session,

1964,

The Minister of Parllamentary .
Affairs and Communications (Shri (vii) Supplementary  State-
Batya Narayam Sinha): I beg to lay ment No. XVI—Fifth Session,

on the Table:— 1963.

(viii) Supplementary BState-
ment No. XXII.—Second Ses-
sion, 1962,

(1 a copy each of the follow-
ing Ordinances under provisions
of article 123(2)(a) of the Cons-
titution:— [Placed in Library. See No. LT-

(i) The Indian Tariff (Amend- 5309/66 to LT-5406/66].

ment) Ordinance, 1985 No, 7 of

1965) promulgated by the Presi- Shri Hari Vighnu Kamath: (Hosh-

dent on the 31st December, 1965. angabad). With regard to item (2) of

[Placed in Library. See No. the stat it on impl tation of

LT-5396/66]. assurances, I wish to recall that it js

- . more or less g hangover from the last
(i) The Indian  Tarlf ...\ of the Lok Sabha and the

(Amendment) Ordinance, 1966 House took very serious notice of the

(No, 1 °t_1”61 promulgated by fact that assurances dating back to

the President on the 1st 1962—four years old now—are still

February, 1966.  [Placed in pending implementation. 1  do not

Library. See No. LT-5397/68]. know at the moment whether those

(i) The Delhi Land Re- agssurances given in 1862 and 1863 are
forms (Amendment) Ordinance, still pending implementation. In this

1986 (No. 2 or 19668) promulgat- connection, may I invite your

ed by the President on the 5th attention to rule 323 of the Rules of
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Procedure? Under that rule, the
Committee on Government Assuran-
ces—it is a parliamentary committee—
is empowered and therefore obliged to
consider and report inter alia—

“where implemented, whether
such implementation has taken
place within the minimum time
necessary for the purpose”.

You in your luminous wisdom will
fix naturally

Mr. Speaker: | have made so many
requests to the hon. member that no
adjectives should be brought in when
he is referring 1o me.

Shri Harl Vishnu Kamath: [ have

not used derogatory adjectives, but
only factual adjectives.
Mr. Bpeaker: My submission has

been, whether they are laudatory or
derogatory, none of them ghould be
brought in.

Shri Harl Vishnu Kamath: I bow to
wour ruling and I will drop the word
“luminous”. But I stick to the word
“wisdom”. You do not object to that.
In your wisdom...

Mr, Speaker: Some other member
might refer—as was done yesterday—
to my follies also. That would make
my position very embarrassing. There-
fore “wisdom” and “folly” might be
avoided and only simple facts might
be stated.

Shri Hari Vishng Eamath: I do not
speak for other members. I speak for
myself and my party.

Mr. Speaker: 1 have followed his
point. T might inform him that this
matter has been referred to the com?
mitte, and I am expecting that report
within & short period. When that re-

port is received, the whole thing
would be gone into.

Shri Ranga (Chittoor): It s a
shame that assurances given four

years ago are #till pending.

MAGHA 26, 1887 (SAKA)
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Mr. Speaker: Therefore, I have
asked the committee to look into it.

Shri Hari Vishnu Kamath: I am
grateful to you for your observation.
You will readily appreciate the fact
that this Lok Sabha is nearly four
years old. If within this period of
four years, you have not becn able to
fix what the minimum time should be
for the assurances to be implemented,
1 beg to submit that it is not quite
correct or proper, to say the least I
would certainly request you, entreat
you, to ensure that assurances given
by any minister—I do not blame this
minister; he speaks for his other col-
leugues—are implemented within the

ini time y for the pur-
pose, under rule 323.

I know the Lok Sabha Secretariat
is pursuing this matter and the Secre-
tary has 1issued a note to several
ministers during the last inter regnum.
But I beg to ask is it not equally the
responsibllity of the Minister of Par-
liamentary Affalrs? What is he for,
if he does not among his other
numercus miscellaneous functions in-
clude this one also in his portfolio?
Has he, and if so how and when,
persuaded and prodded other ministers
to implement the assurances?

Mr. Speaker: That I will know
after [ have received the report of the
Committee.

8hri H. N. Mukerjee (Calcutta Cen-
tral): Sir, I am rather mystified by
this kind of thing which has been hap-
pening for such a long time. An
assurance is an assurance, unless Gov-
ernment wishes to play with words,
unless the philosophy of semantics Is
a kind of thing which they want to
indulge in in their pecullar war. An
assurance Is meant to be implemented.
If there are some physical reasons or
other reasons which unaveidably pre-
vent an assurance from being imple-
mented, nnthing prevents the Govern=
ment from coming before your Com-
mittee to report that for those speci-
fic reasons the assuranfe could not
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[Shri H. N. Mukerjee]

be implemented. What happens s,
for cight years—this is most fantas-
tic—certain assusances remain’ un-
implemented and the Committee con-
tinues to take cognizance of it. Do
we have to wait for that report from
the Committec? It stands to reason
that the whole thing is fantastically
improper and Government shows
contempt of the House by refusing to
give effect to an assurance for this
long time. Why does not the Govern-
ment reply? What does the Minister
of Parliamentary Affairs do?

The second point is, he is now—
from the very peculiar report which
we find in these days about the for-
mation and  re-formation and re-
reformation of ministries—the Minis-
ter of Parliamentary Affairs and he
hag got a Minister of State for Parlia-
mentary Affairs— God knows who
else. If he is only the Chief Whip of
the Congress Party I could have
understood his reticence in regard to
non-implementation by Government
of assurance made on the floor of the
House. But if he is going to justity
hig position ag Minister of Parliamen-
tary Affairs—and now he happens
also, through some king of dispensa-
tion, to be the leader of the House—he
owes it to the House to explain why
this kind of anomaly has taken place
for such a length of time,

Shri U. M. Trivedl: (Mandsaur):
This tendency is growing in the Gov-
ernment of not making any  reply
whatsocver to questions which are
raised and which are of public im-
portance. In g democratic set up,
when assurances are given by  the
Government, thosp assurances are not
only to be fulfilled but the House has
to be made known that those assu-
rances have becen fulfilled. We have
seen that procrastination isz the order
of the day 8o far as *his Government
is concerned, s0 much so even matters
which are raised by the Auditor-
General are not replied to, not attend-
ed to for years together. This has
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come to the notice of the House also.
For four years, flve years and six
years assurances given are not ful-
filled. No reply is given. Statements
are not made. After flve years we goO
out. Then he will come with a reply
and we will not be able to catch him.
Four years have passed. What pre-
vents him from giving a reply just
now?

Mr. Speaker: We will catch him
just now.

Shri Satya Narayan Sinha: Sir, so
far as the remark of my hon. friend,
Shri Kamath is concerned, jf he would
kindly come to me in my chamber 1
will show him....

Shri U, M. Trivedi: What for?

Shri Satya Narayan Sinha: So that
I may convince him how I have been
pursuing my colleagues in this matter.

Shri U, M. Trivedi:
it here?

Why not say

Shri Harl Vishnu Kamath: Chase
them properly.

Shri Satya Narayan Sinha: During
the Thirteenth Session of the Lok
Sabha the Department made a review
of all pending assurances and made
special cfforts to have somg old out=
standing assurances implemented, As
a result of the efforts made all pend-
ing assurances relating to - Second
Lok Sabha were implemented except=
ing two.

Shri U. M, Trivedl: You must be
ashamed of this.

*Shri Satya Narayap Simha: I am
stating whatever the facts are,

Shri Harl Vishnu Kamath: The
Government should be ashamed.

Shri Satya Narayan Slnha: I am

not concealing the facts. I am placing
them before the House. These two
could not be implemented becauss In
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the case of one the matter had
become sub judice and the other rela-
ted to amendments of the Scheduled
Caste and Scheduled’ Tribes list and
the order could not be implemented as
the entire question of  classification
had to be reviewed. The amendment
to the prder, under the circumstances,
was not possible, I have completely
explained the position so far as Se-
cond Lok Sabha is concerned.

So far as the assurances given dur-
ing the time of the Third Lok Sabha
are concerned, the final position at
the end of the Twelfth Session was
that out of 2366 assurances 2133 had
been implemented leading to a figure
of 90-15 per cent. A large number
of imiplementation reports on pending
assurances, on account of our pursuing
thiugs, were received after the winter
session and will be laid in convenlent
batches. On the basis of the imple-
mentation reports already recelved,
the position of the assurances would
be as follows. 9442 per cont of assu-
rances given during the 11th session of
the Third Lok Sabha would stand im-
plemented.

Bhry Har{ Vishou Kamath: Give the
number, not the percentage.

Mr. Speaker: Now. Shri Subra-
maniam.

NOTIFICATIONg UNDER Sug-secTioN (3)
or Sectron T or THE KErara
GOVERNMENT LAND ASSIGN-
MEN1 Act, 1960 ETC., ETC.

The Minister of Food, Agriculture,
Community Development and Coope-
ration (S8hri ¢, Subramaniam):

1 beg:— i

.

(a) to re-lay on the Table—

(1) A copy each of the follewing
Notifications under sub-section
(3) of section 7 of the Keruls
Government Land Assignment
Act, 1980, read with clause (¢)
(iv) of the Proclamation
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deted the 24th March, 1988,
issued by the Vice-President
discherging the functions of
the President, in relation to
the State of Kerala:—

(i) The Kerala Land  Assign-

ment Rules, 1964, published
in Netification S.R.0. No. 71/
84 in Kerala Gazetle dated
the 25th March, 1964,

fi) The Rules for the imple-

mentation of the Cen-
trally sponsored scheme of
settlement of landless agri-
cultural labourers on Gove
ernment Poramboke lands,
published in Notification No.
50513/A3/62/RD in Koerala
Gazette dated the 22nd Oc-
tober, 1963.

(iii) The Rules for the assign-

ment of Government Jands
for the purpose of Settle-
ment of landless agricultu-
ral labourers under the Cen-
trally sponsored scheme of
the settlement of such la=
bourers, published in Notifl-
cation S.R.O. No. T15/1063
in Keralag Gazette dated the
22nd October, 1963.

(iv) Notification No. T8182/A3/

63/RD dated th,. 8th Janu-
ary, 1084, making certain
amendments to the rules for
the gesignment of Govern-
maent lands for the purpose
of settlement of landless ag-
ricultural ]abourers under
the Centrally sponsored
acheme of ths settlement of
such labourers.

(v) SR.O. No. 30/65 published

in Kerala Gazette dated the
26th January, 1065, meking
certain amendment 1in the
Rules for the assignment of
Government lands.

{vi) S.R.O. 117/65 published in

Kerala Oazette dated the
28rd March, 1085

{vii) The Rulez for the Assign-

‘ment of Goyernment Land
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in Development Areag for
industria] purposes, publish-
ed in Notification S.R.O.
No. 87/64 in Kerala Gazette
dated the 14th April, 1964.

(viil) S.R.0. No. 231/85 published

in Kerala Gazette dated the
1st June, 1965, making cer-
tain amendment to the Ke-
rala Land Assignment Rules,
1964.

(ix) S.R.0. No. 303/85 published

[Placed in Library.

in Kerala Gazette dated the
3rd August, 1965, making
certain amendmentg ty the
special rules for the lease of
Government lands for tobac-
co cultivation,

See No. LT-

5831/05].

(2)

(3)

A copy of Notification S.R.O.
No. 219/64 published in Ke-
rala  Gazette dated the 21st
July, 1964, making certain
amendments 1o the + Kerala
Lands Acquisition Rules, 1963,
under sub-section (2) of sec-
tion 61 of the Kerala Land
Acquisition Act, 1961, read
with clause (¢) (iv) of the
Proclamation dated the 24th
Marech, 1965, issued by the
Vice-President discharging the
functions of the President, in
relation to the State of Ke-
rala. [Placed in  Library.
See No. LT-5332/65],

A copy of the Forest Settle-
ment Rules, 1885, published in
Notification S.R.Q. No. 186/85
in Kerala Gazette dated the
11th May, 1985, under section
77 of the Kerala Forest Act
1861, read with clause (c)
(iv) of the Proclamation dat-
ed the 24th March, 1965, issu-
=d by the Vice-President dis-
charging the functions of the

FEBRUARY 16, 1966

[Placed in Library.

Papers Laid 212

State of Kerala.
Library.
85].

[Placed in
See No. LT-86333/

(4) A copy each of the following

Notifications making certain
amendments to the Kerala
State Agricultura] Loan Rules,
under sub-section (2) of sec-
tion 10 of the Kerala Agricul-
turists Loans Act, 1961, read
with clause (c) (iv) of the
Proclamation dated the 24th
March, 1865, issued by the
Vice-President, discharging
the functions of the President,
in relation to the State of
Kerala: —

(i) SR.O. 63/64 published in
Kerala Garetie dated the
17th March, 1964,

{ii) S.R.O. No. 209/64 published

in Kerala Gazette dated the
Tth July, 1864.

(iii) S.R.O. 210/64 published in

Kerala Gazette dated the
Tth July, 1964 . 1

(iv) S.R.O. 226/64 published’ in

Kerala  Gazette dated the
28th July, 1084,

(v) S.R.O. No. 297/64 published

in Kerala Gazette dated the
29th September, 1964,

(vi) S.R.O. 398/64 published in

Kerala Gazette dated the
15th December, 1084,

{vii) S.R.0. No. 120/65 published

in Kerala Gazette dated the
30th March, 1965,

{viii) S.R.0. No. 194/65 published

in Kerala Gazette dated the
11th May, 1965.

(ix) S.R.O. 227/65 published in

Kerala Gazette dated the
1st June, 1965.

See No. LT-

President, In relation to the G6358/65]
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(5) A copy of Notification No. (b) to lay on the Table a copy of

G.0. M.5. 422/Agri./65 pub-
lished in Kerala Gazette gat-
ed the 10th August, 1965, mak-
ing certain amendments to the
Special Loan Rules, for deve-
lopment of Rubber Plantation,
1061, under sub-section (2) of
section 10 of the Keralg Agri=
culturists Loans Act, 1961,
read with clause (¢) (iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala, [Placed in Lib-
rary. See No, LT-5360/65].

(b) to lay on the tuble a copy of

the Commiitee for Controlling
and Supervising Experiments
on Animals (Administration)
Rules, 1965 published in Noti=
fication No. 8.0 122 in Ga-
petty of India dated the Bth
January, 1966 under sub-sec-
tion (4) of section 38 of the
Prevention of Cruelty to Ani-
mals Act 1960, [Placed in
Library. See No, LT- 5407/
88].

the following papers—

(i) The Tax Credit Certificate
{Equity Shares) Scheme,
1965 publisheg in Notifica-
tion No. G.S.R. 1834 publi-
shed in Gazette of Indig dat -
ed the 13th December, 1865
under sub-section (4) of
section 280ZE of the In-
come-tax Act, 1061, [Placed
in Library. See No. LT-
5408/66],

(ii) The Income-tax (Amend-
ment) Rules, 18668 published
in Notification No. S.0. 188
published in Gazette of
India dated the 13th Janu-
ary, 1968 under seclion 206
of the Income-tax Act, 1801,
[Placed in Library. Sece No.
LT- 5400/86].

(iii) Notification No. G.SR. 1760

published in Gazette of In-
diz dnted the 27th Novem-
ber, 1985 under sub-section
(4) of seclion 46 of the
Wealth-Tax Act, 1047,
[Placed in Library. See No,
LT-5410/66].

Deunn Saks Tax (AMENDMENT)

Rures Etc, (iv) The following Notificutions

under gection 38 of the Co:-
tral Excises and Salt Act,
1944: —

The Minister of State fn the Mini-
stry Finan . R. Bl t):
1 be?l' ce (Sbri B. R Rapat) (a) Central Excise (Tenth

. Amendment) Rules, 1807

published in Notifleation
No, G.S.R. 1789 in Gazetie
of India dated the 4th D.-
cember, 18685.

(a) to re-lay on the Table a copy
of the Delhi Sales Tax
(Amendment) Rules, 1965,
published in Notification No.
F. 4(98)/64-Fin(E) in Defhl
Gazette dated the 20th July, (b) Central Exclse 1st
1965 under sub-section (4) of (Amendment) Rules, 1004,
section 26 of the Bengul Fin- published in Notification
ance (Sales Tax) Act, 1941, as No. G.S.R, 97 in Gazette
in force in the Union Terri- of "Indin dated the 15th
tory of Delhl [Placed in January, 1886.

Library. See No. LT-5110/ [Placed in Library. See No. LT-
63]. 5411/66]. .
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A copy each of the following Noti-
fications under section 158 of the Cus-
toms Act, 1982:—

(i) G.S.R. 1898 published in Ga-
zette pf India dated the 31st
December, 1965.

(ii) G.S.R. 20 published in Ga-
zette of India dated the 1st
January, 1008

(iii) The Manufacture in Cus-
toms Bond (General) Ist
Amendment  Rules, 1966,
published in Notification
No. G.S.R. 21 in Gazette of
India dated the lst Janu-
ary, 1966.

(iv) GS.R. 22 published in Ga-
zette of India dated the lst
January, 1966.

(v) G.S.R. 23 published in Ga-
zette of India dated the 1st
January, 19G6.

(vi) The Manufacture in Cus-
toms Bond (General)
Second Amendment Rules,
1965 published in Notifica-
tion No. G.S.R. 24 in Ga-
zetlie of India dated the 1st
January, 1986.

(vil) G.SR. 25 published in Ga-
rette of India dated the 1st
January, 1966.

(viii) G.S.R. 53 published in Ga-
zette of India dated the 1st
January, 1986.

(ix) G.S.R. 67 published in Ga-
zette of India dated the 8th
_January, 1966,

{x) G.S.R. 88 published in Ga-
zeite of India dated the 8th
January, 1966,

(x1) G.SR. 69 published in Ga-
gette of India dated the 8th
January, 1966.

(xil) GS.R. 70 published in Ga-
zette of India dated the 8th
Juruary, 1966

(xiii) G.S.R. 78A published in Ga=
zette of India dated the 10th
January, 1966,

(xiv) G.SR. 93 published in Ga-
zette of India dated the 15th
January, 1966.

(xv) G.S.R. 9¢ published in Ga-

zette of Indig dated the 15th
January, 1966.

[Placed in Library. See No. LT-
5412/66],

1. A copy each of the following No-
tiflcations  under gection 159 of the
Customs Act, 1962 and Section 38 of
the Central Excises and Salt Act,
1944: —

(i) The Customz and Central
Excise Duties Export Draw-
back (General) Ninety-third
Amendment Rules, 1983
published in Notification No.
G.S.R. 1785 in Gazette of
Indig dated the 4th Decem-
ber, 1965.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Ninety-
fourth Amendment Rules,
1965, published in Notifica~
tion No. G.SR. 1786 in Ga-
zette of India dateq the 4th
December, 1965.

(iil) The Customs and Central
Excise Duties Export Draw-
back (General) 1st Amend-
ment Rules, 1066, published
in Notification No. G.S.R. 26
in Gazette of India dated the
1st January, 1968,

(l¥) The Customs and Central
Excise Duties Export Draw-
back (General) 2nd Amend-
ment Rules, 1988, published
in Notification No. GS.R. 27
in Gazette of Indig dated the
1st January. 1966,

(v) The Customs and Central
Excise Duties Export Draw-
back {General) ) Third
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(vlii) The Customs and

(ix) The

(xi) The Customs
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Amendment Rules, 1808,
published in Notification No.
G.5.K. 28 in Gazette of In-
dig dated the 1st January,
1966.

Central
Excise Dutieg Export Draw-
back - (General) Ninth
Amendment  Rules, 1808,
published in Notification No.
G.S.R. 20 in Gazetty of In-
dig dated the 1st Jenuary,
1966.

(vii) The Customs and Central

Excise Duties Export Draw-
back (General) Eleventh
Amendment Rules, 19866,
publisheg in Notification No.
G.S.R. 380, in Gazeite of
India dated the 1st Janu-
ary, 1966.

Central
Excise Dutieg Export Draw=
back  (General) Fourth
Amendment Rules, 1968
published in Notification No.
G.S.R. 31 in Gazette of In-
dig dated the 1st January,
1966,

Customs and Central
Excise Duties Export Draw-
back (General Fifth
Amendment Hules, 1968,
published in Notification No.
G.SR. 32 in Gazette of In-
diz dated the 1sl January,
1966,

(x) The Customs and Central

Excise Duties Export Draw-
back (General) Sixth
Amendment  Rules, 1966,
published in Notification No.
G.SR. 33 in Gazette of In-
dig dated the 1st January,
19686. .

and Centra®
Eixcise Duties Export Draw-
back (Generald Seventh
Amendment  Rules, 1088,
published in Notification No.
G.SR. 34, in Gazette of India
dated the st January, 1986
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The Customs and Central
Excise Dulieg Export draw-
back  (General) Eighth
Amendment Rules, 1866,
published in Notification No.
G.S.R. 35 in Gazette of
India dated the 1st Janu-
ary, 1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Tenth
Amendment Rules, 10066,
published in Notification No.
GSR. 386 in Gazette of
India dated the 1st Janu-
ary, 1966.

The Customs and Central
Excise Duties Export Draw-
back  (General) Twelfth
Amendment  Rules, 1908,
published in No'ifle:tion No.
37 in Gazeite of India dated
the 1st January, 1966.

The Customs and Central
Excise Duties Export Draw-
back (General) Thirteenth
Amendment Rules, 1996,
published in Notiflcation No.
G.S.R. 38 in Qazette of In-
dia dated the lst January,
19486.

The Custums and Central
Excise Dulieg Exvort Draw-
back (Generaly Fourteenth
Amendment  Rules, 1986,
published in Notification Nu.
30 in Gazette of India dated
the 1st January, 1966.

The Customs nnd Central
Excise Duties Expurt Draw-
back (Gencral) Fitteenth
Amendment Rules, 1866,
published in Notification No.
40 in Gazette of India dat-
ed the 15t January, 1986.

The Customs and Central
Pxcise Duties Export Draw-
back (General) Sixteenth
Amendment Rules, 1968,
published in Netification No.
41 in Garette of Indla dat-
ed the 1g January, 19686



219 Papers Laid

[Shri B, R. Bhagat]

(xix) The Customs and Central
Excise Duties Export Draw-
back (General) Seventeenth
Amendment Rules, 1968,
published in Notiflcation No.
42 in Gazette of India dated
the 1st January, 1866.

(xx) G.S.R. 51 published in Ga-
zette of Indig dated the 1st
January, 1966

(xxi) The Customy and Central
Excise Dutieg Export Draw-
back (General) Eighteenth
Amendment Rules, 1968,
published in Notification No.
G.S.R. 52 in Gazctte of
India dated the 1st January,
1966,

(xxli) The Customs and Central
Excise Duties Export Draw-
back (General) Twenty
second Amendment Rules,
19668, published in Notifica-
tion No. GS.R. 89 in Ga-
zette of India daled the
15th January, 1066.

(xxiii) The Customs and Central
Excise Dutieg Export Draw-
back (General) Ninteenth
Amendment  Rules, 1965,
published in Notification No
G.S.R. 90 in Gazette of In-
dia dated the 15th January,
1966,

(xxlv) The Customs and Central
Excige Duties £xport Draw-
back (General) Twentieth
Amendment TRules, 1968,
published in Notification
No. G.S.R. 91 in Gazette of
India dated the 15th Janu-
ary, 1966.

(xxv) The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-first
Amendment Rules, 1866,
published in Notification No.
.SR. 92 in Gazette of Tn-
dia dated the 15th January,
19868.

[Placed in Lidbrary. See No. LT-
5413/86].
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2. Notification S.R.0. No. 407/65 pub-
lished in Kerala Gazette dated the
16th November, 1965 under sub-section
(2Z) of section 9 of the Keraly Stamp
Act, 1952 read with clause (c) (iv)
of the Proclamation dated the 24th
March, 1965, issued by the Vice-Pre-
sident, discharging the functions of
the President, in relation to the State
of Kerala. [Placed in Library. See
No, LT-5414/66].

Foop CorroraTioNs (FoOUurRTH AMEND=-
meNT) Rures, 1986

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): 1 beg to lay on
the Table:—

A copy of the Food Corporations
(Fourth Amendment) Itules, 1966
published in Notification Nc. G.S.R.
156 in Gazelle of Tndia dated the
28th January, 1966 under sub-sec-
tion (3) of section 44 of the Food
Corporations Act, 1964. [Placed in
Library. See No. LT-5415/66].

DELIMITATION OF Councit CONSTITU=-
encies (UTTAR PRADESH) AMENDMENT
Orper, 196G, FTo.

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): I beg to lay on the Table a
copy each of the following papers.—

(1) (1) The Delimitation of Council
Constituencies (Uttar Pra-
desh) Amendment Order,
19686, published in Notifi-
cation No. G.S.R. 101 in Ga-
zotte of India dated the 13th
January, 1966 under sub=
scction (3) of Section 13 of
the Representation of Peo-

ple Act, 1950. [Placed in
Library. See No. LT-5416/
66].
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(2) Order No, 10 of the Delim:-
tation Commission deter~
mining delimitation of Par-
i tary and A bly
constituencies in the State
of Maharashtra published
in Notification No. 5.0. 363
in Gazette of Iladia dated
‘the 29th January, 1966,
under sub-sectisn (3) of
section 10 of the Delimita-
tion Commission Act, 1062.
[Placed in Library. See No.
LT-6417/66].

(2) The Admission g Advocates
(Exemption from Training and Exa-
mination) Rules, 1965 published in
Notification No. S.0. 3917 in Gazette
of Indip dated the 15th  December,
1965 under sub-section (3) of section

49A of the Advocates Act, 1061,
[Placed in Library. See No. LT-
5418/66].

(3) Notification No. G.S.R. 111 pub-
lished in Gazette of India dated the
29nd Januury, 1966, under sub-section
(3) of section "20A of the Cumpanies
Act, 1956. [Placed in Library. See
No, LT-6418/66].

(4) Report on the Third General
Elections in India, 1962—Vol. I (Gene-
ral). [Placed in Library. See No.
LT-5420/68].

REPORT ON THE ACTIVITIES OF THE
Ruseen BOARD FOR THE YEAR 1964-63

The Deputy Minisier in the Minis-
try of Commerce (Shri Shaf Qu-
reshid: 1 beg to lay on the Table:—

A copy of the Report on the activi-
ties of the Rubber Board for the year
1064-65. [ Placed in _Libmry. See No.
LT-5421/68].
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Krrara Pancmavars Acr, 1800, xrec.

The Deputy Minister in the Mints-
try of Food, Agriculture,

Development and Co-operation (Shri
Shinde): I beg to:—

(1) re-lay on the Tablg a copy each
of the following I*Jt:uﬁ(.-aticms:i3|r

(i) S.R.0. No, 352/65 published
in Kerala Gazette dated the
14th September, 1965, under
sub-gection (3) of section
180 of the Keralg Pancha-
yats  Act, 1960, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President, discharging
the functions of the Presi-
dent, in  relalion to the
State of Kerala. [Placed in

Library. See No. LT-5310/
66).

(ii) 8.R.0. No. 343/65 publish-
ed in Kerala Gazette dated
the 14th  Sepicmber. 1965,
making certain amendments
o the Hules issued by the
Government of Kerala un-
der sub-section (5) of see-
tion 65 of the Madrus Co-
operative Socicties Act, 1932
read with clause (c) (iv)
of the Proclamation dated
the 24th March, 1965, issued
by the Vice-President, in
relation to the State of
Kerala. [Placed in Library.
See No, LT-5366/65].

(2) to lay on the Table a copy of
the Fertiliser, (Control) Amendment
Order, 1885, published in Notification
No. G.S.R. 1877 in Gazetic of India
dated the 25th DNeacomber, 1985 under
sub.section 6 of section 3 of the Es-
sential commodities Act, 1935, [Placed
in Library, See No, LT-5421/68].
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1226 hrs (10) The Goa, Daman and Diu
PRESIDENT'S ASSENT TO BILLS . SR R

Secretary: Sir, 1 lay on the
(11) The Estate Duty (Distribu-

Tuble the following three Bills passed
by the Houses of Parliament during
the last Session and assented to by
the President since a report was last
made to the House un the 10th De-
cember, 1965:—

(1) The Kerala Appropriation
(No. 5) Bill, 1965.

(2) The Indian Tariff
ment) Bill, 1966.

(3) The Union Duties of Excise
(Distribution)} Amendment
Bill, 1965.

2. Sir, 1 lay on the Table copies,
duly authenticated by the Secretary
of Rajya Sabha, of the following ele-
ven Bills passed by the Houses
of Parliament during the last Session
and assented to by the President since
a reporl was last made to the House
on the 10th December, 1865:

(1) The Delhi Motor Vehicles
Taxation (Amendment) Bill,
1865. )
The Delhi Laid Reforms
(Amendment) Bill, 18863.

The Indian Works of Defence
(Amendment) Bill, 1965.

(Amend-

(2)

3

(Employment

The Railways
the Armed

of Members of
Forces) Bill, 1965,

The Cardamom Bill, 1965.

(4

(5)

(6) The Melal Corporation of

India (Acquisition of Under-
taking) Bill. 1985.

The ©Coal Mines Provident
Fund and Bonus Schemes
t Amendment) Bill, 1965,

The Additivnal Duties of Ex-
cise (Goods ot Special Im-
portance) Amendment Bill,
1985, )

{#) The Union Terrltories (Direct
Election to the House of the
V'eopley, Bill, 1963

M

" Sanflva Reddy):

tion) Amendment Bill, 1965.

12274 hrs.

PETITION RE. INDIAN POST
OFFICE RULES, 1833

Shri Ranga (Chittoor): Sir, T beg
to present a petition signed by a peti=
tioner relating to the Indian Post
Office Rules, 1033.

12.27} hrs,

STATEMENT RE. RECENT AIR
ACCIDENT AT MOUNT BLANC,
BANIHAL PASS AND PALAM
AIR PORT

Mr. Speaker: Now we will take up
the statements. Shrl Sanjiva Reddy
has to make a statement.

Shri 8. M. Banerjee: (Kanpur): Per-
haps he is making a statement on
the two accidents. But there has been
an accident even this morning.

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
1 am giving infor-
mation about that also.

Mr. Speaker: The third one is also
being included?

Shri Sanjiva Reddy: Yes, Sir.

Mr, Speaker: Is It a long state-

ment?

Shri Sanjlva Reddy: About 2 or 3
pages.

An hon. Member: It may be lald
on the Table.

Another hon. Member: It may be
read.

Mr. Speaker: All right, he might
read it ’ tt .ll



225 Statement re.
Shri Surendranath Dwivedy (Ken-
rapara): It should be circulated.

Mr. Speaker: I wanted to suggest
that it may be laid on the Table of
the House ang thepn circulated to the
Members. Afterwards, there will be
some kind of discussion. Now, he
might lay it on the Table.

Shrl Sanjiva Reddy: Sir, I beg to
lay a statement on the Table. [Placed
in Library. See No, LT-5423/68).

Mr. Speaker; Shri Subramaniam
wanted to make a statemcnt,

The Minister of Food, Agriculture,
C ity Development & Co-opera-
tion (Shri C. Subramanlam): I pro-
pose to make a statement during the
debate on the adjournment motlon.

12.28 hrs.

STATEMENT RE. TASHKENT
DECLARATION

mmm!morsuum&gm-
try of External Affairs (Shri Dinesh
Singh): On behalf of Shri Swaran
Singh T have to make a statement re-
garding the Tashkent Declaration. It
is a long statement. Would you, Sir,
like it to be read or laid on the Table?

Mr. Speaker: This statement also
shall be laid on the Table of the
House. We will have a discussion on
it.

Rhrl Dinesh Singh: Sir, I lay it
on the Table. [Placed in Library.
See No. LT-5424/68]. .

Shri Surendranath Dwivedy: Are
they bringing a motion for it?

Mr. SBpeaker: Yes.

The Minister of Parllamentary
Affairs and Communications (Bhri
Satya Narayan Sinha): As the House
is aware, we have fixed discussion on
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the President's Address from the 16th
February onwards. Yesterday, the
Prime Minister had a meeting with
the leaders of the Opposition when it
was proposed to the Prime Minister
that the Tashkent Decclaration may be
discussed immediately in the Lok
Sabha, The Government would like
to respect the wishes of the Members
in this matter ang I accordingly sug-
gest that the discussion on the Tash-
kent Declaration may be put on the
16th on & motion to be moved by the
Minlster of External Affairs.

Shrli Hem Barua (Gauhati): Since
the Government has fixed a discussion
on the Tashkent Declaration, may I
submit to you to request the hon. Min-
ister to read out the statvment so that
we might ask some questions by way
of seeking clarification?

Mr. Speaker: It is being circulated
today. The motion that 1 have re-
ceived reads:

“T hereby give notice of my in-
tention to move the following

motion in the Lok Sabha on
Wednesday, the 16th February
1966:

-
‘That the Tashkent Declara-
tion be taken into considera-
tion." "

It stands in the name of Shri Swaran
Singh. Those hon. Members who
want to move amendments might do
s0.

Bhrimati Renu Chakravarity
(Barrackpore): Will the time afotted
for this discussion be put down after
the Business Advisory Committee
meeting today? Because, we would
like to know when exactly the discus-
sion on the President’s Address will
take placn.

Mr. Bpelh;r: We are meeting at
2 O'Clock today when it will be de-
clded,
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12.30 hrs.

DELHI ADMINISTRATION BILL
~ ExtENTION OF ToME

Bhri Erishnamoorthy Eao
(Shimoga): Sir, I beg to move:—
“That the time appointed for

the presentation of the Report of
the Joint Committee on the Bill
to provide for the administration
of the Union territory of Delhi
and for maitters connected there-
with, be extended upto the 21st
March, 1966."

Bhri 5. M. Banerjee (Kanpur): Sir,
I would like to know the reasons why
time is being extended.

Mr. Speaker: The Chairman of the
Joint Committee may state the
reasons.

8hri Krishnamoorthy Rao: The
motion for refercnce of the Delhi
Administration Bill, 1885 to a Joint
Committee was adopted by Lok Sabha
on the 7th December, 1865.

The Rajya Sabha concurred in the
motion on the 11th December, 1066.

The first sitting of the Jéint Com-
mittee was held on the 13th December,
1865 when the Committee decided to
invite written memoranda on the
Bill by the 25th December, 1865 and
also to hear oral evidence of the in-
terested parties.

The Committee have so far held 5
sittings and have heard oral evidence
af 14 parties/individuals on the Bill.

Some members of the Committee
degired to hear the views of Shri
M. C. Setalvad, the former Attorney
General of India, also on the Bill. He
Is scheduled to appear before the
Committee on the 19th February, 1966.

Thereafter, the Committee will take
up clause-by-clause consideration of
the Bill. C
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It is, therefore, necessary that the
extension of time for the presentation
of the Report of the Committee may
be granted.

Shrimatli Renn Chakravartty (Bar-
rackpore): Sir, I am a member of
the Committee and in the Committee
we were told by certain members of
the ruling party that the whole Bill
is now going to be withdrawn. So,
we would like to be assured by the
new Ministry whether they are really
serious about it and whether we
should continue with this work or will
we be asked to wind it up after a few
days. They do not even know what is
being discussed.

An hon. Member: The Treasury
Benches should be more attentive.

Shri S. M. Banerjee: Sir, unfor-
tunately, whatever the hon. Deputy
Speaker has sald I can only read to-
morrow because 1 could not hear it;
but, what I gathered from Shrimat!
Renu Chakravartty, who is also a
member of this particular Committee,
and from other Members is that this
matter is still in a melting pot and
they have to make up their mind
whether to accept it, reject it or
withdraw it. *

Shrimatl Renn Chakravarity: We
do not want it to be dropped at a later
stage.

The Minister of Parliamentary
Affairs and Communications (Shrl
Satya Narayan Sinha): If the Jolnt
Committee has not finished Its
labour . . .

Mr. Speaker: One of the Mem-
bers says that they have received In-
formation or, may be, remours .

Skrimati Renu Chakravartty: Mem-
bers of the ruling party in the Com-
mittee told us in so many words that
Government was re-thinking on it
Therefore, the question is whether we
start our deliberations and go into all
this labour if.in the end it will be
withdrawn. I just want that clarifica-
tion. That Is all.
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Shri Batya Narayan finha: This re-
port is incorrect absolutely.

Bhri SBhinkre (Marmagoa): Let the
Home Minister say something.

An hon. Member: Lat
Minister reply.

the Home

Mr, Speaker: If the Leader of the
House replies, should 1 say that it is
not correct?

The question is:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to provide for the administration
of the Union territory of Delhi
and for matters connected there-
with, be extended upto the 21st
March, 1966."

The motion was adopted.

12:33 hrs.
DELHI SECONDARY EDUCATION
BILL

ExtEnsion oF TiME

Shrj Sonavane Sir.

I beg to move: —

“That the time appointed for
the presentation of the Report of
the Joint Commiittee on the Bill
to provide for better organization
and development of secondary
education in the Union territory
of Delhi, be extended upto the
31st March, 1966

{Pandharpur):

Shri Hari Vishon Kamath: (Hoshan-
gabad): Let us have the reasons for
this also,

Bhri Somavane: The motion for Te-
ference of the Delhi Secondary Edu-
cation Bill, 1864 was adopted by Lok
Sabha on the 29th November, 1865.

The Rajya Sabha concurred in the
motion on the 10th December, 1965.

The first sitting of the Joint Com-~
mittee was held on the 14th December,
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1985 when the Committes declded to
invite wtitten memoranda on the Bill
by the 27th December, 1866 and also
decided to hear oral evidence of the
interested parties.

On the 10th January, 1066 the Com-
mittee divided themselves into seven
Study Groups and visited 42 schools
for an on the-spot study of the con-
ditions of the working of the Becon-
dary Schools in Delhi

The Committee were tp commence
hearing of oral evidence from the 11th
January, 1966 but due to sad and sud-
den demise of the late Prime Minister
Shri Lal Bahadur Shastri, the meet-
ings had to be postponed.

‘The Committee again met from the
Tth to 8th instant and have concluded
the hearing of oral evidence of the
concerned  interests, Representatives
of 15 bodies/individuals have appear-
ed before the Committee for oral
evidence.

‘The Committee have now to take up
clause-by-clause consideration. of the
Bill and it is necessary that the ex-
tension of time for the presentation of
the report of the Committee may be
granted.

Mr. Speaker; The question is:

“That the time appointed for
the prescniation of the Report of
the Joint Committee on the Bill
to provide for betler organization
and development of secondary
education in the Union territory
of Delhi, be extended upto the
31st March, 1966."

The motion was adopted.

12.35 hrs.
RAILWAY BUDGET, 1866-87

Mr. Speaker: The Minister of Ralil-
wnays, Shri 8. K. Patil.

The Ministtr of Rallwaygy (Bhrl
B. K. Patil): Mr. Speaker, 8ir, 1
rise to present the Budget for the
Indian Government * Railways for
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the financial year 1966-67. In doing
80, I sall glso refer to certain broad
Tesults of the Railways' administra=
tion ang performance.

ACCOUNTS OF 1064-65
Financial Results, 1964-65

I shall deal first with the accounts
of 1964-65, our last completed year.
The finuncial results have turned out
to be quite close to the Revised Esti-
mates bul marginally betier. Gross
Traffic Receipts amounted to Rs. 660- 85
crores as compared with the Revised
Estimale of Rs. 660 crores; the dif=-
ference of one eighth of one per cent
was because slightly lower earnings
from passenger and coaching traffic
were more than compensated by
slightly more pgoods earnings and
sundry other earnings than antleipat-
ed. This marginal increase in earn-
ings has slichtly improved the surplus
as | shall explain presently,

Ordinary working expenses
0:77 erore higher and the dividend
041 crore more than the Revised
Estimates but these increases were
largely offset by savings in miscel-
laneous cxpenditure and in open line
works charged to revenue. The actual
surplus for the year—which was
wholly credited to the Development
Fund—wnas Rs. 1818 crores as against
Rs. 12-49 crores forecast in the Re-
vised Estimate.

were

Revisen EstivATES 10685-68
Gross Traffic Receipts, 1965-68

About this time last year, when the
Budget Estimales for the current year
were presented, it was estimated that
there may be an increase of about 10
million tonnes in originating revenue
traffic in 1965-68. This forecast is ex-
pected to be amply realised by March
this year and even somewhat betiered,
since the originating revenue , traffic
loaded up to the end of December
1965 exceeded the loading In the cor-
responding period of 1964-65 by 10'35
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million tonnes. This in itself is a
measure of the gaing of planned de-
velopment and of the basic strength
of the cconomy, It is particularly
noteworthy that last year's estimates
of increased economic activity and the
Railways' ability to support it fully,
have been realised and even bettered,
despite the additional burdens im-

posed by the events of September
1965.

In addition to the welcome increase
in originating tonnage of goods carried
by the Railways, present indications
are that the average lead of traffic too
has slightly increased. Further, since
there has been improvement in goods
loadings in the first nine months of
the year over the proportionate iar-
gets for the period in certain relative-
ly better rated traffic such as miscel-
laneous general goods, this too Thas
proved beneficial for goods carnings.
In the circumstances, it is expected
that goods earnings may reach the
figure of Rs. 462'00 crores as against
the Budget of Rs. 441-890 crores. The
Budget Estimate of passenger carnings
in the current year envisaged a
smaller rate of growth than in 1984-
65, but the check in the rate of
growth has been even more severe
because of the setback during the
period of hostilities in August/Sep-
tember 1965 and perhaps because of
the poor agricultural season, There is

likely, therefore, to bg a marginal
shortfall of about Rs. 1 crore on
Budget anticipations of passcnger

earnings. Other coaching earnings
and sundry earnings have shown a
substantial increase. Overall the
gross trafic receipts are now estimated
as likelv to rench Rs. 74180 crores
which is Rs. 25°80 crores or about
3:8 per cent, more than the Budget.

Working Expenses, 1965-86

This increase is however almost
wholly absorbed by the increase in
working expenses for certain clearly
identifiable reasons. The largest item
of increase iz the substantia] nddition
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to staff costs on account of the widen-
ing of the basis for the grant of house
rent allowance from 1st July 1985
(adding about Rs. 1'76 crores to the
bill this year) and, more than that,
the grant of two further instalments
of dearness allowance decided upon,
after the Budget, the first in April
1865 and the second early this month.
‘These took effect from Ist March
1965 and Ist December 1965 respec-
tively, and their result is to increase
this year's working expenses by Rs. 18
crores approximately. Another post-
Budget item of importance is an in-
crease of Rs. 4 crores during the year
in the cost of fuel owing to succes-
sive increases in the price of coal and
of diesel oil—the latter on account of
the rises in dutlies in February 1885
and again jn August 1965, These and
other increases in the price of mate-
rials, as also the increased cost of
carrying a somewhat higher level of
guods and of coaching traffic than
anticipated have led to an overall in-
erease of about Rs, 24 crores in work=
ing expenscs notwithstanding the ae-
tion taken to cut out all avoidable ex-
penditure. Supplementary Demands
are being presented to cover this in-
crease,

Other Charges and Surplus, 1965-66

There are only & few marginal
variations from the Budget Estimates
on other items. With increased earn-
ings thus offsetting increased expen-
diture, the Railways are expected to
earn a surplus of about Rs. 2009
crores, which is slightly better than
the Budget Estimate of Ra. 2024
crores. S|

‘Works Expenditure, 1965-86

The Budget Estimate for Capital ex-
penditure on works and rolling stbek,
both for replacements and additions,
was placed at Rs, 345 crores includ-
ing minor items chargeable to Re-
wvenue, Owing, however, to post-Rail-
way Budget factors, such as additional
taxes, increase in prices of steel, etc.
the cost of the full programmed works
and other Capital expenditure for the

1ITS(AI) LS-T
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current year has gone up by about
Rs. 16 crores. Neverthelesg In view
of the need for stringent economy,
the inerease is proposed to be limited,
by a marginal slowing down, to about
Rs. 9'8 crores. The Revised Estimate
of all such Capital expenditure is
placed at Rs, 354'B crores in the cur-
rent year. Supplementary Demands
will be presented for such expendi-
ture also.

Review or THE RAiLwayvs' Tamo Frve
YEAR PLAN

Railways and the Emergency

It would be appropriate at this stuge
to review briefly the implementation
of the Railways® Third Five Year
Plan. This period has been unigue in
the history of our Railways. Ewven
while we are developing our rall
transport system it hag been put to
the test twice in emergent situations
created by the violation of our inter-
national borders—first in the Eastern
region in 1962 and next along our
Western Frontiers in 1885, On both
the oceasions, I am proud to say, the
Railways rose to great heights in
promptly and effectively Tulfilling the
rail transport needs of the Defence
forces without disturbing seriously the
flow of civilian goods and services.
These events have proved, if any
proof was needed, the immense value
of the basic railway network of the
country and its vital role both in the
growth and development of the econo-
my and In the defence of the country.

FrEGRT AND Passencer  Trarric:
RESHAPING OF THE RAILWAY Prans

Freight performance

After the Mid-Plan appraisal in late
1963, the Railway development pro=
gramme in the Third Plan was recast
to match a freight traffic level of
about 245 milfion tonnes assessed for
the year 1965-68. During the frst
three years of the Plan, Rallway capa-
city for freight trafic was grestly
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stecpped up and the freight traffic
actually carried registered an in-
crease of about 35 mililon
tonnes in the annual rate of move-
ment, taking the originating freight
traffic to a level of about 181 million
tonnes in 1063-64. Strikingly good
Railway performance successively in
the second and third years of the Plan
thus served to clear all the traffic
bucklog and put rail transport capa-
cily ahead of the consumer demand
in principal sectors such as coal and
rew materials. In 1964-65 which
followed, there was no increase at all
in the installed capacity of steel plants
in the country. For the Railways,
there was an indication, in mid-1964,
of a pause in the rate of growth of
traffic. One of the reasons was that
with easier availability of rail trans-
port, industries, particularly the major
consumers of coal, began running
down and holding reduced inventories.
The resulting retardation in the
growth of bulk materials traffic in
1964-85 was accentuated by more effi-
cient industrial production reducing
the ratios of raw material inputs to
finished product outputs in serval
major industries, notably steel coal
washeries and cement, Having regard
to the slower rates of growth in
the traffic, as also the need to keep
down expenditure in a period of rls-
ing costs and prices the Railways re-
phased many of their developmental
schemes—principally electrification,
new lines, doublings snd other line
capacity works—so that while time
consuming elements in construction
were tackled, the completion dates
were adjusted to fit in more closely
with the incidence of traffic demand.
The programme of acquisition of
rolling stock in the last two years of
the Plan was also reviewed in closer
detail and as a result, cut back. It
is now anticlpated that when the
Railways enter the Fourth Plan
period, the freight tracsport capacity
In terms of rolling stock will be In
g'neral just nominglly nhead of de-
and, specific flows of traffic,
Wiich @8 raw coal to washeries, washed

FEBRUARY 15, 1966

Budget, 1968-67 236

coal and other raw materials to steed
plants and iron ore for export through
Visakhapatnam ang Madras ports, the
margin of transport availability ower
demanq will be somewhat more.

On recent trends in traffic, the total
traffic expected to be lifted in 1965+
86 will be 204 million tonnes originat-
ing or a little more, as compared with
156-2 million tonnes in the last yesr
of the Second Plan. In terms of tonne
kilometres, the increase is from BS8,000
million to about 114,000 million dur-
ing the Third Plan period. Taking
the 15 year period of planned deve-
lopment to the end of the Third Plan
as a whole, freight traffic has much
more than doubled, with an increase
in tonnage of originating trafic by
about 120 per cent. The increase in
tonne kilometres—which is a better
index—is sbout 160 per cent.

Notwithstanding the present indica-
tion of a lower freight traffic aggre-
gate by the eng of the Third Plan
than anticipated earlier, essential
route and terminal capacity works
have been steadily progressed nn &
priority basis within the limited re-
sources, in order to ensure am
adequate but more gradual build up
of rail transport capacity, to meet the
larger needs in the early Fourth Plan
period.

Pran OUTLAY AND RAILWAYS' OwWN
CONTRIBUTION

Plan exrpenditure against rising cosls

The outlay for the Railway Plaa
was estimated at the time of the Mid-
Plan appraisal in 1963 at Rs. 1,582
crores. The Railways have spent
Re. 1322 crores during the first four
vears and have budgeted for an out-
lay of Rs. 355 crores in the fifth year
making a total of Rs, 1,677 crores or
8 per cent more. Throughout the
Plan period, prices have Increased
steadily of basic materials such =8
cernent, steel and non-ferrous metals;
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so have taxes, such as customs and
excise duties and labour wages. But
for the judicious rephasing of plan
works and @& sizeable cut-back in the
acquisition of rolling stock taking ac-
count of the slower growth in de-
mand for rail transport in the con-
cluding years of the Plan, the rise in
Plan expenditure compared with the
Mid-Plan allotment would have been
higher than the six per cent now ex-
pected to be realised.

Foreign Exchange

While the Third Plan was material-
ly larger than the Second, foreign ex-
change expenditure in the Third Plan
is expected to be only about Rs, 245
crores as against Rs, 320 crores during
the Second Plan, largely due to signi-
fleant development of Yhe manufacture
of railway equipment and stores in
the country.

Self-sufficiency in Railway equipment

In the Third Plen - the Railways
have achicved complete self-suffi-
ciency in wagon and coach manufac-
ture and in mechanical signalling
equipment and laid the foundations
for diesel and electric locomotive pro-
duction. In the Fourth Plan they ex-
pect to meet all their rolling stock
requirements within the country,
barring some metre gauge diesel loco-
motives; but import of components
would continue for a few years. Track
materials are all now indigenously
produced. The present partial de-
pendence of wagon building on im-
ported steel will be markedly reduec-
ed if not eliminated, when more-flat
products hecome available from the
expanded output  of the Rourkela
Steel Plant and the new plant at
Bokaro. The Durgapur Steel FPlant
iz in the process of expanding i
capacity for wheel and axle produc-
tion for the Railways.

Railways’ contribution to the Plan

Despite the somewhat larger capi-
tal outlay, the Railways’ contribution
towards the resources of the Third
Phan has been substantially in exces
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even of the originally targeted pro-
portion—and well over one-third of
the outlay on the Railway Plan. The
Railways' gross contribution will be
about Rs. 688 crores, covering expen-
diture on open line works charged to
revenue, on replacements, on rallway
users' amenities, staff housing and
amenities and in accretions to the
various Railway Funds. In addition,
of course, the Railways have paid
dividend to the General Revenues at
an increasing percentage rate on the
Capital-at-charge. Th may take
legitimate pride in the fact that apart
from a payment of Rs. 12'5 crores for
transfer to the States, they are paying
from their earnings a dividend of
Rs. 104 crores this year as against
Rs. 56 crores just five years ago.

PrYSICAL ACHIEVEMENTS

New linvs

New line construction in the Third
Plan has been mainly to meet the re-
quirements of industrial, mineral and
major port developments on a large
scale or to secure the objectives of
Defence. Even so. projects which
were programmed caruer  have
had to be rephased owing to
limitations of resources, through
without projudice to {he needs
of National Defence and the
traffic demands of basic mining and
industrial schemes. Including works
which were in hand at the beginning
of the current Plan the construction
of 2200 Kms. has been completed as
against the original target of 2600
Kms. of new line construction, Some
of these important new lines cons-
tructed to serve industrial and mining
projects are the Robertsganj-Garhwa
Roaq and Bauridand-Karonji for coal
movement and the Sambalpur-Titila-
garh, Bimlagarh-Kiriburu and the
Hatia-Nowagaon lines for iron ore
traffic. The strategically significant
lines Rangapara North to Murkong
Selek, Siligurl to Jogighopa and
Madhopur to Kathua have also been
completed during the period. The
Balladilla-Kottavalasa line for export
of iron ore through Vizag port is al-
moet complete and wifl be opened as
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soon &s the mines are ready to be
commissioned,

Among the new lines under cons-
truction, mention may be made of the
important lines namely the Obra-
Singrauli, Katni-Singrauli, Bangalore-
Salem, Mangalore-Hassan, the Rail
link to Haldia Port, the broad gauge
link from Jhund to Kandla Port and
the Guna-Maksi lines. The rephasing
of these constructions has been made
in such a way that they will be ready
in time to serve the needs of the
truffic for which they are primarily
intended.

As a part of the studies undertaken
in advance for planning in detall
possible future projects of industrial,
muneral and port development, the
Railways have surveyed or are sur-
veying svveral projects. For instance
the field work on an Engineering-
cum-Traffic survey has been recently
completed for a possible new line
from Dantewara to Bhadrachalam
Road. Surveys have been completed
and reports are under preparation on
thg outlay needed for converting the
Miraj-Londa-Goa-Hospet metr, gauge
sections to broad gauge, as also the
Miraj-Kolhapur and Alnavar-Dandell
branches. Feasibility-cum-cost studies
have been taken up for new lines in
the Dandakaranya region—from Dan-
tewara to Dhalli Rajhara, Ambaguda
to Lanjigarh Road and from Bhadra-
chalam Road to Kovvur, An align-
ment from Banspani area to the new
port at Paradip has been surveyed
and certain other alternative routes in
this connection are also being investi-
gated,

Doublings

Doubling of track over 3,150 kilo-
metres is expected to be completed
and construction will be in progress on
another 1,450 Kms. including the East
Coast line from Khargpur to Waltair.

Conversion to Broad chge

The metre gauge sections Gudivada-
Bhimavaram and Vijayawada-Masuli-

FEBRUARY 15, 1968

Budget, 196681 240

putam have been converted into broad
gauge for facilitating higher densities
ot North-South traffic via Vijayawada.
The Poona-Miraj section is also being
converted to broad gauge to cater ad-
eyuately for the incresse in traffie
consequent mainly on the completion
of the Koyvna Project in the area. The
new B.G. alignment also connects the
city of Satara,

Dieselisation and Electrification

Diesel and electric traction has
helped the railways to cope with the
large increases in trafic on congested
routes and is making steady progress.
Against an electrification programme
of over 2,500 route kilometreg initiat-
ed, about 1,700 route kilometres would
have been brought under electric
traction on the A.C. system by the end
of the current year. The first phase
of 68 route kilometres of conversion
of D.C. electrified section to the A.C.
system has also been completed. By
the end of the Plan about 374 B.G.
and 22 M.G. electric locomotives will
be in operation. Diesel traction s
being steadily extended with pro-
gressive addition to the diesel loco-
motive fleet. The end of the Third
Plan will see 465 diesel locomotives
operating over 6,000 kilometres on the
broad gauge and 167 diesel locomo-
tives operating over 2.000 kilometres
on the metre gauge. The proportion
of goods traffic hauled by electric and
diesel locomotives would have risen
to about 45 per cent from about 10
per cent in 1960-61.

Modernisation of Signalling

Considerable work has been done
on the overhauling, improvement and
mddernisation of the signalling and
train control system.  Centralised
Trafflc Control has been commissioned
on the Gorakhpur-Chapra section and
is under installation on the Bongal-
gaon-Changsari route, Yards at Bhilai,
Bondamunda, Tatanagar, Waltalr,
Nimpura and Bhusaval are being
mechanised, Moghalsarai and Andal
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yards wege 50 equipped earlier. Route
relay interlocking—for push button
handling of a high concentration of
train services at stations—is already
functioning at Madras Central, Tam-
baram, Churchgate and Kurla,
Howrah and Ahmedabad are the next
two major stations to have this
system. Automatic signalling has been
provided on the Rajkharswan-Sini
section.

Bridges

* Completion ahead of schedule of
the bridge across the Brahmaputra
forged a vital permanent link in our
Eastern region transport system. A
second bridge across the Krishna has
been completed near Vijayawada for
augmenting capacity for trafic mov-
ing south of Vijayawada. Important

bridges wunder construction include
the second Godavari PBridge near
Rajahmundry, the Mahanadi Bridge

on the East coast route and the se-
cond Jamuna Bridge near Delhi.

Track Renewals

The programme of track replace-
ments consisting of 12,000 Kms., of
rail renewals and 11,600 Kms. of
sleeper renewals, besides other rene-
wals, has been completed. The pro-
portion of rails and other track mate-
rials importeq has come down were
considerably in the Third Plan and we

are now self-sufficient in these
materials. To supplement the indi-
genous production of wooden and

metal sleepers, the manufacture of
concrete sleepers is being pursued

Rolling Stock

The Rolling Stock fleet has been
augmented during the Third Plan by
some 1,275 locomotives, about 5,800
coaches and 117,000 wagons.

THE RAmway Convention, 1965

The House has discussed and adop-
ted last December the recommenda-
tions of the Railway Convention
Committee, which will now come into
force from 1st April 1966
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Depreciation

It will be recalled that the provi=-
sion for depreciation is to be stepped
up almost two-fold from Rs 380
crores in the Third Plan to Rs. 650
crores, if possible in the Fourth Plan

Dividend

Dividend rates are to be substan-
ually increased—to 55 per cent. on
the capital provided up to 31st March,
1064 and 6 per cent. on all capital
provided after that date. The latest
change in the dividend rate alone
will involve an increase in the Rail-
ways' dividend liability by about
Rs, 7 crores in 1966-67, the benefit of
most of which will go to the States
who will receive an average of about
Rs. 18 crores in all each year during
the Fourth Plan as against Rs. 125
crofes in 1965-68, .

A begining '~ 10 be made on the
amortisation of Rallway capital start-
ing with the element of over-capi-
talisation.

Fourti Frve Year Pran

Size of IV Plan—Trafflc Forecast

The country's Fourth Year Plan
is not likely to be finalised and adop-
ted until later this year and the final
allocation of funds for the Hailways'
Plan has yet to be delermined. Indi-
cations are that the capital outlay
likely to be earmarked for expansion
ls of the same order as in the Third
Plan even though the increase in
traffic anticipated, particularly freight
traffic, is much larger than the ex-
pansion of capacity provided for in
the current Plan. On the basis of
anticipated growth in the economy,
more specifically in  those  sectors
which make the maximum demand
on rail transport, such as the fron
and steel. coal and cement industries,
the mining of dron ore for export,
petroleum products, fertilizers, food-
graing and other commodities that
generally move in fwll wagon loadsx
or even trafn loads. the originating
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freight traffic expected to be trans-
ported in 1970-71 is 320 million
tonnes.

TRANSPORT PYRFORMANCE IN THE
CUHRENT YEAKR AND OUTLOOE FOR
1866-67

As 1 have already mentioned, the
forecast made last year of a 10 million
tonne aggregate increase in orgina-
ting rai]l freight traffic in 1965-86 is
expected to be amply realised this
year notwithstanding fluctuations in
recent weeks especially in coal traffic.

Increase in rail capacity

Steady gains from the expansion
of capacity over the major routes of
the railway network have been
in evidence throughout the last
twelve months. Especially worthy of
mention is the progress achieved in
the route to Assam. The timely
augmentation of wagon ferry capacity
across the Ganga between Farakka
and Khejuriaghat, the completion of
the new broad gauge line from Sili-
guri to Bongaigaon in record time and
the opening of the new transhipment
shed at Bongalgaon have together
proved to be of immense value. Be-
cause of these steps and the effective
eo-ordination achieved between rail,
road and river transport along the
Bongaigaon-Jogighopa axis, the flow
ot goods to and from Assam continued
unabated in spite of the sudden clos-
ing down of the all-river route from
Calcutta last September. On the other
difficult and importamt route, the
East coast route to Vijayawada wvic
Waltair, an improvement of more
than 16 per cent in freight through-
put performance was recorded. Fur-
ther gains in capacity will accure as
more of the through doubling of this
route is progressively opened, along
with the completion of the yard ex-
pansions at Waltair and Vijyawada.
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Foodgraing

Movement of foodgrains, imported
and indigenous, continued tp get prio-
rity attention, with the Railways
making a major contribution in the
transport system in evening out re-
gional imbalances. In May 1865, a
record was created in the clearance
of foodgraing from ports.

13 hra
Passenger services

Improvements in the passenger
services initiated last year have been
substantially reinforced this year. In
addition to two new Jantag trains
between Ahmedabad and Viramgam
and Mehsana and Okha, 83 new
trains have been introduced—49 on
the broad gauge and 34 on the metre
gauge. The runs of 44 existing
trains—14 on the broad guage and
30 on the metre gauge—have been
extended. The suburban services
have benefited by another 24 new
trains and the extension of runs of
13 existing trains. All these new and
extended services have added nearly
17,000 train kilometres daily to
passenger train operations.

Higher speeds and more accommoda-

tion

The House is aware that provision
of more accommodation and speeding
up of Mail and Express trains has
been engaging the Railways' atten-
tion. In the time-table effective
from October 1865, the overall jour-
ney time of 185 trains has been re-
duced, Application of electric and
diese] traction to passenger trains
will not be possible on any signifi-
cant scale until more of such Joco-
motives become available from our
own production units. A modest
beginning has, however, been made.
The Howrah-Madras Mail, which is
now operated both ways by diesel
engines, takes, 3 to 4 coaches more
and the journey time has been re-
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duced by over 4 hours in gne direction
and over 3 hours in ths other, The
Howrah-Delhi Mail now haulg two
more bogies between Howrah and
Moghalsarai; diesel engines haul this
train between Howrah and Asensol
and electric  locomotives  between
Assansol and Makhalsarai. The carry-
ing capacity of these very popular
trains has thus been substantially
enhanced and their performanc: im-
proved.

13.02 hrs.
[Mgr. DEPUTY SPEAKER in the Chair]
Freight outlook 1966-67

Analyses of rail traffic anticipations
for 1866-67 indicate a possible in-
crease of up to 12 million tonnes in
originating freight, over the 1965-86
anticipated traffie level of 204 million
tonnes. The bulk of this  increase
will be, as In the current year, in
steel plant traffic, coal for other users,
export ore and cement. Rajl trans-
port being a wery significant factor
in effecting expeditious clearence
from ports and in rectifying at very
short notice regional Imbalances, the
Rallways have to be prepared for
effecting speedy movements by pro-
viding an adequate margin in rapa-
city, especially in rolling stock. The
trafic in foodgrains may be expec-
ted to increase mesterially opecaus~
of higher imports next year though
this would be partly offset by the
smaller expected production In  the
country. Demands for the movement
of other general goods ircluding
petroleumn products are also expected
to increase to the extent of perhaps
a milllon tonnes.

Bupcer ESTIMATES m 1086-87
Gross Traffic Receipts, 1086-87

In the light of the above aszess-
ment of the likely growth of goods
traffic and having regard to the fact
that the bulk of the increase in traffic
is postulated i low-rated commadi-
ties such as iron ore for export, coal,
Taw materials to Steel Plants, food-
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grains etc, it is estimated that goods
earnings in 1866-67 would Increase
to Rs. 488 crores as against Rs, 462
crores assumed in the Revised Esti-
mates for the current year. An in-
crease of Rs. 170 croreg in other
coaching and in sundry earnings to-
gether is assumed after a sludy of
the current growth trends and other
relevant factors. The current year
has already witnessed a check in the
growth of passenger travel and one
has to take jnto account the Ilikeli-
hood of this tendency for a pause in

traffic to harden with the  secrious
drop in agricultural output and
agricultural incomes expected this

year, Nevertheless, on the hasis of a
measure of optimism regarding the
possible improvement of conditions
before the close of the Budget year,
passenger receipts are placed at an
estimated Rs. 227.20 crores in  the
coming year as compared with the
Revised Estimates of Rs. 220.50 crores
for the current year.

Erpenses

In the aggregate, the nssessment i
that the total traffic receipts are likely
to Ro up from Rs. T4180 crores to
Rs 77723 crores. 1In the normai
course thls additional revenue *as to
meet the extra cost of moving the
additional traffic as also to cover the
additional depreclation and the extra
dividend payable on the additional
capita] and only the balance, {f any,
can be taken as surplus. Normally,
with working expenses and the opera-
ting ratio at a steady level, an increase
in traffic growth and revenue of this
order would have sufficed more or
less to meet the costs of carrying the
additional trafic and the additional
depreciation and dividend, even
though the provision for depreciation
will have to be increased in 1968-67
by as much as Rs. 15 crores above
the provislon for this year, following
the recommendation of the Conven-
tion Commiftee. There are, however,
certain additional factors to be taken
into account. Ag the Convention Com-
mittee also their recom-
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mendation to step up the rates of
dividend payable by the Railways
during the Fourth Plan will cost the
Railways an additional sum of the
order of Rs. 7 crores during 1968-67
as compared with the dividend tha!
would have been payable if the 1965«
66 rates had been continued. Post-
budget increase in costs, which began
to apply one by one during the course
of 1965-66, such as the successive ine
creases in the price of coal, the addi-
tional levis on diesel oil or the moie
liberalised house rent allowance ets,
will now apply for the full year 1966-
687 and to that extent worsen the
position; apart from these, the fur-
ther instalment of dearness allowance
decided upon only this month will in
itself add nearly Rs. 105 crores to
ordinary working expenses in the
coming year. Under these eclrcums-
tances, it hag become unavoidable to
enforce some modest measures for
securing additional revenus of the
order of Rs. 18 crores at least, if only
to offset the effect of the important
items that I have mentloned, though

the anticipated surplus of the year
would still be on the low side. As I
pointed out last year, the current

rates and fores were not fixed at o
level which left any cushion for new
commitments or further ihcreases in
costs; but even when the need to en-
sure the continuing financial =aund-
ness of the Railways has compelied
an adjustment, this is being kept
down to the absolute minimum.

CHANCES TN RATES STRUCTURE
Season Tickets

1 now come to my proposals. T may
first mention that there will be no in-
crease in passenger fares, It has been
decided in fact to make a slight re-
ductlon in season ticket changeg for
journeys beyond 20 kilometrer in all
regions other than those around the
cities of Madras, Bombay and Cal-
cutta; in the latter rerions  season
ticket fares are, already low and will
not be changed.
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Freight surcharge—Coal
other adjustments

The principal change proposed is a
surcharge at the rate of 3 per cent on
goods rates generally—exempting
only export iron and manganese ore
and the commodities charged even
now at highest of the existing goods
rates viz,, those above 100-B. Defence
P. & T, and the Railways' traffic in
their own materials will not be affect-
ed by these changes, since they are
governed by special rules. It wil] be
recalled that there was no enhance-
ment made last year in goods rates

and Sali—

generally and upward adjustments
were limited only to a few bulk
materials moving at comparatively

low rates. It is necessary to consider
this year, though not for any whole-
sale revision of the basic tariff, the
categories (i) coal and coke, and (ii)
salt, which were not touched at all in
last year's adjustments. The position
is that the movement of these bulk
commodities for very long distances
is at present uneconomic because of
the excessive taper in the existing
telescopic rates. Accordingly, while
no change is tp be made in the basic
tarif? rate for movement of coal,
coke and salt up to 800 kilometres, it
is proposed to effect relatively small
increases in the existing rates for
movements beyond 800 kilometres, by
diminishing the existing taper above
that distance. The maximum increase
at the largest distance will be limited
in the case of coal to Rs. 4 per tonne
on existing freight rates which level
of increase wilt be reached only for
distances beyond 1,860 kilometres.
The maximum increase for salt at any
distance on.account of the revision In
the tariff rate will be Rs. 350 per
tonne. I may mention that even after
the surcharge of 3 per cent is added,
the increase in freight rates at 1.000
kilometres would be only 0.18 paisa
per kilogramme of salt and event at
2000 kilometres just 053 paise
per kilogramme ie., near about half-
a-paisa. Almost haM the total salt
movement and about 58 per cent of
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the coal movement by rail are for
distances of 800 kilometres or less
and will not be affected by the revis-
ed classification. The general eur-
charge of 3 per cent and these
changes are together expected to
yield about Rs. 18.10 erores, Some
further ~hanges proposed, which
would also bring rates closer to costs,
are expected on the balance to cancel
wt giving no additional revenue. A
reduction will be made in the rate
for a number of commodities in com-
mon use including sugar, tea, biscuits,
medicines, hydrogenated oil and other
items of consumer goods where the
existing Railway rates are considered
to be high erough to permit the pro-
posed reduction. Thig tariff revision,
applicable both to wagon loads and
smalls, will carry further the process
of downward adjustments in certain
existing rates that was initiated in
1984. The existing 20 per cent sur-
charge on very small goods consign-
ments will, on the other hand, be
made applicable to all consignments
of less than one tonne moving under
Class B and consignments of less than
5 tonnes moving under the present
very low Class A rates. This adjust-
ment is necessary because the car-
riage of such small consignments is
uneconomic and not compensated by
the existing difference between the
rates for wagon load and less than
wagon lpad traffic.

Additional revenue and surplus

After taking into account all the
adjustments in freight rates proposed
yielding an estimated additiona] reve-
nue of Rs. 18.10 crores in all, the sur-
plus after meeting the obligatory
dividend Is assessed at Rs, 22,19
crores. Tt has been the practice for
several years now. as the House 'is
aware, to appropriate the entire sur-
plus to the Development Fund Ex-
penditure chargenble to the Develop-
ment Fund, which includes capital
expenditure on pawmenger and other
user amenities, emplovee housing,
hospitale and schools, unremunerative
but necessary operating improvements

MAGHA 26, 1887 (SAKA)

Budget, 1966-87

ete, totalled up to about Rs. 134
crores in the Third Plan or an average
of more than Rs. 26 crores per year.
The estimated requirements of similar
expenditure, which can be met only
from the accruing surpluses is Rs. 30
crores per year on the average during
the Fourth Plan. This is the avcruge
surplus that has to be raised. Because
of the unfavourable circumstances al-
ready mentioned, the Railway surplus
is not expected to exceed Rs. 22:20
crores in 1966-67 and I have neces-
sarily to content myself for the present
with the hope that costs may level off
and the surplus may tmprove in the
coming years, as the result of growth
in traffic and redoubled efforts to in-
crease economies (Shri Hari Vishnu
Kamath: We live on hopes.)

WORKS EXPENDITURE, 1968-87

With the limited availability of re-
sources, it has become necessary for
the Government to review capital in-
vestment programmes and fix ceilings
for such expenditure, which are lower
in certain cases than in the current
year. So far as the Railways are
concerned, the allotment for expendi-
ture of a capital nature—apart from
the expendilure on  replacements
financed from the Depreciation Regerve
Fund—has been limited to Rs. 225
crores in the Budget year as against
Rs. 314.24 crores in 1084.85 and Rs.
282:49 crores in 1965-88. Flowing from
this severe restriction, it has become
unavoidable both to curtail drastically
the programmes for new workg in the
Budget year and suitably to rephase
works in progress,

RoLLTNG STOCK MANUFACTURE

Indigenous wagon production and ex-
port

From small beginnings in the early
fifties, wagon production capacity in
the country today has reached a level
of around 2500, to 3.000 four wheeler
unit equivalents per manth—suMclent
for current needs and for thoge of
the immediate future, including a re-
serve for export The greater part of
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the installed capacity is in the private
sector of jndustry. For the economy,
this bujlding up of capacity represents
a substantial contribution to the over-
all structural manulacturing capabili-
ty and to the developjng of new skills
and know-how in the technology of
welding, of steel work fabrjcation and
of production line assembly systems.
The House will be interested to know
thal an Indian manufacturer has
successfully competed for and secured
an export order for 480 goods wagons
valued at about Rs, 18 crores. There
is hope of securing more export
orders,
Chittaranjan Locomotive Works
The Chittaranjan Locomotive Works,
now in its sixteenth year of produc-
tion, has so far delivered nearly 2,000
broad gauge steam locomotives. In
response to the changing traction re-
quirements of rapid trafic  growth,
the first step in diversification of pro-
duction at Chittaranjan was taken in
1961, when the manufacture of 21
broad gauge D.C. electric locomotives
was organised and completed by May
1963. Thereafter, the Works embarked
on a programme of gradual adapta-
. tion of Pacilities to electric locomotive
manufscture aimed at an initial out-
turn of 72 broad gauge A.C. units
annually, rising ultimately to  per-
haps double that number, In the
Third Plan deliveries will total 803
steam and 86 electric locomotives, the
outturn in 1985-66 alone being 138
steam and 35 A.C. electric units. In
1966-67, the factory is expected to
produce 120 steam and 75  electric
locomotives. The addition of some
items of balancing machinery will en-
able the Works to take up the manu-
tacture of the heavy traction motors
required in electric locomotives; other
electrical gear is being supplied pro-
gressively by Heavy Electricals,
Bhopal. The new Steel Foundary at
Chittaranjan reached an output of 600
tonnes of steel castings per month in
July 1068 and will be operating at its
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full rated capacity of 850 tonnes of
castings per month by the end of 1966,
by which time all items of equipment
needed will have been received and
installed.

Diesel Locomotive Works

The Diesel Locomotive Works,
Varanasi, even in the course of its
being established, turned out the
first broad gauge diesel locomotive in
January 1864 and js expected to com-
plete gbout 60 locomotives before the
end of the current financial year. The
installation of manwlacturing facilities
at this factory will be completed fully
later in 1968, The present production
rate of four locomotives per month is
being stepped up with a steadily in-
creasing proportion of indigenous
content. Considerable progress has
been achieved in locating capacity and
promoting production by both private
and other public sector jndustries, of
bought-out items required by the
factory for the manufacture of the
diesel engine and its sub-components,
parts and spares.

Integral Coach Factory *

The Integral Coach Factory which
commenced productlon in 1955 has so
far  delivered about 4700 coaches.
The Furnishing Unit, added nearly
eight years later, has equipped 2,700
coaches and its outturn is now match-
ed to that of the parent factory. Pro-
duction is now fully diversified. Be-
sides a variety of broad and metre
gauge passenger coaches of all classes,
the factory now manufactures electric.
multiple unit suburban stock with
electrical equipment supplisd by
Heavy Electricals, Bhopal, and has re-
cently produced two metre gauge pro-
totype diesel railcars.

The coaches built at the Integral
Coach Factory have been supplement-
ed by those built at the public sector
rafl coach unit under the Defence
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Ministry in Bangalore and in the
private sector. In addition to large
replacementg of old stock that have
been carried out, a very usefu] contri-
bution has been made to the progres-
sive elimination of overcrowding in
that additions have been made faster
than the general increase in traffic
during the Plnn_periods.

Suburban traffic

The number of passengers trans-
ported increased by about 65 per cent
during the 13-year interval, The in-
crease in traffic in the suburban areas,
especially of Madras, Bombay and
Calcutta, wag much higher than this
average and was mostly carried in
electric multiple unit stock, the pro-
vision of which was incrcased by 114
per cent on the broad gauge; on the
only electrified metre gauge section in
Madras the increase in EMU stock
was 33.3 per cent.

ProbuCTIVITY

While presenting the Budget last
year, I spoke on the successful mea-
sures taken to enhance greatly the
productivity In Railway workshops.
This subject continueg to receive sus-
tained attention both from the point of
view of manpower and cost control
Incentive schemes, hitherto, so suc-
cessfully applied in the Mechanical
Repair Shops, are being extended to
the Electrical Repair Units and the
Civil Engineering and Signalling and
Telecommunication Workshops,

Worr Srtupy

The Ministry of Railways have also
decided on the Introductlon of work
study techniques on the Railways with
the objectives of increasing producti-
vity and eficiency and maximising
economijes. Vigorous analyses of
existing methods of working will be
eonducted with a view to introducing
improvements wherever possible.

In the initia]l stages, three zonal
rallway systems will be covered by
the scheme for the scrutiny of diffe-

1887 (SAKA) Budget, 1966-67 254
rent categories of operation by fully
trained work study teams. The Rail-
ways have also set up their own
courses of training in work study
both for officers and subordinate staff
through which it is hoped to foster a
general analytical attitude in roilway
management and operation  besides
obtaining trained personne] for all
specific studies.

SareTY

The response to the various mea-
sures taken to arouse safety conscious-
ness among staff and to provide them
with better tools and conditions of
work has been encouraging, Over
50,000 railwaymen directly concerned
with the working of trains have pass-
ed through safety camps organised
on the model of ‘Summer Schools’.
Safety Officers and Counsellors con-
tact gn *he average about 40,000
operating staff every month, discuss
and educate them on problems con-
cerning safety «n day-to-day opera-
tions. Staff who display special alert-
ness in averting accidents or who
have excellent records of safety are
suitably rewarded. Safety shields are
being awarded periodically for the
best record of performance in yards,
stations and divisions, I have also
instituted an Inter-Railway Safety
Shield to be given to the Rallwa}y
with the best safety record of the
year. A psycho-technical cell is now
functioning in the Safety Directorate
of the Railway Board for studying the
personality characteristics that tend
to make some employees accident
prone. Pointsmen, Cabinmen, Drivers
and Moptormen are the categories so
far covered in the studies. Another
study is being undertaken on the
effect of fatigue on work and safety
performance.

Financing Safety Works
In December 1065 a pamphlet show-
ing the action taken on the recom-
‘mendations contained In the two re-
ports of the Kunzru Commitiee was
placed on the Table of the House,
Of the 462 recommendations, decisions
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had been taken on all except four
which had long term jmplications and
required consultation with pther orga-
nisations, Since then, one more sug-
gestion has been accepted. The pro-
posal initiated by the Railway Minis-
try has been accepted by the Conven-
tion Committee and Parliament, 1
contribute to the General Revenues a
further sum, averaging about Rupees
two crores annually in the Fourth
Plan period, to assit the States in
providing their share of the resources
required to finance safety works such
as manned leve] crossings and owver
or under-bridges.

DEPARTMENTAL CATERING

On a sales turn-over of nearly Rs.
4 crores, in 1963-64 departmental
catering showed for the first time a
smal] profit. The sales turn-over in-
creased in 1964-685 tgp Rs. 4.45 crores
but because of increasing prices and
costs, the transuctions of the y'ear re-
sulted in a loss of about Rs. 3 lakhs
le, less than one per cent on the
turn-over, Continued attention is be-
ing devoted to the greater use of bet-
ter equipment for improving - the
quality of the service and of the food
‘served, as well as in the effort to
keep rising costs in check,

Rameway ProTECcTION FORCE

The Specinl Emergency Units of the
Railway Protection Force raised after
1962, have once again demonstrated
their utility and efficacy in protecting
railway property and wulnerable in-
stallations both during the civi] dis-
turbances Jast year in Madras and
Bihar and during the September Em-
ergency along the Western frontiers.
In safeguarding railway property
against thefts the Railway Protection
Force had during 1965 to open fire in
self-defence on 18 qecasions agalnst
organised wagon looters. The number
of arrests made under the Railway
Protection Forge Act rose from 3972
in 1963-84 to 5630 in 1964-65.

FEBRUARY 15, 1968

Budget, 1966-67 256

STAFF
Labour Relations

Labour-management relationg have
been good throughout the year. The
Permanent Negotiating Machi has
proved generally a valuable instru-
ment for tackling wvarious problems
in a responsible and purposeful way
at the highest level of administration.
The Joint Committecs of Officers and
Staff, established at various levels, for
improvement of operatiomal and ad-
ministrative efficiency and the Pro-
duction Committees in which labour
is associated with ~management in
selected workshops, have both fune-
tioned very satisfactorily.

Amenities

The Railways have 21 holiday homes
located at hill stations and other
places of recrcation. A new holiday
home was opened in Srinag:r in 1965-
66, During 1964-65 over 2,500 em-
ployees availed of these facilities,

During 1964-85, 14,130 staff quarters
were constructed and it is hoped to
add about the same number in the
current year as well

Education

Though education is the responsibi-
lity of the State Governments, the
Railways have continued to maintain
a number of Primary, Middle and
Higher Secondary Schools and have
extended these facilities as necessary
and feasible. There are now 755 Rail-
way Schools out of which 45 are
Higher Secondary 23 Middle and 687
Primary, During 1964-65, two Higher
Secondary Schools and 18  Primary
Schools were opened and two Middle
Schools were upgraded to the Higher
Secondary standard. Financial assis-
tance s nlso rendered to a number of
non-railwav schools catering to the
needs of children of railway em-
plovees, Under the scheme instituled
ten vears ago. for award from the
Staff Benefit Fund of scholsrships for
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technical education, the number of
scholarships awarded each year has
recently been raised from 1,000 to
1,142, In 1964-85, the scheme involved
an outlay of nearly Rs. 11 lakhs cove-
ring 2,801 scholarships, including those
awarded during the year,
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DESIGNS AND STANDARDS
ORGANISATION

RESEARCH,

Corsideralle progress has been
made in the matter of building up the
Research, Designs and Standards
‘Organisation to the status required to
enable this organisation to function
effectively as technical consuliants to
the Railways. The research and de-
velopmental activities of this organi-
salion have also been expanded.
There has been a 16 per cent increase
in the technical cadre of the organi-
sation during the past one ycar. Ex-
<ept for the Chemical and Metallurgi-
cal Wing at Chittaranjan, the entire
organisation has now been centralised
at Lucknow.

Track resedrch

In the fleld of developmental
research, valuable work has been done
as regards railway track. Though
these investigations have to be con-
tinue dover a long period for com-
pletion, they have already ¥ielded
valuable information, which is now
being used by the Indian Railways
and may prove to be an important

Contribution towards the World
knowledge on this subject.
Conclusion

I shall shortly conclude. It was a

year ago that I brought to the atten-
tion of the House the difflcult period
through which the Rallways had been
passing when the additional traffic for
which they planned did not materia-
lise. The position has since brighten-
ed and a normal rate of growth has
been resumed in the current year and
at a level close to our expectations;
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meanwhile, the programme of railway
expansion has been planned and
reshaped and its tempo adjusted some-
what. I trust the House will agree that
notwithstanding many difficulties, in-
cluding an Increase in taxes, prices
and wages, we have had a generally
satisfactory year.

Over a million people, working
round the clock, run the rallways; in
any emergency, big or small, railway-
men throughout the length and
breadth of the system have given a
splendid account of themselves. It is
a matter of gratification to them that
their willingness to make, beyond
the ecall of duty, even the supreme
sacrifice, has not gone unrecognised
by the Nation. It is our hope that
by hard work and continued devo-
tion to duty in the years to come, they
will steadily cnhance even further the
value of their services to the country.

1325 hrs,
DELH1 HIGH COURT BILL—contd
Mr. Deputy-Speaker: The House

will now take up further conmdera-
tion of the following motion moved
by Shri Hathi on the th December,
1965, namely:—

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh and
for matters connected therewith,
be taken into consideration.”
Shri Hathi is to continue his
apeech,

The Minister of Btate ip the Min-
tstry of Home Affalrs and Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi):  Mr.
Deputy-Speaker, Sir, ! oin grateful
to the hon. Members for their very
constructive suggesitfons during the

258
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course of the debate on this Bill.
Shri Kamath had moved for an
amendment for referring the Bill to
the Select Committee. 1 may
straightway say that I have full res-
pect and consideration for the wvar-
ious suggestions that the hon. Mem-
bers have made. 1 also believe that
wherever possible, to a large extent,
it would be advisable if the 1nea-
sures are referred to and discussed
in a Select Committee.

\Shri Hari Vishnu Kamath
hangabad): Hear, hear.

(Hos-

Shri Hathl: Therctore, when [ said
that the Government had no inten-
tion of referring it, 1 was expressing
my opinion, because I thought that
the Bill is not so complicated. Even
now, the Bill as it is, does not seam
to me to be complicatod, but it wowld
be proper, 1 feel, that the Bill could
be referred to the Select Committee.

13.27 hrs.

[SerimaTt RENU CHAKRAVARTTY in
the Chair.]

Shri Harl Vishou Kamath:
he has tonad down: wisdom
dawned on him,

Shri Hathl: It is not a question of
toning down or wisdom dawning. I
have explained, and I shall explain,
the various points that have lheen
raisell, but still, it is always better
to discuss such measures in a Select
Committer s> that we can have a
better way of handling it in a more
sober, placid and quiet atmosphcre
as Shri Kamath said. When | say
80, | might explain some of the points
which were raised by Dr. Singhvi.
Hg raised some constitutional points,
He said that article 214 of the Cun-
stitution envisaged only high courts
for each State. He futther said that
article 230 of the Constitution only
envisaged either extending the
Jurisdiction of or excluding the jur-

Gioed;
hus
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isdiction from & Union territory and
that it did not include the establish-
ment of a high court,

Sori Harl Vishnu Kamath: Ariicle
241.

Shri Hathi: That is right, Shrf
Kamath came to his succowr and
help and pointed out that article 241
is there. That is exactly the puint:
that article 241 covers this, and we
have got the power to establish a
high court for a Union terruory.
Therzfore, the point rcaised by Dr.
Singhvi is met with by article 241
of the Constitution. So, there 15
nothing wrong in coming  forward
with a measure of this nature.

Then, certaln difficulties which
wouli be experienced by the pceouple
of Himachal Pradc:h were awso put
forth, and Dr. Shinghvi and others
wanted a categorical mssurance from
the Government that there will be
a Circuit Bench for  Himachat
Pradesh. Actually, it is covered hy
clause 3(3) of the Bill, whirh rcads
as follows:

*Notwithstanding amything con-
tained in sub-section (2), the
Judyes and Division Courts of the
High Court of Delhi may sit  at
such other place or places other
than its principal seat as the Chief
Justice may, with the approval of
the President, =2ppownt.”

Therefore, the residents of Hima-
chal Pradesh may not have rgp come
to Delhi. That nssurance was de-
manded and that is already provin-
ed for.

Then comes amother point which
Shri Chatterjee made and that was
that the future of Punjab is yet in a
melting stage; he wanted to adjust
the territorial contour of the Deihi
High Court and also referred to the
uncertainty of the Punjab State.
I am not going to touch on that
question now. because here wo sre
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dealing with the jurisdiction of the
High Court of Delhi as it is. In
future, if something happens, the
jurisdiction can be extended and
there will be po difficulty. At pre
sent Delhi ang Punjab come under
the jurisdiction of the same High
Court. We take away the jurisdic-
tion of Delhi Territory from the
Punjab High Court by providing for

a separate High Court for Delhi. A

suggestion was made that the aress
round about like Hissar and Hohtak
may be placed under the jurisdiction
of Delhi. I dv not think taat wiil be
practicable, . . .

Shrd Harl Vishou Kamath: Un &
point of order, Mr. Chairman. When
th> minister is making a signulcont
speech with repard to the capital of
our great country, there should be
quorum in the House,

Mr. Chairman: The bell 15 heing
rung—Now there 18 ouorum. It s
surprising that irot a single menber
of the tr:oasury henches walks 1n
when the quorum bell 13 rung.

Shri Hari Vishnu Kamath: A sad
commentary on our parliamentary
democracy.

Shel Hathi: Mr. Trivedi rawsed
certain questions. He said there 15
no reference to Leitars Falent, as
provided in other Presidency Uonurts.
He also wanted the language of the
drafting to be imnroved. [ may
point out that the Bill is just on the
pattern of the Bombay Heorganiza-
tion Bill from ‘vhere the provisions
for the establishment of a separate
High Court for Gujarat—serctlons 28
to 40—have been Lodily taken and
put in this Bill with changes In,
names and slight asdaptations or
modifications. That Bill has been
passed by this Parliament. There-
fore, care has heen taken to sre
that the language is as it should be,
and as in other Acts. There is Do
change whatsoever. if we o sec-
ton saction, sections 28 to 40 of
the previous Act have been embodird
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in clause 3 and clauses 5 to 15 of this
Bill, namely, jurisdiction of the
High Court, powar to enrol advo-
cates, procedure and practice in
the High Court, custody of the saal
of the High Court, writ petitions,
power of Judges, procedure te
appeal to the Supreme Court and!
transfer of proceedings from the-
High Court of Punjab to the High
Court of Delhi.

Clause 4 is a new clause, which
was not found in that Act, That ls.
because of the constitutional nmend-
ment that we uare making here. So,
on the ground of lanfuape, there s
no difficulty,

We have given civil original juris-
diction to this High Court and mo
provision about sppeal is made in
tlause 1011}, Mr. Trivedi criticised
that this provision has been made in
a dubious way. 1 may point out
that there was no such provision in
that Act, Even the Punjab High.
Court has not got the original civil
jurisdiction.  Therefore, this provi-
sirn has been made.

So far Bs other provisions of the
Bill about Division Bench. eic., are
concerned, they will be governed by
the orders known @s the Punjab
High Court Order, 1647 At the
time of independence that whole Act
was cnacled and the High Court of
Delhi will get the same powers,
privileges ani jurisdiction as ore
enjoyed by the Punjab High Court.

There are not many points, but it
is betler to refer this Bill to a Select
Committee so thal, in & calm atmos-
phere, as suggested by Mr. Kamath,
we can consider it.

1 beg to move:

“That the Bill to provide for
the constitution of & High Court
for the Union territory of Delhi,
for the extenrion of the jurisdiction
of that High Court to the Union
territory of Himmchal Pradesh amd
for h!ltltl"l connected therewith, be



263 Delhi High

[Shri Hathi]

referred to a Select Committee con-
-sisting of 23 members, namely:—

Shri S. V. Krishnamoorthy Rao;
Dr. M. S. Aney; Shri Bhagwat Jha
Azad; 5hri Ramachandra Vithal
Bade; Shri S. M. Banerjee; Choud-
hury Brahm Perkash; Shrimati Renu
Chakravartty; Shri Gajraj Singh
Rao; Shri Shiv Charan Gupta; Shri
K, Hanumanthaiya, Shri Himmat-
sinhji; Shri Hari Vishnu Kamath;
‘Bardar Kapur Singh; Shri Bakar Ali
Mirza; Shri Gulzarilal Nanda; Shri
Naval Prabhakar; Shri J. B, Muthyal
Rao; Shri Sham Nath; Shri Vidya
‘Charan Shukla; Dr. L. M. Singhvi;
Shri U. M. Trivedi; Shri Ram Sewak
Yadav: and Shri Jai Sukh Lal
Hathi.”

with instructions to report by the
28th February, 1066."

Shri Hari Vishnu Kamath: On 2
point of clarification. The minister
has thrown light on so many matters,
for which I am beholden to him, But
has he studiej one point which is
assailing my mind, namcly, whe-
ther there is any provision in  the
Constitution whereunder the juris-
diction of a High Court established
in a Union Territory cap be extend-:

ed to another Union  Territory?
There arc articles like article 230
whereunder the jurisdiction of the
High Court of a State can be ex-
tended to a Union Territory, but
there is mo provision whereunder

the jurisdiction of the High Court of
a Union Territory can be extended
‘to another Union Territory,

Section 17 is ultra vires, in that
case, according to me,

Shri Hathl: In clause 4 of the Bill
we are amending that portion of
the Constitution, whereby we say
that for the words “High Court” the
words “High Court for a Union ter-
ritory” and for the words ‘“uny
Union territory’ the words “any other
Union territory” shall be substitut-
-od,
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Shri Harl Vishnuy Kamath:
you amending the Constitution?

Shri Hathi: Yes.
8hri Hari Vishnn Eamath: How?

Are

Shri Hathl: Ip this Bill itself,
under article 239, we can make
changes in the Constitution. For

that purpose, actually, if you see
clause 4 you will find that it dcals
with the changes in the Constitu-
tlon. For this purpose, we have
said that in article 217, the woris
“the Governor of the State” shall be
omitted. .

Shri Hari Vishnu Kamath: Thcre
should be a separate Bill to amend
the Constitution.

Shri Hathi: No, no. That is exace
ly what we have done in this clause,
We shall consider that also in the
Select Committee,

Mr. Chairman: The question is:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction of
that High Court to the Union terri-
tory of Himachal Pradesh and for
matters connected therewith, be
referred to a Select Committee
consisting of 23 members, name-
1y:

Shri 8. V. Krishnamoorthy Raov;
Dr. M. S. Aney; Shri Bhagwat Jha
Azad; Shri Ramachandra Vithal
Bade; Shri 5. M. Banerjee; Choud-
hury Brahm Perkash; Shrimatl
Renu Chakravartty; Shri Gajra)
Singh Rao; &Shri Shiv Charan
Gupta; Shri K. Hanumanthalya;
Shri  Himmatsinhji; Shri Hari
" Vishnu Kamath; Sardar Kapur
Singh; Shri Bakar Ali Mirza; Shri
Gulzarilal Nanda; Shri Naval Pra-
bhakar; Shri J. B. Muthval Rao:
Shri Sham Nath; Shri Vidya Charan
Shukla; Dr. L. M. Singhvi; Shri T.
M. Trivedi; Shri Ram Sewak Yadav
and Shri Jai Sukh Lal Hathi with
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instructions to report by the 28th
-February, 1966."

The motion was adopted.

1342 hrs, )
MOTION RE: SEEDS BILL

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Ceoperation (Shri
Bhinde): Madam Chairman, on behalf
of Shri C. Subramaniam, I beg to
move;

“That the debate on the motion,
‘that the Bill to provide for regulat-
ing the quality of certain seeds for
sale, and for matters connected
therewith, as passed by Rajya
Babha, be taken into consideration’,
which way adjourned on the 18th
August, 1§65, be resumed now."

Shri Hari Vishou Kamath (Hos-
bangabad): May I ask; Madam Chair-
man, under what rule he is making
this motion? There is no rule in the
Rules of Procedure under which such
a motion can be made, as far as I
know the rules.

Shri Shinde: This is a pending Bill
and I do oot think for moving such
a motion any specific provision is re-
Quired,

Shri Harl Vishnn Kamath: I am
sorty, the Minister is not well posted,

Mr. Chairman: Let me sec.

Shrl Rane (Buldana): Madam
Chairman, Lust time when this discus-
sion was gcing on on this Bill, there
was a demand from almost all hon
Members who participated in the de-
bate that the Bill should be referred
‘to a Belect Committee. I have now
been able to persuade the Hon. Min-
ister of Food and Agriculture to re-
fer the Bill to a Belect Commitiee.

Mr. Chaiyman: The point here is
different. l.ast time the House ad-
journed the debate on this Bill by a
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motion on 18th August 1885. The
motion now before the House is that
that debate which the House then de-
cideq to adjourn be resumed. There-
fore, there must be a resolution of
the House before that discussion can
take piace. I shall now put the mo-
tion before the House.

Shri Harl Vishnu Kamath: Before
you put the motion to the House, may
I invite your attention to certain ruleg
of procedure. It would be better i
someons of the Law Ministry is also
present here,

Mr, Chalrman: I would request the
hon, Minister of State in the Minis-
try of Food and Agriculture to come
forward. It would be better if some
other members of the Treasury
Benches are also present. Besides
the hon, Minister himself, there should
be Some other members also to sup-
port him,

Bhri Hari Vishnu Eamath: This
discussion was sdjourned on the last
occasion under Rule 109. That rule
SAyE:

“At any stage of a Bill which
under discussion in the House,

was adjourned, as far as my recellec-
tion goss. Now, unfortunately, she
Rules of Procedure suffers from some
sort of lacuna. I do mot know whe-
ther it is due to oversight, or whe-
ther some other factor crept in at
that time. For instance, please refer
to rule 30. Tt deals with Private
Members' Bills and Resolutiong which
may undergo a similar fate, and the
debate adjourned. But there Is a sub-
rule (2). Sub-rule (1) is about ad-
journment of the debate on a bill or
Resolution. Sub-rule (2) says that
when the debate is adjourned:

“the member in charge of the
Bill or the mover 05 the resolution,
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as the case may be, may, if he
wishes to proceed with such Bill
or resolution on a subsequent day
allotted for private members' busi-
ness, give notice for resumption of
the adjowmed debate. ...”

This categorical provision is there.
It says that the member in charge of
the Bill or Resolution shall give no-
{ice for the resumption of the de-
bate. In this case, when an officlal
Bill is adjourned, there Is no provi-
sion and there is no rule which pro-
vides that the Minister in charge may
give notlce for resumption of the de-
bate. I do not know why.

Mr. Chairman: If the hon. Member
will read that particular sub-rule (2)
of rule 30, he will notice that the
notice is required in the case of pri-
vate Members' Bills because all such
Bills have to be balloted. If you
read the sub-rule further, it says:

,,,,,, and on receipt of such
notice the relative precedence of
such Bil] or resolution shall be
determined by ballot”

In the case of Government business,
precedence or otherwise will be
decided by Government in relation
to its importance. Therefore, this
will not apply in this particular case.
1 shall now put the motion to the
vote of the House, The question is:

“That the debate on the motion,
‘that the Bill to provide for regulat-
ing the guality of certain seeds for
sale, and for matters connected
therewith, as passed by Rajya
Sabha, be taken into consideration’,
which was adjourned on the 18th
August, 1985, be resumed now.”

The motion was adopted.
Mr. Chalrman: The debate is re-
sumed now. Does the Minister want
to say something?

———
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1349 hrs.

SEEDS BILL—contd.

The Depuiy Minister in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Shinde): I would request the House
to take up further consideration of
the following motion moved by Shri
fhah Nawaz Khan on the 11th May,
1985, namely:—

“That the Bill to provide for re-
gulating the quality of certain seeds
for sale, and for matters connected
therewith, as passed by Rajya
Sabha, be taken into consideration.”

Madam, Chairman, a demand was
raised that the Bill ghould be referred
to a Select Committee. My submis-

gion is this. This Bill ig the first of
its kind in India. It may not be per-
fect in all respects, If there are

some defects or lacunae, when they
come to light, amendments can be
effected later on and we will not hesi-
tate to seek the assistance of Parlia-
ment in properly remedying them.
Moreover, it is open to the hon.
Members to suggest any amendment
at the stage of the clause-by-clause
consideration of the Bill. I, therefore,
submit that the further consideration
of this Bill may be taken up.

Mr. Chairman: You have not moved
the motion for referring the Bill to &
Select Committee.

Shri Shinde; We are not conceding
that the Bill has to be referred to a
Select Committee,

Mr, Chairman: The Government
have to make up their mind. We have
just now been told by the whip, by
2 leading Member of the ruling party,
that the Bill is going to be referred to
& Select Committee. 1 want to  be
very clear whether the motion given
notice of by Shri C. Subramaniam is
going to be moved or not. That must
be clarified first. There iz an official
notice in the name of Shri C. Subra-
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maniam, the Minister of Food and Mr. Cheirman: I am talking of the
Agriculture. Minister, not the Minister of State,

who is new to his post.
Shri Shinde: I have no objection to
its being moved.

Mr, Chairman: It is not a question
of objection. What is the opinion of
the Government? I would request you
to please ask Shri Subramaniam to be
present in the House.

Shri Shinde: If such a motion has
been given notice of | agree that it
may be referred to the Select Com-
mittee.

Mr, Chairman: You have to move
it and then the House has to agree
to it. As the Minister is new to his
post, I may inform him that since he
is moving the Bill on behalf of Shri
C. Subramaniam, he should move
the motion for reference of this Bill
to a Select Committee by reading out
the names. H

Shri Shree Narayan Das (Darbhan-
ga): That will be in the form of an
amendment to the main motion, The
motion is for consideration of the
Bill.

Mr. Chairman: He has already mov-
ed the motion for consideration of the
original Bill.. So, its discussion is re-
sumed now. I am now requesting him
to move the amendment,

Shri Shinde: I em thankful to the

Chair. In fact, T was not instructed
on this specific point. 1 am extreme-
ly sorry.

Shri Hari Vishno Kamath (Hoshan-
gabad): It is a very serious matter.
Not instructed by whom? That should
be clarified ,

Mr, Chalrman: 1 am rather perturb-
ed, the Chair is rather perturbed over
this. 1 feel that the Minister should
be here. I would suggest that the Min.
ister should be here now.

An hon. Member: The Minister of
State is present.

Shri Shinde: 1 beg to move:

“That the Bill to provide for re-
gulating the quality of certain
seeds for sale, and for matters
connected therewith, as passed by
Rajya Sabha, be referred to a
Select Committee conaisting of 30
members, namely; Shri R. Achu-
than, Shri Maganti Ankineedu,
Shri Parashottamdas Haribhai
Bheel, Shri Brij Raj Singh, Shri-
mati Jyotsna Chanda, 8hri N. T.
Das, Shri M. L. Dwivedi, Shri
Gajraj Singh Rao, Shri R.-Muthu
Gounder, Shri Badshah Gupta,
Shri Hari Vishnu Kamath, Shri
Kisan Veer, Shri Jiyalal Mandal,
Shrimati Shashank Manjari, Shri
Mohan Nayak, Shri Sarjoo Pane-
dey, Shri S. K. Paramasivan, Shri
Man Sinh P. Patel, Shri Decrao
S. Patil, Shri Kishen Pattnayvak.
Shri Pratap Singh, Shri H. C.
Linga Reddy, Shri S. C. Samanta,
Dr. Sarojini Mahishi, Shri Anna-
saheb Shinde, Shri Ku. Sivappra-
ghassan, Shri Sivamurthi Swami,
Shri Shiva Datt Upadhyaya, Shri
Manikya Lal Varma and Shrl C.
Subramaniam with instructions to
report by the *first day of the
next session.”

Mr. Chairman: Motion moved:

“That the Bill to provide for
regulating the quality of certaln
seeds for sale, and for matters
connedted tharewith, as passed
by Rajya Sabha, be referred to
a Select Committee consisting of
30 members, namely: Shri R.
Achuthan, Shri Maﬂntj Anki-

du, Shri P: F das Harl-
bhal Bheel Bhri Brij Raj B8ingh,
Shrimati Jyotsna Chanda, Shri
N. T. Das, Shrl M. L. waedl
Shri anraj' Singh Rso, Shri R.
Muthu Gounder, Shri Badshah
Gupta, Shri*Hari Vishnu Kamath,
Shri Kisan Veer, Shri Jiyalal Man-
dal, Shrimati Shashank Manjari,
Shri Mohan Nayd#k. Shri Sarjoo
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Pandey, Shri 5. K. Paramasivan,
Shri Man Sinh P, Patel, Shri
Deorao S. Patil, Shri Kishen Pat-
tnayak, Shri Pratap Singh, Shri
H. C. Linga Reddy, Shri S, C.
Samanta, Dr. Sarojini Mahishi,
Bhri Ammasaheb Shinde, Shri Ku.
Bivappraghassan, Shri Sivamurthi
Swami, Shri Shiva Datt TUpa-
dhyaya, Shri Manikya Lal Varma
and Shri C.,Subramaniam  with
instructions to report by the first
day of the next session”.
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Bhri Krishnapal Singh (Jalesar):

Madam Chairman, go far as the object
of the Bill is concerned, it I8 laudable;
but the Bill is rather premature. In
India the average farmer is not szo
well advanced as to understang the
entire implications of the Bill. Be-
sides, the burcaucracy—the inspectors
and the laboratories—Btate would as
has been said by the previous speaker,
complicate matters and will probably
lead to a lot of harassment. Therefore
it is my personal view that this Bill
should not be brought at present. We
should wait till the farmers get edu-
cated and are able to understand what
the different types of eeeds are, what
a hybrid seed is and how they are to
be distributed and marketed. At pre-
sent most of them are ignorant,

Besides this, most of the seeds are
sold by cultivators. They are sold in
the market, in mandis, at the time of
sowing or are lent 10 farmers on a rate
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of interest, It will be very difficult
for al] the cultivators to obtain quality
seeds from a number of growers or
producers of seeds. In the case of
nurseries, I quite realise, it may be
possible to exercise some kind of
supervision. If this Bill were restrict-
ed to horticulture alone, 1 would have
gladly supported it; but in the case
of agriculture I know that it will be
absolutely impossible to exercise
supervision over ull the people who
store seed or who sell the seed either
in the market or at home or who
advance seeds on special rates of in-
terest like 25 per cent or 50 per cent.

Therefore go far as agriculture is
concerned, 1 think it will be a great
mistake and it will lead to a good deal
of hardship if it is applied to agricul-

ture. 1 think, I have been in close
touch with cultivators and 1 have
done some farming myself. It is my

considered opinion that it will lead to
a good deal of hardship it this Bill is
applied to agricultura] seed. There-
fore, either the Government should
withdraw this Bill or restrict it to
horticultural nurseries. That is my
opinion. I hope, Government will
kindly accept it.

off wow qmiw (TweEr) - Ewwhy
wgrea, & wig &1 W 7 T FEAT
CATEACE )
Mr. Chairman: Shri Pandey is a
member of the Select Commmittee and

it is not very proper that he should
participate in the debate just now.

Shrl Warlor (Trichur): With special
permission, )

Mr, Chairman: It is true and I know
it very weil that in very specia]l cir-
cumstances, permission may be given;
tut the fact remains that, if T am not
mistaken, Shri Pandey has already
perticipated in the discussion.

Shri G. N. Dixit (Etawah): On a
point of orler. Can an hon. Member
stand while the Chalrman Is standing?
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Mr. Chairman: Unfortunately, this
is the tradition which is being followed
on many occasiong here.

Shrl Gajraj Singh Rao (Gurgaon):
I also wish to say a word on this.

Mr, Chalrman: Does he want to
speak on the motion or intervene on
this question of permitting Shri Pan-
dey to speak? Does he want {o speak?

Bhrl Gajraj Silngh Rao: Yes,

Mr. Chalrman: All right. I would
request Shri Pandey that since he is
a member of the Committee and has
also already had a chance to speak
earlier, he should take the opportu-
nity in the Select Committee and not
insist on having a special chance to

_speak now,

Shri Gajraj Singh Rao: 1 am alsv a
member of the Select Committee but
I want to say a word only about the
last line of the motion. This is an im-
portant Bill and it was contemplated
in the last session that the report of
the Conrmittee should be presented by
the first day of the next session; that -
means, this session. The next session
now means October and the import-
ance of the Bill would go away.

Mr, Chalrman: The first day of the
next session does not mean October;
it means August. In any case, his de-
sire is to move an amendment to the
motion that is before the House to the
effect that instead of “the first day of
the next session”, “lst April” should
be substituted,

Shri Gajraj Singh Rao: Yes. T want
that the report should be submitted
during this session so that this may
be effective for the kharif crop. It is
perhaps just by oversight that the
words "next session” have been re-
peated as it was in the last seasion.
Considering the importance of good
seeds for more production, the re-
port should be submitted in this ses-
slon so that it may be regulated. I
would submit to the hon. Minister that
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it is just by oversight that this has
been put down like this,

Mr. Chairman: This motion was
circulated to Members on the l4th
morning itself, that is, yesterday mor.
ning; therefore, the hon. Member
should have given notice of his am-
endment by yesterday. I am afraid, I
cannot waive the rule with regard to
the time required for notice of amend-
ments.

Bhri Wardor: Mr. Chairman, I wish
to oppose this motion‘

Shri Shinkre (Marmagoa): When
he is opposing it, at least let there be
quorum in the House.

Mr. Chairman: The bell is being
rung. .. Now there is quorum. Shri
Warior may resume his speech.

8hrl Warlor: I am opposing this Bill
for many reasons. The first reason is
this. Why should the Central Gov-
ernment make inroads into the auto-
nomy of the States like this? This is a
State subject. Particularly now when
agriculture has become so important,
the implementation of all these res-
trictions on seeds should be left to
the States. Why should the Central
Government take upon itself to have a
corporation like this? We know the
result of the first corporation, the
Food Corporation. Now there is going
to be the Seeds Corporation. When the
Food Corporation came into being,
food disappeared from the country.
Now, the Seeds Corporation is coming
into being and the seeds will also dis-
appear from the country. As soon as
these Corporations are set up, there
is the failure of the Government in
this field, that is, the agricultural
fleld .

Mr. Chairman: The Food Corpora-
tion has also disappeared.

Shri Warlor: That Is still there. But
the food has disappeared.

Mr. Chalrman: The Food Corpora-
tion also.
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Shri Harl Vishnu Kamath: You
should not disappear also.

Shri Warlor; Now, the Seeds Cor-
poration comes and the seeds will dis-
appear mainly because the State Gov-
ernments do not like the Central Gov-
ernment to interfere in their spheres
of activity. That is the first reason why
I am opposing this Bill.

Secondly, the Government ls creat-

. ing a big machinery . . .

Mr. Deputy-Speaker: 1 think you'
have spoken at an earlier stage,

Shri Warior: I have not spoken on
this. .

Mr. Deputy-Bpeaker: Let me
the list.

see

Bhrl Harl Vishno Kamath: This is a
new motion. So, he can speak even If
he has already spoken.

Shri Warlor: I have not spoken at
all.

Mr. Deputy-Speaker: 1 am sorry; he
has not spoken. Does he oppose the
motion of reference to the Select Com-
mittee?

Shri Warlor: 1 oppose the Bill it-
self.

Secondly, the Government is creat-
ing a big machinery which in turn, 1
am quite sure, will result in harass-
ment of the agricuiturists. Everything
is controlled under this legislation.
The production of seed, the distribu-~
tion of seed, the sale of seed and the
reproduction of seed is all controlled
by the Central Government and the
State Governments. I think, most of
the provisions will be implemented by
the State Governments because the
Central Government will not be able
to do that. Agriculture is such a wide
fleld and It confles dirtctly under the
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State Government. Even now there is
an amount of harassment to the agri-
culturists in this country. That is one
of the main reasons why our agricul-
turist is not advaneing in the way in
which we like him to advance. I know
of particular cases where the seeds are
given to agriculturists and some of
the State inspectors go to them and
harass them to get back the gpeeds
which were given to the agricultu-
rists. Where they are not produced to
that much extent, the agriculturist is
left with nothing after paying back the
Government,

Then, there are other things also.
It the cultivator is not able to give
back the seeds according to the qua-
lity prescribed by the Department or
by the Inspectorate, he is harassed by
the Inspector. They are taken to task.
How can the cultivator be responsible
for it? He sows the seced; he uses the
fertiliser and he uses the water if that
is also available to him for cultiva-
tion. That is only his responsibility.
But he does not undertake the res-
ponsibility to sprout every seed. How
can the cultivator know that every
seed will sprout and have a good har-
vest? How can he be sure of it? It is
left to the nature; it is left to so many
other factors. But the final result is
that ‘these inspectors will not leave
the agriculturist; they will harass him.
And that glso breeds ecorruption.
Where the cultivator cannot satisfy
the inspector or the concerned Gov-
ernment officials, naturally some offer-
ing is necessary . . .

Shri Hari Vishnu Kamath: Greasing
the palm.

Shri Warlor: Greasing the palm or
lining the pockets. They will do what-
evor is possible. Whenever we think
of any such legislation ereating a new
machinery to operate on the poor agri-
culturists who are mostly illiterate in
our country, we must be doubly care-
ful to see that it must not result in
any harrasment to the poor agricul-
turists.
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1 entirely agree that our agriculture
must advance, that new techniques
must be adopted, that development
must be on the proper and scientific
lines and all that. Everybody will
agrec o that. But I ask: Will the
provisions contained in this Bill, the
ideas enshrined in those provisions,
be able to contribute so much for the
development of our agriculture in a
proper and scientific way?

I know of many friends who have
done research in this fleld. For inst-
ance, my friend, Shri Karuthiruman
who is looking at me is an agricul-
turist and he knows such things . . .

Shrli Earuthiruman (Goupichettipa-
layam): But I do not oppose this BillL

Shri Warlor: He cannot oppose the
Bil] because he sits there. If he sits
here, the position will be otherwise.
1 think it is quite premature to have
such & Corporation in our country. It
will not be in the interest of the
develnpment of agriculture to set up
such a machinery, It will not encour-
age the cultivators. I say, proper en-
couragement and incentives must be
given to the cultivators. First of all,
the Government must have a concrete
plan for that. But when the cultivator
is producing all these things, the Gov-
ernment comes and fixes the prices
The prices are fixed not from the
angle of the agriculturist but from the
angle of the consumer. What is the
prevailing price for rice or for paddy
that the agriculturist is getting and
what is the actual price prevailing in
the market? The middle-man is suck-
ing these agriculturists, Why should
that be allowed? The Government has
kot so many things to do instead of
coming forward with this Bill for
creating a new machinery which will
only result in the harassment of the
cultivator. Instead of that, I say, the
Mindstry can think of many ways of
giving incentives to the agriculturists
and bv and by the apriculturists
themselves will take to good variety of
seed and they will also multiply the
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seed and will adopt new techniques.
They will adopt all scientific methods.
All this will come provided the Gov-
ernment’s basic policy is changed and
the entire system is oriented in favour
of the cultivators. This is why, I say,
this is premature and unnecessary.
This will only result in more corrup-
tion and harassment to the agricul-
turists, That is why I oppose this Bill
in toto.

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): Mr. Warlor raised
a point that this is not a matter for
the Centre . . .

Mr. Deputy-Speaker: We

concerned with it here.

Shrimati Renn Chakravartty (Bar-
rackpure): Mr. Deputy-Speaker, Sir,
I do not want to take much time of
the House. I want to urge only one
particular point. I have been very
much perturbed by a particular speech
of Shri Subramaniam made at the
Andhra Pradesh Agricultural Univer-
gity with regard to the seed business.
What he says over there is that he
pleads for introducing modern tech-
niques. I think nobody in this House
will have any quarrel with him on
that. But what we have been saying
is that these modern techniques and
all the credit facilities should be made
available {o the agriculturists.

8hri Shinde: To which speech are
you referring?

Shrimati Renu Chakravartty: Mr.
Menon knows about it. It is dated 5th
February and it was mede at Hydera-
bad.

The report says:
“he spoke for the need of ‘intro-

ducing modern techniques of ma-
nagement in the fleld of seed dis-
tribution’ and favoured the idea
of joint stock companies partici-
pating In the seed business™

This is where the cat is out of the
bag. I want that the Select Committes

are not
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should very clearly put its foot down
that no clause in this Bill will be per-
mitted to be used in in way
that will by the back-door bring
in the joint stock companies
participating in the seed busi-
ness. Not only that; while this
House and, as has been stated on
many occasions, Government itself is
in favour of strengthening the co-ope-
rative seclor in order to fight big busi-
ness, here is Mr. Subramaniam, our
great Food Minister, who says:

“Unfortunately in many parts of
the country, the movement for
democratic decentralisation had
generated into opportunities for
factions, In some areas, village
democracy has meant a return of
power to the feudal forces. In
some places, the landowner has
muscled his way into agencies of
democratic decentralisation and
co-operation.™

Instead of fighting those feudal ele-
ments and raising the level of cons-
ciousness and organisation of the
poorer sections of the peasaniry, what
he is saying is, “hand it over to Tatas
and Birlas, who are in joint stock
companies™. If this is going to be the
real intention behind the Seeds BIlI,
then I should say that this House
should immediately tell Mr, Subra-
maniam and the Government that It
will have nothing to do with it ana
will throw out this Bill.

Mr. Deputy-Speaker: Twenty peo-
ple have already spoken. Let jt now
go to the Select Committee.

Shri Warfor: Now the sigiificance
of the Bill is coming up more and
more.

Mr, Deputy-Speaker: This was
said, T think even earlier, The Min-
ister may reply now.

Shri Shinde! Mr. Deputy-Speaker,
there seems to be considerable mis-
understanding amopgat  the hon.
members about the purpose of this
Bill.
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Hon. Member Shri Yashpal Singh
raised a point that perhaps the agri-
culturists would be taxeq as a result
of enactment of this Bill. I think,
Shri Yashpal Singh has failed to
understand the purpose of the Bill.
In faect, it would go a long way in
helping the agriculturists of Indig if
this Seeds Bill is enacted and actual-
ly put into effect. Shri Yashpal
Singh, in fact, has admitted that the
spirit of tht Bill is al] right and he
welcomes it. 1 think all the leading
countries of the world have such
enactments and it has been proved
beyond doubt that similar legislations
have been extremely useful all over
the world.

Shri Krishnapal Singh has raised a
pnint that the conditions in the coun-
try are premature and are not favour-
nhle to enact such a legislation. I do
not know what he implies thereby.
As far as I can ynderstand, in Indian
conditions, the most urgent mecessity
today in order to raise agricultural
production is to make available good
quality seeds to farmers. Our own
experience during the last 30 or 40
years has shown that, unless good
quality seeds are made available to
agriculturists. it is not possible to
make popular really good quality
sceds. So the difficulty as it appears
today is not that seeds are unpopular
or the conditions are not favourable;
but so far we could not make good
quality seeds available to the farmers.
1t the present Bill goes through the
various processes and is enacted into
law, 1T am quite sure that it will be
very helptul for raising agricultural
production. He also raised a point
that hardship would be involved and
agricultu: would be harassed. I
do not know what he means thereby.
Scientific regulations, in order to make
good quality seeds available, will not
cnuse gny hardship. From what little
experience I have in, this fleld, I can
say that, wherever good quality seeds
‘have been produced, the agriculturists
themselves are enthusiastically coming
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forward and they are prepared to be-
come growers of foundation seed or
seed multipliers.

Shri Warlor is opposed to the Bill
on the ground that there will be a
compulsory procurement. I do not
know what he means by compulsory
procurement.

Shri Warior: The seeds loaned to
the cultivators have to be returned
and there are certain regulations by
the State Governments. Therein the
Inspectors go to the cultivators and
harass them.

Shri Shinde: If the fopndation
seed is made available to the farm-
ers, that is made on the condition that
they have to make it available to other
farmers for multiplication purposes.
So it is not a compulsion, so to say.
They themselves are interested in
seeing that, if they grow seeds, pur-
chasers are available, and some pro-
duce seeds for their own purposes. So,
Mr. Warior's contention appears to be
not very correct.

Shrimati Renu Chakravartty has
raised a point that seed-growing is
likely to be entrusted to capitalists. I
know that she is sensitive about pri-
vate capital, but as conditions stand
today....

Shri Warlor: Private monopoly
capital and not private capital.

Shri Shinde: In fact, it has not been
declared by Government that seeds
will be allowed to be grown only by
joint stock companies. In fact, it iz a
highly technica] subject and in the
present ‘circumstances, if somg parties
who have technical knowhow and
technical personnel at their disposal,
cpn help our country in growing more
food, 1 think their help should be
taken. But it does not necessarily
mean that Government will not
undertake such an activity on its
own in government farms, or that
the State Governments will not be
encouraged to do that. In fact, the
Centre is already taking steps to see
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that the State Governments are en-
couraged to undertake such an acti-
vity.

My only submission is that, at this
stage, the doubts which have been
raised by the hon. Members are real-
ly due to some misunderstanding on
their part and I am quite sure that
after the Bill is received back from
the Select Committee, properly exa-
mined, the House would wholeheart-
edly support it.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
regulating the quality of certain
seeds for sale, and for matters
connected therewith, as passed by
Rajyg Sabha, be referred to a
Select Committee consisting of
30 members, namely: Shri R

Achuthan, Shri Maganti
Akineedu. Shri Parashottamdas
Haribhai Bhcel, Shri Brij Raj

Singh, Shrimati Jyotsna Chanda,
Shri N. T. Das, Shri M. L.
Dwivedi, Shri Gajraj Singh Rao.
Shri R. Muthu Gounder, Shri
Badshah Gupta, Shri Hari Vishnu
Kamath, Shri Kisan Veer, Shri
Jiyalal Mandal, Shrimati Shashank
Manjari, Shri Mohan Nayak, Shri
Sarjoo Pandey, Shri 8. K. Para-
masivan, Shri Man Sinh P. Patel.
Shri Deorao S. Patil, Shri Kishen
Pattnayak, Shri Pratap Singh,
Shri H C. Linga Reddy, Shri
8. C. Samanta, Dr. Sarojini
Mahishi, Shri Annasaheb Shinde,
Shri Ku. Sivappraghassan, Shri
Sivamurthi Swami, Shri Shiva
Datt Upadhyaya, Shri Manikya
Lal Varma and Shri C. Subrkma-
niam, with {instructions to report
by the first day of the next
seszion.” 5
The motion was adopted.

1428 hrs,

UNIT TRUST OF INDIA (AMEND-
MENT) BILL

The Minlster of Siate In the Minisiry
of Finance (Shrl B. B. Bhagat): I
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beg to move:
“That the Bill to amend the

Unit Trust of India Act, 1963, be
taken into consideration.”

The House I think, will not ex-
pect me io make a long speech. 1
would like to give briefly a resume
of the work done by the Unit Trust.

The Trust was established in Feb-
ruary 1964 and the sale of unit certi-
ficates ‘commenced on the 1st July,
1964. The initial response was very
encouraging and although there has
been a reduction since then in the net
sales of unit certificates, the Trust has
been able to mobilise savings to the
extent of nearly twently crores of
rupees upto the end of December,
1965, and serves about 1,34,000 in-
vestors, many of whom are individuals
in the upper and middle income
groups, who might not normally have
invested their funds in shares or other
securities. The initial dividend which
the Trust has declared, namely 8.1
corresponding to a taxable income of
7:62% on the investment has not been
unattractive. If it is not as high as
some of the investors might have ex-
pected or desired, we should, T think,
remember that, in thc first year of
the Trust's existence, there was neces-
sarily a time-lag between the sale of
units and the investment of funds and
the Trust was not able, in conse-
quence, to realise or to distribute a
full year's income. In the current
and succeeding years, we expect that
the Trust will be in a position to in-
crease its dividend.

14.30 hrs.

If the Unit Trust is to attract new
investors and to make a further effort
to create or mobllise savings, a mere
increass in the dividend which is to
be distributed might not be adequate.
In the existing conditions in our coun-
try, the Trust has neccssarily to com-
pete with several other organisations
and it has also to take into account
the marked increase in the interest
rates all round since it'was establish-
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ed. If the Trust is to obtain addi-
tional resources at this stage, without
reducing savings in any other form,
it should try to cater to the prefer-
ences and needs of particular classes
of persons. It should offer them faci-
lities and opportunities, which are not
otherwise available, so that there may
be an inducement for them to add to
their existing savings,

The Unit Trust is now permitted
under the law to offer only one kind
of unit. It is required to pool all its
income for distribution to the wunit-
holders and to distribute virtually all

" this income, and in any event not less
than 80 per cent. thereof, tu the bene-
ficiaries. We were aware, Sir, when
the Bill to establish this new organi-
sation was originally drafted, that
these provisions were likely to prove
to be somewhat rigid and that the
diversification of the schemes under
which unit certificates could be pur-
chased from the Trust was desirable.
We considered it desirable, however,
that this question should be reviewed
in the light of the actual experience
in regard to the working of & single
or common unit scheme, before the
necessary amendments were introduc-
ed, Now that we have acquired this
experience and examined the position
in some detall, we have come forward
with certain specific proposals, which
we hope will enhance the usefulness
of the Trust and its ability to serve
the investing publie,

Although these proposals have been
explained in detail in the notes on
clauses, T might refer to them very
briefly for the convenience of hon.
Members. We proposed to continue
the present unit scheme and to retain
all the existing provisions relating to
it, but we also propose to authorise
the Trust to formulate as and When
this is possible. other schemes intend-
ed for the benefit of persons who may
be interested in securing an element
of protection dn the. form of insurance
or in the anpreciation of the capital
attributable to their subscriptions’or
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the reinvestment of the income which
they may be currently earning. The
new schemes will also cater to the
needs of those who may be interested
in any particular choice of invest-
ments or in maximising their current
income from these investments.

For enabling it to build up a port-
folio of investments appropriate to
these new schemes, the Trust will be
authorised to borrow from the Re-
serve Bank or from the commercial
banks against the ordinary industrial
shares which may be in its possession,
& faeeility which is not now available
to the Trust. After an initial port-
folio of sclected or suitable scrips has
been built up, the Trust will be in a
position to place in the market the
units in relation to that portfolio
at appropriate prices, as other organi-
cations now do in the United Kingdom
or the United States. The Trust will
not be required mandatorily to distri-
bute ninety per cent or more of the

income attributable to the invest-
ments underlying the units under
these subsequent schemes. It will

have a wide measure of discretion in
regard to this matter and will be able
to take into account the unit-holders’
needs and preferences.

1 referred to the fact that the Trust
would be able to offer to the investors
a degree of protection assuring them
of the tulfilment of their intended
plan of investment over a period of
time, by providing for the insurance
of thelr lives.

‘e werew, gEAd Trew At

Mr. Deputy-Speaker: There Is no
quorum. The hon. Minister may re-
sume his seat for a while. The bell is
being rung . ..

Now, there is quorum. The hon.
Minister may now resume his speech.



289 Unit Trust

Shrl B. B Bhagat: I referred to
the fact that the Trust would be able
to offer to the investors a degree of
Protection assuring them of the fulfil-
ment of their intended Plan of invest-
ment over a period of time, by pro-
viding for the insurance of their lives.
As this facility is basically of the
nature of endowment insurance with
a life cover, the Trust will act, as far
as this particular scheme is concern-
ed, in close collaboration with the
Life Insurance Corporation. The in-
surance cover will in fact be provided
by the Life Insurance Corporation.
We expect that the Life Insurance
Corporation and the Unit Trust bet-
ween themselves will be gble to evolve
& new scheme which will reach a
class of investors who may be look-
ing for benefits which neither the LIC
nor the Trust by itself is now in a
position to offer.

Apart from offering various benefits
under several unit schemes, the Trust
will also be enabled under the law to
prepare plans for the accumulation of
esavings in easy instalments. This is
intended to attract those who may
not find it possible to invest substan-
tial lump sum amounts of money in
unit certiicates, or who for any
reason may not be able to make up
their minds, pending the accumula-
tion of their savings, about invest-
ment in units uwnder any particular
scheme. If, as we hope, these savings
accumulation plans are popularised
by the Trust, by means of intensive
promotional eampaigns, undertaken in
consultation with the Savings Mobili-
sation Board, the results, by way of
an accretion to the funds and re-
sources of the Trust, may wall be
worth the time or money, which may
be spent in this effart. .

The Bill provides also for certain
other minor amendments such as pro-
vision for the ereation of reserve
funds, built up from special contribu-
tions from the Reserve Bank or other-
wise and variastion in the prices of
units, for reasons not connected with
the fluctuation in the value of the un-
derlying Invéstments, in case this is
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temporarily necessary. These ar.

purely non-controversial and I shan
not detain the House by explaiming
the justification for thes. ameng-
ments.

The creation of the Unit Trust of
India was widely welcomed when the
Bill was first brought forward belore
the House, and in comparison with
the experience of other similar orga-
nisations when they were first start-
ed abroad, the results achieved so far

have not been unsaltisfactory. By
attracting a class of investors whe
might not otherwise have inveater

their savings in stocks or shares, by
acting as & public trustee on their
behalf and by diverting a substantia
volume of additional funds for in-
vestment in the capital markets In
which the Trust has exercised a stabi-
lising influence, this new organisation
has abundantly justified itself and it
has fulfilled the hopes with which it
was established. If the results have
not been more spectacular than they
are, this is due to a number of extra-
neous factors and to certain difficulties
which we hope will be temporary.

The trust has inevitably been ham-
pered by the fact that the capital
market has not been buoyant and
foreign exchange and other shortages
have affected the rate of development
of industry and business during tie
period for which it has been in exist-
ence. On a long-range view ol the
possibilities, however, we have vvery
hope that the Unit Trust, which pre-
vides today a vital service to a new
and emerging class of investors, wall
have a major and healthy role to
play in assisting our economic growth
and development.

With these words, I move this Eill
for the consideration of the House.

Mr. Deputy-Bpeaker: Motion
moved:

“That the Bill further to amend
the Unit Trust of Indla Act,
1863, be taken into consideration.”.

Shri Alvares (Panjim): Mr. Depu-
ty-Speaker, the introduction of this
Bill amending the Unit Trust Act, to
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my mind, represents the failure of
one more institutional devise of
Government. Therefore, it is tragic
that at this time when it was neces-
sary to mobilise savings in order to
provide investments for small units,
Government are departing from a
cardinal prineiple adopted in the Unit
Trust Act and are pow adopting
measures which were not anticipated
Yefore,

The failure of the stock market,
of the capital market, to provide in-
vestments for small industries natu-
rally came up for consideration of
Government. After all, the big in-
dustries and bjig businesses do not
have to rely so much upon the stock
market because the institutiona] de-
vice available to them of underwriters
of shares provides the means by which
they themselves mop up what the
stock market does not take up. The
result has been that big businessg is
concentrated among monopolists be-
cause after all the shareg that are
underwritien are again taken up by
these people who have floated these
Very companies,

Therefore, it was not necessary for
the Unit Trust to provide for small
investors. Whal was necessary was
that the Unit Trust should provide a
forum, an agency, whereby small
investors who fight shy of the capital
market could come forward to a
government-sponsored institution and
Eive their small savings for Govern-
ment thereafter to invest in small
industry ete.

Now, it is obvious, if one looks at
the Annual Report of the Unit Trust
of India, that a large part of the in-
vestment, apart from what came as
initial capital from the Reserve Bank
which amounts to Rs. 5-105 crores,—
Rs. 19 crores—was subscribed by the
public—subject to correction, Out of
these Rs, 19 crores, a large section of
investorg are those who do not want
to risk thejp small ecapital jn the
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capital market and who want a Gov-
ernment agenty to re-invest it for
them, that js the Unit Trust, so that
they are guaranteed some return for
their small inwvestments. The policy
should be that Government should
concentrate entirely on using the
Unit Trust in sponsoring small indus-
try and small business. It is un-
necessary for big business to seek
the agency of the Unit Trust. After
all, big business as I said, as under-
writers of the stock market, which
in turp creates monopolies, have the
big prestigious financial institutions
like the ICICI, IFC, State finance
corporations etc. and any big indus-
try that is to be started can be
assured of adequate capital or funds
for the purpose of developing them.
It is the small entrepreneur who
needs thede funds, and rather than
the Unit Trust look to the small man,
its investments have been in these
big prestigious industries. After all,
the purpose was to get small funds

to invest in small industry. The
Annual Report of the Unit Trust
discloses that in  aluminium it

invested Rs. 56 88 lakhs (2.73 ), in
banks they invested 578 per cent
in cement, in enginering in textiles
and transport equipment they had
Invested large sums of money. What
is the sense of Unit Trust, which was
formed to mobilise small savings to
help the small entrepreneur, once
again diverting these funds to these
big prestigious organisationg which
are well provided with institutional
finance. Therefore, T say that the
Unit Trust has failed in jts purpose
and hence I for one would oppose
any extension of the manner In
which the Unit Trust would get credit.

,because after all this is not going to

fulfil the
Unit Trust,

original purpose of the

Time and again attention hag been
drawn to the failure of so many
other similar {nstitutions May 1
draw the attention of the House to
the Reserve Bank of India Survey
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of credit in the rural sector? They
have proved that 5 per cent of the
major households have taken over 50
per cent of the total credit from the
vooperative credit societies in the
rural sector. This goes to prove that
those who have got more and those
who do not have are not protected.
May 1 also refer to a speech of the
Deputy Chairman of the Planning
Commission and Minister of Plann-
ing in which he said that 650 sccounts
lake away the major portion of
credit that the banks are able to
supply?

If this is the picture of credit, why
is it necessary that the Unit Trust
should go on investing in these big
prestiglous industrial concerns which
are always provided with finance,
which do not supply credit to the
other institutions that need it, thus
defeating the specific purpose  for
which the Unit Trust wag formed?
Unless there is & gatisfactory expla-
nation and & guarantee that these
small savings are channclled to
small industry, which has no other
method of finding finance, I oppose
the Bill.

Shri B. R. Bhagat: I am sorry the
hon. Member has opposed the Bill
on a ground which is jmaginary.

Shri Alvares: 1 quoted from
annual report of the Unii Trust.

Shri B. R. Bhagat: He based his
speech on an assumption that the
Trust was created to promote small
sectors. I do not know if this Trust
was created only for the small entre-
preneurg or small sectors, This was
not the assumption in the original
Bill. But the fact is that it has
drawn small savings. He said that
it should be for small savings and
small sectors, It hag drawn small
savings because 80 per cent of the
investments are in emall savings. If
he means that it should attract small
savings, that purpose has been serv-
ed by the Trust. In the very nature
of things, one of the essential objec-
tives is, one of the incentives for

the
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mobilising saving, is that is should
be able to give a good dividend, It
that iz conceded, the distribution of
the portfolic of investments has to
be such that it is spread over a large
number of serips in the stock ex-
changes so as to make it & good
earning. The very fact that jp the
8 or 10 months that it has been able
to operate, it was able to give a
dividend of 6'5 per cent (tax free)
and 762 per cent (taxable) proves

"this. So that in the current year or

in the coming years there should be
a judicious balance of investments
catering to a large variety of invest-
ment sources so that it will be able
to declare a higher dividend, Once
that objective is there, it acts as a-
constraint on the Trust to go and
select out the small sectors because
they are not quoted on the stock ex-
change. It will be able 1o invest
only in the public companies, not
in the private companies. That way
the small sectors will not come in.
That is why I say that to oppose the
Bill on the ground that the Trust
is meant for the small sector is to
oppose il on an imaginary ground.
Of course, it is a laudable object. We
have programmes for small enter-
prises for which various other agen-
cies gre there. It may be necessary
to augment the resources of those
agencios and also create more agen-
cies. But all the same, I say that
the ground of opposition adduced by
the hon. Member is not tenable.

As I have already explained, as a
result of experience of working, it
has been found that because of vari-
ous other factors, in the recent
months the investments to the Unit
Trust have not been very good. Al-
though it has succeeded in filling in
a role in drawing savings from those
persons who otherwise would not
save, the more important things ia
to see that by introducing diversifi-
cation in various wavs we should
take care of the other objective. We
expect that the Trust will be able
in the coming years, in the condi-
tions of the capital rharket, In the
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conditions of the wvarious attractions
that other forms of savings provide,
to play its effective role,

Mr. Depuiy-Speaker: The question
is:

“That the Bill further to amend
the Unit Trust of India Act, 1968,
be tasken into consideration.”

The motion was edopted.

Clause »— (Amendment of section 2)
Amendments made:

Page 1, line 13,—
for “1965", substitute “1066" (3)

Page 2 lne 6,—
for “1968", substitute "“1968" (4)
(Shri B. R, Bhagat)

Mr. Deputy-Speaker: The question
is:

“That Clause 2, as amended,
stand part of the Bill”
The motion was adopted.
Clause 2, as amended, was added to
the Bill,

Clauses 3 to 11 were added to the
Bill.

Clanse Y- (Short Title and Com-
mencemaent)
Amendment made:
Page 1, line 4,—

for “1985" substitute “1966" (2)
(Shri B. R. Bhagat)
Mr. Deputy-Speaker: The question

“That Clause 1, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to

the Bill.
Enacting Formala
Amendment made:
Page 1, line 1,—
for “Sixleenth™  substitute—

“Seventeenth”. (1)
(Shri B. R. Bhagat)
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Mr. Deputy-Speaker: The question

“That the Enacting Formula, as
amended, stang part of the Bill"
The motion was adopted.

The Enacting Formula, as amended,
wias added to the Bill

The Title was added to the Bill.
Shri B. R. Bhagat: I beg to move:

“That the Bill as amended, be
passed.”

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

Mr. Deputy-Speaker: Shall we take
up the adjournment motion? Has he
got any objection?

8hrl Warlor (Trichur): People will
be coming only at 3.

Mr. Deputy-Speaker: We will meet
again at 3 O'Clock.

14.55 hrs,

The Lok Sabha then adjourned #il
Fifteen hours of the Clock.

The Lok Sabha reassembled at three
Minutes past Fifteen of the Clock.’

MOTION FOR ADJOURNMENT-—
contd.

Kerata Foop  SrruaTion—contd.

st gwEeiT grewt ;- qoo o,
& wrama wvn § o o 1 wew -
ardft mqfra 7% ¥ * " A
QTFEIA ¥ Al ARTR & W ¥
frgfr arwa wré ¥ 3w 9T faa fear
Ec i

wier # faey 18 3dt ¥ wawd
F1 AT A w1 foom ¥ g wamA
qORTT Y W # A& gwT 1 IEET
aftormr 7z # fo awrt 3w ¥ = amEi
¥ g5 o afx fr a®t =1 @ b
#r TR ¥ sufer T 2w | ararey
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& g A Ay § 1 ow ) ag o fet
I fawie w1 T qOTE WA
St Il s Fafargi ot e smow,
ox 77 &t # Frit | wiuww srfe a1
E e oY ww wrar frwd @ wd E
T famm &l qeq &1 wre @S &
I ¥ Y qeqn O gt A w8
a1 10§ 1T & rafs wremad § oo wwre
1 Weawl Ft qwGT 19 AT 20 AF YA
o § 1§ wrr wfaw wrofT s O
gTOTRT  F WWIT ¥ A T A qE
qrad # qwew gt W H At
oot a1 o & forare 7 wok P ¥
T TA FT HYHA FCAT AR
¥ A1 graerT |TarAT & wwr ¥ vl
fore™ fef 32 & 3oy qoowfa 9T oa@
&% faare o g | dTw ¥ an
% g oy & oftfem & s #ww
gfgsin waam aras awr § AT FT
TR ¥ A FY 3fe & W amn
T} | W ¥ gUTHE Gd & &ET
HORTT & FTY1 # HOA FT ATHA WTAT
# gTra7 faet ¥ 3T %1, W HaTg
1 W garA wA & amafaar @ @
5 Feer o forly wgrag grft w1 T R
Teest & Samal w1 o wwreAT Wfygg
o ¥ W y fey feefa F o
T wfgg | & wre s AT ¥
e Wit # g wigT fe W ag
o afyAE g o am d o AW F
TvqyTe A ggi o AT fea st 3w
ave ¥ g w1 v qgt w1 § oeen agd
ot & s @ gy & W g w=T
%k i ey wfne wma ¥ e agt W
w7 ! T IR WYA AT ag W a
ST w1 wg fi 2feror I ot w1
fera e & Twwy fog 3 warfor feay amg
farmay 47 o feafor dwa aik Wi w
dar aff g & fex ¥hT g
-t ¥ N el awgred ¥ foag Ao
1§ W won gy 7 ywk oEm
2375 (ai) LS—90.

wsae Y, W & gy gy § |-
sl #1 % AT gAT | 99 AW
wfagi & griew § %<9 A wwa
w1 wrvaTa frar &t qurr ot ST
AT agrg Wt & fr g ag oo w5
fe 11 e z9 wTAw oY 4 AR A
itg ¥ & fau agt & Won o e
v % feafs @ 5 qo | Efew
ag avwy € g ot | IaE ag e
¥ ¥ IWEE ¥ 5 AGEE w1 AT
aoFTT & are fegr o oA are #
ag wg1 fr v qgfa ogr o FAEr
1 & W agt a2 owEw faew frafy
€ an ot §, ¥ averT xw fawm
¥ orgr ammrdt & w9 & ) AT
¥ g warg ¥ ofowr & Tt & qww
sfudt ¥t xzw qanfy w1 W g
sfadt o & 5% & ot @ anw 9% fawT
e & amm, gi aw w0 oAl B
wreffa sava el off wmeft 3 oy AR
fear s 160 WA Tam oY ¥ & AT
%t form gy & ag woae frman @ o
IuH fedt sete ot wfr Tl gfr
afer wgt o ¥ qAwrd § ol
A & A wvATER ¥ & arww
wmw St wgiem A 39 fewr & w1f o
Y TITaT WYY T o gf ey ag § e
ug feafer o farwe walt af | amady
¥ qreew ¥ wrwt fegfa agt o fane
m fr ¥ wTentyT & = # dw
1 EATT 27 wWW T T | WOy
oY afefeafogt & smw 2 wrdrom
& Wi frezz ar w1 v o dan
qur & wignn s wve-sa w9 e
¥ e erdnee £ fe 5T wTeETong
& Swdhw w1 fey ofefeafod’ § fam
T Oy T g ¢ wre
fre# aw # frafa w1 favigw sy
T TG TG G W6 A ¥ 91 X6
§ fs frod m gt aet wge wrdr
e gt w1 | ¢8, 2 fufege zw
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[st o wmeeft]
Feare ATt M H araTei w1 gwr
o1z frew = Al &1 Smaw W@
Wy mren § fvn mat ) v A ag
¥ Y T F WG ®OEIT X
Wik fafirex o A6t & fF 9w fredr
TR I WY @At aren § g€ Wi Ty
¥ wmra Wt wfirs AT § gen Ay e
% frarfagi & w7 @1 ww0y fr o
fis ot 37 Tvm § fet swe A g fa
gl g€ 7 wemw o1, ¥ 1963-64 ¥
TEN F HIwE IJT ATEM | 1963-64
¥ qgH wafs WAt F gad uedt ®§

a
qTq TH 9FC 4%

22.7
27.2
21.7 WX
22.6

HEq S .
Lot

Sl

AT .

sfa =fer, w7 @ wwmt aw
g ¥y wfa sofer ‘awm 11,94 91 )
WO 1963-64 & Wy ¥ wiRC ¥
w ek 10,1 | WF RA € I 1
qurit & fie g wreoad w1 wer § an
g 7 W R AT WTEAd ®T W
g @ 7 wrow @ R ww Al feafort
& amor W FTET SaEfw W O&
Az WY, A & aemee & g
fora & arawg WY S fe swTeTOYE
# serfore o § ATg-HATIE WYX W

woeT & T g of A i ? W oAy

feafe se aum s 60w & wamey
120 9T 91w FoA § fear mn Ius
e & o wre § www Wi wnm,
farergm ot & & go agt e 3 wfa
wafer w200 Wi foar or @
ok wrg ¥ fawmemresw ¥ 240
ur sfy smfea far o ogr & W e
& Prrareft wx o) el ot afvn & wer gun
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¢ 12z0vm sy,
uT T A o R W T AW
=fe Y@ ST ORI ¥ Q9T
argaT & fF w1 ad awroETg 1 AR
& i W E & T 240 WTT WTAW WK
T ¥ ST 200 WTH WA Q€T
BT Y FGT #1120 WH 9Ew frar
ATETR T T ) T AW A
iy AT FY EAr et 7 A o
ol T § 1 wEW F 'y %
AW AT g | AR FETE IE|
TEN & | TEEHT T AU & 9T qAT
¢ TP OF AR few T AEw AR R,
fommt #x= & o favesc & §
mE AR e v | uEE &
qg aaw WEr § WO ggT § | afew
¥ a% A g 9T | 9w O Y
TE °T TGT NI HFTA F AW F FE
¥, ¥ & Rl & Yawfen @
et swTe ag Wi EORTC Ad W
at afioms @y g fe < & wEe
Fo1 A W IS IO 96 I=rE
T, €9 qZ T, T aeEfy sy
e wez frar Ty | § o arat g
g 7 wTg fe gR wwR FY wrE qafy
w AW & wT WA ¥ weEngd faar
wr ? &faw & wgan g e aw aoee
% wfafo s fedl soai & soreft
# 7 o wi it TR TORTT WY
YareT B 7 aw A W A s
¥ F AN A 9 NIRRT 5T §gr
forar & w99 TG F # woOw
fear § ? ot fox 9@ @ w=Em
g W1 HE & e W wew A
BT ¥ ¥ gward g A sww W
agr ¥ g & oy w0 fe o oy
wTUE WOy, ¥ W wrerw Wi | fagre
¥ wrarer o7 TgT §, qo Fro F WA v
T Y, qoT ¥ www X1 @ §, A
I off W et g 0 et
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fiedr § s & ot wromm wraw e oo )
(wrwamr) W g Wt R fir gt
ST Y HIY H o e o srafier oot ?
wfe I e we ag & fre @
wE qoft § gl w7 vy fe ww
T AT WrAw R, O T @
NTAw AR, & g qRT 16T ST NET WA
WX aTa weft S & qET wigm e
am w1 7w wwIT § o wna § forgiv
o1y &1 frdm w1 ¥ sy Imaw wey
& gwre w7 fem a7 o 9w oo
& 9T 1A 97 7. I 93 AA AW
o5 W WY 9T & frEw ow A
AT FIA T WA qFAT & A I I
T AW FaeTaT w@w o9 &ag 8 (e
e wam w1 & fein & qragr wms
TEY WA 7 AFY W AT w4 AS wTE
NS AT P A9 T AT F AT i T
SAT & 7 g6 T aWEA & qA § @rAr
EI | wEE & A § W dme g
frog fafaqamigf ? swaTow
FmamFw gz g fRgw A ot g
st AT (Hmw farra) o dnd
B ¥ &dr &7 &1 § W 39 w7 afromy
" ug g1 ET & fE AT W Agiaa
- wgfer #1 F29 g@T w1 Ty R, FAmdt
safer we et o @ &1 g7 oW o
ag wawan ¢ e 4 e & weET A v
O 7 5T afgw Tewt A ®
FE 0T 77 A1 9 Y 5T | 7Y OFA
Fri farmard 7ét &, oA forfy o
£ O W & 1 AU AT S HY 51
(o= frew #1) A & o goaform
wg & fr < sz Thw & fed ow
ORI HTE F qATIAT 3 g AORTY
w1 *g1 o1 5 W faarfedi o 5§
wret &gt & W Ty § S aw §
wgf oF WTE ¥ gEC S R e
o ¥ 1w W 7T & Afew e
TH R oT w1 weTwT g1 w i,
FAAATC § Y, T qH AW
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& gat wfas 3wl & or gy ) A
wrat # foemr weae gy ? & o
g Iu 2w &1 31 f ofqwr & § 1 o
oy w1 feeet 71 &1 amer wga § | Som %
W fm g #1 A 56 vod wfy femes
¢ T g oW feeet § o 72
o sfy ferewr & o7 adr g foseht
# 11 Wiw g7 mfamang § avee 85
wit farzer § ofi7 2l g at @ e
¥ @ 140 W17 150 Ty wf7 e
faw v &1 2% ox frg & T
g 18077y gfq ERa aw faw g
T s gt i 3w & feadt qagaegr
i ) W AT oAAT T AY OF
ST WeT & 1w wm A afaw wT A
qura fear oy AT A A goeT
& 7# | THfa 9T qveT wq AT
WNTHA ®1 WAL 21 AT #9F w1 oA
1wty i v fioid ma
w7 i A ) ww & b
IR § AT Tiga ¢ 3 =g ave
" AT ®1 qA (a7 T e e Je
AETGT FTH W WA WOET g1G ST
q1 At ¥ o ot e oo 9w
woarf @ 1 omy e gea & fE
fonwgrd oo & 71w W omA & aw gw
LR LI CIESEREC R i) A ol |
tfrafs s 7 STy awT ¥ A
AT F W) Y e ¥ = e
F7H M o 7% qg AT fREgm @ ax
aw ww ¥ fnfegt 1 few 7 ey
¥ g7 wmEe fawat 410 wwfe o
MAAFTENA L P Ww AT O H
O S2W & 9T WA 8T W1 80 -
it ufy e ¥, mow & @2 s
¥ #we 85 w90 wiy frew b, dq7 &
120 w7y wfy fezer o7 o) wmaer
¥e % wrwT 200 oy wfr e 6y
oTT & 1 W WY @I i A
witx frmd wet & g9 amaa £ @i
T fem T & wodt & wim ?



303 Kerala Food

[ T wret)

TH 9T ¥ § w7 A 7g WEEA
g & a1 fiee 39 &Y ffw a@ ¥ <m0
AT ERATE 7 GHT T IW G A AAAT
w1 & § ot oft wf st § gorfoom
W | gy wEEE &1 oagn e
Wt fawdY §, 2z W7 fqamamame
1 qrTEt 9T WA qar A1 fra sane
T WIT IO F weET @ §oagr
T UF G 99 F7 Ay H € T
WA & &1 IH & WA FAT A WA &
AT *F1 Wi Friwrarg ® @ § oA
frammarr & wa Atz # 0 w@mAw
2O IE A T WA A AT 7
wre & w9 FY Fwgar g 5 9t aww g,
FHIT AAATN AT wig " w7
FIH FL | FTA A O T2 FIA TF
gr drfe a8t & 1w g A AW
=t o7 afggen §0 afcem 7@ fam
WR gt & wrf faoty adf o an
F & goA 7w aw g @i A
T AW & %% v el ¥ WY 7 we-
arai #1 grogfa goft « adt wamE w5
feafa wgron & @, faare ¥ 3, 9@
waw & gqdf fwei @ &, Tweww ¥
AT # § WX agr feafar afemsdt dwre
# & wE oAl # xar wwre o feafa
T L T F weET W1 I GO
I8 & WgeA 1 ag qg FF T AIEA
gy § fo agi ox ot wegfer ¥ a7
T OEET & Y3 91 & wgwea f
fr 3o sif@ o8 & ™ TwRF & a6
& fai fe o wma %71 s I3
7 afer aw oz aomred e dw ®
WURHI A s & § A 7748,
THa THa TTe & W1 4, 910 0He o F
FAHT HIX exda qEN F oy Ao )
fora ot Twdfew o § 3T A
famr #¢ qw @< & og 7w w@ar ot
WY @ WHA T 2T 5y -
Aifrw miizgi w1 w=TA vy wT ad

FEBRUARY 15, 1966 Situation (Adj. M.) 304

ZTHT WA "AFT |

AT ORI U F17 IF FT
t f5 ag wiwsi & oy & Ao faw
& wt § 1 wiwEl & oy w7 0w
€t g W ¥ gro ey go #
T § Fgaw wgen § fro1951 ¥
W FHTL 20 FY FAAT 36—37 FOE
¥ weg ¥ oY @ qOPTC & wivd ug &
o 3w o T aw F w7 S |y
FT IWTEA 47 q T FOT A &
W 97T | wq 99 5 gare Imw oy
AT T T 46— 47 FE F T
TG T § & T auw Ay gareg #
wiwy ag & fr faes ot &1 gemaw
88. 2 fafergw @7 & | W@ wwa gt
& fr st 8. 2 wOT 27 FT FATRA
g & & 3w &) wrard) Ay g g€ Ad
WX IR EFET WY FAT A AR
W WTATS FET T | O OF q@ATH 7
Afrw 7z ¥ oF Faw A § ofeg
ug gt § o g ®1 g
¥ wry & AT AW R EH AE W
war o e w9 @ w= oS
frew owx 19z T fam o0 9w
WY AUTEEE I W aXE
By oY & w7 & w09 gwET A
W QTET | AW € GTT THET 1 6O09
T GETS OTH FC F qWTHTA K ¢
wqT W T WTG FHET FT FAEH WG
¥ S DY i g 7 e 2w
QTN ¥ FHET 919 W 6 BT wT
wYx wifegt o1 §7 w471 7 WU 9%
feafa <y &t & w1q 1 Janaet ¥
fr ¥ ¥ Wz 2w B @Y A I
ooy Wl & WY gECE ATt ?
@ ¥ @ piaen W 3B @
gt fs 18 e o FEEE Farx
<8 2W ¥ A w O & e
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¥ fog wifer it oF o Mt
®1 foumaT a1 9% | ¥ A W
#r goeTC fag ga & ot wit et war
W F T Y @) wed e 9w ®
= ug feafa gy | gwfog & @ e
wETT F1 Iufea v wwy favw &7
¥ qg g fr ¥ & O w20 &
b agiw AT E SR F
AT AT ey AT & arw & 9 =N
g fF €1 sufer o1 o) ofewrdr
WAFT & § fargiy o #1 fegfy 1
gt AL wer w1 f2ur ¢ Ayt o sy
§U ST FOeTT ¥ wwafe 71 awgwr
W 0 g wiw @ wfgg | I
Frgu & I F1 ot & A T fem
X geATE W frErd f Ay ag
%A1 AT A wffy ot wr g
wefr oF afaw 8 7 = o
FT AT 7T A9 o A ¥ ow ¥
o ¥ gy ¥ oA fEmeErd Wi
e w1 awTan 0z § e = gy
F1 Wy 97 ¥ aqmea ¥ & afgy )
Wi ¥ q1q § g0 ¥ wwHAT-
% wETy % Jfeqa ¥ awe T
arge fF ¢y A o mE § 59
faorg ford amg aifs o Y Ay
wfre aw %1 ot 3w g fenfy 3 G
¥ TN AT A | TUA |

Mr. Speaker: Motion moved:

“The situation arising out of
Kerala Bandh demanding resto-
ration of the cut in rice ration in-
troduced in Kerala State from 0th
January, 1986 and complete col-
lapse of the administration™.

'
The Mover has taken—I also wanted
to give him—15 minutes. He has
confined himself within that time. I
hope the House will agree that other
speakers might take only ten minutes
each, because there will be a very
large number of people who want to
speak. Shri Ranga.
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Shri Ranga (Chittoor): Mr, Speaker,
Sir 1 endorse every word that has
fallen from the lips of my eloguent
friend, Shri Prakesh Vir Shastri, in
the speech that he has made today
with feeling, with facis and with
strength behind him. I happencd to be
in Kerala just during that season of
the bundh. | cap bear testimony to
the tact that it was supported by all
political parties; the only one party
that did not take part during that
bundh on the first day was the Kerala
Congress; but they associated them-
selves with the demand of the bandh
two or three days earlier because
they did not wish to go with all
other politica] parties for their own
reasons. Therefore, it was a unani-
mous atmosphere that had arisen in
Kerala, an atmosphere of distrust of
the Government of India, the lack of
faith n the Government as such, and
they wanted to express their no-con-
fidence in the Government that they
were having there, whether it is lo-
cally responsible to the Governor or
centrally responsible to thig Parlla-
ment and this Ministry.

What was the position? They all be-
gan tp ask me, and asked others also,
whry Is it that Kerala is being punish-
ed. Why should there be this discri-
mination? And, therefore, the cry
arose among them in favour of in-
dependence for Kerala, economic
independence as they call it. Why
should we not, they ask, be frce to
go anywhere we like In India and
purchase foodgrains at whatever price
it might be made available and bring
them down here in order to feed our

own people?

Surely nobody could expect Kerala
to become self-sufficient in food,
even if the government were to suc-
ceed with their schemes of grow
more food and giving the biggest
priority for the production of food-
grains. We all know they are not
succeeding, but ,even if  they suc-
ceed, nobody could cxpect Kerala to
become self-sufficient in food. Tt
would always be a deficit area on
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the food front. Whose responsibility
is it to feed Kerala then? They say—
and I agree—that government has
robbed the people of Kerala of their
right to go enywhere, purchase food-
grains, bring it to Kerala and distri-
bute it amongst themselves as best as
they possibly can to keep themselves
alive, But government has impri-
soned, cardoned off Kerala from the
rest of India, even from her own
neighbouring  States  like Andhra,
Mysore and Madras. With what face
would it be possible for me to tell
them that in spite of all this, T do

believe that this government consi-.

ders Kerala to be a part of India, a
part of the economic union of India?

This was the
they rose in revolt.
said that political interests are
behind it. If that were so, why is
it that the Congress also associated
itself with this? Indeed, thg Con=-
gress took the lead in developing
this “bandh”. Of course, the whole
of the people of Kerala, irrespective
of the political party they belonged
to, were Interested in seeing that
something is done in order to force
this deaf, blind and mpst irrespon-
sible government to -come to their

position and then
It has been

rescue, The new Prime Minister
sent out an SOS to all the State
Governments, The various satraps

began making generous offers from
Punjab right down to U.P. and Bihar,
including my own State of Andhra
and our neighbour Madras. They be-
gan to say, “Yes; we are going to
speed foodgrains to Kerala”. What
happened? Did they not have any
political or economic conscience at
all in this country? Why did they
not rush to the rescue of Kerala
during all these months? It is not
as if this crisis came all of a sudden.
Even in last June, I invoked the evi-
dence of my own friend the testi-
mony of Mr, Nanda, who is Chalr-
man of the Kerala Advisory Com-
mittee, to thls effect that even then
the Keralesn MPs of this House and
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the other House, including the two
ministers who happen to be from
Kerala—Mr. Thomas and Mr. Menon
—unanimously said, “For God's sake,
rush foodgrains to Kerala”. Did they

d_o s0? Why did they not? At the
time of Onam, we were told, they
raised the quantum of ration from

12 10 14 or from 10 to 12 ounces. We
felt glad for that small mercy. Though
the Kerala Advisory Committee re-
presenting this Parliament unani-
mously passed a resolution—the Home
Minister also  was there—saying,
“For God's sake, make it a general
thing", Government did not do it. All
these months, Government had been
sleeping.

My Friend, who preceded me, in
his very quiet manner, at the very
end of his speech, said what the
Food Minister should do and what
the Prime Minister ghould do in re-
gard to the Food Minister, The same
Food Minister was there then. He
continues to be there. They had an
opportunity of making a change in
the Food Ministership. But they did
not do so, for their own reasons,
may be very good reasons, because
my hon, friend is quite an able man
and I do not at all grudge him the
opportunity of being a member of
this Cabinet; he is no less capable
than any other Cabinet minister.
Nevertheless, prejudices come in;
hardness comes in one's attitudes in
regard to certaln policies and certain
suggestions, after having taken a
particular line . . .

Shri N, Sreekantan Nalr (Quilon):
Parochial interests come in.

Shri Ranga: It cannot be that.
Therefore, it is a well-known prac-
tice in democratic governments that
when certain failures come to the
surface and the Prime Minister finds
his colleague not willing to make
any change, the Prime Minister
changes the portfolio, Even that our
Prime Minister has not been able to
do. She has been very wrongly
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advised indeed in requesting my
friend to continue to shoulder this
onerous responsibility once again,
after his miserable failure during all
these months.

It is poor consolation to Keraleans
to be told that in the face of all this
crisis, another Keralean has been
appointed as & minister. What is the
use? There was a Keralean minis-
ter on our committee—Mr. Thomas
who was Minister for Defence Pro-
duction—and he made an eloquent
plea on behalf of the Keralean peo-
ple. That carried conviction with
the Home Minister. But the Home
Minister as well as Mr, Thomas and
others were helpless vis-g-vis this
Great Moghul—the Food Minister!
The Food Minister himself is a help-
less man today, because he has
accepted the supremacy of the satraps
who are bchind them in their own
party as the be-all and end-all—the
Chief Ministers. Why should any
zonal restrictions be there? Who is
being benefited by it? Why have
they imprisoned and robbed the peo-
ple of Kerala of their economic free-
dom? They say, we want to save
them from the profiteers. Who are
the profiteers today? It is this gov-
ernment and the State Governments
who are profiteers, not the Food
Corporation of India, because the poor
thing has not been given a real
opportunity in funds, power, privi-
leges and freedom to go to Andhra
and Madras and purchase foodgrains
in competition with the merchants.

The proper solution lies in this.
Let them, if they so wish, make an
experiment by allowing Kerala mer-
chants, Andhra merchants and Madras
merchants to compete with one an-
other undtomwtewlﬂ-ﬂwf'ﬂbd
Corporation, Let my hon, friend
give alt the money that the Food
Corporation wants from all these
various banks. Instead of providing
money from the Reserve Bank and
State Bank for the ways and means
of these Inefficient, bankrupt State
Governments, let them place this
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credit at the disposal of the Food
Corporation. Let them all compete
in speeding foodgrains to Kerala, Let
them withdraw all the restrictions on
road and rail communications, Let
them push in as manry wagols as
possible and rush the foodgralns
there. Are they prepared to do it?
Would they be allowed to do it? This
minister anyhow would not he allow-
ed to do it by the State Ministers
and his advisers, because he haos al-
ready sold himself 1o these people
so far as econmomic freedom s con-
cerned. I used the word “sold” in
the sense he had submitled to them:
I withdraw the word “sold”. It Is
high time this government gives up
its blissful faith in its power to con-
trol the Kerala people. Kerala is a
secular State. We must save Kerala
for democracy. If we are to do it,
they have to give up these policies
and help the people of Kerala to
become once again economicelly and
politically free, Free them from this
Governor's rule. Give them an oppor-
tunity of having their own demo-
cratic government. Strengthen  that
democratic government by all means
and in every possible manner.

Sir, 1 have nothing more to say
except to express my regret at the
inexcusable failure of this govern-
ment and the callousness of its
policies,

Shri Vasudevan Nalr (Ambaje-
puzha): Mr. Speaker, Sir, in parti-
cipating in this debate, I want to
represent the feelings of 18 million
people .of Kerala, But I am afraid
1 will not be able to do that, Our
people are sad, unhappy and at the
same time sangry. They have already
sald that they are not prepared to
take these things lying down and that
they will be meeting the challenge.
That also was demonstrated by the
eighteen million people of our State
on the 28th of last month.

I do not want to deal at length on
the historle Keraly Bandh. Many
bandhs have taken’place In this
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country. But, Sir, you ought to have
seen that day in our State. Not a fly
was flying, not a rickshaw was plying,
not g cycle was to be seen. That was
the state of affairs in the country-side
and dlso in the cities. What was
behind it? I am sorry we have got a
Food Minister without a heart, who is
unable to understand the feelings of
the pecple. 1 am even ashamed to
speak in this House today when Shri
Subramaniam is still presiding owver
the Ministry of Food and Agriculture
after this ignoble failure. Even today
morning he was trying to stand up
and say that there was no failure on
the part of the Government, Perhaps,
Ministers can say anything that they
like in Parliament, and so he can get
away with such irresponsible state-
ments.

But, Sir, I will quote their own
Governor, the gentleman who was
Governor of Kerala till a few days
back and who ran away, of course,
from the sinking ship in. a time of
danger—I wil] come to him later. He
himself in an open Press Conference
said: “That Central Government has
failed me”. He said that the Central
Government had failed, not you or
me, but him, the Governor. He said:
“l am sending teclegramg after tele-
grams, there is no rice in the godowns
and I do not even get replies to my
telegrams."” This was the statement
made by the Governor who was sup-
posed to be responsible at that time.
The Central Government could not
send rice, they could not send rcplies
to his telegrams also.

Sir, the Governor, on the morning
of 28th of last month, went out in &N
open car with his wife for a ride in
the city of Trivandrum. He met the
people. The people greeted him. He
made speeches. But at 400 in the
evening  the same Hay, the same
Governor called a Press Conference
where he said: “Violence hag broken
out". In the ‘morning the Governor
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was greeted by our people, who were
in the mid®t of g struggle, with
garlands, There he could speak to
thém. This happened in the city of
Trivandrum. In the evening the
same gentlemian said: “Now violence
has broken out. [ have decided to
meet force by force. Certain people
are behind the curtain. Let them come
out on the streets. I will meet them
on the streets” These are the words
of the then Governor. He challenged
the politica) parties to come out in the
streets and he said that he would
meet them in the streets. Then he
made a statement:” “The police has
not done anything wrong. There will
be no inquiry about the police
excesses.”” What happened then?
It is not possible for me to describe
that in a few minutes.

Sir, our charge is this, that it was

because of the signal and nakea
failure of this Government, of the
agents of thiy Government in our

State, that all this trouble was there
and all this trouble is there.

As far as our rice ration is con-
cerned, I am not going to refer to
those facts which have already been
referred to. I will only just place
before you this small quantity of rice
whiclr you see in my hands, This is
the ration given to an adult in Kerala.
This is the ration we are supposed to
live upon. This is 120 grams of rice.
From the 8th January the people of
Kerala were asked by Shri Subrama-
niam to live on this 120 grams of rice.
I am sure he is giving more rice to
his dogs, he is giving more rice to
his animals (Interruption)., Do you
expect our people to behave like
.gnnyuins?

This Kerala Bandh was the most
peaceful demonstration of people ever
staged in this country. 1 can claim
it with authority. We know what
happened in 1942 in the struggle led
by Mahatma Gandhd. Struggles led by
Gandhians we have seen in this
couniry. But the Government, some
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of the agencies of the Government
and some of the newspapers pur-
chased by the Government started a
deliberate propaganda from 4.00 in the
evening whep the Governor made this
statement. What happened at 4.00
p.M.?7 He cajoled, perhaps he pres-
surised—we do not know—and the
Keralg Congress withdrew from the
struggle. They saig they were sus-
pending the agitation. It was the
Governor who announced this decision
of the Congress, not the Congress
President. Then the Governor said:
“l will meet the people of Kerala in
the streets”. From the next day the
Kera)g police started their work. They
have a record. They are so notorious.
We have seen them in the past, in-
cluding the Members on the other side,
during the freedom struggle. They
were in their full form from the next
day, becauss nobody was there to
check them the Governor himsel!
having given the green signal. I
charge the Governor, the topmost res-
ponsible person in our State, of this,
Perhaps it was done with the bless-
ings of Shri Nanda. He is now having
a steam-roller administration in the
countiry with DIR and all that. There-
fore, with his blessings, 1 say, the
Governor let [oose obvious terror on
the people, especially on our boys
and girls in the schools and colleges.
Even now it is continuing in our
State.

Sir. I cannot recount, ] cannot even
enumerate the names of places
where lathi charges have taken place
on students. A Congress Member of
Parliament, belonging to the other
House, i 1 i 1ot o
lady Member—eaying that the police
have committed excesses. I under-
stand that the Governor was after her
and they wanted a statement against
that original statement, because a
Congress Member was making a state-
ment that police had committed
eXCesses, In a plnce like Quilon—
the place from where my hon. friend,
Shri Sreckantan Nair comes—[ am
sure he will be able to tell more about
ji—I visited the hospitals and saWw
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many boys there. The principal of
the college there saig that in his life
he had not seen a situation like this,
police rushing into the college, into
the library hall and all that, Sir, this
is the shirt of a boy who -was reading
in the library hall. You can sec that
this is full of blood. They were
exhibiting this shiry when 1 visited the
hospital. For many days it went on.
Sir, the Prime Minister is not there
(Interruption). This is what happened
to the boys who were reading in the
libratry hall. The police rushed in
there and the boys were attacked, At
a number of places school and cofege
boys were attacked like this by the
police.  Hundreds of boys were
attacked like this, Hundreds of boys
are still languishing in jails, We are
now told by Governor Jaln—he is no
more the Governor.......

An hon. Member: Ex-Governor.

Shri Vasudevan Nair: I do not know
what kind of a person he is.

Shri H, N. Mukerjee (Calcutla
Central): An unspeakable person.

Shri Vasudevan Nair: He said, when
he deparled from our State after 9 to
10 months of administartion that he
was leaving a peaceful Kerala to his
successor. You can see this cartoon of
the great cartoonist Shankar. He has
depicted here the peaceful Kerala of
Jain.

The Government should not milrm
the situation. If they think that now
there js no bandh, now perhaps om
thre surface there is some kind of a

calm, 1 should tell them that the
people are living with wounded
feelings. Unless something is  done

immediately to release all the boys in
the jails and to withdraw all the
cases regls‘cred against hundreds of
students and public men, and steps

ure pot taken immediately to  insti-
tute an inqufry inte what  has
happenecd espeeially  the  police

excesses, I am afrnig 1 cannot say
what .is going to happen in our State.
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1 am afraid of what is going to
happen tomorrow in other States also.

During this period the Government
thought—again I think Shri Nanda
might have advised the Kerala Gov-
ernment—ilrat it is now possible to
explain away the whole situation by
saying that the Communists were
trying to make trouble, to fish out of
troubled waters. Shri E. M. S.
Mamboodiripad was arrested on this
occasion. He was outside Kerala, in
Calcutta, for two weeks. As soon as
he comes back, from the aerodrome
itself he is booked angd taken to jail.
So many people were arrested under
DIR. Ewen now, at this very moment,
cases are being pursued against them.
In our language there is a saying:
Ramanum kooteyulla nooru perum;
that is to say, only one person is
identified by appearance; the other
hundred people are identified as
persons seen near Rama. Police
registers cases against people just
like that. They make searches of
houses in the night and people are
harassed. This kind of thing is taking
place from one end of the State to the
other.

On the 28th what dii we do? We
wanted to cry aloud that we wanted
our rightfu] place in the country. We
did not want to be treated as second-
class citizens in India, because we
have always thought and still think
that we are first the citizens of India
and then the citizens of Kerala. There
was practically nothing which Gov-
ernmeng coulg do on the 28th. The
Government were helpless. They
could not do anything. ‘Then thev
wanteq to be vindictive. They
wanted {p wreak vengeance on the
people. It was & conspiracy un-
leashed by the Governor, perhaps
with the blessings of the Central
Government. For one week after he
28th  these things have been

happening.

Government may now say ‘hat
“they have restored the cut and to the
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120 grams they have added 40 grams
angd after one month they will add 20
gramg more. They may even clam
that it is a great thing which we have
got out of the Jaipur Congress session.
Here 1 may say that we of Kerala do
not want to claim something which
the people in other parts of India are
not able to enjoy. ] want to make
that position very clear. 1f there is
privation in this country, we will be
the first to share the burden of that
privation. There need be no doubt
about it. But, at the same time, we
believe that it is detrimental not only
Lo our people but to the national inte-
grity to keep one part down and allow
other parts to enjoy more.

So, it is a question of policy. The
policies of this Government are
rotten and bankrupt. I do not havc
the time to deal with them; perhaps
I may get other occasiong to deal
with them. Unless these policies are
changed, Kerala cannot be helped,
other States cannot be helped; the
other States will be forced to follow
Kerala. That is the situation in this
country.

Even in spite of the drought, even
in spite of the bag season the problem
can be solved provided there is &
Government with & backbone, there is
a Government with a policy, there
is a Government with a heart for the
people. But if the Government is
continuing the policy of supporting
thee rice smugglers who are selling rice
in the city of Bombay at Rs. 250 and
the Minister says that his polictes are
successful, he is very much mistaken.
The rea] position is that he is leaving
everything into the hands of the rice
millers, he {s leaving rice in the hands
of the smugglers and he {is coming
here and declaring that he is doing
everything possible and that his policy
has not failed. I say that his policy
and the Government's poliey have
failed all along the line and unless
these failures are checked, this Gov-
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ernment will have to go or else the
people will do something to this
Government.

S0, my final request to this House
ang, through you, 8ir, to thiz Gov-
ernment is to ‘consider immediately
the question of increasing the rations
still further so that our people can
go and work. People are now dying
inch by inch. They ask: what can
we do with thig ration? The Minister
may say that there is no starvation
death but people are dying inch by
inch. So, the rice ration should be
increased, the cases should be imme-
diately withdrawn  and proper
inquiry should be instituted against
police excesses. Then, coming te the
students,—I have seen them ju the
hospitals—their  examinations  are
nearing, only one month ahead, they
have to take their examinations and
yet now many of them, hundreds of
them, are in jail. They should be
relemsed forthwith.  Sir, [ would
request you to exercise your influence
to see that these boys are released and
the cases against the studenis are
withdrawn. If it is possible for them,
let there be an attempt to see that
there is & new atmosphere in the State,
Let us try to solve the problems. But
it our experience in the past is any
indication, we have absolutely no
expectations from this wooden-head-
ed Govermment.

An hon. Member: The Prime Min-
ister should be present here.

Mr, Speaker: Order, order, She was
here. She might have gone out to
attend to some other work.

shrllam(nunthlpnsha) Mr,
‘Speaker, Sir, standing on this side
of the House, it has become my pain-
Mdutytnmthbﬂdjummmt
Houm,butldonwlﬂwutmyhurt

ul

Shri Daji (Indore): What a shame!

Bhrl Shiskre (Marmagoa): Sir, H
an hon. Member says that he wan’s to
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be a hypocrite, can he be allowed to

do that?

Mr. Speaker: That is the interpreta-
tion of the hon, Member not of any-
body else.

Shri Kappen: Much of whatl has
been said here is absvlutely true and
to deny them would be foolish on my
part. The foungd deficit of Kerala 18
not uf recent origin. From time
immemorial we were depending on
other countries of the world for our
food, In pre-independence days we
were producing valuable cash crops,
selling them and purchasing our food-
grains with that money, But, after in-
dependence, things changed. It be-
came & turning point for this State.
During the time of the late Kidwai,
when restrictions and control over the
movement of foodgrains were removed
the food situation in Kerala cased
and rice and paddy moved to Kerala
in plenty. Subsequently, Government
found that in high-priced areas the
stocks from surplus States were
moving uncvenly, Therefore, Gov-
ernment decided to sel up zones and
the Southern Zone was created, com-
prising of Kerala, Mysore, Madras and
Andhra Pradesh. After the establish-
ment of this zone, food moved to
Kerala in p!.enty and there was no
difficulty. When the present Minister
of Food and Agriculture took up this
portfolio, he thought it wise to abolish
the Southern Zone. What has happen-
ed since then? Within a period of one
year famine conditions were created in
the State of Kerala twice and innocent
blood flowed in the streets of Trivan-
drum and Quilon twice within the
same year. When I say that innocent
blood had flowed in the streets, I do
not advocate violence in any form.
T say that violence {n any form must
be abjured, must be avoided. It is not
really the students who starteq vio-
lence. The hooligans threw stones at
the buses lnd destroyed Government
property. But who suffered at the

hand; of the police? It is the innocent
boys.ndxirh!‘rm the schools and
colleges that had renlly to suffer.
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Shri 8, M. Banerjee (Kanpur) Why?

Apn bon. Member:
provocation,

Shri Kappen: I am not advocating
violence, When Kerala Bandh was
proclaimed, when boys and girls from
colleges and schools came out, hooli-
gans took the occasion to throw stones
at the transport buses and to set fire
to them. When that situation was
created and the police came, the hooli-
gans escaped and the poor boys and
girls, even those who were in librarieg
us Shri Vasudevan Nair pointed out,
were beaten,

Because of your

I will not want to apportion the
blame. This has become a matter for
judicial inquiry now and it would not
be proper for me to speak about the
responsibility for this matter; but it
is a fact—and the fact has to be recog-
nised and the truth has to be seen—
that really innoocent boys and girls
were beaten, that their blood flowed
along the streets of Trivandrum and
Quilon and various other parts of
Kerala.

Stones might have been thrown—it
may be true—but I ask this. Suppose,
you had proclaimed three weeks back
that this six ounces ration would be
given, would there have been any
stone-throwing or any bandh? Why
could you not do it three weeks ago?
Stubbornness is no quality. To insist
upon what one thinks is right is not
a quality. Why was the southern zone
abolished? As far ag I am able to
understand, it was because of a false
apprehension on the part of two sur-
plus States that the Kerala people
might go and purchase al]l the paddy
and rice from their States. It is a
fact that we are not going to pur-
chase all the paddy and rice from
those States even if free movement is
allowed, It wus simply because of
that false apprehension that this
situation was created,

From August to November 1964 the
eame situation was there in  Kerala;
there was absolutely no rice available
in Kerala. Who is responsible? T can-
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not say that my Government is res-
ponsgible, Again, in December 1865
and January 1966 there was a great
shortage of food in Kerala. The Prime
Minister had promised and given a
solemn assurance that the ration will
not be cut till the end of February,
that the six ounces will prevail: but
it was reduced to four ounces imme-
diately after his sad demise, Who is
responsible for the situation? 1 cannot
say who is responsible. My Govern-
ment cannot be responsible. ¥

Now we are given six ounces of rice
when seven ounces are given to others,
Shri Prakash Vir Shastri—I could not
follow the whole trend of his gpesch—
has mentioned that the Andhra people
are getting 240 grammes and Madras
people are getting 200 grammes while
we are getting only 180 grammes,

An hon. Member: Not “getting” but
“will get”, |

Shrimatl Renn Chakravarity (Bar-
rakpore): West Bengal is getting 128
grammes!

1554 hrs.
[Mr. Drpury-SPEAKER in the Chair)

Shri Kappen: We are getting 140
grammes. In January we were getting
much less than that. Shri Vasudevan
Nair has brought a bundle and ghowa
what we are getting. That s not suffi-
cient even for a smal] child. And the
quality of the thing that we get is so
poor! If even that small quantity had
been good. I would have been thank-
ful., 50 per cent of the rice given is
mere pebbles and full of sand. Just
snalyse it and you will find more sand
in_it than rice. Itisnotfrom that sea-
shore; it comes from somewhere else.

This siluation cannot continue as
pointed out by Shri Vasudevan Nair.
1f there is really scarcity in the whole
country, if everybody is short of food,
we oo are willing to share with them
all the sufferings; but do not moke
this discrimination. If some people
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are getting 240 grammes, why should qwar & fe wr gard 2w e I"ﬁ'ﬂl i
-we in Kerala get much less than that?
Are we second r::e citizens? Fir drcer Sy e ¥ M“Wt
T Ay v fewk ¥ W 7 gwed
Shri Dajl: Third class. wEi TONT weT w1 ol ¥ fr ow ot
Shri Kappen: What is wrong with ¥ fafaeee Ty wgwe faremf & foamer
us? There is a wrong impression that Lo ol Ll wreaw fafaezc
in Kerala ot producing cnough )
ro::;n that we‘::enpmducinz on‘l:y cash d’t‘ﬂﬁ weTC ¥ m LELR L g lﬂ'
crops, All the available land that  w& amer K | wiferar wr £, azew gy
<could be cultivated with food crops is !’lﬂ“:ﬁﬂi’tl wx fafret ¥ W

being cultivated and the per acre yleld
in Kerala is not anything below that 8! TOUY Tg ¢, w1 §, wewrw @i

in any other State. & oww oark £ & ot 7 g fafre
Shri Harish Chandra Mathor  SVE %1 WE fis s oft s o wwitf
(Jalore): It is higher, AT ATATH B AG | AT Y e Y
e av W o At § P owwmmed

Shri Kappen: It 15 true tnat we are
producing cash crops; but had we not &1 og gurt St wgfre @i A w5y
produceq these cash crops, you would ¥y § fif qegearaed w1 wei § Wit
not have built your Bhakra-Nangal.

The foreign exchange that we earn has gE ATEw W wed § IFWR*
gone to build your Bhakra-Nangal and &9 & 7 &g 9197 ¥ o aw ¥
various other projects, Now when we AT e duT fﬁﬂ § ow

are short of foreign exchange, we are .
earning that valuable foreign ex- T% ‘_I,f“ T oF oF faq ¥ o9 |

change. Should we suffer for that? We  gure da1 %7am § a7 % = -l
are earning Rs. 100 crores worth of ?

foreign exchange. Just give us only CFATIZT F1T Q ¥ % gfam
half of that and let the Centre take  ®ftE¥z TTqT FHIAT § | UWAHTIZY
the rest 50 per cent, Give us only 50 t ? '!WU.T"FW w ’rri’f Foreramh
per cent of that and allow us to pur- 2

chase food from anywhere else, We “ﬁw"mfm‘lm? aERETIEY
would do that happily and would have  ®1 & 7 AT 787 J497 & T[orra wo 1
plenty of food with the 50 per cent. ¥ L | TR S g O

foreign exchange that we earn. Allow N
us to do that if you cannot supply us Tt AT 7 wTA & FI7 5 & v A

Tood. LiCE R achuL b el oF o SO L
o T £ W A e 2 oy
sp-laal:fnp::ebomj:uorgni?o: ::tﬂ nu:ésg gt g fafree wew, og @l
to have an adjournment of the House.  wwasefey wier & wuria § ¥ Y
1 h rt all = 1 s
the ratements made, T derc L
sft To qo gl (dzAlT) '@ omw ? i At aw & FOv ohw A
e TR W g ¥ aeral X mi fr ‘T v T, SR R wrae
g o ama vy €1 & frre s & g Wt wifge’ 7 & swrmie Wi ¥
A At v f | sy wwv et qeAn §, WA g Atgw & Y i
FAMyem eI A NRA gt w1 i wrg frwefan 7 & e g e
TR WY §, AT ATAC AR W QR e Ao | W g T Y
Ttk ATy T §, Tr Ay g ATq P, S #) g w1 foar o onw
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Fw At wwx AF5 120 g wrAw #
wrEl AT dT A v e &7 o
qa<f w1 wraw faer wwam &, wgT AT
97 wrw faw eva € A WU o
ot fos dcer ®) wraw ag) faar war W
T TE THo Tlo THo WX ¥ | oA
FT 7% £ 77 WA d21 g I A
WIOH! HET | OF ATCHIG T X TG
o foay mar fow & araer At ety
# @t wgan g fr & wmaw 7t @wEm,
JL T H W A oft et g e & oY
qMae Ag) @rEAT | Afw wmw e ?
oF F AT 9 ol gy Ty o7 g ot
et A1 Tt av A # agA ¥ vy fe
oY % TE A, W AT T agd
VT | IH F1 50AT A4 q94 § g5l
ot g & T uT A awer § | S
4% ¥ % wg ¥ vy g fr wo eziw
WY Waw AL A & e genm !
B2I¥, BEiF WAS WA ¥ aq aAq
g | wmEe A afge ar & s
waga g ff waw @ Al ST
mr? AYEIR ¥ O Sad UF E TR
fo afw gt & e ora Wit g
graTgal ag %% % s =g ;am
aff woa § TE TgEfAew & 9w
= famr ok 3w wEfe w W
< f@r Wi wHE W a4 F @
feat + & @y wad wr W@ 7
wiaw wgt FwmEim T em & wowr
waars f& s e wa
e W qW ® wfymr wEe g
U1 3W FHRE WAR &¥.1700 AT W
fer b way wgi o @ ? ww qed
g w4 vy afeem
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iww f@ 171 ww 7@ 1700 AR
w fiafeam & @ !
s qeq omr 3! e ¥ omee
q8T WTAd ¥ XWT F17 R W AT
[ EHTHTG ®CT ARAT § 7 WIS qTAT
& OF AT AT F@A F1 AL Awar
w0 @ o ?EY qgw mn oag
qiffear 7 gt Wud 3w # O
o 43 gu & ford w0 md &
i gw # afrw o faar oad 3
gmt waifadl & waw ag wra d=r
T gwr | wm R gt gfew amet
# fmdm g Fwre A
Far ag war ¢ fe oww e &
gz a% &2 &7 WA § a1 g W0
d% gwwy fEwr sar @ oYy qur s
g 5 Wk qw owm &,
dm, TH Aq, I AW X
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@ ¥ fe wi AR gw omny
e ¥ram e ag ww gl
T HAY &1 v sEear wiwr &
awra Hgw ARl w1 S A
e & 1 gw el *Y vt A famT o
oI gE geg AT gen 3}
WA & FATC T5A A 80,000 A
¥ 9ET gWT 8, L §ES A

qwfuiy Take courage and decide once
and for all that the zonal system must

ST HEAT €1 § & ATt Ao & s
wat =¥ wifat g avios 2w
% Amfwr &) 0% wEl oW @
T @ew 99 ¥ A1 g &F @
@ AT 7 TOEEE AT WE
ATN A msWiw AR &
o gwd ? Efeet ¥ e e
#fFT go dYe Tem wal Ay @
ag % et fear on s } 7
whEgms A @ iz am femr @
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T wfgr 1 W e A gehEa
LU S U LB S L
wawre gaix @w Fasw fomn, g
W uE WO § A g
fomw gra Sarar o@aT 1 off gwgraw
AT qEAt WA TR Faq e
A § wHAAA e T @ wifE
F g A e wam A T
grgm sifs 3§ 99€ § g9 g
Wit gafag ag @ v wW 1)
sETEE | e A gAY fan

‘s Ffew fex o dw wedr &

@ &1 aTFa ¥ Og w19 FHE |
FE@ M EH A w1 gfw &t wm
o frar s & t7 s aY feom &
e d ) f owed Ao
Fu ) ¥F I Wy § frarfagt £
gt T Y W Ag FwAr g
fe feell & Tl wY sl qar 3
amA @iy 7w fedr Tl wal
At wed 57 ) gwitEw Woww aY
s A0 & Wy wwet ¥ T
¥ W wigg ) 4 GeE  wToEr
wifar wfamaafd § 3T @
aw & wae ey Ear da1 % fomr g
f& g8 m3 Frqr s AW AR
g mar & WY A TWAT LA
i feomm dewfad 1 & fo faaa
sen f§ ag W1 wwwA gmit Ew
¥ oot vy § 3w gf & @ fw
Zart wwwogar & & dwrgd &) wry
7 ¥ wE A famgem v adr
o dar A EF & dHE qw
5.0.5. #% w¢ WTAw WaR € gy
STRE W g O wE g e
# geft @ Qe frafa G 1 gt
ot ¥ &3 afA | gEa ol Awdy
wi 7 ¥ ot wra o\ g g
mar ? e WA w3 frmm g A

g waear gart sreR dw A gt
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ISY  wEEE, f W aal
a4 e | g W o #7 A
g¢fF ¥ v welmwmr &7 fom
fet & o nfegi s @y 6F §
g ¥ 9w wid | e ag foet
™ OFH FATRE WIT gu 97 W
faat smavawar £7 @@ w4y v oag
I 9 ANE WA AR uel SRR
g ag @ A a g€ frow
AT = WA A A A qEw )
arar @ W & agdy 8 owim W%
g W f, W §UA & and
T g W 9 gEit 4 % ¥ oy
T g | RHYaRg § 9w Agh g nfert
v Wrdt o agar @ wrdy @
s v wragh w9 @ g @
=fge ur 1 ¥ faadt @ fs wadde
W 9T s it 6 G} wrEvas
waw wfasra @AY anfe gand W
Fgarw gt Feafw Gur 7 20

SBhri N. Sreeckantan Nalr: Mr.
Deputy-Speaker, Sir ever since the
dawn of Independence, ever since the
inception of Independent India, the
guccessive Government have neglected
the dumb and mute millions of Indla
who come under the category of our
peasantry. We have succesfully carried
out three successive Five Year Plans
and achieved great strides in all walks
of life and in all fields of productior
except in the basic and primary field
of foodgrains, The honour and the
prestive of our great country have
‘been tremendously enhanced by our
great administrators going with the
beggars' bow! to every country, big
and small, all over the world asking
for alms and contributions and loans in
foodgrains instead of providing good
seeds and fertilisers and: loans and
other timely aidg to our peasantry!

Sir, we have wasted thousands of
crores of rupees in foreign exchange
on importing second-hand and sceond-
grade wheat instead of completing the
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land reforms and helping the peasant
to stand on his own feet. We have re-
verted back to the concept of encour-
aging capitalistic cultivation,

To cap all these wonderful achieve-
ments, we have handed over the Food
Ministry to an arrogant and a conceited
Don Quixote who has trampled under
foot the lives of the citizens of thr
country with impunity.

I call it quivotic to undertake the
responsibility of meeting requirements
of the deflcit States without sufficient
stocks, of enforcing rationing without
a buffer stock, of undertaking to feed
the deflcit States without enforcing
levy and monopoly purchases &nd
monopoly sales or at least effecting
levy from surplus States. Mr, Subra-
maniam justifies giving 4 ounceg of
rice to the people of Kerala and at
the same time giving 9 ounces to his
own people in Madras . . .

An hon. Member: Shame!

Shri N. Sreekantan Nair:.. by
pointing out that in certain districts
of Rajasthan not even half an ounce
of paddy is being distributed. T am
thankfu] to him that he did not say
that not even & grain of rice iy being
rationed out to the people of England
and Ireland. My hon. friend Mr.
Vasudevan Nair has pointed out that
4 ounces of rice is not sufficient for
feeding even a chicken, How can you
expect the people of Kerala to be
satisfled with that?

Shri Hanumanthaiya (Bangalore
City): How are they living?

Shri N. Sreekanfan Nalr: They are

,not living; they arc dying inch by inch.

Then, his pronouncements are add-
ing an insult to injury, The people of
Kerala demand that they be given 12
ounceg of rice ration regularly. We do
not ask it as a charity. As pointed
out by my friend, Mr. Kappen, we
produce cash crops which earn a lot
of foreign exchange.
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Where does the foreign exchange students; they would not do any
g€o? It goeg to the other provinces violence; do not come into the col-
for industrial development. We are lege™ But the Police broke open the

neglected there also. It goes to build
Railways; therc also we are neglect-
ed; we are having only one-third of
the average percentuge of all-India
railway lines.

Ours is & slate richest in water
resources, but we are short of electri-
city and hyde] power. This neglect
hag been kept up now in regard to
foodgrains also. We are told that it
is an independent zonal system [for
Stales. Why don’t you adopt the
independent zonal system for foreign
exchange? We have got our hundred
crores of foreignp exchange. Allow
us to have it and then we will pur-
chase rice from whichever country
produces rice. We have done it in
the past. We know how to do il
You say that it is not possible. 1
say that it has got to be possible;
or else, allow. us to secede from
India. This great nativn mayv not luse
much if Kerala goes away. We know
how to pget our rice or foreign ex-
change; or else we know how to die.

A case has becn taken against me
whirh involves deportation for lifc.
It is true that I stopped the Madra=
Express train from going up. It is
true that 1 did not wany the train to
reach Madras in time. Beyond that
1 did not do anything. Nol even a
single passenger wa; put to any in-
convenicnce., Not even a glass in any
of the doors or windows of the train
was smashed; there was no violence
at all. But a case has been taken
out against me which involves de-
portation for life. I have been charg-
ed with such criminal cases in the
days when I fought for the freedom
of India. T dig not mind braving
that then and I do not mind braving
it now also. But look at the pour,
innocent students. As has been point-
ed out by my friend, Shri Vasudevan
Nalr, In 5 M. College, the Principal
said, “I take the responsibility for my
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gates and rushed in to the college.
One Professor, Mr. Prasag laid him-
self down. Can you imagine . what
happened? 250 armed reserves stamp-
ed their feet over him gnd rushed
into the college?  (Interruptions), '

In the Polytechnic—the institution
run by Shri Shankar, ex-Chief Minis-
ter of Kerala—without the students
pelting a single stone, the Police
rushed into the institution; they went
into the kitchen rooms of the hostels;
the kitchen utensils were broken up;
the food that was prepared was com-
pletely destroyved. What could the poor
kettles do against the policemen, or
against the nawab, Mr, Jain? Of
course, our Prime Minister did not
consider it possible to include him in
the Cabinct. TIn that he may have
a grouse against her. But how are
the poor people of Kerala, people like
me, responsible for it? We aire not
in anv way responsible for it. Why
should he wreak the vengeance on
the poor students? I say that this is
a deliberate effort to beat up the
people of Kerala and create trouble,
This is, as has been pointed out by
Shri Kappen, the serond situation in
two  years.

Earlier, we had a very sympathelic
Governor—S8hri V. V. Giri, as you
all know. His hearl was bleeding for
us. He wag forced to declare thet,
but for the disturbances in Keraia.
but for the blood which flowed in
the streets of Trivandrum, and Quilcn
the Centre would not have opencd
their eyes, Look at the verdict of a
very senior Congressman, g, former
Cabinet Minister in this great House,
and one who proved himself greater
than any Cabinet Minister by resign-
ing his post and coming out on the
question of working class. Such a
man had to express openly that the
eyes of the Government would not be
opened unless ang until there was
violence, unless there was blood flow-
ing In the streets. If this is what the
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Government wants, ‘we are prepared
to give blood. Bul we must have
tood. If you allow the people to die
of starvation, we will takp life for
life and blood for blood. (Interrup-
tions). The people of Kerala say,
“down with Subramaniam” ang I join
my voice with theirs: “dowp with
Subramaniam™.

Shri A, V. Raghavan (Badagara):
Kerala has been under President's
rule for more than one year. When
the President’s rule was introduced
in Kerala, we were getting eight
ounces of rice and as time went on.
it was reduced to six ounces; hen
to four vunves and then currently it
has been enhanced to five ounccs.
The Food Minister of Government of
India is telling the people of Kerala
that they should change their tood
habits and that they should take
more wheat; there was no scarcity of
wheat and they were getting plenty
of wheat from America. I would like
to ask him is it possible to change
the food habits in such a short time
I would recall his own visit to Kerala
sometime back. When he found diffi-
culty in getting an  air-conditioned
room in Ernakulam, he rap about the
entire streets of Ernakulam and found
a room in one of the Government
rest houses. If he could not change
his own habits for a day, I am sure
he has no moral courage to ask the
peop'e of Kerala to change their
food habits. (Interruptions). I would
like to tell him that, as far as the
people of Keralag are concerned, they
are not prepared to change their
habits; they want food and that too,
rice. If you are not prepared to do
that, if you cannot ensure food for
the people of Kerala, I would say
that the Food Minister should resign
and go to his own constituency and
teach his own people as to what they
should do.

2Bth January, 1956 will go down in
the history of Kerala as a Red Letter
Day. On that day life in the entire
State of Kerals came to a standstill.
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There was no activity whatsoever; no
vehicle moved in the strects of
Kerala. Government offices, post
offices, telegraph offices and even rail-
way stations were closed. That was
one of the biggest demonstrations
which T have ever seen in my life.
From the 29th Jan. onwards, the
Police in Kerala started hunting the
people of Kerala. The F. I. R. was
lodged in the Police Station
without mentioning names—X and
nundred others, X and two hundred
and others. The name of only
one individual is given and with
that 200 or 300 persong gare also
tagged. From the next day onwards,
the Police have been running about
and bringing people to the Dolice
Station. They beat them and after
beating them take down their names
and then thcy are sent to the res-
pective stations for remand. [ would
like to know how, if the Police have
no information about the

persons,
they could be arrested. What is
actually done in Kerala is  this.

Police partles are sent out in the
interior to arrest people; thercafter,
they are brought to the Police Station
where they are beaten; the names
angd addresses are taken and they are
forwarded to the Police Station:. In
my own constituency, I know four
cases have been registered—X and
two others, What is the crime? Vari-

ous charges have been included in
the First Information Report- 144,
379 and many others. What is 3797

When I enquired about it, I was told
that a small component of a motor
vchicle, some horn, was stolen and,
therefore, 379 was included. My own
infromation is that the horn was
thrown in purposely by the Folice
parties and then the case was made.

I want the Food Minister to restore
the food zone. In Andhra Pradesh,
106 MLAs are in control of mill in-
dustry. The Governor of Keraia has
declared openly that the rize ration
has been reduced because Madras and
Andhra refused to honour their rom-
mitments. Why did they fail to
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honour their commitments? Has not
the Food Minister of India the power
to see that the commitments which
they had already made, are honour-
ed? Tt he does not have this power,
then I say that he has no right tu
stay; he must go out.

I would then like to draw atten-
tion to the fact that the Governor
of Kerala, at a time when thers was
acute food crisis, was not present at
tne station. He was in Delhj can-
vassing for the Prime Minister's clec-
tion. The Governmor faileq in his
duty. Even when he was the Governor
of Kerala, he continued to be a mem-
ber of the All India Congress Com-
mittee. 1 do not know whether a
Governor of a State cap simultane-
ously continue to be a member of the
All India Congress Committee. The
Governor of Kerala was in Delhi
canvassing for the Prime Minister's
candidature,

T am sure he should be tried, cen-
sured and debarregd from public jife
for ever.

What we need is food; what we
need is rice; we cannot wait till the
28th March, 1866; what we need today
is rice and that rice should be given
forthwith. If you are not prepared
to give that before the 28th March.
1966, you will see so many other
bandhs, and you will be responsible
for all that takes place in Kerala.
With these words, 1 support the ad-
journment motion.

Shri Alvares (Panjim): 1 think
this House and the country must be
deeply indebted to the people of
Kerala for having responded to the
challenge of starvation. With a rare
unanimity in Kerala, perhaps for
the first time in history, the people
of Kerala and the political parties
have both struggled for food rather
than submit to slow starvation be-
cause of the Jow quantum of rations.

This morning, when the motion for
adjournment wag put before the House
for being granted leave, the hon.
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Minister of Food and Agriculture said
that there was no failure. It is rather
surprising, because a few months ago,
perhaps in September, 1964 the Food
Minister in this very House had ac-
cepted that the Government had fail-
ed in ensuring proper distribution of
foodstuffs for Kerala. Surely, the
problem posed by the recent failure
is much greater, is more intense and
more fundamental. The failure of
the Government lies essentially in
not being able to assess the problem
and not being able to identify ils
causes. With the assessment of a
deficit varying from 3 million tons to
11 million tons between the Prime
Minister and the Food Minister this
Government only came to an assess-
ment that the deficit was about 125
million tons when the team of Ameri-
can experts suggested that it wou'l
be about 13 million tons. This Gov-
ernment has no machinery to assess
it properly. Therefore, how can we
expect that they could ever do
justice to Kerala?

The other aspect of the failure con-
sists in not being able to identify tine
causes of thé failure. Here is a
country that has faied to respond in
all ¢ jence to the r ibilities
of an cconomic unit. How i it possi-
ble, in a country which says that it
is one and it responds as one, for the
various surplus States to ignore the
appeal of the Prime Minister gand
deny sending food to Kerala? Sure-
ly, if the country is one, if it ig one
e~onomic unit, then the appea| of the
Prime Minister should have evoked
the right response among the States.
But this problem of non-response,
this problem of resisting the call for
rushing to the aid of a deficit, starv-
ing State is one of the most serious
problems in our country. Let us
examine this question more decply.
because this prohlem will haunt  u..
From the time of the admission of
the failure in Seplember, 1964 the
deficit in Kerala has haunted not
merely this Government but also he
entire country. From that time, no
part of the country has been free




335 Kerala Food

[Shri Alvares]

from deficit. Yet, this Government
have not taken adequate measures to
ensure that poor Kerala would be
supplied with adequate rations. It is
inconeeivable that in a country that is
unified and that responds as one
there should be two discriminatory
ration quotas. As my hon. {riend
Shri Prakash Vir Shastri has pointed
out, while some parts of the country
have about 200 to 240 grams of
ration, Kerala has to put up with
only half of it.  Apart from the
mathematics of it, how could it be
possib'e for this Government to en-
sure this kind of rationing, and how
couid it be expected of the people
of Kerala to put up with such kind
of discriminatory treatment where
they would get only half of what
Madras is getting? Therefore, it is
not a question of deficit of 10 per
cent

Shri Tyagi (Dehra Dun): It was
there only for a temporary period,

Shri N, Sreekantan Nair: It has
been there for the last {wo years.

Shri Alvares: Even if it be that
only for a temporary period the peo-
ple of Kerala had to put up with
120 grams, the rest of the country
should also have been asked to put
up with a similar quota. Why should
the people of Kerala have been treat-
ed with such discrimination? Was it
exprcted that the people of Kerala
would meekly submit to this kind of
discriminatory treatment? After all.
if there is a deficit we must all
share it egually; it is not that some
people alone should enjoy the fruits
of adventitious surplus while the
others must put up with such a
severe defieit.

As 1 have daid, this problem of
deficit wag haunting us from Septem-
ber, 1964. But the Government took
no adeguate measures in order to
meet a possible crisis later on. The
result is that we have the same pro-
blem today asswe had before, and
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it is bound to last. The Agricultural
Prices Commission has assessed that
the deficit would last for the next
ten years, and so, there would be a

deficit and there may be a crisis
again also. What are we going to
do? Are our measures of such a

character as would ensure equality of
treatment for all and will they ensure

the full possible surplus belng
brought into the market?
This morning there was a news

item that the rice mills would act as
agents of the Food Corporation. This
is a surprising departure from the
polizy adopted that all rice mills
would be nationalised in Madras ete.
Why is this done? Again, there is a
suggestion that if the food zones are
abolished, the Food Corporation
would act merely and only as a coun-
tervailing agency so that the private
trade which may be allowed tp ope-
rate would not be able to push up
the prices.

1 would submit that the Food Cor-
poration was established for the pur-
posc of monopoly procurement. If the
Food Corporation is going to face
competition with the private trade,
we can anticipate what is happening,
as it has happened in other parts of
the country that private trade will
then be able to get the bettzr of vhe
bargain and push up the prices while
it is necessary for the prices to be
kept under control,

Therefore, 1 would like to know
what is the policy of Government?
Will the Government commandeer the
stocks? Will Government ensure a
uniform ration of rice for all? Must
not the people all over the country
be treated to the same kind of aus-
terity or the same kind of patronage?
Must not the people of Kerala expect
that they will get at least as much as
what other people in other parts of
the country are getting? Can Wwe
ever expect that such sensitive peo-
ple as the people of Kerala put up
with such discriminatory measures
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and they should go about quietly with
their business?

Ag I said, we should express our
gratitude to the people of Kerala, be-
cause they have focussed attention on
two main problems, namely the as-
sessment of the deficit and the identi-
fication of the causes of the problem.
I hope that at least now we have been
able to make an assessment of what
the deficit is. If, as ihe hon. Minister
said this morning, it is 12:5 million
tons, then let ug be assured of our
rations equally so that everybody
would get equal ration on this basis.

As far as the identification of the
causeg pf the problem is concerned,
I am somewhat more sceptical. Gov-
ernment do not seem (o know what
to do in this regard. Are they going
to take the rice mills under their
control? Or are they going to make
them the agents of the Food Corpora-
tion? Are they going to allow the
Food Corporation to have monopoly
procurement or are they going to
allow the private trade to compete
with the Food Corporation and use
the Food Corporation us only a coun-
tervailing agency to keep the prices
down? In September, 1864, when the
crigis in Kerala wag acule, we were
told that the private trade had held
this Government and the people of
the country to ransom. 1f that was
the experience then, why are we to-
day allowing private trade between
the States and permitting them to
push up the prices, since it is expect-
ed that they will do it since that is
the dharma of the private sector?

So, for all these reasons, namely the
failure of the Government not mere-
ly to assess the problem but also to
identify the causes thereof, and lor
the remson that Government have
discriminated against a section of our
people, T support the adjournment
motion.

Shri Maniyangadan (Kottayam): I
am glad that this Motion has been
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admitted by the House so that the
feelings of a section of the people of
India, that is, from Lhe State of
Kerala, with regard to the policies
adopted by the Food Ministry could
be wventilated here. 1 am also glad
that different Members from various
States of India have expressed their
sympathy. I hope they will influence
their  pespective Governments to
change the present policies adopted
by those Governments in regard (o
this matter.

Reference wag made here to the
Kerala Bandh on the 28th of last
month. It was really a reflection of
the feelings of the people of Kerala,
Therec was no difference on party or
any other basis. All the people, irres-
pective of group or party, observed a
complete hartal that day. That was
a clear indicatior of the feclings of
the people there.

I am not prepared to say that the
Union Government or the Food
Ministry have not realised the true
state of affairs. But I am sorry that

the Union Government could nol
have donc so earlier, before this
bandh was observed. They should

have done that. What is the history
of the rationing system in Kerala? In
October-November 1964, there was
some trouble, and in November 18684,
what is called informal rationing was
started. It wag started without any
stock of rice in the State. Of course,
that moved on smoothly. But afler
some time, the 8 ounce conient was
reduced to 6 ounces. Then there was
protest from the people. All over
India there was prolest. In this
House also, that was expressed. But
they stuck to the position. Of course,
after short peried, it was increased;
but again it was reduced o 6 ounces.

The atmosphere created in our
country as a result of the Pakistani
aggression made the people of Kerala
suffer thig cut patiently. There was
np trouble there* That does not mean
that they were satisfled with the 6-
ounce quota of rice per adult peT
day. The emergency’ the aggression
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that the country faced, made them
bear it peacefully. I must state that
nere. Subsequently, in lust December,
what happened? There was a rumour
that the rice conten! was going lto be
reduced 1o 4 ounces. Some of us m2t

the then Prime Minister. He assured
us that that would pot be done. In a
conference allended by the Prime

Minister, the Food Minister and Chiefl
Ministers of the southern States, it
was declareg that the rice content
would be conlinued at least wupto
February. But in January, it was re-
duced to 4 ounces.

Why 1s it thail there is scarcity?
There is rice shortage in India. I am
prepared to concede that. But as
several Members have pointed oul,
what is the position in Kerala and
what is it in the rest of the country?
Is the scarcity condition and suffering
borne by all the people fromn all siates
equally? If that is not so, there is
no justification for saying that there
iz scarcity. I do not want to quole
flgures which have already been
quoted. But I wish to say that the
real state of affairs is that there is a
feeling among the people of Kerala
that they are being dis:riminaled
against in this matter. I do nol want
to attribute motives. But I make this
statement. It was said even by the
ex-Governor of Kerala. Shri Jain.
I do not want to quote him here. He
has stated that on 1st January the
situation was that the stock in the
godowns in Kerala together with the
quatity that was in transit was not
even enough for four days' distribu-
tion. That was the case. What was
happening? He says telegrams were
sent, there was no reply. So, this
state of affalrs was brought about by
carelessness, callous carelessness on
the part of somebody.

The Food Ministers hag announced
in this House on various occasions that
there is a national food policy. In
1964 itself we ‘had pointed ocut that
abolishing the southern zone would
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create trouble, but he was very sure
that it would not. At that time we
were also told thal he was compelled
to adopt that policy, because even be-
fore the southern zone was abolished,
certain Stales in the zone unilaterally
abolished 7 zone and the tlow of
rice into Kerala was forbidden. That
creatzd the whole trouble in Kerala.
1 ask: when the Union Government
undertakes to supply rice on some
basis, whatever it be, to a particular
area, is it not the duty of the Union
Government to sec that thut gquantity
is made available? If an undertaking
is given on the basis of some other
people’s promise which cannot be
enforced by the Union Government,
surely this trouble will come, there
is no doubt about that

The Food Minister declared here
that the Government had decided to
have a commanding position in the
foodgrains trade. I agree to that. The
Food Corporatipn was created and his
idea was to procure all available sur-
pluses from the surplus States and see
that distribution was equitably done.
What happened? The former Chair-
man of the Corporation, Shri Pai
made g statement when he resigned.
He has resigned as a frustrated man.
He has said that certain States have
not co-operated with the Food Cor-
poration in the matter of procurement,
and such States were very careful,
very jealously careful, to see that they
had stocks of at least two or three
months. When in Kerala there was
no stock for even four days, there
was stock of rice in the godowns of
other States for 2 to 2} months. This
is the national outlook of some people.
As I said on g former occasion, this
sdrt of policy will only lead to trou-
bles and even disintegration of
India. This should not be allowed.

The Fooed Minister could not im-
plement the policy that he enunciated
in the House. The Chairman of the
Food Corporation has said that it has
failed because he could not get the
support or co-operation of some of thc
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interests concerned. So, the meaning
is that it has failed. I submit he
should not bang on to false prestig.
If the policy has failed. he must
change it. I do not want the Food
Minister to resign. This policy which
was found to be a failure must be
changed. The present position of
State zone must be abolished and the
southern zone re-established Then
only can tais problem be solved, 1
have no doubl about that. There is
clamour for this from all quarters. 1
do not know why he sticks to that
g.ill. I submit that unless this sou-
then zone is re-established, there is
not going to b> a solution of this prob-
Jem.

There is a question why surplus
rice in Kerala is not procured. It is
going on there, we are not against pro-
curement.  You procure whatever
aquantity ean be procured, but there
is one thing. What is now prevalent
in Kerala is informal rationing and
not statutory rationing. The basis is
that there is a quantity of rice that
may be made available in the open
market. Otherwise, introduce statu-
tory rationing, I have no objection,
but give sufficient quantities of rice
to the people. Procur: the wdole
thing, introduce monopoly precure-
ment or anything of that sort, I have
no objection, but if that is not possible
in the present circumstances, the levy
system there must bc made reason-
able. I can give an instance. If a
person owns 10 acres of paddy land,
he must give 30 quintals of paddy to
the Government—what is called “A”
class. p
1f he owns 10.26 acres, just 25 cents
more, he hag to pay at the rate of five
quintals per acre. 1t is the most un-
scientific way of levy. 1 have sub.
mitted about the sysltem of levy pre-
valent there on former occasions alse.
They have divided lands into A. B, C
and D classes and the levy from what
is classified as A is the maximum.
Personally T know that areas with the
lowest vield had been classified as A.
1 this levy system ig rationalised and
changed into a more reasonable one,
there will by no difficulty. Let them
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procure as much rice ag possible from
the surplus available and along with
that, let them procure from the other
States also. The Food Corporation is
thare. Let the Ceniral government
bring under its control  whatever 1s
available. The recent decision is that
six ounceg will be given in sbout one
month's time. IL must be given as
carly as possible and not delayed ull
March 25 or 26. There is another pro-
vision that seven ounces will be the
maximum rice content which any per-

son in India will get. What is the
position regarding the statutory
rationing? It has been proclaimed

weveral times that we would introduce
it in the cities of India. The Presi-
dent's Address mentions only four
cities where slatutory rationing hus
been introduced, In areas where there
is no statutory rationing, there is what
is called fair price shops. Large
quantilies of rice are avail-
uble in the open market on the
borders. In Kerala itself on the bor-
der of Mahe, you get Tice at cheap
prices whereas when you cross the
border in Kerala you get at a high
price. The position must change.
There must be a national outlook,
and & national policy. If monopoly
procurement throughout India is not
possible, please re-establish the south-
ern zone; there will be no problem I
also plead with the Minister not to
take commitments which he is unable
to fulfil. That is the whole trouble
here. There may be natural calamit-
jes: that is a different thing; It is not
any natural calamity that created the
situation now. So, I submit that the
present policy should be changed and
a rational policy should be adopted.

“omwm{ﬂﬂ-
are) : oW T, ¥R HYE fuT 6
a1 W ¥ WrEAT Ay IA% \TAA T
or o sy Fardrrdy W A g o
ot gEy WA ew sl ¥ s
ferat wu amw wt b T qar A & T
Ity Foredrardt & o o
qmm?‘j!.lmm
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“Permit convey  Parllament
thiough you the serious situation
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1 A AT 1A & ag W & A
Shqré feea 1 gieg & 1 & W
of ¢ fr 379 &7 faemr 3@ Tmar
d1g At g | w7 fEr 0%\ oag
wist fagre W7 3T S=2W W AT
faremrrT e 27 A1 age 79 T A gl
et w7 feg wg 1 wTAtg wR WAl
o WO\ WAl ®1 A a1 GAA A
fa=edt

Shri S. Kandappan (Tiruchengode):
Sir, 1 accuse this government of com-
mitting a double blunder in Kerala.
First they have failed to supply food
to Kerala when it was pointed out to
them that Kerala was in great short-
age of food supplies. Now the gov-
ernment is supplying rice from Mad-
ras, Andhra and Mysore daily to
Kerald, This rice was already there.
The ex-Governor ¢f Kerala, Mr. A. P
Jain, who was respongible for the a\il-
ministration of Kerala, pointed out in
right time that the godow;s of that
State were empty and rice su_pply
was in great need to meet the situa-
tion that might arise in Kerala. If
the government had come for:ward to
meet the situation then, this sorTy
spectacle that we have wit_nesned in
Kerala would not have arisen. Per-
haps they doubted or suspected the
wisdom of the then Governor. That
is for the Government and the Gov-

ernor tp resolve.

After refusing food supplies to
Kerala at the proper time, when tte
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recklessness in  administering our
country. Fortunately, our Home
Minister Shri Nanda was here when
Shri Vasudevan Nair exhibited a
blood-stained  shirt. 1 hope afler
seeing that the Government, which is
professedly Gandhian, would at least
consider and ponder that it is not wise
to rely on bullets to put down an
uprising in their own land angd that
too of their own creation,

The scarcity of foodgrains in Kerala
is not a new thing. It is always there,
it has been there and by the very na-
ture of the State it is bound to be
there. As rightly pointed out by the
Members from Kerala, Kerala is
mainly producing cash crops.
Maturally, there is bound to be
a shortage on the food front. 1
would like to ask the Govern-
ment whether they have taken any
concrete steps so far to consider this
problem and solving this shortage for
ever. There is no use just meeting
out the demand when it arises, it is
the duty of the Central Government
to do something to solve this for ever,
because it is the non-Kerala people
who are duty bound to supply rice
and wheat to Kerala for enjoying the
fruits of foreign exchange that is
earned by Kerala's pepper, cashew
and rubber.

Therefore, it is right on the part of
the people of Kerala to demand %Yhat
we supply rice and other foodgrains
to Kerala. I think the Government
has miserably failed to solve this pro-
blem basically. It is not that the peo-
ple in Andhra or the people in Tamil-
nad grudge this supply of rice to their

le of Kerala with empty hs
r:?el:l for a morsel of food, govern-
ment had the guts to meet the popula-
tion and put down the uprising at the
point of the bayonet and to give them
bullets instead of bread. This is the
second serious blunder that the Gov-
ernment ought to think twice before
committing. .

Sir, the Government 1is being
praised for its firmness and for its

g s, their brethren, the
Malayalees. Really, I do not find any
kind of opposition to the food supply
which is daily going from Andhra to
Kerala by the Telugus or over the
supply of rice from Tamilnad to
Kerala by the Tamilians.

The Central Government which is
responsible for the administration of
Kerala at present ought to have taken
things in its own hands in proper time.
If they had done that this pathetic
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situation would not have arisen. 1
would, therefore, urge upon the Gov-
ernment to think of solving the proo-
lem ot perpetual scarcity of foodgrains
in Kerala. If the Government has
failed only once in this matter, there
may be an excuse. But, Sir, in ths
very House, almost at this very tume
last year, we took this Government to
task for its failure to take up the
ianguage problem in Tamilnad at the
proper time. After everything had
happened, after all the chaos and
confusion, after so many seit-
immolations, after so many burnings
and loss of lives, the Government al a
late hour came forward to give some
assurance. The same thing iz being
rcpeated in the case of Kcrala today.
I would only say that the Govern-
ment learns a bitler lesson at least
now.

Mr. Deputy-Speaker: How long
shall we sit? What is the sense of
the House?

Shri 8, M. Banerjee: We discussed
it in the morning .

Mr, Deputy-Speaker: We have start.
ed at 3 O'clock. Shall we sit up to

6 O'clock? When should I call the
Minister?
The Minister of P

Affalrs and Communications (Bhri
Satya Narayam Simha): At 5:30 p.m.

Mr. Deputy-Speaker: All right, 1
will eall the Minister at 5.30.

Shrimatl Renu Chakravarity: In the
morning 1 pleaded with the Speaker
that Members from Kerala should get
more chances.

Mr. Deputy-Speaker: I will do that.
1 am now calling Shri Koya.

17 hrs

Shri Mohammed Kova (Kozhikode):
Mr. Deputy-Speaker, Sir, straightway
I would say that the demand of Kerula
is that whatever quantity of food the
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Government distributes for feeding
the entire country must be guaranteed
for Kerala also. The question whe-
ther a State is surplus or deflcit n
production of foodgrains is irrelevant.
It is specially so in the cuse of Kerala
A major portion of its agricultura:
production is taken for usc in the
other parts o! the country for internal
.onsumption or for earning foreign
exchange.

For fixing a certain quantity of rice
for Kerala it is no use showing the
responsibility for supplies upon other
States. The Centre must take up the
responsibility directly to sce that ade-
quentity of food

quate nnd proper
reaches Kerala Stute. For ensuring
that such a responsibility can be

pruperly discharged, if necessury the
Constitution must be amended.

The Government themselves have
fixed 12 ounces of rationed foodgrains
per head in Kerala. From this it 18
clear that 12 ounces is the minimum
required for a human being in India,
though the World Nutrition Council
has put the human need of food at a
much higher level. But what the
Government of India have done is to
dilute this ration of 12 ounces with
wheat to half the extent. It is cruel
to speak of a change in food habits al
a time of acute crisis as Kerala is fac-
ing now. Change in food habits can-
not be effected in a day or even jn a
generation. Such a change must come
in peaceful and luxurious times when
people would have more time and
energy to think of effecting such a
change. In the case of the poor peo-
ple it will be difficult at any time.
The poor and middle class people in
Kerala, who form the bulk of the
population of that State, are asked to
take to wheat-eating. But these ad-
vocates of such a change, the Prime
Minister included, do not know that
conversion to wheat-eating would
noed more tinfe. more energy and
more money. To ask them to take to
wheat is like the advice of a grand
lady of a Puropean ‘country 1o the
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people to take to cake if there is no
bread.

The whole trouble in Kerala is the
result of faulty planning adopted by
the Government. The Government of
India bungled in formulating its food
policy and in implementing it. Unfor.
tunately, such bungling and failure on
the part of the Government cannot go
for long with jmpunity, particularly in
the matter of fuod, which is an every-
day necessity for the people.

Their calculation, imagination, facts
and figures are all wrong and they
cannot build upon such a thing. The
great pity is that the people have to
pay for such mis-calculation and mis-
planning of the Government. It is no
wonder that the people were forced to
take to agitation to save themselves
and their children from hunger, star-
vation and suffering, The people of
Kerala demonstrated their mind un-
mistakably in this matter during
Kerala Bandh in which all parties,
including the Congress, and all classes
of people participated and which was
a complete success. But for the un-
imaginative and provozative mishand-
ling of the situation by the police and
other officers and the tactless tackling
of the situation by the then Governor
and the stubborn attitude of the au-
thorities concerned, Kerala Band
would have been an ideal and peace-
fu] demonstration of the will of the
people on a life-and-death question.

Much has been said about police
cxcesses. 1 have got reports from
places like Beliapattam, where unfor-
tunately some incidents happened,
that people werc arrested every day
in the dozens on the basis of a list
submitted by the Congress Committee,
Innocent people, responsible people,
members of the panchayat and others
were arrested simply because they
were not on good terms with the local
Congress people.

As T have indicated st the outset,
the situation cannot be saved except
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by giving not less than eight ounces
of rice immediately and increasing it
in due course to 12 ounces in the
near future. This can wvery well be
a.hieved if the Government recognis-
ed their mistakes and held themselves
directly responsible 1o find adequate
quantity of rice from other surpius
States or through imports. K.e'rala, in
all justice, is entitled to this relief at
the hands of the Government of India,
specially as she has been enabling
the Government to earn a substantial
amount of foreign exchange in a sia-
ble way.

One sure way of tackling the gues-
tion certainly is abolishing the State
and district food zones and to bring
about again one comprehensive south-
vrn zone. Any fear of rise in prices
can be checkmated by setting up fair
price shops and running them in an
efficient manner. Another point in
the matter of tackling the acuteness of
the problem brought about by the
failure of the Government is the grant
of subsidies so as to provide imme-
diate incentives to the agriculturists.
Even at such an acute stage of the
situation the Government's levy sys-
tem is full of anomalies and short-
comings. The levy system adopted in
a deficit State like Kerala is unimagi-
native and unscientificc. They adopt
the same yardstick with reference to
big and small ryots. The small ryots
in many cases produce foodgrains
barely for the upkeep of their family
whilg the blind and mechanical offi-
cialdom puts it at a much higher
figure which is not in existence. Such
miscalculations cannot but create
trouble and make the situation more
Itcute.

Shri Warlor (Trichur): Sir, I cannot
add very much more to what has
been already said in this august
House. We all know what happened
in Kerala recently and in the months
before that. In the Kerala Consulta-
tive Committee the present Minister of
State, Shri Govinda Menon, my hon.
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friend, had very vehemently attack-
ed the policy of the Government
followed at that time and demanded
that we should not be treated as
second-class citizens in India, Now
we hope that the Government will
respond to the unanimous voice of a
constitutionally  constituted  body.
But what has happened now?

My first charge against this Gov-
ernment i8 that they have mauled the
constitutional Government in Kerala
and they have very seriously injured
it. Now, the people ask: Why should
you go to Parliament? Why should
yor not go to the streets because
the Government will heed oniy
those who are on the streets?
We  ask this Government 1o be
reasonable, We told the Govern-
ment tocome forward &t an oppor-
tune moment but they did not heed
our advice. We raised our voice in
this Parliament and aiso in the Con-
sultative Committee, The Consulta-
{ive Committec is not only composed
of Members from Kerala but from ail
States. Mr. Nanda who presided over
it also impressed upon Mr., Subra-
maniam the necessity of handling the
food situaion in Kerala purticularly in
a reasonable manner.

What was done? This House should
not go with an impression that what
is given ag 4 ounces is with the Cen-
tral assistance alone, It is with the
levy imposed on the cultivators of
Kerala also.

The Minister of Food, Agricultare,
Community Development and Co-
operation (Shri C. Subramanlam):
How much is it?

Shri Warlor: If you are going to
have all the statistics thrown at me,
T will also throw statistics at you.
But this is not a question of statistics
because no hungry man can be satis-
fied with statistics. The hungry man
can be satisfled only with real food.
That is the whole trouble.

In Kerala, we are producing 11 lakh
tons of foodgrains and the Central
Government is to supply the rest, 12
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to 13 lakh tons of foodgrains. 1 put
a very simply question to the Govern-
ment. Any layman can understand it.
Wherefrom is the Gowernment it.
sending rice? Is this the new ecrop,
the present crop, that they ae sending
to Kerula or is it the rice stocked for
smuggzling purnose; and for clundis-
tine dealings in other pockets? Where-
from are they sending rice to Kerala?

How did they get it? The very same
thing was repeated in 1964 also. When
the situation became very hol for the
Government, only then they rushed
rice there,

We had told. them previously that
the situation was worsening and that
it will go out of control. The Gov-
ernment is now sending rice there. 1
am very glad that they are sending
rice there, But there must be a limit
to the incult and injury thrown on
the people of Kerala, 1 am  very
thankfu) to philanthropic persons like
Mr, Gujral for furgeing rice ralion
and collecting some signatures instead
of rice.

An hon. Member: That has brcome
the fashion.

Shri Warior: 1 am thapkful to
them., But that can be done only to
thuse people who wre beggars. The
people  of Kerala ore nol beggars.
Thev are not satisfied with such sym-
bolic generosity. That is not what
we want. If it is in literature ond
art it is good, but not for eating. For
eating, there must be real rice or
some such stuff. Mr Subramaniam is
very adamant on this point thal
Kera'a will be treated only like this.
I know the reason. The political
resson is that Kerala is written off
by the ruling Party. They can never
regain the hold on Kerala. So, they
say. you starve Kerala and bring it
ta their knees, Is that the policy?

fhri Tyagl: That is wrong.

Shri Warlo®: They Jlake the cue.
That is why the Congress also joined
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this time in Kerala Bandh on 28th
January, 1986. 1 may not describe all

that.

Mr. Subramaniam has always been
reiterating that Kerala nhust have pro-
curement. Whose responsibility is
that? The Kerala Government 15
under the Central Government. Mr.
A. P, Jain sent a report to the Presi-
dent that there will not be a stable
Government there. Is there any stable
Governor there? The Governors are
just running like rats in a sinking
ship. What was he? He was here as
Food Ministes former'y. He knows
everything. And he openly comes and
says, “the Centre has failed me”. He
comes not from Kerala; his seat must
be in U.P.. but he went to Mysore to
get elected, then resigned and then
came to Kerala,

We ask this Government why com-
plete monopoly procurement was not
introduced in Kerala. Was it not the
responsibility of the Centre? They
arc fighting shy because they cannot
do the same thing throughout India,
Mr. Pai's report is here. The Director
of the Food Corporation says that all
the Governments except a few non-
cooperated  completely with  him.
Poor man, he has resigned.

1 ask this Government: what hap-
penced in Kerala after the 28th? I
know that the Congress membars will
not speak as to what happened after
Kerala Bandh. They now bank upon
the Police reports of incendiarism and
violence of the people. I ask this
Government of Mr. Nanda, the Home
Minister, as to what violence was
there in the library hall of the col-
lege? The police rushed jnto the col-
lege and beat the students; the Pro-
fesors came round and then the
Principal protestad. Mr. Jain says that
no inquiry wil] be made. Mr. Jain,
the (Governor. whom we sent there nr
the President sent there, savs this. He
was very much afraid whether the
Police would co-operate with him, So
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he extended Rs. 15,000 as bribe for
beating. (Interruptions.) He lost con-
fidence in the Police and so he gave
them this bribe.

Shri Tyagi: What is the proof?

shri Warior: Mr. Tyagi will not
know all these things. He is in some
uther mood.

This is published in the Government
Press Note; I will produce that, if
you want. The Central Government
as a whole, not only Mr. Subrama-
niam, stands condemned in the eycs of
tne people of Kerala. [ would like to
indict them for callousness, for crimi-
nal negligence and for criminaliy
insulting the people of Kerala. Are
we to submit to this? Do you think
that the intelligent peop ¢ of Kerala—
the people who fought the tyranny of
Shri C. P. Ramaswamy Aiyar and who
fought the tyranny of the British Gov-
ernment—will submit to this like
sheep? Mr. Subramaniam knows il.
He is sitting here now because the
people of Kerala also shed their blood.
The jawans, coming from Kerala—
from 2,000 miles away—fought in ‘=
Pakistani front. Did they not fight?
Then how are they entitled to only

four ounces where as the families
elewhere are entitled to 12 to 16
ounres? The entire food policy, the

entire procurement policy, the entire
levy policy, the entire adminstration
of justice, has completely collapsed.
Why should you remain in Kerala?
Why should not the Government order
immediate elections there? Let the
popular Government come and then
ask them to take the responsibility.
They are the responsible people; the
present Government are not responsi-
ble. So T indict that the Government
must resign; I indict jn the name of the
people of Kerala. Mr. Subramaniam,
particularly should not defend black-
marketeers. Why should he take the
odium? Why should he take the res-
ponsibility which ha is not fecling?
Why should he take the task of pro-
tecting the smugglers, blackmarketeers
and all other unsocial elements which
have come up under this Government?
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Hence I say that this motion is most
orportune and most appropriate and
the Government must be censured and
censured completely without any hesi-
.ation.

Dr, L. M. Singhvi (Jodhpur): I have
very little to add to the vigorous de-
bate that has already taken place on
this subject of great impor.ance. One
reason why I rise to participate in the
debate is to emphasise the concern of
the whole nation and not merely those
who hai! from the region called
Kerala in this country. The unity of
this nation will be preserved only if
we feel one in times of sorrow and
privation in any part of the country
and we feel that what has come to
pass in Kerala is a part of the misery
and suffering of the people of India.
This, I think, is not merely a pious
sentiment but a burning feeling in
the whole of India. ] think it would
be only appropriate that Government
should take note of thesc very strong
feelings which today corrode our very
devolion to demoeracy. For, after all,
the reduction of the quanium of ration
in Kerala was an act of cussedness,
was an act of administrative inepti-
tude, was not on'y an error of judg-
ment but was one of the gravest lapses
on the part of the Government. There
was no warrant whatever for this
wilful and arbitrary reduction in the
quantum of ration received by them.
There was no reason why Government
could not have anticipated this pro-
blem.

Even in the best of years, the pro-
portions of the food problem in
Kerala are not minor or meagre. In
a year which has been rent by whole-
sale inadequacy of food atd by a
grave shortage of food, the problents
of Kerala should have been anticipa-
ted by any far-secing Government,
and in having failed to do so, I think
Government have given one more
proof of the fact that they suffer
from extreme administrative inepti-
tude.

I think that Keral's complaint of
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neglect by the Centre is a complaint
in which many other States would
have reason to join. 1 know myse [
that there are, as my hon. friend Dv.
Ram Manohar Lohia has rightly poin-
ted vut, a large number of States in
the Union of India where the condi-
tions of hunger and privation very
murh approximate to the conditions
in Kerala. It is a good thing that the
people of Kerala have risen to the oc-
casion lo articulate their difficulties
and their sufferiags and in this arli-
culation I see at least a ray of hope
that Government will wake up to
their responsibilities and they would
realisc that what has happened in
Kerala on account of th=ir faulty food
policies may happen elsewhere and
the story can be repeated elsewhere
in India, and if Government would
take lessons, if they would be wisce
enough to learn from their mistakes
in Kerala, they would at least be able
to rectify and remedy the situation
clsewhere.

The spectre of famine, drought and
hunger and starvation looms large on
the Indian horizon today. There is
no doubt that the problem is of very
large proportions but the problem
would not be solved by resorting to
a lathi charge here or to strong-arm
tactics elsewhere. Government had
no reason 1o deal with the situation in
the manner in which I.he-y dealt with
it in Kerala. It seems that when a
full inguiry is held—and 1 would de-
mand that a full inquiry should be
held in order to sel our doubts at rest
and in order lo allay our anxiety in
respe~t of what goes on behind the
scenes and in the whole administra-
tive process—such an inquiry will
reveal that the Government of India
have failed to fulfil their basic respon.
sibilities and that the Governor
Kerala through whom the Govern-
ment of India were acting and are
acting did not discharge his obliga-
tions in ferms of good and proper
administration in that State.

Kerala figures on the floor of this
House prominently and particularly
so because it is entitled to our atten-
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[Dr. L. M. Singhvi ]

tion and is a ch:rge on our attention,
Kerala today is ruled by the Presi-
dent and this Parilament is responsi=-
ble and answerable for the proper
administration of Kecrala,

I do not know what the Minister of
State in the Ministry of Food had to
report or what he did say to hon.
Prime Minister. But I do recall that
he had made a fervent plea to the
Prime Minister to personally visit the
State at the carliest moment. I do
not know what has happencd to that
suggestion, Perhaps in the wrangling
of power in our capital, it was not
considered important cnough for the
Prime Minister to make g personal
visit to Kerala. I think that this Par-
liament and all of us, not only those
from Kerala, are entitled to expeci a
proper inquiry to be held into the
affairs of Kerala; we are also entitled
to expect that the Government, the
Prime Minister and the Food Minister
would make every possible effort not
only to relieve the present difficulties
of Kerala but also to give an answer
to this House in respect of what has
‘already transpired in Kerala. 1 fecl
that nothing short of a proper inquiry
would satisfy this House, and I de-
mand, in the name of fairplay and
justice, that such inquiry be instituted
and that the House be appraised or the
results of such inquiry. Unless
such matters can be properly investi-
gated, unless this House can properly
take cognizance of these matters in
elaborate detai!, we would not satisfy
one of 'he basic obligations to the
democra‘ic process. [ think it is only
fair to demand such an inquiry in the
mame of the democratic process itself.

ot ®o Wio wWAWI : FITEE
wirm, %07 & At afcfeafa g€ ot
fore afik & agt gfew & o7 & wat
o AT 1 /T T W FA1 F e
*¥ Fifuror % o, T4 & afefrafar
gy far & urz qdw H gy AT
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& 1 dm & gafar w7 ver g ® e
7€ T AT AT IZTAT 747 47 ag (F&T
7w favm 171 5@ =Rt Ty | g
a8 fv fxe) @ oy mE & a
foet a8 Wi WED & AW
A I5ET AT | AR FAT & AMI A
az wigx fear i fraan oY s
3¢ faur w1em @ 99 & oF e
UF T59 KT W GZ 9T ATAT ALY & 0
aft wror @ e & wwmar g 5 fom
alte & I T3 1 wifow & Ak
9 #0% & ag Ta avar @

o w1 S & T AT AT |ST2e
g & a1 v F1 wefeafa v ferana
FET 1 wa gAY FEA H Y mo ¥
TAEA T @A w90 | 34
T ZHTT @G q9TA wAL o7 A1
FETRT ITEAL A AT fant a1 6 e
1 WTT THET ®1 g9 &Ta & fAu A
ot wTEmE F ST ", T ST f
nET IE F GATAET WERIA WA
@-2%Hrm 9w A A | 3w T A
&\ ar fa v % ot feafa s g4
ot wgz F@ I AEN WT REAT
#iwa g7 o7 71 ag faem afr & Iw
|pT wEl HTE & W A owaa §
Tt T TR A A fE
WY Zre ® g1 A A1 A O w1
wra & &gt § % FT 7 g7 weuTsTL
g5 & a1z, gfFw &1 oA A ¥ A,
ni £ AT X G54 F 17, Fehw W

-gfzar wew F1 TEET KT T AT

W dOETe et § | aawmd
FC ZFT AT F oAy ¥ A e
offrafe sz oA &1 98 o §
& wrwar g % @A Adt g1 awen
wrs  ama #1 aidafy s g,
mw wa wiw %1 ofvfeafa sar g,



361 Kerala Food

wTT AT ¥ TFfeafa =, W
I 92w & g4t Faai £ ofdfeafa
g7 & s g e oo v iy &
ot gw o 30T & o o1 @ Eui
ATTHA WA T FETE 3 T A qTA
g qixfeafa &, AfFaga sz & §
fraa ot sifaw s @ § 1| &fe mfax
q 5T F9 qF TA4T WM/ HTA T2 F7
arar i1 fagr war qu, & wwwar ar e 3g
¥ T T FT AW HT AR
g8 FOf | AT 7 e § g
W A FY 27 @ A F oA
43, wrsré o@ ava %Y 7 @ 4 e g
1 arEr few & g9 & omd, vk
W ad F1 wa ) 41 fF & fowr
ffrrdzm F1 Foma fogr sy 1 &
gam off war g f& w9 1@ g
v gt & a1 ow g4 & vy ag A-
92 F g@ & | I 9g fasn g fw
Az HYA A A ETE | IAE
za¥ & g 917 5 oW &1 730
¥ e £ 34 F A gy e
TG THT FT [T AT FT AT FHA
w1 gewr e ol & & 1 ar &
wawa g (% ag wmaan [ A A
& o' o 2 R A WK ¥ #Y
axfeafa ddT g srTg FeA g1 AT
AN qH ag A Awrd e A § e
T ¥ T GAT E AL G g1 g
fis fagre ax &1 AT G ) qfcfenfa
oW g1 awdt & f Wi w {rm Wi
% 7 wat A w1 w7 Argan g e Faaan
feda #rs $fear & o1 ag W
FAT 9E § g FL 1 Fow A qfe-
feafr o grit go a9z B 9 S HFH
& T g AATERL F1AATH AT T
0T 4% 9% A1 & 4% 7F £ @R
<o agi waw &7 faqr @ @ e
a1 fs g ardr Fffeafa 1 g w00
AR | N WA AN g
feda vrs (fear & g o3 F oz ol
2375(A1 LS—11
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AR T T3 g1 NI gL g /A
&1 T 4T AR I TAE T ¥ AT
are &), gt faat #7 gvarer 1, g
o 3 £ v 19 ez wgfae wu
wE at 3o fainit g ard s TR
¥fFT o 38 qor mav fir e w-
frre At 91 & 8, A A w0 T R,
a1 %37 & v 9z 39%F Fadw w0 )
g 3% aied Fu @ & 1 gufay
Iy wgra, & gwe frog oo
wfae i fie ¥o7 ¥ Gt afrfeafs
FoR &, A WTAAT ® g7 g e
& 1w wawd & e # famar v
At Ft fraar § ST%1 129 wrw faaw
T &, G AT AT 3 9T 6@ AT
7T fet A g are frear § wiw
mEfgr & 1 WAR #, 16 @dw &,
w7 % 2920 unfar §r oare &
T w4 &1 7 & R 97 5% wEm
AT ¥ Q0 o At g qq w0
Wz g Faqe A 1 AT &
&1 &g7 § F gl acart Siw & ar
7 gl =zh mwfer w1 3 00&
oF FIo Fg AT ATgAT § AIF FTAgT
LEEECE Oy el STE il |
% arx W afy Tfifrafa geow gt
§ At A &= g o e T
T WEW TZ AT | NI &% €1 00
g AR 2 % W Tl g o @0
At AT T T 0 R ATH 4
fir wrea & ¥ og@ 77 A gw W A
& Y A | wfes ww w1 196 0%
1% 8, 1943 ¥ e & oAt gow v,
Ut Wi TY A 4% aF geni-
=T A 35 AT AT § WA F Am T
a1 | T FUW ¥ 20 FCF THT 9%
AT 91, A AT T S16 £ K
WA, GGl T T AT & A
waq =1 1 e femm ar o afea
1943 1 fgrgena # g & Wi
i wre gt afifeqfn grh & fs o
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[ o wYo amit]
T & HE A AW TG 9ge 691 WK
A & Ty el Forrel) §, Y Frrerelt
¢, frdw miw foar == faean 8.8
1943 ¥ ot afcfeafa qamer & g 4
agr ofcfrafa at aw & g & a1 &
Tg ATE FEAT WgAT § % S WAL
awd ®1 £rHF F1AF A WG @
@ e s war, e e
74T W g1 @ § fF M e e
W1 qTT T AT 1 GE AT FEAT § |

o gevw weAm  (3JE)
I wERY, W@ W awg faeen
afge 1 = frae qw P sma
ag ¥ o A @ wwerr § 98 aga
wfeer § T @ w1 gwrd TR A
wfew fFar @ 1 @ ofdfenfa ot qar
&t 9% # ga & aw1 fge wm g woRTT
F &1 IEF FI FTa H ugfa
wEd ary § ST Idt w geRy ardy
FqEAE W F 9 owEr & fow
TEHT & AF 9 AT g1 9T WIT TG w
AN KT J7 1 AZ TEIT X 45 FL G
AT TET AT IAT HFTLART & AT TAATH
twr i F A qEi AR g, [y
Q@ G &t a8 feedll § w1 67 g & W
qIEA AE R @AW § ff § war
%1 qaT HAl A g, A W v W
oo w{ wat Frwmg fad sy
o /) gy qorEr g R oo o
T gax T # adl omE,
w10 § fF 38 6| F R g § W
v® fF 98T 7oy A W AvE §
Ty wrE ama Ad &1 wEw & W ow
#Y 200 WTH wra= vt w1 faoy Jmar
YT gFy & &0 1 240 M9 F9 fF
¥ & AR 120 W, Ag WIWTH
sqi ? oy wey el awwdt § fw
WA A FEW gwTHI W @
St &t g ey faear & @A w
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ag ) fastar 1 &fww o wven gwT
ot Farm &1 @ w9 (e g
waredt § ¢ Hwevw gqar g oWy
SR ¥ W ¥2W @A 9| s @l
g @ 32 w98 Fmgw ot 34 w0 faase
it 1 2@ ST ag =@ g Tt
T " & 2T & 54 w7 01T 56 WO
fes | 20-20 T fREw fawr
sar § | vEw faw g A S
ST ATHRT AN & &7 97 7 foa
e & 1 g AE R W awm & e
few WA &1 s § 7 qg 85 TR
fTe amw fremr @ ot wvg #
80 Ty feaEw &ffT &7 % 200
Y feaed | 4g AT waw &4l ?
qg AT T & F weT § &gl ?
& &1 o= ¥ frafa § Tosomw X
Fg1 a1 fF &FHg g7y giowT s
afi &1 8, FHgave wEad wiedr
g iw ke & 9 w1 ¥ w1 f,
T AT W VN FEIRY AEE T
AL A1 qgT A AT A FAET fAMT
fear v\ &2 & fa=rs, &7 & wfo
S gt & i # e growd d2 g,
A FEAAT GEHT THET T F1I0 TT57—
o wEET § | weaw wgied, § s
amgar g, fs agt fomr o 1 a2 fear
mr @ 97 fararfagt =1 giem atfeo o
I qTAY qFEA ® A FA HEEHI
w gew & wifgw 1 gfew w
M agi T w@wT gw g, gfww
T oo s ¥ g, sEwr aifow
wra g arfee 1 agigfem a fem s
¥ fawrfgdi & & gan=i? fom §
7 oF I O wETh @@ Eae
wear & s wteeg wa ot gfewr
¥ 37 wfadl 1 oA w4 A
AR g fo fam g S oy
FET H T W g, 97 o7 snfzat aan
g, M st g
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« g W1 uwW A for & ogaw
" ¥ & FgO g g v vy wwa
Y AATT HT T NLFIT § AT GHAA
g 7 WTE FY IATT W1 GEIL FW AT
A A ¢ 7 afz ww ww gy wa
FFT q4 5 97 g1 30 & aET & 77
g & wg g f v 3w W@ aw
S & W19 4F A i w0 fAaT A
g9 TH qqiv AF) w0 w9 s
Tgi S| w g 1 af am qar
RCAT 8T & a1 9 & o1 arad 84
F1 AT AT A Ag 2 2, faak g
H |1 AT 9F KT AT §, A AR
T 43 §, g% fa= ag wrrn fw ag
IAF ATRT BrEn | gafag, & sgan wTEan
7. & garegm wgieT, fx fomdt ol 41
% 3¢ agran agar wifgg o

Shri C. Subramaniam: Mr. Deputy-
Speaker, Sir, today Kerala is sur-
charged with a tension. That tension
is bosed on a sense of suspicion, a
feeling of injustice, a sense of being
discriminated ugainst and how that
atmosphere has been brought about
was demonstrated here, if I may say
s0, by the sample of speeches made
by Shri Sreckantan Nair and Warior
and others, if this was the sort of
speech made on the floor of this
House, we can very well imagine what
would have been the sort of specches
made in the public to arouse the [eel-
ings of the people.

Shri Vasudevan Nalr: Have you
heard the speches of Congress Mem-
bers in the maidans of Kerala? (In-
terruptions).

Mr, Deputy-Speaker: Order, order.
We should hear him patiently, (In-
terruptions).

Shri C. Subramanlam: In this sur-
charged atmosphere, if there is a cer-
tain amount of excitement, I am mot
surprised. But what is i#mportant
now is, apart from the debate here,
apart from the adjournment motion
here, how to bring about a normal
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situation in Kerala. That is the most
important thing. (Interruption).

Mr, Deputy-Speaker: Order, order.

Shrl €. Subramaniam: We should
try by our speeches and action to
bring about that norma] situation in
Kerala. That is the most important
thing, and all the other arguments,
logic, however well-based they might
be,—I have no doubt in my mind—I
would not be able to sell them in this
surcharged atmgsphere. It is in this
context that we considered the situa-
tion of Kerala, when the Prime Minis-
ter was present, the Home Minister
was present and al] the Chief Minis-
ters from the various States were pre-
sent and the Governor of Kerala also
was there to give an account of the
situation. We came to the conclusion,
first of all, that we have to break this
tension there and bring about a sens:
of normalcy and an atmosphere of
normalcy. It is on that basis, apart
from the logic, statistics and every
other thing, that we took the decision,
first of all, how to sec that this ration
is restored there to 160 grams per day
and how all the other State Govern-
ments could participate and co-
operate in this effort. As a matler of
fact, when facts were given, some of
the State Chief Ministers from *the
various States, Governments came for-
ward and said that they were in
a much worse position, So, evep as
we wanted to treat a border situation
with all the concerted effort of the
nation, in the same way, we wanted
to treat the Kerala situation in a con-
centrated way with the concentrated
effort of all the State Governments,
and I am glad that the State Govern-
ments and the Chief Ministers res-
ponded in a grand manner and said,
“Yes, we ghall treat this and make
them feel that it is not as if they are
being ignored.” (Interruption).

Mr. Deputy-Speaker: Order, order.

Shri Maurya fAlixarh): 1 want @
reply to this question. Why they did
not do this earlier.

Mr. Deputy-Speaker: He is reply-
ing. Order, order.



367

oft et (fgeme) : a® 7T @
R & A ot Iuw w7 star TAT AUEW
AR A RY?

I WEYE WY EEY
afs

Shri 0. Subramaniam: It is on that
basis that every State would make
ap effort that we decided to restore
this cut there. We have already
made the announcement that in the
second half of March, the restoration
would be made, It is not as if we do
not want to restore the cut immediate-
ly, because, what is important is,
even as hon. Members have said, once
the cut is restored and we declare the
supply of 160 grams, it should be pos-
sible to have a continuous supply
without any breakdown whatsoever.
Therefore, it is necessary 'for us to
build the stock before we undertake
this task of increasing the ration.
That js why it is bound to take some
time, and it is on that basis that the
decision has been taken. I hope the
people of Kerala would realise that
the Central Government is trying to
do its best to see that this supply
position is kept without any bresk
whatsoever, and it will be our endea-
vour to do so.

1743 hrs.

[MRg. SpEARER in thg Chair.]

Having said this, I would like to
go back a little and try to explain to
the House how this situation was
brought about and why this situation
arose at gll. Naturally, hon. Mem-
bers would be anxipus to know about
it.

ot Wl T A JIE AT TR
= =fgn
ITEW WEAW . A1ET, WET

Shri C. Subramaniam: Many hon,
Members pointed out that when there
wag the bigger zone, the southern
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zone, there was almost norma) condi-
tion and it js after bringing about
this State to State zone that the posi-
tion has deteriorated. Therefore, it is
necessary to examine what was the
condition that existed from 1961 to
1963 when this larger zone existed.
We have got facts and figures to show
what was the quantity of rice which
moved jnto Kerala from Madras, from
Andhra and from wvarious other places
and what the Central Government
was supplying at that time . (Inter-
ruptions). I will answer questiong at
the end. Please let me proceed with
my speech,

Shri Maurya: We do
speech, We want food.

not want

=t wrmt : e wEvey, WA AEE
WA R

weaw g N g qEr &
oF J1 A FT AT F 189 71 GAAT AR

% w1 9 Az ey § fragad o
A fewgaEa darag wg & fv &
FLATCE | T T4 ¥ AT AT 2@ T
gt A8 & 21T 9 w1 w1 6w ¥
I FT AT GAAT FIEY |

Shri C. Subramanlam: If speeches
would not produce results, why have
all the members spoken and I have
been asked to reply? There need not
have been this motion at all. Having
made the motion and members hav-
ing made their speeches, I suppose I
have to reply.

Mr. Speaker: Yes; the minister has’
every right to make his speech and I
will be a silent listener. He may go
on in spite of the interruptions.

Shri C. Subramaniam: Thank you,
Sir. During 1961 to 1963, about 7 to
8 lakh tonnes; moved under free trade
into Kerala. In addition to that, the
Central Government took the responsi.
bility of supplying to the poorer sec-
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tion of the people what they call one
adangali and that used to be raised
to two adangalis during the rainy
season, One adangali is & small quan-
tity; it is much less than 20 or 25
grams,

Shri Vasudevan Nair: It is much
more. (Interruptions).
Mr. Speaker: Let that remain as

adangali and mnot be converted inlo
grams.

Shri A. V. Raghavan: Adangeli
means one Mac'clecan measure.

Bhri C. Sub jam: I r ber
some exhibition was made with re-
gard to the distribution there, It was
about one fifth or gne-fourth of what
Mr., Vasudevan Nair showed to the
House as the rice distribution there.
That was how 1 made the calculation.
If that exhibition was wrong, perhaps
my calculation is also wrong.

Shri Daji: Is it not a confession of
the minister's incompetence that he
does not know even the quardum of
the measure (Interruptions).

st wmt : Gt g e 3R
d foimroar ad% & samw Ag)
arfge |

Shri C. Subramanlam: We were dis-
tributing about 2 lakh tommes every
year, Therefore, the total quantity of
rice which was moved into Kerala
from outside wotirces was round about
10.5 lakh tonnes every year. That was
the state of affwirs when this free
trade was being allowed,

In 1964, a situation developed about
which I had already mentioned in the
House. Prices shot up and the scar-
city of rice began to be felt in the sur-
plus States of Madras and Andhra
Pradesh. In Madras Stafe, we used
to find at that time—in October-
November, 1964—mile-long queues in
the fair-price shops because of scarcity
conditions having been ereated there
and prices also shooting up.
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Shri Dvinem Bhattacharya (Scram-
pore): Is there ahy State where there
is no long queue in the ration shops

now?

Shri C, Subramanlam: It was in this
context—I do not know Fow for it was
justified-—that the Andhra Govern-
ment and the Madras Government
took unilatera] action, stopping fur-
ther flow of rice into Kerala, There-
fure, it created a very critical and
cvmbarrassing  situation there. The
prices had already shot up and the
eriticu] situstion had arisen both in
Madras and Andhra Pradesh. This
pot reflected in Kerala also. If this
sltuation was allowed to continue, if
the Madras State Government and the
Andhra Pradesh State Government
continued to have this unilateral stop-
ping of movement of rice frogn their
States intg Kerala the situalion would
have worsened in Kerala also. It is
in this context that we had a confer-
ence of all the Chiel Ministers of the
southern zone and we came to the
conclusion that instead of this artifi-
cial banning we should recognise this
banning legally and take responsi-
bility for the supply of rice to Kerala.
It is on this basis that the State zones
were brought about. Opn that basis,
Andhra was to give the surplus to the
central pool, Madras was to hand over
its surplus to the central pool! and
the central pool was to deliver 1o
Kerala the quantities which were
moving in as before and to organise
a rationed distribution there, It is on
this basis thet retioning was introduc-
ed. Informal rationing was intro-
duced with regard to quantities which
were moving in from outside,

As far as internal production is con-
cerned, it is & always equal to what
was going into Kerala from outside.
There is always production in Kerala
to meet about 50 per cent of the re-
quirements. So the balance 50 per
cent was going from outside. There-
fore, they were roughly producing
1.1 mil'ion tons and that 1.1 million
tons were moving within the market.
In addition to that 10.5 lakh tons were
going from outside., As 1 said, this



371 Kerala Food
[Shri C. Subramaniam.]

1.1 million tons of internal production
was still available within Kerala and
in addition to that we undesook to
supply to the people of Kerala 160
grams of rice per head to the entire
population. In addition to that an-
other 160 grams of wheat was to be
made available and they could pur-
chase whatever may be their require-
ments. It was on this basis that in-
forma] rationing was introduced.

1 went to make it quite clear that

when we talk about 4 ounceg or 5
ounces of rice agnd wheat in addition
Lo that as ration in Kerala, it is not as
if this is the only quantity available.
This quantity was given to everybody
under the rationing system and in ad-
dition to that whatever is produced
intermally—] am talking of rice only
leaving alone all the other things—
was moving within the  market.
Therefore, in addition to what we
supplied as quantum of rice, there was
aboul one million tons of rice avail-
able from interna] production for the
consumption of Kerala. Therefore,
when people say that the péople of
Kerala are asked to be content with
only 4 ounces or 5 ounces of rice, this
internal production has to be taken
into mccount. In addition to what we
supply there is an open market avail-
able, an un-restricted market. Nobody
takes that into account (Interruption).
Whether there should be monopoly
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—35,000 tons per month. Therefore,
about 4 lakh tons of wheat has also
been supplied to the people of Kerala
along with this 9.3 lakh tons of rice.
Therefore, the total which was pumped
into the Kerala food distribution sys-
tem was, as far as the surplus is con-
cerned, 9.2 lakh tons of rice and 4
lakh tons of wheat. This quantity of
13.2 lakh tons of foodgrains was the
quantity consumed, not what we off-
ereq but was actually consumed.
Therefore, as against an import into
Kerala of 105 lakhs the actual con-
sumption was 9.2 lakh tons of rice and
4 lakh tons of wheat.

Then, it is not as if in other parts
of the country also only rice and
Wwheat are consumed. In other parts
of the country coarse grains are con-
sumed. Unfortunately, the people of
Kerala do not consume coarse grains.
But, as a substitute for that, they take
large quantities of tapioca. Even this
year the production of tapioca was
round about 2.5 million tons, Out of
this no doubt some export has taken
place, about 5 lakh tons and only
the rest was available for local con-
sumption, Therefore, even after al-
lowing for exports, 2 million tons of
tapioca was available to the people of
Kerala, particularly for the poor com-
mon people who take taploca. I am
not talking of other types of food
which are available in Kerala like,
for le, fish. In fact, people of

pracurement or intensive procur t
of this one million tons and it should
be distributed along with the quantity
that we supply is a different question
([nterruptions). Hon. Members may
put their questions later on.

Mr. Speaker: He should not promise
to answer any questions afterwards.
I am the only listener. He might go
on.

Shri €. Subramaniam: Therefore, it
we take into account what happened
during 1965 it will be seen that on
this basis we supplied 93 lakh tons
af rice in addition to-an equal amount
of wheat that was offercd. The ave-
rage consumption there has been
round about—in some months it went
up to 40,000 to 50,000 tons per month

Kerala take more fish than people in
other parts of the country. So, when
we talk of 4, 5 or 6 ounces we com-
pletely forget that other foodgrains
are moving in the open market and
they are available to the people of
Rerala for consumption. And In fact

‘they are consumed.

Shri Maurya: Does the Minister
know the rates in the open market?

ot wrmeY : s g o7 AT AT
t, o 3w w arore F W wr 2 ?

e Wyt : FAwt g Ao

off N W WP 2 200 T
firze
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Shri C. Subramaniam: Therefore,
this picture wil] always have to be
kept in mind when we make a com-
parison with what js happening in the
neighbouring State or any other State.

In Augusty 1964 there wag the Chief
Ministers' Conference, to which a re-
ference was made by some hon, Mem-
ber. In that meeting we considered
the situation in Kerala. At that time
we did not know that we are going to
¥ace such a big continued drought. At
that time we expected the production
to go up from 38 million tong of rice
to round about 41 million tons. On
the basis of that level of production
we estimated that we would be able
to allot 85 lakh tons to 10 lakh tons
to Kerala. The Governor of that State
also said that he would be satisfled
if 10 lakh or 1l lakh tons would be
made available to that State. But the
situation changed mainly because of
the drought conditiony affecting, apart
from various parts of the country,
particularly Andhra Pradesh and
Madras. One may say that the pro-
duction in Madras mainly depended
wpon the Mettur Reservoir. In my
Hving memory 1 have never seen
Mettur Reservoir going to the level of
20 ft. or 18 fi. In the normal years in
the months of August, September,
‘October it used to remain at the level
of 120 ft. Thig year it went down to
20 ft. Consequently, the water supply
for irrigation also diminished to that
<extent. There was also apprehension
in Madras State that about 1-4 million
acres of land would become dried up.
In Andhra Pradesh, while the water
supply in the coastal belt or delta
arcas remained unaffected, in the
areas which depended on minor or
smedium irrigation projects the supply
eompletely dried up and the produec-
tion was consequently affected.

In addition to this, another situation
also arose. In the early stages of
1985 in spite of our good production
we were in a position to import about
75 lakh tons aof rice from forelgn
countires. Bui, as the House |s
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aware, because of the Pakistani ag-
gression and the consequent stoppage
of foreign aid, the foreign exchange
position became very acule. There-
fore, we had to completely stop the
import of rice from abroad. So, in
October, November, Dvcember, we
faced a situation in which foreign ex-
shange was not available fur the im-
port of any rice. In addition to all
that, drought conditions continued to
persist with the prospect of complete
break-down in the production, as far
as paddy was concerned. That was
the prospect which the Southern
Zone faced

No doubt, the Government has been
writing and some mention was made
about it. 1 have alsg been writing
to the State Governor saying that this
is the position now. Last year we
had a record production of 38 million
tonnes of rice and in addition to that
we imported 7.5 lakh tonnes of rice.
In those conditions it was possible for
me to hand over to Kerala about 9:2
lakh tonnes of rice. Now in the pre-
sent condition of rice production being
restricted because of the drought con-
ditions and in addition to that with no
prospect of imports coming in because
of the foreign exchange situalion, if
you expect that I should continue to
deliver this 8.5 lakh {lonnes even,
leave alone the 11 lakh tonnes which
was contemplated at one time, it wil
be a very difficult situation for the
food economy Lo manage. Therefore,
if the supplies should not break dowm
even now, 8 phased programme of
cutting down the rations will have to
be undertaken; but, perhaps because
he was aware of the situation arising
there, he was persistent that it could
not be done. But when the supplies
were not there because of these
drought conditions and the prospects
of the failure of the crops there and
In addition to that imports not belng
aveilable, naturally, when the imports
were not avallable, the entire supply
which we had to make to Kerala de-
pended upon the sources of Andhra
and Madras which  States completaly
got Into a scare because of the mon-
soon failure, Naturally, in those condl-
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tions they tried to hold on to as much
stocks as possible. It ig a natural feel-
ing any State, they being responsible
to fecd the people of their own State.

This is the situation which led to
this. But in spite of this we took
every step to meel it.  The Prime
Minister, the lute Lal Bahadur Shastri
himself, not only phoned up the Chief
Ministers of Andhra Pradesh gand
Madras but they were got down here.
We taiked to them and in spite of the
difficulties which thoy were facing,
they had made commitments thatl they
would give certain quantities during
January and February so that, it was
understood, it should be possible for
us to have & review of the situation
soon after his return from Tashkent.
This is how a temporary arrangement
wag made for January und February
on the basis of some deliveries from
Madras. There also, because of these
monsoon  conditions, procurements
could not be made and they could not
get ut the stocks. In spite of doing
everything movements could not be
kept pace with the requirements in
Kerala. That is hcw ut a particular
point it had to be brought down to
120 grammes in order to avoid a com-
plete breakdown. What was important
at that time was to consider whether
there should be a complete break-
down of spplies or whether they
shou'd be brought down to a parti
cular level and at least that being
ensured for some time.

As soon as we knew that this was
a very difficult situation tp face and
there wag likely to be discontent, as
soon as the present leader was elect-
ed immediately I made her aware of
the situation and she also assured that
the flrst thing which the Cabinet
would consider, after reconstitution,
would be the Kerala situation.

ot wrft - mifEmt wursh aga

wogt w1 %< for § i Ad WA g
Shrimati Lakihmikanthamma
(Khammam): Are thay serious or

are they simply laughing?
Shri C. Subyamaniim: We knew,
on the 28th—it hed already been
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organised—there would be a Kerala
Bandh...... (Interruption).

Mr. Speaker: Order, order.

Bhri .C, Sabramaniam: 1 thought, 1
was losing even the only listener,

Mr. Speaker: Nu. not at all. I rather
wanted to give lum a respite.

Shri C. Sabramantam: Therefore,
having learnt that there was going to
be a Kerala Bandh on the 28th, on
the 27th the Prime Minister made an
appeal that she was quite concerned
with the situation, that she was aware
of the sitrmtion in Kerala and she
ordered an increase of the ration tc
140 grammes. She also made an
assurance that in February the situa-
tion will be further reviewed as soon
as she was in a pofltion to review the
whole thing. An appeal was made
that it ‘was not necessary to have the
bandh ete. But, unfortunately, in
spite of that it was there,

Hon. Members might consider
whether the Central Government took
notice of the situation there and made
every effort to avert this bandh. On
the 2Tth the Prime Minister made a
personal appeal saying, *“I have in-
creased It to 140 grammes imme-
diately". .

st wodt : wdw T va w6 fazdr

21 QrawaA & wor g4 A wd

Shri C, Subramanfam: And that
wag not the end of the story. She said
that the position would be further re-
viewed not only with regard to in-
ternal procurement but with regard
to imports also to scrape as much for-
eign exchange as possible to arrange
for turther imports. It was on this
basis that she made the appea] say-
ing that not only internal sources will
be tapped but outside sources also will
be tapped for the purpose of getting
rice for Kerala, But in spite of that,
the bundh went on. Shri Vasudevan
Nair was pleased to say that it was
a peaceful d tion. 1 suppose
that is his conception of what a peace.
fu) demonwtration bs. But T have ‘got
Tere -a Hat ‘bf what all happened at
thit time. The Fome Minister has

béen good enough to pess on the list
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to me. ... (Interruptions) These are
all the acts of violence....

ft ToRdw omry  (ATTEET)
foF warer ¥ AT 9rgar §o qat
WEIQT { W97 A AGrAY A2 K] THT
et & famr ar | gr AT @% wawt
T F) & w7 o qar 75 e 3 5T
foa # g frare gaeT @ § 7

Shri C. Subrammanjam: 143 State
Transport buses damaged in one day,
Rajlway lines tampered with at 9
places. . .. {(Intérruptions).

Shri Vasudevan Nair: It is an utter
lic. We will not allow all this.

Shri N. Sreckantan Nair: This is all
wrong. ... (Interruptions).

Mr. Speaker: Order, order. They
will resume their seats.

Shri A. V. Raghavan: Will he give
the dates?

Mr. Speaker: That is not the way
to conduct the proceedings of the
House. ... (Interruptions).  All the
four Memers are speaking simulta-
neously . Order, order. Will they
resume their seats? Mr. Vasudevan
Nair. ...

Shri Vasadevan Nair: You should
not allow the Minister to read out
utter falsehood in this House. There

is a limit to everything. We are
human beings and you may please
excuse us......

Shri N. Sreekantan Nair; Not a
single bus was sent out by the Cor-
poration on that day.

Shri Thirumala Rao (Kakinada): We
have not got the means of verifying
what the Opposition Member says.
What is the proof of what they say?
(Interruptions) You must allow this
to go. We can also challenge them.

Shri 8. ML Banperjee: You can ap-
point a committee.

MAGHA 26, 1887-(SAKA) Situation (Adj. M.)

378

Shrimat! Renu Chakravartty: May
I suggest that this House msy set up:
a commiitee? Let ug find out whe-
ther what he is saying is correct or
not,

An hon. Member: If tha' s found.
wrong, he should be asked to resign.
Shri Maurya: He is making a wrong
statement.
ot gwm Wy WA QT qg A
e farg g€ ot wan 47 AgeT &I
23R Al F T oW ey
HEET aF FTAATA KL Fu1 w4 7 gErT
G wgl g fs gfew ¥ @16y aF ax
arr e
W AENT ;e w7 6§23 oid

ﬁmwm: 3T W
qar T £

W wERY : A ) g I e o
gferar foeft § oy a1 qafr & Oy
W STE At & I R T wT e g

oft armt : w5E) qATE

YNV BT T AT qEO )
it o 1 7w 7g g wAw f
CH qu 7T AT g Wt fw g4 agiaw
T & wET ar afY |

off T : O e & W g
wifgl | A ¥w €Y afardy fra B, 7w W
Nag e A R

W SN : AT v W T A
daeT &7 & 5 N ar amgh § o
a1 oramy W wEd § A ovaTw WA
e £

ot TRdwE TRy @ awATE wa
A ULEN

W WP : Y9 aTE ¥ A gTIa
T T w1 O e B e ag
wgT AT s wwwr f 8 gt o
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[aras wgwa]
& T wH A g Y T S A R g
¥ F1R qF T | Ag WF AT qHA G
o 1 1 & 1o ¥ ey svE & ag T 2
W qufwa gt awar § s ae W &1
AR g T g Ay wEA X 7
Shri A. V. Raghavan: The Minister

has given the number of buses da-
maged. Was it on the 28th?
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Shri 8. M. Banerjee: You have the
:right to appoint a Committee.

Shri Vasudevan Nalr: Will you not
-appreciate why we people get agitat-
ed? He says, on the bundh day, on
one single day....(Interruption). He
is now correcting...

Shri C. Subramaniam: It is not or
the bundh day......(Interruptions).

Shri Daji: Now he must apologise
to the House.

Shrl Vasudevan Nair: 1 made a
very responsible statement and I feel
that the Kerala bundh was the most
peaceful agitation in the history of
this country, us far as 1 know. We
know even Mahatma Gandhi's 1942
movement. You, Sir, heard my
speech. And now he says that it was
not on the bundh day.

Shri C, Subramaniam: I can very
well understand. ... (Interruptions).

Shri Ranga: Sir, you wanted us to
be patient. We have been patient
with this Minister. He just flings the
details which he wants us to accept
them as facts. Here, he is caught red-
handed. Without even a twitch on his
face, he says, ‘no, no". First of all he
raid, “140"; then he corrected himself,
when he was challenged, to 120. This

is the measure of his accuracy.
Secondly, he sa:d “on the day of
Bundh™ ....

Shri C. Subramaniam:
one day”.

I said, "on
(Interruptions).
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Shri Daji: 1 was with the Governor
on the 28th. (Interruptions).

Mr. Speaker: Order, order.

Shi Daji: Whut he says is utter
nonsense. It cannot be allowed in

this House. The House has a right to
be told the truth and not lies. (In-
terruptions).

Shri Ranga: He is giving details
about which he is not wubsolutely
certain. On the top of it, there is the
serious situation there, It was mot a
Bundh for one day. It has gone on
from district to district. The whole
emotions of the people were there.
Is this the way that a responsible
Minister should Be dealing with a
stuation and throwing all the thinge
at our face? Is it not very much like
what Leord Linlifhgow did when he
threw charges on the face of Indian
nationalists after the 1842 '‘movement?

Is this a statesman-way of doing
things?
Several Opposition Members:

Shame, shame.

Shri Ranga: I appeal to the Prime
Minister. Has she been able to make
out head or tail out of the details
given by the hon. Minister? The taste
of the pudding is in the ealing. The
eating is there, My hon, friend has
shown a little bundle of rice. And
here is the clarification given
by the Minister. He said that
the Governments of Andhra and
Madras had taken unilateral action.
What was the Government deing here?
(Interruptions) Was there not any
power in his hands under t:.e Essen-
tial Commodties Act? Why did he not
take any action? He surrendered his

authority either knowingly or un-
konwingly. The Government has
failed here. My hon. friend comes

here, goes on doling this out and
wants us to accept that everything is
allright, “you be satisfled or =it tight
in your place.” (Interruptions).
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g wgt & d

Shrimatj Lakshmikanthamma: It is
highly objectionable to say that the
Prime Minister has not been able to

make head or tail out of it....(In-
terruptions).

Mr. Speaker: Order, order.

Shrimati Lakshmikanthamma: Pleass
hear me.

Mr. Speaker: She may kindly sit
down.

Is this the manner?

o wHeww gwra (i) ;oo
TET F1 A A1q Al g AR 3 7

it Trdw aTy ;- ag A A e
TET a1 qré FT gET A f, AW
Lirc

Mr. Speaker: I do not know what
the Leaders of the Parties want me
to do under the present circumstances,

Shri Daji: He should apologize and
withdraw his false statement.

Mr. Speaker: Not in this manner.
{Interruptions).

it wnrft © oy AT & AT e
g e AR

Mr. Speaker: [ shall ask him to lay
his statement on the Table of the
House.

Shri C. Sabramaniam: | will place
the statement on the Table of the
House. . ..

Mr, Speaker: What further he has
to say, he may place on the Table of
the House.

Shri C, Subramaniam: I will place
1, a list of what is given ag the incid-
ents during that period, on the Table
of the House. (Interruptions).
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Shri H. N. Mukerjee: You are or-
dering something to be placed on the
Table of the House about the contents
of which we have no awareness. The
House must be in possession of it....

Mr. Speaker: If the House or a cer-
tain section of the House is not pre-
pared to listen to the Minister, the
only remedy left with me is that I
should ask him to place it on the
Table of the House. I have no other
remedy.

Shri H. N, Mukerjes: Is thers any
such instence In parliamentary his-
tory? He has not made & speech; he
has brought out a list prepared some-
where, a list whose correctness s
challenged by everybody on this side
of the House....

Mr. Speaker: That may he challen-
ged.

Shri H. N. Mukerjee:....and which
the people here are ready tg prove to
be false in every particular, and yet
you are permitting that statement. be-
fore it is read out, to be made part
of the proceedings and to have it
placed on the Table of the House....

Mr. Speaker: Yes....

Shri H. N. Mukerjee: We are not
even, aware of what ls being ald in
that statement; otherwise we could
have remcted to it. I cannot under-
stand this kind of thing.

Shri Bade (Khargone): He is read-
ing out from gome paper; that is al-
Jowed to be lald on the Table of the
House in an er-parte manner when
so many Members on this s'de of the
House say that it Is wrong; when they
say that It js false, how could ihe
Chair permit him to lay it on the
Table of the House?

o wrmh - werm wevgT, wTe A
g & | & ury ¥ frde v qmen
F‘ 1 -
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o R W9 &5 @ )
¥ oy Y g w1 § T fafre A s e
wgl ag &= &% ¢, Xag adf wg @ §
fr ot gearar A v awaw S
e W1 1T &, TATREHT W &1 HEAT
i ETr i e AT WA
Tz ¥ %y fea gt 1 {| wrew Al
R A 38 I 7 w7 i (5 < fafees
AEE TR REWMAAT M|
fom @7 w19 K1 TFOT K AT AT
Y | WY TR Wy F R E e 59
wrg R g dw Y  frawar
fratReiz ag 2 @ & 99 & ww
sfasmr 7df & | W a9 w9 g
¥ frit dare 7@ ¥ aifw e @ o
iatfau s e wamrfs. ..

oft ax femd (qd7) : o mgdaw
amT ¥ wg o1 fw dFvw ax fasw
wf:awg ar S 9 qied 7o Ay
EREsg e &) O feufe & welY
T gz A @ )

oI R . ag ¥1F a7 AT
£ § fre)y oY g & fol fR ow qEd
# a7 qurfad &) §T F7 @ fe ag
f2 19 2 ¥ ) WIT 1@ g OF Ay
wrirdt a= w1 W@ Al S w0
oTT Y TR AT O GEHTE ®TAT A8
fie g9 ¥ far agg Ga7 5 far .

stwmfl o OF 9 G %E A9
afed

wouw WEYN  wd % 8 %g @
T T A FY A | 0TS A |
& Wi ¥ A F AT HAAT )

ot mwh 1 e wgre, fer o
fafas ¥ ugt @ & waw § § 7500
wreer g PF oge Wi €1 €% W@ qgi W
ara fF el fediz 1 an fedy ama W
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T A 9 THET AT T AT A Fgy w
AR AT I AT TR A o
¥ WY IH FT LG 6 2 a9 § |
T fag 70 gy § frag g s At ot
¥ ¥ ¥ A WA F@T A W O,
T AT I AT e fan fin @ 7
AR T AL | R MY IW F gH A
399 7 TRE 1A WIS &7 AT 4
ot wrg wr wfenr § o ® faew
g o

Shrimat] Renu Chakravaiity. Prior
to this, I had suggested thai the hon.
Minister should apologise to the House
for having misled us. It is only on
that basis that we shall continue to
hear him. On the other hand, we
find that you are asking him to place
on the Table of the House something,
the very first item of which has been
proved to be wrong.

Shri N. Sreekantan Nair: On a point
of order....

Shrimat! Lakshmikanthamma: Will
you allow only Members from that
side to sepak?

Shri N. Sreekantan Nalr: I am
raising a point of order. Sit down.
1 would like {o know whether it is
in order for a Minister to read some-
thing which he has not verified or to
display before the House or make a
statement the correctness of which he
is not aware of. 1 want your ruling
on this point.

i TR TTNN . WEOW WRISE,
o oor A AT &

womm wgrew ;W WY sgf
w&mmuﬂmqi|

oft ew e W & wEAT STEe
3 fs wrt St A WA A &
wmwku‘kfm%mi
it I ¢ & 9w me W wE
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aify & F | ag faegw ram a1 9
T W & w0 o gen § an ot 9
AT T A A TN IR ¥ I
9T A TREET AT |

ot Twdaw atew ;o fte

Txadl ¥ w1 fF WY wErew & it o
o qaTY £ R 9w F fo ag gw wwe
w3 W I K @1 H 0 @y
PO AHA RATE Ym @ E
fF a7 @ M T S Y ST Al
A T # a WHT HaT AR AT A
REA N A TR FTRE I TR AL
wwTdr wd ¥ 1 FE A FT W W
feafs & ofefsm 72 oam | ot ww
ERARE L G Gl T
a1 99 %1 qr arer § 1 ag T fe
3% FE % a9 wodt Waw afad
a1 7% ifed gEeT  dhr a0 a8
grm 5 o g w1 wfm £ A1
TH # a7 frr wrdardt s | afes 1y
iy T Y AMq AT ag T A AT
q%AT |

ot ¥ : @ I O O REHE
fear aw fa<sit o= 7 99 %7 A fFar
v ot Il & 3@ 1 afew fomr ar
W4 ag o YT R qew A
7 g9 T A1A & % 9w ¥ o) faan
2 1 aft e wwTe ¥ v ard A Oy
W 9N & *fT ey s g o

Shri C. Bubramasiam: May I ex-
plain myself . . .

Mr. Bpeaker: I will call him. Shri
Masani.

Shrj M. R. Masani (Rajkot): It
seems to me that the procedure that
is sdopted is not proper . . .
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st ffa faw (wrefrgrer)
:ﬂ“‘rﬂw,wwmmmﬁ
I

s wgT & wwT W KT AT
W og o

Shri M. R. Masanl: With all res-
pect, & reference 4o the Rules shows
that, in the present context, the mate-
rial that the Minister was about to
place before the House cannot be laid
on the Table of the House. The rules
in question are 368 ang 370. Rule 368
says:

“If a Minister quotes in the House
& despotch or other State paper
which has not been presented to
the House, he shall lay the rele-
vant paper on the Table...."

Rule 370 says:

“If in answer to & question or
‘during debate, a Minister discloses
the advice or opinion given to him
by ‘any officer of the Government
or by any other person or autho-
rity’, he shall ordinarily lay the
relevant document or parig of
document containing that opinion
or advice, or a summary thereof
on the Table".

Rule 368 goes on further {o say:

"Provided further that where a
Minister gives in his own words
a summaty or gist of such des-
patch or State paper it shall not
be necessary to lay the relevant
papers on the Table".

The Minister was relaying in his own
words some data about which we
know nothing at all. If he has got
a State paper or opinion or advice
and ¥ he divulges the source on which
he relies in making that statement,
then you can ask him to lay it on
the Table. But layihg something on
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the Table cannot be a substitute for
reading it out here. It is only after
the facts are placed before the House
that it can be so laid. It is wrong to
lay on the Table something that can-
not be said. I think this js a wrong
procedure which we should pot follow,

Shrimati Lakshmikanthamma: The
problem of Kerala is not only the
Opposition’s problem; it is the pro-
blem of the entire country, this Gov-
ernment and everybody. Everybody
knows that after Mrs. Gandhi got elect-
ed, the first and foremost thing that
wag engaging her mind was Kerala.
Tt is not proper for Mr. Ranga to say
that the Prime Minister was sitting
here without knowing head or tail
about it. It is an insult to the House.
Let him withdraw those words. He
must withdraw them, I request you
to order that he should withdraw
those words.

oft fogfr fr : worw wEEm,
fanit aor el ® atw & A an
[ ST T W w9 ddgdt
FRAR A ARE aga @
o1 99 & fagda gt age oY aE
¢ ¥fem @t ot g @ ddgEw 9T W
o qd A W wifz g )@ W
= A wrd Ty Y el oo 9w
wAT FY w1 W AT R IV FG K I@qT
FAFATE T a9 49 § qmaw
AT W gaErn Sfea Al d o
ot ot TaE ¥ o Fre fam o o
vy =T sy | AT qet 9 wgr g
ar 37 & oy oft 39 w1 *rf FEw A
2 ... (freese)

wa g ey fr fer 0% 8 7
ArfME R @ T I A
Fer W WY fara w1 fe 3= A
wa dw A few QY g AW dayds
gt afsw w@ g gL Ad o A
T AT A HA § EEIC ¥ |
&1 womw S, W w1 4w § Afew
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& oo aTE ® 6T w16 wg E
T g 5 7 o w3 0F § 1w
T At fRC g W e gEm §
w1 g9 F1 W IH T I AAH @
& £ goroa 3 forr o oy e
f& wila & smam .. . (¢Teds)

% WA qIew WA T @ ¥y

O% ATAHY WaEw : ag &1 q7¢ AW
¥ oFT W@ g Iwey e

it aieTdt : THT 144 T@T T 0

wft ferf Forar: g v g
gRE i @ Y wm A
wrir d@fqmc § .. (gTeedw)

Q% ATl wRE W9 & g H
w7 § AW w2 @

ot T aTew ;g ST W
afrat w1 w1k Far ) @ AE

ar &

sft fingfer fowr & @) Fgm Ty
w g f& o oaw & oA WA
ard wg ¥ & v fafreet gy @ ="
¥ @t gu & &t Wy T I HEw
1 T TR ATy § W wa gl

siwmmt ;oW w ogH EWET
TRE..-.

WS AET : WTET, WIET | W
fafreet wTgw ¥ §9 FE & a1 W@
g TH |

Shri Dinen Bhattacharya: His state-

ment is not correct.

Shri Dajj (Indore): What is your
ruling on the point of order rajsed by
Mr. Mazani. We want to know your
ruling.
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e R w9 & ag ¥ fE
foet Frrforee Y wvame At 23 ey vt
W 7% Y garord A8 faerd 5 ag A
¥ Mo afasc e & grem ¥
wEwe O favw #1 5 & w9 &
fore ot Tt aoe o0 7€ | B0 99
w1 g § & W Wy w0
WMAT A R A AT I @S |
IH & T ¥ 7 a1 9g wfaw g1 s & e
W FY T IR T A FH A R
FEN ¥ ¥ 4g grfaw gt aran @ fE ag v
¥ ware ¥ | gEa garw A ofr wraa
AT A ISAT 9gH I Y Fwen § fw
™ ¥ o foar & ag w1 oW &
wifaw g} fad ag wgn s @ #1

U q¢ T 3, gF I 9TF Swife

& &Y ot 1 9w A & g | W I
®1 gEaw & Ffaw wAgm A 76 6
fara g7 | WT TF I FT AT ART
o & "ew T@ wA @ aran g oat
¥ A0 W £ 9T Agr g amar fy
# 3 #Y %7 § % ag 3@ graw #1 Iqw
o™ E | (freedE)

ot g fordt : ag ama afow

&

Mr. Speaker: These are only two
alternatives. Either I should adjourn
the House, . . . !

Shri Ram Sevak Yadav: Yes,
Mr, Speaker: No, I am not going to
adjourn it.
fafret o &1 WX ¥E W
w1 B A qg T A
=it T araw : & (7w oF gw
WY what § o

wea wENT : W7 WY 3 AT
qf g7 Nfar | am w7 = s
wr wiEr
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Shri Mohammed Koya: I rise on a:
point of order.

sft TrwRWE AT ;W qg §EA
% ¥ A wH AT W AT S 6
1 917 T &7

Shri H. N. Mukerjee: We want to
be clear. If there is a contested docu-
ment which you have permitted to be’
placed on the Table of the House, it
means it is public property, it can be’
published in the pupers lomorrow..
Without having a look at what the
other side:has to say which is con-
testing the authenticity of that state-
ment, vou are permilting that parti-
cular staltement to be put on the Table
of the House only on the ground that
the House is not willing to listen 1o
the Minister. 1 do not wunderstand.
We are (nld in season and out of
season that food is a notional pro-
blem and all that sort of thing, This
House 15 wntereslted to find out what
exactly has happened in Kerak, how
in so far as the food problem is con-
cerned, in so far as the supply of food
to the hungry people is concerned
what the government is geing tlo do,
what the government has done so far
and where the government has com-
mitted a default. Insteud of answer-
ing those points, he is bringing coun-
ter charges....(Interruptions). Can-
not we expect from you, Sir, as the
Speaker of this House, 1o regulate the
debate so that the Minister behaves
properly and gives the kind of infor-
mation which the countiry is hungry
and thirsty? We do nol wanl to have
a debate in regard to what happencd
in the demonstration in Kerala, either
for or against. That might be given at
some other trme; Mr. Nanda might
bring out another white paper why -
the other day there was a big demons-
tration in Kerala, Wg are not inle-
rested in that for the time being. We
are interesied here and now-—that is
why you have permitted an adjourn-
ment motlon—to know what is being
done in order to rectify the obvious
defects which the government perpe-
trated in its handling ofshe food situa-
tion. Would you, as the Speaker of
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this House, regulate the debate so that
all kinds of irrelevant information are
sent out to the country and no answer
is given to what is in the heart of
everyody, what everyody wants to
ask? We may be carried away by
-excitement and sometimes say or do
things which may not be right. That
is @ diffrent matter. The basic thing
is that the country wants to know
why Government went wrong, why
the Government failed in this manner
in Kerala and what the Government
is doing to rchabilitate the situation,
He does notl tell us anything about it;
he tells us all kinds of other things
which you are, by wallowing this
matter to be placed on the Table of
.the House, permitting o be circulated
to the couniry. That is something
which goes apainst the grain, which
goes against the kind of character
which we have come to expect from
you. That is why I beg of you *‘o
reconsider this mralter not to have this
document which _is  contested by
everybody in this House to be placed
on the Table of the House and ask the
Minister to continue to reply in a
decent and objective manner and talk
about food but nothing else.

Shri C, Subramaniam: Shri Vasu-
.devan Nair exhibited some blood-
soakéd clothes. It is not as if he was
present there. He got it from some-
where and exhibited it; it has .gone
on record and it is going to be pub-
lished in the newspapers. When 1
give information of fhe violence done
by the =niscreants, then it is objected
to.

Shri 8. M. Banerjee: Appoint a
committee of the House to enquire.

Shrl €. SBubramanlam: If they had
not indulged in allegations of this sort
there would have no necessity for nre
1o answer them I have got to answer
them however inadequate it may be.

8hrl Gaurl Shankar Kakkar (Fateh-
pur): On a point of order.

Mr. Speaker: He may resume his
seat. 1 have exercised the greatest
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amount of pateience today. I felt that
the Members were excited. Naturally
they felt agitated and I sympathised
with them. There was no wonder
because the people had suffered so
much and they have our sympathies.
Therefore, 1 alloweg certain things.

Shri Ranga: Not an expression of
sorrow from the government, Sir.

Shri Vasudevan Nair: You are ex-
pressing.

Mr, Speaker: If I am not allowed to
say what [ have to say....

Shri Kamalnayan Bajaj: They will
regulate you also.

Mr. Speaker: This is a forum where
arguments are to be advanced. It is
not necessary that the arguments
might be to the liking of everybody.
There is also a possibility that some-
times, many a time, arguments, some-
times facts, 'may be wreng. There
are remedies gy which they can be
corrected. But there is no reason
why some Members....

Shri Ram Sewak Yadav: It is im-
possible in this House to remedy that.

Shri A. V. Raghavan: What happened
at the time of the struggle?

Mr, Speaker: That is not relevant
here. (Interruptions).

This is not the way. I request the
hon. party leaders at least Just
to exercise some kind of control
over the Members who are be-
having in that manner. 1 have
heard wvery patiently. 1 have been
listening to everything that has been
said. Now, I #m asked to regulate
the debate. The only thing that T cun
do is to provide opportunities; noth-
ing bevond that. Whether the facts
given by the Govermment are wrong
or right, they are to be ascertained
afterwards. How am 1 to know that
the facts that he is giving are wrong?
How can I check? (Interruption).
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oY WY ;W OF wHET T &
W T AT FTH

Bhrli Ranga: Let him express apo-
logy to the House. (Interruption).

Mr. Speaker: Order, order. Has the
Minister anything to say on that?

Shri C. Subramaniam: I would say
only a few words more, and that is
in regard to this, namely, the gupply
in Madras and Andhra Pradesh was
brought to the fore and it was said
that what is being given in Andhra
and Madras is not given to Kerala,
It is a reosonable demand. (Interrup-
tion).

Several hon. Members rose—

Shri Daji: At least let him express
regret to the House.

Mr. Speaker: Order, order. It is not
for me to say—(Interruption).

Shi Dajl: They have made a wrong
statement; he himself accepted that
the statement was wrong. Having
wmscertained that the gstatemcnt was
wrong, he must express regret as a
matter of courtesy to the House Hav-
ing made a wrong statement, courtesy
requires that he expresses an apology.|

off TR Y R LA B
oy wht g 7

Shri Dajl: He must express regret.
We would not allow him to proceed
otherwise,

The Prime Minister and Minister of
Atomic Energy (Shrimatj Indira
Gandhi): 1 think this is rather side-
tracking the jssue. The adjournment
motion was allowed by you, Sir, if 1
remember aright, becauge of the great
concern for the people of Kerala. Now,
I do not know whether we are ©x-
pressing this concern in this kind of
excitement. Shri Subramaniam s
tried to explain the Government's
policy, what the Government has been
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doing, and also with regard io the
other States, Andhra Pradesh and
Madras. It js diffleult to speak when
there is constant interruption. And
it is also difficult for people to under-
stand what is being said when there
is constant interruption. I think if we
really want anything tp ome out of
this, we have (o think of it in a differ-
ent mood, aot this mood of excite-
ment and bitterncss. (Interruption).

Shri Daji: Does he express regret?
That is all we want.

Y wy fawg : waT g ogy off Oy
wg 2T, At wreeT g o

Shrimatl Indira Gandhl: We are all
very genuinely concerned about the
ditficulties of the people of Kerala as
well as the difficulties of the people
in other deficit and scarcity areas.
There is ng doubt about it, We are
trying to do whatever we can; jt may
not be adequate; therc may be very
many difficultics. Shri Subramaniam
has made an effort to try and explain
all these difficulties. I beg of you, Sir,
to see that he js allowed to just finish
and explain this, and that we do not
get  side-tracked n other matters.
(Interruption) .

Shri Daji: Ask him to express reg-
ret. Why not the Prime Minister ad-
vise the Minister to express regret for
the false statement given to the House?
It is parliamentary courtesy to ex-
press regret.  (Interruption).

“ Mr. Speaker: Order, order. The
Minister might say whatever he has
got to say.

Shri Dajl: We want him o express
regret,

et Awr owQ, T O
wew! w0

st wy famd ;AT g%z w0 oG
WTERT QAT AT 7 |

ot WA : STHT AT A )
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Mr. Speaker: Order, order, The
Minister might say whatever he wants
to say.

Bhri C. Subramaniam: I do not think
thay by this uproar, we can, as the
hon. Prime Minister was pointing out,
discuss these things in p dispassionate
manner. 1 would only give ’ this as-
surance that there is no question of
any discrimination against Kerala;
that there is no question of any in-
juustice as far as Kerala is concern=
ed, Tt shall be the duty of this Gov-
ernment and the responsibilily of the
Government to see that there is com-
mon sharing and equitable distribu-
tion of foodgrains. That is all 1 can
say. (Imterruption).

ot aymft : Y T awe g2
g TR T ot v § 7

Mr. Speaker: Shri Prakash Vir
Bhastri has to reply.

o} seTeralte et : wener wEEw,
T ¥ 8 ow S | s qy oy )
o dw & Aifew A 99 & A "y
At AT W &1 W wTH OGF AT
WE AT OT TAF T F ATHA CF q A
A A € i wT TG 9 gl 4w
WA & | 6 ARG ¥ 9% I9 a9 § wW
sa7 T WY d=Ta fhr A &9
atm # & T @ ouw oag gl
HI§ 9T WY, ¥ ¢ W A0 7 @
W T ATvETET T TH AFTCT G |
EH AT F ATETRA 0TS G695 F F7E
qget AT IR AU A faur W
qgX W OF 1 qTT §HT SR F QU
AT TF & | W F WA ¥ waw
TF fReaT § | §T9 § TogaTe s ey
aga s wgmag R fe ok e @

&9 AL 160 UTH AT FAT WTOH FT
& wafE ar 9= ¥ TN AR aay
s s g s syt v
OAWT 1S HTH § 160 W q@w 3T
wToW §T & | § Y wg awar 5 g
HTYETEA IAFT qEg AT 9% g0 g
qgm ar G4 P FifE @1 Ffearar
IR wa a% foedy ofdeafoay &
g # qaTe §, 3% AN A% T
Wt ¥ At aoar @ fr @ szt writ
i e T AfE A R A ®
fag a5 o arte gE e a
fewmodm a1 7 %=y | Wik 99
ATra % gATY WTVATHA F1 SEreT F3
w1

F am W R ¥ e g
f oY g9 Wt & qaw fag ofdefaat
foreiart § 1 & wioF g EE aEe
T qaq 1 A Fg Ag g 5w
T FY I F7 J0 R I a0y
farw feafa sww g€ & va% fag ofc-
fegfaat foredrame Y § a7 ama w=mee
W amg w=r Pt 0 @
T T W wof 9y | fedt froqer
srfieh gra &g w1 F wiwe
@ &g 7% g e @ w7 afcfen-
fat & s W AT W
| WAt AT arfad gt | faed 3w
qg %% g fF 48 T & W Sy
1 TEr 9T 2% F7 Fr wfewre g &

e qrE & ¥ ot G A
& o forer foer e awx gy gk
3% o ¥ a7 gy & o foely
oY oF of faad @t § g wied
Tt @ @ wrdr # ardt ooy frg §
a1 & o of | & o e gy
qga o wgr a1 fin G 3T & forg we
gg W Wt frar g oy @
qftfeafamr fet & fedt wo & wgi
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agt o wfew gf & af ww = Ik
fae waT vt frm arg #1 w7 F fao
YR A g | awfaa: few 7 8 A7
qUIH | §TEY AT ot aewre Ay o)
faaT ady ofcfrafrat &% 1 oz
fasard & i o o o O
ardt atit gu 2 ¥, A7 e W Al
b W AT F wEw AWy
gt Tert @ ft

uw fidte s & a7t oz wE
e § e quf & ddm gvwT @
qE R g Py s & oF T
WEWAT ¥ AT ATy sy & art ¥ sy
whiw ¥ ¢f € oz ox 3w famka
forar mar @7 ) AT AR ¥ WS
o foar o fir gramst & 9 aATA
TP R wy W
araT oY g €y ok o | A 24 W2
ot o fty Y fo g aff qu o fn
faeeft & wwre alder g W17 weEm
# gy favim #7 foar mm fe gl &
q& weft favty we afaelt odl &
oo wfr g & foro Aaveady &
fe efirr & o7 sarr fer o
efgw & ora gy WA A fasiprdy
¥ grer 9r gEfAg o R
T4 zfror & It anrer TR WA
®T e fien o7 | AW gTeRY ax frer-
ard) oY f ¥ ©1 Q77 W T P
g < S g ww A o ae
arx ¥T F FAAT, T T Y,
fargeam 't o 7w g 7 & e afewr
& 91T 9] w1 A 9N 9 a1 3
¥ %1 §1 waw fem ao ) e
e wfam) & e ¥ Qg A= o
g wowTT faviw AR A @ R
woe oy & fe vy oifFaiie & S o
o greafamiz w2 A @
aurw T % art ¥ fandy Wl § s
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firer wraTt 97 2w ¥ arw Hify e
Lo

ox wf=m o § a7 A S
% i ¥l e e 3w whea €
gy fear w afaw w1
wifwwr &Y ¢ i o qwegn @ So% fag
qg freiare oY K, moer foeiame
gt &, wwera fowr }, TE@
forctmrz ¥ afeni oA & A
forrdare & 1| 8% oW 78 wiww fy
11351 % €67 g6 ¥ wihw® o
ag *xx # fr 36 37 w3 A srandt
o AW %7 O Qi ATaTwl w7 ST
50 fafeas == a1 | wTw Tafs o oAy
T 46.47 FOT & whw g
oy wiwt ag w71 ¥ v amars e
sty fogr a7 /R 4 framm @@
g b ww w3 e wrmdt v
o o gf 3 of At W T
T ¥ g A1 w0 & A a7 amamw w7t
T 8, qF I €1 P A oW
o btardnedr a2 !
wrwdi Y amgfrét o o A e
a% 574 A o ) T & At v
a1 s @ mrer s o7 AEe
=# &1 arqr 1 oav fA vy ado
are § e W § AvR ®\T Am
T FAGT wwE @ 7ol & A
swm fr 3 rerA Teny & oA @
sas1 9 g F0 o W 97 FRA
T AT )

ot g W WU g T,
& o AT AT ATEAT ) W ARy
w=ft wErm & IxT 7 TAT B, TAwy
™F ¥ Ut woT ot ¥ A ), \n
Taw 3y feged ?

Mr. Speaker: The question is:

“That the House do now adjourn™
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Those in favour may say “Aye".
Some hon. Members: “Aye".

Mr. Speaker: Thosc against may say
‘No".
Several hon. Members: No.

Mr. Speaker: I think the “Noes”
have it.
Some hon. Members: The “Aves"

have it

Mr. Speaker: Let the lobbies be
cleared. (Imterruption). There can
be no point of order when the lobbies
are being cleared.

The lobbies have been cleared. 1
shall now put the motion to the vote
of the House.

st 7q foamd : i A g E 9

T = T G 6 A ars ey
g’ & AT TEw ag @ fw e i
qEEY O1 TO4T FIFT w&T § qv ATEr
¥ag 1 ffamamagm g fs
sfaer &7 gedl urq FY w9 @ F
o mE @gag 748 "l 7 sA
gTT 1 6 | T I FT A A1 qg
trwaa st taea =g
HAETT & W0 AE 45 qFAT L | ondT
uTq ® 71 o  fE oo i qE §
TS FAT FT AT §) 41 QA A
g T AT F1 Freant ¥ faewr At &
HAT & a7 Wrawr F g § qfeT @
AT ¥ HAETT A7 &) A qATA &
g g faeam 4 & awar ) oW A
W wrf wrEart A ¥ Aves A §
| g § £ i o <) & 1 sefen
T g § FF s 5 ag @ A
aff a5 wwdt

EEU SIET §1 AW AR ¥Y
aFwfs W F o feafa @ SEE
T A} Afaa ) ara 74 ¥ wgr
mtfﬁrn@wﬁmm
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wwN WEteT  Ag W TR T

LG L

oft vy feowd : wmar & 1 gf, W
AU A T T AR AT A g g
75 & wgr @ § fr “afewvew
argETfaT w7 § foeimie @ W e
& ufx " oF ara # Fadaw w1 wTgAT
# f& = gl & vz § ag qoT
1 & fi oY gier qe § Wi arew W
FH A T F g I AT R,
Y FT AT T AR AT AFATRG |
T W1 AreEfaT &1 qrAET A9 ST
&1 87 1940 ¥ 99 T wROB
fear @t ag =R ¥ v dfedew A
w7 | S fedsw & v e g
% grew oTh STEH 1 aEEA g Eied
& T ¥ wHAT | A w6 HuT
Tt AT AT | WOF WA WA AX
W q% IT F1 W FIF WIE AEEY
YA TRT AT ATETCT AR FAAT 987 |
I ATX T AF TTT AT AT |

mfAmfewem ¥ w
qEC &1 W wHET @1 d@denfaw
wfer 48 § ot o7 aw fF @ a5T W
TEY WA gl A qe | g ofr
T wAT § | 9N W A sfew
geedT AdT B, Af6T 5w §%9 ¥ e
T4 ¥T Ag W WK W& w7 oA |
o TAfed =T ©1 ¥v a9 Irar § fie
T ATHTC W FAT W wdEfAw
wfam s as  f asm Sw ar 5
W % T qaeq Fue a1 i T

2

wadt AT @O 88 ¥ " §
st A waET A R, W) A
FTEaTE ¥ % AgY § WA WnT g ATy
¥ ur ¥ fa=, a9 w0 gwg A sfew W
T % wae A § 9% 7 Ao fy wrs
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wFfEma e § WA W AW
Fadsaea g1

Some hon. Members rose—

Mr, Speaker: Order, order. I do not
require any other discussion op it.

AT T A A "I 74 W
75 % arer Y § ag agt v A gl
oYt =g frarer ¥ & T A G
% ot fafre fam gree w1 AT g
B I § Wi & awer &, qul # A
¥ gt ag v @ aww A A
oY SRR AT s W R L L

it vy formdt : & 3w &% a0

WSO WEIAY ;AT A AT a0
#r 1 wfews 75 W &

“The Prime Minister shal] be
appointed by the President and the
other Ministers ghall be appointed
by the President on the advice of
the Prime Minister”,

™ ¥ wrf oot o il § o fw
w1 & qenfae A 11 A §e fieay
quﬂ‘cqtmmmmﬁmss

fog & maEmr A @ wfY
trf ¢ wferw 88 ¥ fargw
e § e a1 fefret qew
w1 qare A § ag www ¥ o e
& wwar & Wi A o qwan § o fed
YT A T ¥ g | wreark W o
st & 1w dEAr g fe g W
AR W frar mr M aw & A oft
s gl fma T wrgw } fw
1 #rr ey qar & i ¥ Ay auae
gt wvwe <E, A ag ww A A

oft it : g T A R fa
% W5 T s ?
Mr. Speaker: The question ls:

“That the House do

adjourn®.
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Sen, I)r. Ranen

Shawtrl, Shri Prakach Vie
Singh, Shri ].B.

Singh, Shri ¥.D.
Swamy, Shri Sivamurthi
Trivedi, Shri U.M
Vishram Prasad, Shri
Watior, Shri

Yaduv, Shel Ram Sewak
Yarhpa! Stngh, Shel

Barua, ShriR.
Rasumateri, Shri
Bhagat, Shei B.R.,
Bhaxerntf? Shei
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Bhanja Deo, Shri L.N.
Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Borgoah, Shri P.C.
Braje shwar Prasad, Shri
Chandrabhan Singh, Shri
Chandriki, Shri
Chaudhry, Shei Chandramani Lal
Chavam, Shrl.Y. B,
Chavda, Shrimati Joraben
Chuni Lal, Shri
Daa, Shri B.K.
Dam, Shri C.
Deo Bhanj, Shel P.C.
Dighe, Shel
Dorai, Shri Kmsinatha
Dubey, Shrei R.G.
Dwivedi, Shri M, L,
Ghaosh, Shri Atulys
Gruha, Shri A.C.
Hatsda, Shri Subodn
Hem Raj, Shri
Juciivan Ram, % i
Jamunadevi, Shrimoti
Jedhe, Shri
Jeon, Shri
Tyotishi, Shri J.P.
Kamble, Shri
Kappen,Shry
Karuthiruman, Shri

Situation (Adj. M.)

Kisan Veer, Shri

Kotoki, Shri Liladhar

Krishna, Shri M.R.
Lakshmileanthamema, S brirouti
Laskar, Shri NLR. .
Laxmi Bal, Shrimsi

Mahadeo Prasad, Shel

Mahadeva Pra
Muijithia, S|
Malaichami, Shri
Malaviys, Shri K.D.
Mali Mariyappa, Shei
Mangen, Shri

Dr.

FEBRUARY 13, 1966

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Masugiya Din, Shri
Mathur, Shri Harish Chandra
Muthuy, Shei Shiv Charan
Mehrotra, Shei Braj Bilari
Menan, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti

Misra, Shri Sham Dhar
Mohaoty, Shri Gokulemuands
Morarks, Shei

B.A. Comm.

Report

Ray, Shimatl Reauks

Reddiar, Shri

Reddy, Shei Lings

Reddy, Shri Surender

Reddy, Shrimati Yushods

Roy, Shri Bishwanath

Sadhy Ram, Shei

Sahs, Dr. 5. K.

Sshu; Shri Rameshwar

Samants, Shri 5.C.

Sanji Rupji, Shri

Satyabhams Devi, Shriemti

Sen, Shei P.G.

More, Shel K. 1. Shah, Sheimati Jayahen
Mukeries, Shrimati Shards Sharma, Shri A.P.
Muthish, Shri Shastri, Shri Ramanand
Maik, Shri Dn.J. Shree N an Das, Shri
Nunds, Shri Siddamenjspe, Shri
Muskar, Shri I'.§, Siddiah, Shri

Nayar, Dr. Suihila Singh, Shri D.N.
Paliwal, Shri Singha, Shrt G.K.

Tandey, Shri R.5. "
Paudit, Shrimati Vijay Lakshmi
Panns Lal, Shri

Sinha, Shri Satya Naryan
Snatak, Shri Naradeo
Senavane, Shri

Pant, Shri K. G Soundaram Ramachandram,
Patel, Shri Chhotubhai -'““"m‘“l
Patel, Shei N.N. Subaramar., Shri

Patel, Shri Rajeshwar
Patil, Shei V.T. )

Patinbhi Reman, ShriC.R.
Prabhakar, Shei Naval
Pratap Singh, Shri

Rai Shrimati Sshodrs Bai
Hajn, Shri D.B,

Ram Sewak, Shel
Ramkrishnan, Shri P.R.
Rane, Shri

Rangs Rao, Skl

Rao, Shri Jagansths

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rejogopala

Rao, Shri Ramapathi

Rao, Shri Thirumals

Subramanism, Sted C.
Subramanyam, Shri T.
Sumat Prawd, Shri
Swarmy, Shri M.I%
Swaran §ingh, Shei
‘Thengel, Steri Nallaboys
Thomas, Shri A.M.
Tiwary, Shri D- N.
Tiwary, Sbei K.N.
Tiwary, ShriR.5.

Tripathi, Shri Krishos Beo
Uikey. Shri
Upadhavays, Shri Shive Dot

Varma, Shei Ravindre

Venkatasubbaiah, Shel P.

Vidyalankar, Shri A N.
nik, Shri Balkrishne

Vodab: St N.P.

¥adav a, Shri B.P.
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Raut, Shei Bhola
The Minister of Finance (Shrl 18.54 hrs
Sachindra Chamdbeuri): I think there

is some defect in the 'machine. My
vote has not been recorded.

Mr. Speaker: Tt would be recorded.
The result of the division, as indicated
by the machine, is: Ayes 47, Noes 149,
The motion is Tost. .

The motiom was negatived.

——

BUSINESS ADVISORY COMMITTEER

Forry-THIRD RESORT

Shrl Shree Narayan Das (Dar-
bhanga): Sir, I beg to present the
the Forty-third Report of the Business
Advisory Committee.
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18.54} hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-SEVENTH REPORT

Shri Krishnamoorthy Rao
(Shimoga): Sir, 1 beg to present the

1887 (SAKA) PMB. Comm. 406
Report

Seventy-seventh Report of the Com-
mittee on Private Members' Bills and
Resolutions.

1855 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday, the
16th February, 1966/Magha 27. 1887
(Saka).

GMGIPND—LS—11—2375 (Ai) LS—16-3-66—670.



